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 LOK  SABHA  DEBATES

 LOK  SABHA

 Monday,  November  18,  974/Kartika
 27,  886  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr  SPeaKER  in  the  Chair}

 WELCOME  TO  SPEAKER  AND
 SECRETARY-GENERAL  OF  NOR-
 WEGIAN  PARLIAMENT

 MR.  SPEAKER:  Hon.  Members,  at
 the  outset,  I  have  to  make  an  an-
 nouncement.  On  my  own  behalf  and
 on  behalf  of  the  hon.  Members  of  the
 House,  I  have  great  pleasure  in  wel-
 coming  His  Excellency  Mr.  Guttorm
 Hansen,  President  of  the  Norwegian
 Storting—it  is  not  called  Parliament—
 Mrs  Hansen,  Mr.  Gunnar  Hoff,  Secre-
 tary-General  of  the  Storting  and  Mrs.
 Hoff,  who  are  on  a  visit  to  India  as
 our  honoured  guests.

 They  are  now  seated  in  the  Special
 Box.  We  wish  them  8  happy  and
 fruitful  stay  in  our  country.  Through
 them  we  convey  our  greetings  and
 best  wishes  to  the  Parliament,  Govern-
 ment  and  the  people  of  Norway.

 ORAL  ANSWERS  TO  QUESTIONS

 Take  over  of  trade  in  foodgrains  and
 other  essential  commodities

 +

 *8),  SHRI  0.  8.  CHANDRA
 GOWDA:

 SHRI  M.  S.  PURTY:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 urider  the  consideration  of  Govern-
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 ment  to  take  over  the  trade  and  dis-
 tribution  of  foodgrains,  edible  oi]  and

 Sugar;  and

 (b)  whether  take-over  will  ensure
 equitable  and  judicious  distribution  of
 grain  and  other  essential  commodities
 which  would  be  in  short  supply  be-
 cause  of  floods  and  drought  in  many
 regions  of  the  country?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE):  (a)  No,  Sir.

 (b)  Does  not  arise.

 SHRI  D.  B.  CHANDRA  GOWDA:
 May  I  know  from  the  hon.  Minister
 whether  there  are  any  other  proposals
 under  the  active  consideration  of  the
 Government  to  ensure  equitable  dis-
 tribution  in  view  of  the  mounting  high
 prices  and  short  supply  so  far  as  these
 commodities  are  concerned?

 SHRI  ANNASAHEB  P.  SHINDE:
 As  far  as  the  kharif  season  is  con-
 cerned,  the  kharif  procurement  policy
 has  been  formulateg  in  consultation
 with  the  Chief  Ministers  and  the  Con-
 sullative  Committee  of  the  Ministry
 of  Agriculture.  Some  of  the  hon.
 Members  are  also  members  of  that
 Committee.  It  is  our  policy  te  have
 a  sizeable  procurement  from  the  pro-
 ducers’  levy  and  also  in  the  case  of
 rice  from  the  millers’  levy.  But,  if  the
 hon.  Member’s  contention  is  that  the
 take-over  will  provide  a  solution  to  all
 the  problems,  I  wish  to  say  that  the
 Government  do  not  agree  with  it

 SHRI  D.  B.  CHANDRA  GOWDA:
 My  question  pertained  to  equitable
 distribution.  Anyway,  I  would  like  to
 know  from  the  hon.  Minister  whether
 the  Ministry  would  consider,  with  their
 past  experience,  the  taking  over  of  the
 foodgrains  trade  once  again.
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 SHRI  ANNASAHEB  P.  SHINDE:
 At  the  moment,  there  is  no  proposal

 SHRI  D.  N.  TIWARY:  May  I  know
 whether  due  to  the  experience  of  tak-
 ing  over  the  foodgrains  trade  last  year,
 the  Government  is  now  hesitant  to
 take  over  the  foodgrains  trade?  Are
 the  government  aware  of  distress  sales
 by  small  farmers  due  to  necessity  at
 lower  prices?  Have  Government  de-
 vised  any  scheme  to  buy  foodgrains
 from  them  at  proper  prices?

 SHRI  ANNASAHEB  P.  SHINDE.
 Government  would  not  hke  the  small
 farmers  to  effect  distress  sales.  In  fact,
 our  policy  is  very  clear.  We  would
 like  to  purchase  foodgrains  from  small
 or  any  farmer  not  only  at  support
 price  but  even  at  procurement  prices,
 which  have  already  been  announced

 SHRI  D  N.  TIWARY  What  about
 the  first  part  of  my  question?

 SHRI  ANNASAHEB  P  S.iINDE
 About  taking  ovei  the  toodgrains  trade
 I  have  already  replied  to  the  other
 member  who  put  the  same  question.

 SHRI  C.  K  CHANDRAPPAN  The
 minister  had  stated  that  at  the  moment
 they  are  not  considering  any  new
 change  in  the  policy.  In  view  ot  the
 tact  that  severa]  States  are  iacing
 famine  and  the  public  distiibution
 system  in  Kerala  has  collapsed  due  to
 the  failure  of  the  Centre  to  send  the
 promised  quantity  of  rice,  why  is  the
 Government  so  adamant  to  pursue  a
 polcy  which  has  alread;  tailed?

 SHRI  ANNASAHEB  P.  SHINDE.
 I  do  not  understand  the  implication  of
 his  question.  He  is  over  simplifying
 the  problem  If  taking  over  would
 have  provided  a  solution  to  all  the
 problems,  Goveinment  would  have  been
 very  happ,,  but  Government  does  not
 accept  that  assessment.  About  Kerala,
 it  would  be  totally  incorrect  to  say
 that  there  has  been  (total  aislocation
 of  supphes  to  Kerala.  There  has  not
 been  dislocation  because  the  total  level
 of  allotment  to  the  State  Government
 has  Leen  maintained  at  a  much  higher
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 level.  About  87,000  tonnes  of  food-
 grains  are  being  supplied  to  Kerala.

 SHRI  C.  K.  CHANDRAPPAN:  The
 State  Chief  Minister  has  said  that  this
 month  instead  of  80,000  tonnes  of  rice
 promised,  they  have  been  given  only
 25,000  tonnes,

 SHRI  ANNASAHEB  P.  SHINDE:
 In  respect  of  rice,  the  shortfall  has
 been  made  up  by  wheat.  Thus,  the
 total  quantity  of  foodgrains  has  been
 maintained.  There  has  been  no  dis-
 location.  I  do  not  think  the  conditions
 m  the  country  are  such  that  we  can
 ask  for  the  foodgrain  of  our  choice.

 FAOs  warning  regarding  pesticide
 shortage

 +

 *83.  SHRI  ANADI  CHARAN  DAS:
 SHRI  PURUSHOTTAM

 KAKODKAR.

 Will  the  Minster  of  AGRIClI  LILURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  fhe  Food  and  Agricul-
 ture  Organ:  ation  has  warred  «of  scri-
 ous  pesticide  shortage  in  the  world
 and

 (b)  if  so,  the  reactiun  of  the  Govern-
 ment  thereon?

 TIE  MINISTER  OF  STATE  IN
 THE  MIN'SIRY  OF  AGRICULTURE
 AND  IRRIGATION  (SIIRI  ANNA
 SAHEB  P  SHINDE)  (a)  and  (b)  A
 statement  3५  placed  on  the  Table  of
 the  Sabha

 Statement

 (a)  Yes  Sir  The  Food  an}  Agr
 culluie  Organisation  has  given  a
 warning  of  a  Jikely  global  shortage  of
 pesticides  in  te  coming  year

 (b)  To  meet  this  Lhely  global  short-
 age  of  pesticides,  the  Government  of
 India  are  taking  special  steps  tu  mavx.-
 mise  indigenous  production  and  bulk
 import  of  pesticides  through  the  State
 Trading  Corporation.  The  Government
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 of  India  have  also  taken  steps  to  ra-
 tionalise  the  internal  distribution.  of
 available  pesticides  within  the  country.
 To  minimise  the  use  of  pesticides,  the
 Government  of  India  have.taken  steps
 to  establish  pest  surveillance  forecast-
 ing  and  warning  systems  so  that  pest
 epidemics  could  be  controlled  before
 it  assumes  large  proportions.  The  Gow
 ernment  of  tndia  is  also  paying  in-
 creasing  attention  to  the  biological  con-
 trol  of  pests;  and  thereby  minimise  the
 ‘use  of  psticides.

 श्री  अनादि  चरण  दास  :  अ्रध्यक्ष  महोदय,
 इस  के  अन्दर  जितनी  पैस्टीपाइ  ड  की  जरूरत

 है  उस  का  उत्पादन  देश  में  करने  में  क्या  कठ-

 नाइयां  हैं?  सपनो  अ्रवश्यकता  के  मुताबिक
 पेस्टीसाइड  का  उत्पादन  क्‍यों  नहीं  होता  है  ?

 SHRI’  ANNASAHEB  P.  SHINDE:
 Many  of  the  _  pesticides  are  petro-
 chemical  based  and  because  04  the
 ‘energy  crisis,  some  of  the  basic  raw
 ‘materials  are  scarce  all  over  the  world.
 But  as  far  as  the  general  programme

 ‘of  production  is  concerned,  we  are
 very  much  ahead.  We  are  vroducing
 within  the  country  large  part  of  our
 requirements.  Our  future  aproach  is
 also  to  see  that  to  the  extent  possible
 we  succeed  in  organising  production
 programme  in  our  country  itself.  But
 ‘there  are  certain  basic  raw  materials
 which  are  not  available.  That  has
 been  the  difficulty,  not  the  technical
 knowhow.  In  fact,  we  have  enough
 technical  knowhow.

 श्री  अनादि  चरण  दास:  जो  कैमीकल्ज़

 आप  मंगाते  हैं  बाहर  से  व ेकौनसी  हैं  और  किन

 देशों  से  मंगाई  जाती  हैं  ?

 SHRI  ANNASAHEB  P.  SHINDE:
 The  chemicals  are  many.  For  instance
 BHC  and  DDT  mainly  we  manufac-
 ture  in  the  country  and  only  a  small
 portion  is  imported  from  USSR,  USA,
 Poland  and  a  number  of  other  coun-
 tries.  Endrine,  Carbaryl  and  Endosul-
 far  we  import  from  USA.  There  are
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 a  few  other  chemicals  which  are  im-
 ported  from  Western  Europe.

 SHRI  G.  VISWANATHAN:  What  ‘is
 the  tetal  requirement  of  pesticides  ‘un
 the  country  and  what  is  our  produc-
 tion?  What  is  the  total  value  of  the
 imports?  When  are  we  going  to  be-
 come  self-sufficient  in  pesticides?

 SHRI  ANNASAHEB  P.  SHINDE:
 There  are  different  plant  protection
 materials.  BHC  is  a  very  important
 chemical  where  our  requirement  is
 30,000  and  we  produce  24,000  tonnes.
 So,  the  shortfall  is  6,000  tonnes.  In
 the  case  of  DDT  our  requirement  is
 7,500  tonnes  and  we  produce  4,000
 tonnes.  Endrine  is  an  item  we  import.
 In  the  case  of  carbaryl  we  import  5,000
 tonnes  and  Endosulfar  about  800  to
 1,000  tonnes.  Roughly,  our  broad  re-
 quirement  is  56,000  and  we  manufac-
 ture  about  35,000  tones.

 SHRI  BISWANARAYAN  SHASTRI:
 Just  now  the  hon.  Minister  said  the
 shortage  of  pesticides  and  raw  materi-
 als  is  mainly  petro-based.  May  I  know
 whether  any  effort  will  be  made  to
 find  out  an  alternative  raw  material
 for  production  of  pesticides

 SHRI  ANNASAHEB  P.  SHINDE:
 It  is  a  very  difficult  proposition.  If
 such  a  raw  material  or  feed  stock  is
 easily  available,  we  would’  be  very
 happy.  Some  research  effort  is  going
 on  but  it  is  not  that  easy.

 Committee  on  Development  of  Urdu

 *85.  SHRI  8.  N.  MISRA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  whether  Gujarat  Committee  on
 Development  of  Urdu  in  the  country
 has  sinee  submitted  its  report  to  the
 Government:

 (b)  if  so,  the  findings  of  the  Com-
 mittee;  and

 (c)  Government’s  reaction’  in  regara
 thereto?,
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  The  Committee
 for  Promotion  of  Urdu  (Gujral  Com-
 mittee)  has  not  yet  submitted  it;  re-
 port  to  Government,

 (b)  and  (c)  Do  not  arise,

 SHRI  S.  N.  MISHRA:  When  is  it  ex-
 pected  that  the  report  would  be  sub-
 mitted?

 SHRI  D.  P.  YADAV:  Very  soon.

 श्री  अटल  बिहारी  वाजपेयी  :  क्या  सरकार
 ने  कोई  आधार  निश्चित  किया  है  जिसको
 ध्यान  में  रखकर  किसी  प्रदेश  की  राज  भाषा
 के  प्रति रिक्त  अन्य  किसी  भाषा  को  वहां  की
 राज  भाषा  का  दर्जा  दिया  जा  सकता  है?

 श्री  डो०  पी०  मानव  प्रश्न  नही  उठता।

 श्री  झील  बिहारी  वाजपेयी:  अगर  स्त्री
 महोदय  उठते  हैं  वो  सवाल  क्यो  नहीं  उठ
 सकता  है?  इसको  बदल  कर  में  पेश  करना
 चाहता  हू  ।  क्‍या  यह  सच  है  कि  उर्दू  को  उत्तर
 प्रदेश  की  दूसरी  राजभाषा  बनाने  की  माग  की
 जा  रही  है  यदि  हा  तो  दूसरी  राजभाषा  बनाने
 के  बारे  में  क्या  सरकार  ने  कोई  कसौटी  निर्धारित
 की  है  जिस  पर  कस  कर  किसी  भाषा  को
 किसी  प्रदेश  की  दूसरी  राज  भाषा  का  दर्जा
 दिया  जा  सके  ?

 ्रध्यकष  महोदय :  यह  गुजराल  समिति  के
 बारे  मे  सवाल  है.  पता  नही  उस  में  क्या  उठेगा।
 आपने  पहले  ही  उ  दिया  है।

 श्री  झील  बिहारी  वाजपेयी  :  यह  सवाल
 उठता  रहा  है।  आप  याद  रखिये  कि  चुनाव  के

 पहले  उतर  प्रदेश  मे  यह  बात  कही  जाती  रही
 है  कि  सरकार  उर्दू  का  विकास  चाहती  है।
 मामला  गजराल  सीमित  को  सौपा  गया  है।

 अध्यक्ष  अयोग्य:  रिपोर्ट  तो  पाने
 दीजिये।

 श्री  प्रबल  ब्रिहारी  वाजपेयी.  प्रंच्छा  यह
 बला  दिया  जाए  कि  क्या  ू  को  दुसरी  राज
 भाषा  का  दर्जा  देने  का  सवाल  भी  गुजराल
 समिति  के  मेरे  गौर  है?

 शी  डी०  पो०  यादव  प्रिया  होता,  यह
 प्रश्न  गृह  मन्त्रालय  से  पूछा  गया  होता  t

 श्री  अटल  बिहारी  वाजपेयी  आपने

 सुना  इनका  जवाब  ?  अच्छा  इतना  बता  दिया
 जाय  कि  उर्दू  को  किसी  दूसरे  प्रदेश  में  दूसरा
 दर्जा  दिया  जाय,  क्‍या  समिति  इस  पर  विचार
 कर  रही  है  ?

 a  डो०  Yo  यादव  गुजराल  कमेटी
 की  जो  ट्म्जे  श्राफ  रेस  है  उनको  में  पढ़  देता

 हं।

 अध्यक्ष  महोदय  है  या  नही  है।  इतना
 ही  बता  दीजिये।

 श्री  डी०  पी०  यादव  जरा  ज्यादा  स्पष्ट

 हो  जाएगा।  थोडा  सा  हे

 ‘To  advise  the  Government  on  the
 measures  to  be  adopted  for  the  pro-
 motion  of  the  Urdu  language  and  the
 steps  required  to  be  taken  to  provide
 adequate  facilities  for  Urdu-speaking
 people  in  educational,  cultural  and
 administrative  matters  a

 श्री  होकर  दयाल  सिह  इस  समिति  का
 गठन  कब  हुआ  था,  इसने  सब  तक  किन-किन
 राज्यों  का  दौरा  किया  है  शरीर  इस  समिति
 के  कौन-कौन  सदस्य  है?

 श्री  डी०  पी०  यादव  .  यह  कमेटी  मई
 972  में  बनी  थी।  इसके  सोलह  सदस्य  थे।

 अगर  बाप  कहे  _  तो  में  सबके  भाम  पढ़  दू  लेकिन
 इस  कमेटी  ने  ग्यारह  राज्यों  का  दौरा  किया  है  bh
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 start  te  लमलदीकाम्तमसा  :  जिन

 शस्ट्द्स  मे  ठप  ज्यादा  कोसी  जाती  है बहा  इसको

 दवी  राजमाता  बनाने  में  क्या  दिक्कत  है  ?

 कार्प  यह  सच  हैकिग्राध्  में  उर्दू  को  दूसरी
 राज  भाषा  बताया  गया  है  ?  यदि  हा,  तो

 *  उतर  प्रदीप  में  इसको  दूसरो  राज  भाषा  बनाने
 में  क्‍या  दिक्कत  है।

 अध्यक्ष  महोदय  रियो:  नही  भाई  है  ।
 आप  इधर  उधर  घूम  रही  है  1

 भोम तो  डो०  लक्ष्मीकारतस्ता  :  दूसरी बात
 राज  भाग  बनाने  से  इसका  डि वल समेट  ज्यादा
 होगा।  क्या  इसको  भी  बाप  ध्यान  मे  रखने  २

 श्री  एस०  एम०  बनों :  दो  साल  बीत
 जाने  के  बावजूद  भी  रिपोर्ट  नही  शाई  है।  मेरा
 रुपाल  हैं  कि  जब  तक  रिपार्ट  आएगी  शायद
 उर्दू  जान  दम  Ve  देगा।  4  जानता  चाहता

 है  कि  इस  कामेडी  की  स्थापना  के  अलावा  भी
 कपा  सरकार  अज  चू  जबान  की  तरक्की  के
 लिए  कोई  कदम  उठा  रही  है  ?  में  आप
 से  हाथ  जोड  कर  निवेदन  करना  चाहता

 है  कि  आप  पार्लियामेट  म  इस  तरह
 की  व्यवस्था  करदे  कि  अगर  कोई
 दूं  जबान'  में  बलिया  तो  वह  उर्दू  में  ही  लिखी
 जायेगी।  इसका  भी  राज  कोई  इतजाम  रहो
 है।  शमीम  साहब  दूं मे  बोलते  है।  में  भी  उर्दू
 मे  उन  सीधे  बालने  की  काशिश  करता  हु  1
 लेकिन  म  निवेदन  कछू गा  कि  उस  रिपोर्ट  से
 पहले  कम  से  कम  यह  जो  आप  के  हाथ  में  है
 यह  तो  कर  दीजिए  ताकि  उर्दू  डालने  वालो
 को  यकीन  हू  जाय  कि  ग्रुप  के  रहते  हुए  ग्रुप  के
 नीचे  दूं  जबान  कभी  मरेगी  नहीं  पार्लियामेट
 की  जुबानों  में  34  भी  एक  जबान  बहेगी

 भ्रष् यक्ष  महोदय  आप  में  यह  इस  तरह
 मुखातिब  कर  रहे  हे  जिस  से  कि  आप  भी  इस
 को  जवाब  इन'  के  दलायल  पर  दे  दे  q

 में  भी  खू  बोलने  लग  गया  हू  ।
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 ओ  एस०  चम  बनी :  मेदा  मतलब  हू
 कि  चंद  में  लिखो  जाये ।  पहले  लिखों  जाती
 थी उर  जिनमें।  =  (व्यवधान)  ,

 प्रत्यक्ष  महोदय  :  अभी  जब  चह  रिपोर्ट
 झा  जायेगी  तो  वह  इस  हाउस  के  सामने  पेश
 होगी 1  कभी  से  आप  पहले  ही  इस  पर  क्यो  इतने
 फिक्रमंद  हो  रहे  है।  प्रभी  जा  चीज  इस  के  दायरे
 में  आती  नही  है  कैसे  वह  इस  का  जवाब  दे  दे
 जब  तक  रिपोर्ट  सामने  नही  जाए  1

 श्री  मधु  लिमये:  में  मची  महोदय  से
 जानना  चाहता  हु  कि  क्या  उन  को  इस  बात  का
 पता है  कि  उर्दू इस  देश  की  मिटटी  की  जबान  है
 यह  पाकिस्तान  या  भर  किसी  राज्य  की  जबान
 नही  है  ?  तो  काम  से  की  काश्मीर  की  तरह  दो
 तीन  राज्यो  में  इस  को  शौर  ज्यादा

 सहूलियत  कौर  मौके  बने  के  बारे  में  मन्त्री

 महोदय  सोचेंगे  ?

 अध्यक्ष  महोदय  :  लिमये  जी  यह  तो

 गुजराल  कमेटी  बारेमें  सवाल  है।  बाहर  से

 यह  चीज  कैसे  झा  गई  इस  में  ?

 शी  मधु  लिये  :  गुजराल  कमेटी  क्या  कर

 रही  हे  दो  साल  से?  (व्यवधान)
 बहले  यह  तो  साफ  हो  जाय  कि  क्या  मन्त्री  महोदय
 दूं  को  इस  मिट्टी  की  जबान  मानत  है  क्यात

 बहुत  सार  लागा  का  यह  गलतफहमी  हागी,
 कि  यह  पकिस्तान  की  जबान  है  ?

 श्री  नरेन्द्र  कुमार  साल्‍व  अध्यक्ष  महोदय  उद
 हमारी  पन  जवान है  1  हमार मध्य  प्रदेश  क  जाग

 भी  उदू  से  उहब्बत  करत  ह॑  उसको  तर  पका  में

 हमारी  रुचि  हे  ह्म  चाहत  ई  कि  द्  जबान  की
 तरक्की  हो।  इसलिए  हम  चाह  है  कि  यह
 जवान  श्राम  लोगा  तक  6चे  मर  जिले  इल्लिटरेट
 लोगो  तक  पहुचे  इस  के  (लए  क्या  इस  बकरी  को
 रिपोर्ट  कम  से  कम  देवन  गिर।  लिपि  म ेलिख  कर

 देंगे  ताक  हम  लोग  पढ़  क्र  समझ  ले  कि  इस
 की  सैरकक्‍्की  के  लिए  क्‍या  कर  रहे  हैं  ?
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 झव्यक्ष  महोदय  :  सुबाल  तो  ग्रुजराल
 कमेटी  से  चलता  है  कुछ  उस  ले  चल  कर  राज
 भाषा  में  चले  गए  कौर  फिर  दूसरे  मिट्टी  में  भा

 गए  कि  उर्दू  हमारी  मिट्टी  की  जबान  है  शौर
 आप  तरीका  मोहब्बत  बताने  लगे।

 श्री  नरेन्द्र  कुमार  साल्वे  :  देवनागरी-लिपि  मे
 रिपोर्ट  तो  जाए  ताकि  हमारे  ज॑से  इल्लिटरेट
 लोग  उसे  पढ़  सके  ।  a  .  ae

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  The  re-
 port  of  the  Committee  will  be  placed
 on  the  Table  of  the  House.

 SHRI  S.  A,  SHAMIM:  When?  It  was
 constituted  in  1972.

 PROF.  S  NURUL  HASAN.  When
 the  Committee  submits  its  report  and
 after  30  haus  been  considered  by  the
 Government,  the  report  will  be  placed
 on  the  Table  ot  the  House  an  accord-
 ance  with  the  normal  procedure
 World  Bank  Development  Project  fer

 Drought-Prone  Areas
 *86.  SHRI  DHAMANKAR,

 SHRI  P.  M.  MEHTA:
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Gujarat  State  have
 protested  to  the  Central  Government
 for  not  giving  fair  treatment  while
 selecting  six  districts  for  the  Rs.  82
 crore  World  Bank  Development  Pro-
 yect  for  the  drough-prone  areas;

 (b)  the  main  reasons  for  not  in-
 cluding  Gujarat  Districts  under  the
 said  scheme;  and

 (c)  whether  the  project  will  give
 much  benefit  to  the  States  of  Maha-
 rashtra  and  Rajasthan  whereas
 Gujarat,  though  worst  affected  by
 continuous  drought,  has  been  left  out?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH
 NAWAZ  KHAN):  (a)  No,  Sir.

 (b)  The  World  Bank  wanted  to  take
 up  a  smnii  programme  as  a  pilot  pro-
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 ject.  In  view  of  the  equally  deserving
 claims  of  several  districts  in  several
 states,  it  is  inevitable  that  some
 states  should  get  excluded  from  the
 World  Bank  Assistance.

 (c)  Under  the  World  Bank  aided
 projects,  the  six  districts  selected  in
 the  four  states  of  Karnataka,  Rajace
 than,  Maharashtra  and  Andhra  Pra-
 desh  will  get  additional  financial
 assistance  from  the  Centre  to  be
 matched  equally  by  the  state  govern-
 ments,

 SHRI  DHAMANKAR:  In  view  of
 the  recent  Rome  Conference  delibe-
 rations,  it  is  more  likely  that  more
 aid  from  international  agencies  will
 be  forthcoming  for  chronically
 drought-affected  areas  including  those
 in  India  and  it  is  natural  that  each
 State  feel  that  they  should  get
 advantage  of  these  schemes.  From
 the  statement  of  the  Minister,  it
 seems  that  only  six  districts  have
 been  selected  and  in  Maharashtra,
 the  two  districts  of  Sholapur  and
 Ahmednagar  whose  soil  and  crop  con-
 ditions  are  the  same  have  been  selec-
 ted  instead  of  districts  with
 different  crop  conditions  and  soil
 conditions  iike  Konkan  and  Marath-
 wada.  In  view  of  this  I  would  like
 to  know  whether  the  State  Govern.
 ments  were  consulted  before  pro-
 posing  the  districts  for  World  Bank
 assistance  and  any  committee  of  ex-
 perts  were  appointed  to  ensure  that
 the  selection  of  districts  was  based  on
 certain  objective  criteria  and  defi-
 nite  guidelines  to  avoid  bickering
 among  the  States?

 SHRI  SHAHNAWAZ  KHAN:  As
 the  hon.  Member  knows,  we  have
 already  under  implementation  about
 72  droughteprone  area  projects.
 This  offer  by  the  World  Bank  was
 only  for  a  limited  number.  Initially
 we  proposed  6  districts.  Then  they
 sent  a  team  and  the  team  said  that
 they  would  like  to  take  up  6  pro-
 jects  in  four  districts.  We  are  ex-
 pecting  that  some  more  districts
 under  the  World  Bank  programme
 will  be  taken  up.  If  that  happens,  we
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 चपा  give  to  the  States  more  projects,
 That  does  not  mean  that  these  pro-
 grammes  are  not  operating  in  other
 districts  They  are  already  in  opera-
 tion,  72  of  them.

 SHRI  DHAMANKAR:
 Bank  assistance.

 Not  World

 SHRI  SHAHNAWAZ  KHAN:  The
 World  Bank  assisted  districts  get  a
 Central  assistance  of  Rs,  4  crores.
 Other  districts  get  a  Central  assist-
 ance  of  Rs.  3  crores  to  Rs.  30  lakhs
 depending  on  the  area  covered  under
 the  programme  in  the  district,  There-
 fore  there  is  very  little  difference.

 SIRI  DHAMANKAR:  What  is  the
 tota]  assistance  we  are  getting  from
 the  World  Bank  for  these  drought-
 prone  areas?

 SHRI  SHAHNAWAZ  KHAN:  The
 total  assistance  from  the  World
 Bank  would  be  about  35  million
 dollzirs.

 SFRI  D.  P.  JADEJA:  It  8  sur-
 prising  that  the  Central  Government
 does  not  consider  Gujarat  to  be  a
 drought-prone  area.  I  would  like  to
 knaw  whether  there  were  any  pro-
 posals  from  the  Gujarat  Govern-
 ment  to  include  some  of  the  districts
 or  some  of  the  projects  like  the
 Amrel,  dairy  project  and  a  desali-
 nation  plant  on  the  Saurashtra  Coast
 to  be  included  in  this  programme?

 ‘SHRI  SHAHNAWAZ  KHAN:  We
 certuinly  agree  that  there  are  certain
 areas  in  Gujarat  which  are  prone  to
 drought.  Already  we  have  plan
 projects  in  operation  in  the  Panch-
 mahals,  Kutch,  Jamnagar,  Amreli
 and  Surendra  Nagar  etc.  These  are
 projitrammes  under  the  drought-prone
 area)  projects  although  they  may  not
 be  World  Bank  programmes.  But
 the  same  is  going  on  under  our  own
 programmes  as  the  World  Bank’s
 aasistance  ig  very  limited.

 SHRI  SAMAR  GUHA:  I  want  to
 know  from  the  hon,  Minister  whether

 as
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 it  is  a  fact  that  in  the  eastern  region
 also,  as  in  the  case  of  West  Bengal,
 the  districts  of  Bankura,  Purulia  and
 Midnapore  are  drought-proné  areas

 and  also  there  are  droughtsprone
 areas  in  the  States  of  Orissa,  Bihar
 and  UP.  So,  I  would  like  to  know  as
 to  what  are  the  drought-prone  areas
 identified  in  the  eastern  region,  par-
 ticularly,  West  Bengal,  Orissa  and
 Bihar  and  what  kind  of  projects  are
 being  implemented  there  ang  the
 reason  for  not  setting  up  even  one
 World  Bank  aided  project  in  West
 Bengal.

 MR.  SPEAKER:  This  question  re-
 lates  to  Gujarat  and  Maharashtra

 SHRI  SAMAR  GUHA:  The  hon.
 Minister  said  that  there  are  about  72
 projects.  My  question  arises  out  of
 that

 MR  SPEAKER:  Are  the  72  pro-
 jects  for  these  two  States  or  are  they
 for  all  the  States?

 SHRI  SHAHNAWAZ  KHAN:  These
 72  projects  are  for  18  States.  In
 West  Bengal  we  have  Purulia,  Mid-
 napore  and  Bankura;  in  Orissa  we
 have  Kalahandi  and  Phulbani  and
 in  Bihar  also  similarly  we  have
 large  numbers,  Monghyr,  Palamau,
 Nawada  and  Rohtas;  these  are  all
 projects  which  are  in  operation  in
 these  areas,  And  roughly  the  amount
 of  money  spent  on  each  project  will
 be  to  the  extent  of  about  Rs.  60  lakhs
 to  Rs.  6  crores  including  contribu-
 tion  depending  on  the  area  covered
 under  the  programme.

 SHRI  VASANT  SATHE:  What
 was  the  criteria  fixed?  What  was  the
 norm  on  the  basis  of  which  the  World
 Bank  selected  those  drought-prone
 areas?  Was  it  done  exclusively  by
 Central  Government  or  was  the
 World  Bank  asked  ६6  take  up  those
 districts?  Did  they  have  their  own
 criteria  for  that  purpose,  on  the  basis
 of  which  they  selected  those  drought
 prone  districts  in  the  country?
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 SHR  bDHAHWAWAYS  KHAN:  ‘The
 main  criteria  fixed  by  World  Bank
 ‘was  this;  that  these  projects  would
 have  to  be  in  the  form  of  pilet  pro-
 jects*  restricted  to  areas  which  are
 really  having  difficult  problems.
 They  wanted  to  restrict  it  to  those
 areas  where  we  have  dry  farming
 projects  already  ‘n  operation;  they
 wanted  to  link  up  their  activities
 With  dry  farming  area.  That  was  the
 main  criteria.  Irrigation  facilities
 would  ‘be  provided,  animal  hus-
 bandry  and  other  projects  will  also
 be  taken  up.

 SHRI  P,  G.  MAVALANKAR:  The
 Minister  while  telling  about  the
 DPAP  mentioned  certain  districts  of
 Gujarat  like  Kutch,  Surendranagar,
 Banaskantha,  Amreli  and  Jamnagar
 and  such  other  districts.  What  ig  the
 reason  for  not  including  these  dis-
 tricts  in  the  new  projects  in  respect
 of  which  World  Bank  Developmental
 aid  is  coming  to  us?  Gujarat  is
 having  the  worst  drought  now  for
 the  last  75  years.  Why  were  these
 Gujarat  districts  not  included  in
 these  programmes  which  are  to  be
 aided  by  the  World  Bank?

 SHRI  SHAHNAWAZ  KHAN:  That
 ‘was  because  the  World  Bank  pros
 grammes  was  restricted  only  to  six
 districts  and  so  on.  We  have  to
 select  some  districts.  We  had  to
 select  some  States.  We  had  to  leave
 out  the  rest.  Because,  if  we  do  not
 do  that,  the  same  thing  will  be  said
 about  some  other  States  also,

 SHRI  P.  6,  MAVALANKAR-  Will
 the  Government  tell  us  whether
 those  districts  in  the  other  States
 were  more  drought  affected  than  the
 districts  of  Gujarat?  If  that  is  so,
 then,  we  will  agree  to  the  point  which
 he  has  brought,  Will  the  Government
 therefore  tell  us  whetter  those  dis-
 tricts  in  other  States  were  according to  Government  information  more
 severely  affected  by  drought?

 ShRI  SHAHNAWAZ  KHAN:  iIni-
 tially  we  proposed  6  districts  and
 lates’  on  they  cut  it  to  6  (six)  dis-

 tricity,  and  now  World  Rant  ia  tr
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 ing  more  interest  in  more  distticts
 and  when  that  comes  we  will  cst-
 tainly  try  to  give  it  to  Guijerat:

 DR.  KAILAS:  Did  the  World  Bank
 team  visit  qdrought-prone  areas  of
 Gujarat  or  not?  If  they  visited  why
 did  they  reject  those  districts  of
 Gujarat?

 SHRI  SHAHNAWAZ  KHAN:  They
 visited  certain  areas  and  they  fixed
 cerain  criteria  and  according  to  that
 criteria  Gujarat  could  not  be  brought
 in.  The  number  was  very  limited.
 AsI  said,  we  will  try  to  include
 Gujarat  in  the  next  lot.

 SHRI  D.  BASUMATARI:  I  would
 like  to  know  from  the  hon.  Minister,
 if  he  has  taken  up  drought  question
 with  the  World  Bank,  why  not  he
 take  up  the  question  of  real  chronic
 disease  like  flood  which  has  choni-
 cally  affected  various  districts  of
 Assam,  Why  were  they  not  included?
 Why  should  they  not  be  included  in
 the  matter  of  utilising  the  aid  and
 distribution  of  the  money?

 SHRI  SHAHNAWAZ  KHAN:  This
 question  particularly  related  to  the
 droughtaprone  areas.  When  the  ques-
 tion  of  flood  comes,  then  we  will  deal
 with  it.

 PROF.  MADHU  DANDAVATE:  I
 would  like  to  know  from  the  Minister
 whether  they  would  accept  the  sugges-
 tion  for  setting  up  a  coordination  com.
 mittee  involving  Members  of  Parlia-
 ment  to  supervise  and  monitor  the
 schemes  which  are  there  for  giving
 assistance  to  the  drought  prone  areas?

 SHRI  SHAHNAWAZ  KHAN:  We
 have  no  such  scheme  but  if  any  Mem-
 ber  is  interested  in  visiting  those  areas
 he  is  welcome  to  do  so.

 SHRI  P.  R.  SHENOY:  I  would  like
 to  know  whether  there  is  any  proposal
 to  get  more  assistance  from  the  World
 Bank  in  view  of  the  magnitude  of  the
 problem  of  drought.  If  so,  what  are
 those  proposals?

 SHRI  SHAHNAWAZ  KHAN:  The
 World  Bank  shows  interest  in  various
 probjects  from  time  to  time  and  when-
 ever  they  make  any  funds  avaiable
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 कार  1... ह  के  तराई  क्षेत्र  से  थान  का  बीज
 के  कप  में  निर्यात

 +89.  शनी  'झेल  बिहारी  बाणपेयो  :
 श्री  जगन्नाथ  राध  जोशी  :

 क्या  कृषि  और  सिलाई  मंत्री  उत्तर  प्रदेश

 को  तराई  क्षेत्र  स ेबीज  के  रूप  में  धान  के

 निर्यात  के  बारे  में  26  अगस्त,  974
 के  प्र तारा कित  प्रश्न  सख्या  3458  के  उत्तर

 के  बारे  में  यह  बताने  की  कृपा  करेंगे  कि

 (=)  कया  केन्द्रीय  जाच  प्रो  द्वारा
 फ़ासले  की  जाच  इस  बीच  पूरी  कर  ली  ई

 है  ,  बौर

 (ख)  यदि  हा,  तो  इसके  क्या  परिणाम
 निकले  है  ?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P,  SHINDE:  (a)  and  (b)  In_  reply
 to  the  Unstarred  Question  No.  3458
 answered  on  26th  August,  1974,  it  had
 been  stated  that  the  State  Government
 are  investigating  the  cases  and  that  a
 reference  had  also  been  made  by  them
 to  the  CBI  The  C.B.  had  examin-
 ed  the  matter  and,  decided  that  it  will
 not  be  possible  for  it  to  take  up  the
 investigations  of  the  cases  referred  to
 at  by  the  State  Government  of  Uttar
 Pradesh.  The  investigations  by  the
 State  Government  are  continuing  and
 a  detailed  report  is  awaited.

 श्री  झील  बिहारी  वाजपेयी  अध्यक्ष

 जी,  बड़े  पं  माने  पर  उत्तर  प्रदेश  के  तराई  इलाके

 से  बीज  के  नाम  पर  चावल  प्रभाषग्रस्‍्त  क्षेत्रों

 को  भेजा  गया  है  और  आरोप  यह  है  कि  उस

 में  करोड़  डेढ  करोड़  रुपया  कमाया  गया  है  |

 जब  यह  मामला  उत्तर  प्रदेश  की  विधान  सभा
 मे  उठा  तो  सरकार  ने  कहा  कि  हम  सी०  बी०

 आई  की  मदद  ले  रहे  है।  अभी  आपने  सुना
 कि  सी०  बी०  झाई०  कहता  है  कि  वह  इस
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 में  मदद  नहीं  दे सकते  a  क्या  इस  का  कारण
 यह  है  कि  इस  में  कुछ  उच्च  पदासीन  व्यक्ति
 शामिल  है,  इस  लिये  सी०  बी०  झाई०  ने
 जाँच  करने  से  इनकार  कर  दिया  है  ?

 SHRI  ANNASAHEB  ए,  SHINDE:  It
 would  not  be  correct  to  draw  the  in-
 ference  which  the  hon.  Member  is
 suggesting  in  his  question  because
 whether  or  not  CBI  should  take  up
 a  question  does  not  depend  on  who  is
 involved.  Many  a  time  many  eminent
 names  are  involved  on  wrong  informa-
 tion.  J]  had  some  discussion  with  the
 Chief  Minister  of  U.P.  in  regard  to
 these  cases  and  he  has  told  me  that
 the  material  so  far  available  does  not
 disclose  any  prima  facie  case  against
 any  person  perhaps  who,  Mr.  Vaj-
 payee,  may  have  in  mind.

 श्री  झील  बिहारी  बाजपेयी  भ्रध्यक्ष
 भी,  मली  महोदय,  लीपापोती  का  जवाब  दे
 रहे  है  ।  मै  सीधा  संभाल  पूछना  चाहता  हू  a
 क्या  यह  सच  है  कि  तराई  के  इलाके  से
 बड़े  पैमाने  पर  बीज  के  नाम  पर  चावल  अन्य
 प्रदेशों  को  भजा  गया *  यदि  हा,  ता  क्या  यह
 काम  बिना  नौकरशाहों  श्र  राजनीतिक
 नेताओं  के  सहयोग  के  हो  सकता  है  कभी

 तक  उत्तर  प्रदेश  सरकार  ने  जो  जाच  की  है
 उस  के  क्या  परिणाम  निकले  है  ”

 SHRI  ANNASAHEB  P.  SHINDE:
 There  are  two  aspects  of  the  problem
 If  some  people  have  tried  to  con-
 travene  the  Jaw  and  tried  to  smuggle
 rice  or  paddy  outside  UP.,  I  think,
 the  case  needs  to  be  investigated  and
 culprits  should  be  brought  to  book
 The  Government  of  Indja  will  request
 the  U.P.  Government  that  sobody
 should  be  spared.  We  are  aware  some
 such  smuggling  has  been  done  and  we
 would  like  U.P.  Government  to  probe
 these  matters  early.  The  investigation
 is  going  on  and  it  has  not  been  com-
 pleted  so  far.  But  nothing  should  be
 said  either  on  the  Floor  of  this  House
 or  outside  on  the  basis  of  prejudice  or



 79  Oral’  Answers

 some  wrong  information  to  bring  in
 unnecessarily  the  ,

 छ्
 8  of  eminent

 persons  in  this  country  in  disrepute.

 श्री  जगन्नाथ  राज  जोशी  :  भ्रध्यक्ष  जी,
 इस  सवाल  का  पहली  बार  जवाब  26  प्रशस्त,
 974  को  दिया  गया  कि  उत्तर  प्रदेश  सरकार

 ने  जो  जाच  की  थी  सी०  बी०  कराई  से  उस
 जाच  में  मदद  मानी  थी  |  शौर  राज  के  उत्तर
 में  मत्ती  जी  ने  बताया  कि  सी०  बी०  झाई०  ने

 जाच  करने  से  इन्कार  कर  दिया  ।  मन्नी  महोदय
 स्वीकार  करते  है  कि  बड-बड  घोटाला  हुमा  है,

 एक  सरकार  अपनी  असमर्थता  प्रकट  करती
 है  शौर  उस  को  मदद  करने  से  सी०  बी०  झाई०
 इन्कार  करती  है,  इन  सब  तथ्यों  को  सामने
 रख  कर  मंत्री  महोदय  हवाला  देते  हुए  कहे
 कि  उत्तर  प्रदेश  सरकार  जाच  कर  रही  है.
 ससे  क्‍या  मतलब  निकलता  है  ?

 I  have  absolutely  not  understood  the
 outcome  of  the  reply,

 यानी  यह  तो  जवाब  पहले  ही  था  कि  उत्तर  प्रदेश
 सरकार  जाच  कर  रही  है  शौर  सी०  बी०  आई०

 से  मदद  मानी  गई  है  |  अगस्त  से  नवम्बर  से

 पहुच  गये  और  कब  कहते  है  कि  सी०  बी०  भाई
 ने  छोड  दिया  है।  तो  यह  कहते  कि  हम  जाच

 नहीं  करना  चाहते  |  जेब  गई-बड़  घोटाला

 हुआ  है,  इस  बात  को  स्वीकार  करने  के  बाद  जो

 दोषी  है  उन  को  बुक  करने  में  अगर  सरकार

 झसमर्थता  प्रकट  करती  है  तो  इस  का  मतलब

 यह  है  कि  सरकार  नालायक  है  |

 SHRI  ANNASAHEB  P.  SHINDE:
 With  due  respect  to  Joshi  ji  I  would
 say,  first  of  all,  some  of  the  facts
 mentioned  are  incorrect.  The  case
 was  not  entrusted  to  CBI.  The  CBI
 was  requested  by  the  U.P.  Government
 whether  they  can  help  in  investigating
 the  case.  They  have  reacted  that  it
 will  not  be  possible  for  them.  Nothing
 bars  U.  P.  Government  to  take  it  up
 again  with  CBI.  But  the  point  is  the
 State  ftovernment  is  competent
 enough.  The  other  presumption  of
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 the  hon.  Member  ‘as  if  U.P.  Govern-
 ment  has  stopped  the  investigation
 because  it  was  entrusted  to  CBI  is  not
 correct,  The  U.P,  Government  is  in-
 vestigating  and  they  have  adequate
 machinery  and  if  U.P.  Government  is
 in  a  position  to  convince  the  CBI  that
 their  help  is  necessary  they  will  again
 request,

 SHRI  JAGANNATHRAO  JOSHI:  It
 they  themselves  were  competent
 enough  why  did  they  seek  the  help  of
 CBI?  Why  did  the  CBI  express  its
 inabihty  to  help  in  this  matter?

 SHRI  ANNASAHEB  P.  SHINDE:
 On  the  Floor  of  the  Assembly  a
 demand  was  made  that  it  should  be
 entrusted  to  CBI.  Now,  many  of  us
 if  any  such  case  comes,  come  to  the
 conclusion  that  it  should  be  entrusted
 to  CBI—may  be  valid  or  invalid.  It
 was  said  by  U.P.  Government  that
 they  may  request  CBI  but  U.P.  Gov-
 ernment  never  said  that  they  are  not
 competent  nor  have  they  said  that  they
 will  not  be  in  a  position  to  probe
 thoroughly  into  the  matter.

 sit  अमरनाथ  राव  जोशी  पग्रध्यक्ष  जी

 कोई  जवाब  नहीं  कराया  |  बार  बार  मै  पूछ
 रहा  था  जब  उत्तर  प्रदेश  सरकार  कम्पीटेट
 थी  तो  सी०  बी०  भाई  से  मदद  क्यों  मानी

 गई  ?  शरीर  सी०  बी०  आई०  ने  क्यो  सना
 किया  |  इसलिये  जो  माननीय  वाजपेयी  जी  ने

 कहा  था  कि

 Some  officers  are  involved  and,  there-
 fore,  the  U.  P.  Government  did  not
 want  to  shoulder  the  responsibility
 themselves.

 SHRI  ANNASAHEB  P.  SHINDE:
 I  will  find  out  from  the  CBI  as  to
 why  they  refused  but  nothing  prevents
 U.  P,  Government  to  enquire  into  the
 matter  thoroughly,

 aft  विभूति  मिथ्  पक्ष  जी,  यह

 एसा  मामला  है  कि  केन्द्रीय  सरकर  इस  मामले

 में  खुद  दिलचस्पी  ले  कर  इस  का  फ़सला  करे  !
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 और  अगर  स्टेट  गवर्नमेंट  के  जिस्मे  है  तो  केन्द्रीय
 सरकार  को  प्रान्त  सरकार  के  लिये  एक  ग्र वधि
 निश्चित  कर  देनी  चाहिये  कि  इतने  दिन  मे

 इस  मामले  की  जाच  हो  जानी  चाहिये  ।  नहीं
 तो  ऐसे  ही  मामला  लटका  रहने  से  पूरे  देश
 में  इस  का  असर  पडेगा  ।  माननीय  जगजीवन
 राम  जी  बैठे  हुए  है  क्‍या  केन्द्र  सरकार  ने  कोई
 निश्चित  तिथि  तय  की  है  कि  यू"पी०  की  सरकार
 इतने  दिनों  के  अन्दर  जाच  पड़ताल  करा  के
 केन्द्र  के  सामने  अपनी  रिपार्ट  दे  देगी  और  केन्द्र
 सरकार  सदन  के  सामन  सारी  बाता  का  खुलासा
 रख  देगी  कि  कौन  दोषी  है  कौर  बौने  दोषी

 नहीं  है,  कौन  इस  मे  शामिल  है  कौन  नही  है  ?

 SHRI  ANNASAHEB  P  SHINDE
 Sir,  we  shall  take  up  with  the  U  P
 Government  and  shall  request  them
 to  expeditiously  complete  this
 enquiry  because  the  Government  of
 India  has  nothing  to  hide  from  the
 public  ण  from  Parhament  In  fact
 the  facts  should  come  out  Wrong
 impression  should  be  removed  We
 are  requesting  them  to  expeditiously
 complete  the  enquiry  I  shall  be
 glad  to  take  up  the  suggestion  of  the
 hon  Member  with  the  U  P  Govern-
 ment  and  shall  see  that  the  enquiry
 a  completed  as  early  as  possible

 SHRI  BHOGENDRA  JHA  I  would
 luke  to  know  one  thing  from  the  hon
 Minster  Paddy  or  rice  is  taken  from
 one  State  to  several  other  States  and
 so,  it  ts  not  only  a  State  problem  but
 it  becomes  an  all-India  problem  We
 fail  to  understand  why  the  CBI
 refused  to  take  it  up  If  it  was  once
 .efused,  then  how  can  the  UP  Gov-
 ernment  again  request  them  to  take
 it  up.  I  would  like  to  know  whether
 the  Food  Ministry  38  taking  the  initra-
 tive  to  ensure  that  the  CBI  takes
 up  this  inquiry  If  not,  why  not?

 SHRI  ANNASAHEB  P  SHINDE
 We  shal]  try  to  help  them  to  remove
 any  difficulty  that  they  may  have
 If  they  have  any  difficulty  we  shail
 extend  all  the  necessary  help  on
 behalf  of  the  Government.
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 Lack  of  amenities  in  D.D.A,  Colonics.

 SHRI  BHOGENDRA  JHA:

 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleaged  to  state:

 (a)  whether  in  the  new  DDA  colo-
 mes  in  Deli,  the  DD  A  has  failed  to
 provide  amenities  which  were  to  have
 been  plovided  according  to  the  Master
 Plan,

 (b)  whether  DDA_  flats  have
 several  design  defects  too,

 (९)  whether  a  report  to  this  effect
 appeared  in  a  loca]  daily  on  the  १
 September,  1974,  and

 (d)  if  so  the  steps  taken  to  im-
 prove  the  #tandard  of  works  of  the
 DDA?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA)  (a)
 The  Delhi  Development  Authority
 have  made  provisions  in  thei:  ~olomies
 for  amenitres  like  roads  drainage
 water  supply  and  sewerage  and  have
 also  earmarked  plots  of  adequate
 sizes  for  parks  higher  secondary
 schools  primary  schools  ete  accord-
 ing  to  required  planning  =  standards

 (b)  DDA  have  evolved  designs
 which  are  functionallv  utilitarian
 mexpensive  and  aesthetically  satisfv-
 ing

 (c)  The  newspaper  report  referred
 to  3९६  based  upon  a  memorandum
 submitted  by  Confederation  of  Re-
 sidents’  Orgamsations  of  DDA  Colo-
 nies  to  the  Committee  of  Experts
 set  up  by  the  Ministry  of  Works  and
 Housing  to  assess  the  working  of
 DDA

 (d)  Action  considered  necessary
 on  the  points  raised  yn  the  memoran-
 dum  will  be  taken  after  the  receipt
 of  the  Report  of  the  Committee
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 श्री  भोगे  झा  अध्यक्ष जी,  में  जानना

 चाहता  कि  जो  शि फाइव'  है  उस  मे  कोई

 फाल्ट है  कि  नहीं  '  क्या  यह  भट्ठी है  कि  जो  उस

 की  एक  फीट  की  कान कीट  की  रेसिंग  है  चौर  उस

 के  पीछ  कुछ  जगह  दे  दी  गई  है  जिस  के  पीछे

 जाते  खड़े  हो  जाते  हैं  मोर  इस  वजह  से  10,12
 दुर्घटनाये  हुई  और  दो  बच्चे  मारे  मये  भर  एक
 बच्चे  की  मृत्यु हाल  गिर  जाने  से  हो  गई  है  ?

 यदि  हा  तो  यह  डिफंक्ट  है  या  नही  ?

 दूसरी  बात  यह  कि  जो  पानी  ऊर  की
 तो  से  गिरता  है  वह  नीचे  के  मकानों  में
 गिरता  है  और  इस  के  चलते  नीचे  और  ऊपर
 वालो  मे  काफी  तकरार  होतो  है  ।  तो  इस
 तरह  के  डिफंक्ट  को  दूर  करने  के  लिये  क्या
 उपाय  कमी  जा  रहे  है  ?

 ro

 at  मोहन  मारिया  प्रत्यक्ष  जी,  एक
 कमेटी  जाच  कर  रहा  है,  उस  के  सामने  यद  भी
 पोस्ट  है  ।  मगर  इस  तरह  का  कोई  विकेट
 हुआ  तो  हम  भी  ध्यान  देगे  और  इस  को  ज -दी

 दूर  करने  की  कोशिश  करेगे  |

 श्री  भोगे  झा  जब  निर्माण  पूरा  भी
 नही  हुआ  था  तो  कुछ  छने  गिर  गई  मकान
 प्लाट  भी  कर  दिये  गये  थे  ओर  छत  गिर  गई
 थी,  ऐसी  हालत  मे  जिन  ठेकेदारों  लोगा  मे  पा
 अधिकारियों  ने  उन  हे केदारा  दुबारा  फिर  गये
 काम  को  पास  कर  दिया  था  उन  के  खिलाफ
 कोई  कार्यवाही  करने  का  विचार  हो  रहा  है  कि
 नही  ?

 शो  मोहन  मारिया.  मूझे  मालूम  नहीं
 है  शय”  -  माननीय  सदस्य  इस  तर  का  कोई
 इस्लाम  देंगे  तो  हम  जरूर  जाच  करेगे  q  जो
 मेमोरेंडम  मे  है  वह  तो  कमेटी  के  सामने
 है  हो  और  उस  कमेटी  को  स्पोर्ट  छे  होने
 के  अन्दर  आने  वाला  है  |  अगर  और  भी
 इस् टो सेज  हा  और  आप  दंगे  तो  जरूर  जाच
 करेगे  तथा  दस  के  लिय  जा  भी  अधिकारों
 जिम्मेदार  है  उन  के  खिलाफ  भी  कार्यवाही
 करेगे  |
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 aft  राम  सहाय  बॉड  :  दिल्‍ली  के  नागरिकों
 को  आप  कितने  मकान  बना  कर दे  चुके  हैं,
 कितने  गृह  विहोन  है  भीर  कितनों  को  दे  चुके
 है  पिछले  दो  वर्षों  मे  |  ए  वी  सो  डी  आदि
 कितनी  श्रेणियों  के  कितने  मकान॑  बन  रहे  हैं  शौर
 कितने  बन  चूके  है  ?

 झब् यक  महोदय  यह  डिजाइन
 डिफंक्ट  के  बारे  में  सवाल  है  ।

 शी  राम  सहाय  पांडे  :  ए  बी  सी  डी  गाधी
 जो  मकान  बनते  है  व  डिजाइन  के  आधार  पर

 ही  तो  बनते  है  ।  कितने  डिजाइनों  के  कितने
 मकान  डी  डी  ए  बनाना  चाहता  है  ?

 अध्यक्ष  महोदय  अलग  से  बाप  इसके
 बारे  में  नोटिस  दे  द॑  तो'  मैं  जरूर  एडमिट  कर

 लगा  t

 aft  हुकम  चंद  कछवाय  जो  मकान  बने
 है  उनमे  काफी  घटिया  किस्म  का  सामान  लगाया
 गया  है,  हल्की  क्वालिटी  के  मकान  बने  है  ।
 सामान  की  काफी  चोरी  हई  है,  काफी  घपलेबाजी
 तथा  घोटाले  हुए  है।  उसकी  वजह  से  प्रतीकों
 मकानों  की  दीवार  तड़क  रही  है  ।  आज  भी
 समाचारपत्रों  मे  पाया  है  कि  एक  मकान
 गिर  गया  है  |  जो  मसाला  निम्न  स्तर  का
 लगाया  गया  है  इसकी  भो  क्‍या  श्राप  जाच

 कराएंगे  |  तीसरी  आर  चौथी  श्रेणी  के  लोगो
 से  श्राप  जो  पेमेंट  लत  हे,  झाड़ी  केश  लेत  है  ।
 इसको  क्या  आप  कम  करना  चाहते  है  a  उनके

 लिए  बीस  वाईस  हजार  रुपया  एक  दम  से  देवा

 मुश्किल  हो  जाता  है  1  एक  कर्मचारी  इतनी  बडी
 धनराशि  नही  दे  सकता  हे  1  बैठो  ने  भी  लोन
 दना  बन्द  कर  दिया  है।  हरिजनों  को  भी  श्राप
 कोई  राहत  देना  चाहत  हैं  ?

 श्री  भोहत  मारिया  मैं  पहले  जवाब  दे

 चुका  ह  कि  कमेटी  इन  सब  सवालों  पर  जरूर
 ध्यान  देगी  ।  लेकिन  यह  कहना  कि  पूरी  जो
 हाउसिंग  कस्ट्रकशन  एक्टिविटी  हुई  है  वह
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 बिल्कुल  जलाकर  हेडली  नहों  है  1  जनता  ने  जा

 मै मोरे हम  दिया  है  उस  में  उसने  माना  है  कि

 DDA’s  housing  programmes  have
 been  on  the  whole  dynamic.

 इस  वास्ते  एसा  भ्रमरों  नही  लगाना  चाहिए  |

 श्री  हुकम  पद  कछवाय  तीसरी  दौर
 जोशी  श्रेणी  के  लोगो  के  बारे  मे  जवाब  नहों
 दाया  है।  उन  से  पैसा  बडी  मात्रा  मे  ले  रहे  है
 उनमे  इतना  पैसा  एक  साथ  देने  की  साम यू र्थ
 नही  है।  लम्बी  किश्तों  म  व  चुकाना  चाहत  है  ?

 क्या  उनका  कोई  राहत  पहुचाना  चाहत  है  ?

 अ्रध्यक्ष  अहो दब  आप  तो  और  तरफ
 चल  पड़े  है।  इसका  वह  जवाब  नहा  लाए  है  av

 Committee  to  examine  central
 responsibility  in  higher  education

 दल  PROF  NARAIN  CHAND  PARA-
 SHAR  Wl  the  Minister  of  EDUCA-
 lION  SOCIAL  WELFARE  AND  CUL-
 TURE  be  pleased  to  state

 (a)  whether  the  CABE  Commit-
 tee  sel  up  to  examine  the  Central  res-
 pons.bilty  in  higher  education  within
 the  existing  constitutional  frame-work
 ha,  since  submitted  its  report

 (b>)  if  so  the  main  finding  of  this
 report,  and

 (c)  if  not  the  causes  tor  the  delay
 in  tbe  submission  of  the  report  and
 the  likely  date  by  wmch  the  Commit-
 tee  would  submit  the  report?

 THE  MINISTER  OF  EDUCATION
 SOC'AL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN)  (a)  to
 (c)  A  statement  is  laid  on  the  Table
 of  the  House
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 Statement

 (a)  to  (c)  A  resolution  proposing
 that  a  Sub-Committee  ef  the  Board
 should  examine  the  Central  responsipi-
 lity  for  higher  education  was  moved  in
 the  36th  meeting  of  the  Central  Advi-
 sor)  Board  of  Education  held  on  ‘18-19
 September,  3972  by  some  members  of
 the  Board  The  Board  was  of  the  view
 that  the  issue  should  be  discussed  by
 University  Grants  Commussion  The
 matter  was  accordingly  referred  to
 the  University  Grants  Commission  for
 consideration  The  University  Grants
 Commission  considered  this  matter  at
 its  meeting  held  on  April  ‘12-13,  973
 and  demred  that  the  reference  received
 trom  the  Ministry  of  Education  and
 Social  Welfare  may  be  considered  by
 a  Committee  The  Committee  con-
 sidered  the  issue  it,  meeting  held  on
 i2th  July  973  and  submitted  its  re-
 port  to  the  Commission  The  Commit-
 tee  made  the  following  observations/
 ,:ecommendations

 ]  It  is  neither  practicable  nor  de-
 sirable  that  the  Constitution
 of  India  should  be  amended  to
 transfer  university  and  higher
 educativn  from  the  State  List
 eltner  to  the  Umon  List  or  to
 the  Concurrent  List

 2  On  academic  and  administrative
 ground,  also  the  proposal  to
 merge  an  autonomous  bodys
 like  the  Unversity  Grants
 Commission  with  the  Ministry
 of  Engher  Education  would  be
 a  ietrograde  idea

 3  The  States  must  be  made  to
 feel  that  they  too  have  a  stake
 in  higher  education  and  thev
 must  aso  contribute  towarde
 this  nation  building  activity
 as  a  part  of  “development’
 Hence  it  would  be  unrealistic
 anq  dangerous  to  change  the
 present  set  up  radically

 4  The  University  Grants  Commis-
 sion  shuuld  take  a  direct  res-
 ponsibility  for  development  of
 postgraduate  education  and  re-
 search  For  this  purpose  the
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 Cummission  must  have  ade-
 quate  funds  at  its  disposal.
 For  the  development  of  higher
 education,  mare  funds  should
 be  made  available  in  the  Cen-
 tral  sector.

 The  University  Grants  Commission
 at  its  meeting  held  on  l0th  December,
 3973  considered  the  report  of  the  Com-
 mittee  and  agreed  with  the  recommen-
 dation  of  the  Committee  that  it  would
 not  be  desirable  to  make  higher  edu-
 cation  either  as  a  concurent  of  a  Cen-
 tral  Sector  to  enable  it  to  take  greater
 funds  should  be  provided  in  the  Cen-
 tral  Secto  rto  enable  it  to  take  greater
 responsibility  for  development  of
 higher  education  and  research  in  the
 universities  and  colleges,

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  From  the  statement,  it  is  not
 clear  as  to  what  this  Committee  did
 because  three  of  the  issues  deal
 only  with  the  negative  side  otf
 the  picture  and  it  is  on  the
 fourth  one  that  they  have  ask-
 ed  for  more  tunds.  There  was  lot  of
 criticism  of  the  Committee’s  Report
 even  in  the  meeting  of  the  CABE  which
 was  held  recently.  In  view  of  this,  the
 resolution  simply  asked  for  the  defini-
 tion  of  those  areas  which  are  the  res-
 ponsibility  of  the  Central  Government
 for  higher  education.  In  view  of  the
 exact  wording  of  the  resolution,  may  I
 request  the  hon.  Minister  to  request  the
 Committee  again  to  define  those  areas
 where  the  Central  Government  can
 discharge  its  responsibility  within  the
 existing  fhame-work  of  the  Constitu-
 tion?  It  is  not  a  question  of  giving
 less  power  to  the  States  or  more  power
 to  the  Centre  Within  the  existine
 framework  of  the  Constitution,  the
 resolution  wants  to  know  the  exact
 areas.  Those  areas  have  not  heen
 made  clear.

 PROF.  S  NURUL  HASAN  As  far  as
 the  records  show,  the  resolution  which
 is  heing  referred  to  was  certainly  pro-
 ywosed  in  fhe  Central  Advisory  Board,
 but  according  to  the  records,  it  does
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 not  seem  to  have  been  appreved  in
 that  form.  Therefore,  the  point  that
 has  arisen  is  basically  this:  can  the
 Central  Government  provide  more
 funds  for  the  development  and  progress
 of  higher  education  in  the  States?  That
 matter  is  being  considered  by  the  Plan-
 ning  Commission  and  a  fina]  decision
 will  have  to  be  taken  on  the  basis  of
 the  availability  of  funds  and  the  de-
 cision  of  the  National  Development
 Council  as  to  what  is  going  to  be  the
 proportionate  allocation  as  between  the
 Centre  and  the  States  in  regard  to
 higher  education.

 PROF.  NARAIN  CHAND  PARA-
 SHAR:  The  question  of  funds  is  one
 thing.  There  is  another  srea  of  co
 ordination  between  the  various  agen-
 cies  of  higher  education.  For  exam-
 ple,  the  Punjab  High  Court  has  given
 a  judgment  in  which  it  is  said  that
 the  question  of  admission  of  students
 from  one  university  into  another,  when
 it  does  not  become  clear,  has  to  be
 defind  and  ultimately  decided  bv  the
 Central  Government.  What  is  the  role
 of  the  Central  Government  in  these
 areas  of  co-ordination  of  higher  edu-
 cation?

 PROF.  NURUL  HASAN:  I  am  afraid
 I  have  not  understood  the  significance
 of  this  question.  The  Centre's  :espon-
 sibility  is  co-ordination  and  determi-
 nation  of  the  standards  of  higher  edu-
 cation.  As  a  part  thereof,  the  Uni-
 versity  Commission  and  sometimes  the
 Central  Government  itself  ang  various
 recommendations  and  suggestions  to  the
 various  recommendations  and  sugges-
 tions  to  the  various  State  Governments
 or  to  the  universities,  depending  on
 the  nature  of  each  case.  Till  now,  it
 has  not  been  considered  desirable  that
 directives  which  will  involve  anything
 more  than  giving  grants  shoul?  ७७
 given  to  universities.  because  it  is  hest
 to  carry  the  various  university  com-
 munities  w‘th  the  policy  decisions  that
 are  undertaken.  Therefore,  I  am  un-
 able  to  see  what  other  points  this  Com-
 mittee  can  deal  with.
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 U.G.O.  Review  Committee  Report  on
 Calcutta  University

 #92,  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  when  the  report  of  the  U.G.C.
 Review  Committee  regarding  various
 problems  facing  Calcutta  University
 will  be  published;

 (b)  whether  recommendations  of  the
 Committee  have  already  appeared  in
 the  press;  and

 (c)  if  so,  facts  thereabout  and  the
 steps  proposed  by  Government  to  im-
 plement  the  recommendations  of  the
 Committee?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a):  The
 University  Grants  Commission  has  in-
 vited  the  views  of  the  Government  of
 West  Bengal  and  Calcutta  University
 on  the  report  of  its  Committee  on  Cal-
 cutta  University.  The  question  of
 publication  the  report  will  be  taken
 up.by  the  Commission  after  it  has  con-
 sidered  the  various  recommendations
 made  by  the  Committee  in  the  light  of
 the  views  of  the  State  Government
 and  the  University.

 (b)  and  (c):  The  report  or  the  recom-
 mendations  of  the  Committee  have  not
 been  released  to  the  press  by  the  Com-
 mission.  Since  these  have  still  to  be
 considered  by  the  Commission,  it  is
 premature  to  indicate  the  stens  for
 their  implementation,

 SHRI  SAMAR  GUHA:  I  do  not  know
 what  is  standing  in  the  way  of  the
 Government  to  publish  the  report,
 when  copies  of  the  report  are  found
 in  the  hands  of  many  and  the  report
 has  become  the  subject  matter  of  dis-
 ‘cussion  in  West  Bengal  and  there  has
 been  a  convention  on  the  basis  of  the
 report.  I  cannot  understand  why  this
 report  has  not  been  laid  on  the,  Table
 of  the  House  or  published.  We  can
 discuss  the  merits  and  demerits  and
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 how,  to  what  extent  and  in  what  way
 will  the  recommendations  be  imple-
 mented  is  a  different  matter.  I  want  to
 know  from  ‘the:.Government  whether
 in  this  report,  any  recommendation
 has  been  made  to  consider  the  Calcutta
 University  as  a  university  of  national
 importance.  If  so,  what  are  the  cate-
 gorical  differences  in  regard  to  finan-
 cial  and  administrative  obligations  and
 responsibilities  between  a  Central  Uni-
 versity  and  a  university  of  national
 importance?

 PROF.  S.  NURUL  HASAN:  My  atten-
 tion  has  been  drawn  to  this  particular
 recommendation  of  the  Committee,
 but  we  are  awaiting  the  recommenda-
 tions  of  the  University  Grants  Com-
 mission  which  in  its  turn  wants  to  know
 the  views  of  the  university  and  the
 State  Government  before  making  its.
 recommendations.  Only  when  this  re-
 port  is  available  to  us,  that  is  to  say,
 the  recommendation  of  the  Calcutta
 University,  the  recommendations of  the
 West  Bengal  Government  and  the  views
 of  the  University  Grants  Commission
 thereon  would  it  be  possible  for  us  to
 take  a  view,  because-—

 SHRI  SAMAR  GUHA:  MI  want  to
 now  the  difference  between  a  Cen-
 tral  university  and  a_  university  of
 notional  importance.

 MR.  SPEAKER:  The  time  is  up.

 SHRI  SAMAR  GUHA:  This  contro-
 versy  is  going  on  in  the  West  Bengal
 Government,  as  to  what  is  the  diffe-
 rence  between  a  Central  university  and
 a  university  of  national  importance.
 He  has  not  replied  to  my  question.
 Conventions  and  meetings  and  semi-
 nars  are  guing  on  in  Calcutta.  I  do
 not-want  to  nut  a  supplementary.  He
 should  complete  hisanswer.  (Interrup-
 tions)

 MR.  SPEAKER:  I  canrot  help  the
 flow  of  time.  The  time  is  already  up
 and  the  Question  Hour  is  already  over.
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 WRIT'DEN  ANSWERS  TO  QUESTIONS

 Benefits  to  Scheduled  Castes  and  Sche-
 duled  Tribes  tram  Farmers  and  Agri-
 cultural  Labourers  Development  Agen-

 eles

 482.  SHRI  P.  M.  SAYED:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  satistics  are  being  com-
 Piled  by  the  Ministry  of  Agriculture
 to  indicate  benefits  derived  by  the
 Scheduled  Caste  and  Scheduled  Tribe
 persons  from  the  Small  Farmers  De-
 velopment  Agencies  and  the  Marginal
 Farmers  and  Agricultural  Labourers
 Development  Agencies;  and

 (b)  if  so,  the  benefits  derived  by
 these  communities  in  terms  of  physi-
 cal  and  financial  targets,  during  the
 last  three  years?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (bo).  The  principles
 adopted  for  the  identification  of  parti-
 cipunt  farmers  under  the  Small  Far-
 mers,  Marginal  Farmers  and  Agricul-
 tural  Labourers  Development  Agencies
 during  the  Fourth  Plan  for  the  flow  of
 benefits  under  these  special  program-
 mes  for  the  weaker  sections  of  the
 farming  community,  did  not  make  any
 distinction  between  farmers  belonging
 to  scheduled  castes  and  tribes  and  those
 not  belonging  to  such  custes  and
 tribes.  In  actua!  practice,  however.  a
 large  number  of  the  small  and  margi-
 nal  farmers  and  agricultural  labourers
 who  have  benefited  from  these  progra™-
 mes  would  be  persons  from  the  sche-
 duled  castes  and  some  from  the  sche-
 duled  tribes  though  precise  satistics
 have  not  been  maintained.  In  the  new
 S.F.D.A.  projects  under  the  Fifth
 plan  efforts  will  be  made  to  cater  to  the
 needs  of  these  sections  specifically.

 NOVEMBER  18,  074  Written  Answers  32

 Austzalign  Sid  for  Osttle  Brneding
 Forms

 +84,  SHRI  RAJDEO  SINGH:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  ७९  pleased  to  state:

 (a)  whether  Australia  has  agreed  to
 assist  India  for  setting  up  two  cattle
 breeding  farms  one  at  Hissar  in  Harya-
 na  ang  the  other  at  Barpetta  in  Assam;

 (b)  whether  this  will  include  deep-
 freeze  semen  centre;  and

 (c)  whether  these  projects  are  meant
 to  establish  pure-bred  herds  of  Jersey
 and  Friesian  cattle  to  provide  founda-
 tion  stock  for  the  production  of  pro-
 geny  tested  bulls  for  a  cross  breeding
 programme?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (०)  Yes,  Sir.  The  Indo-Autrahan
 Cattle  Breeding  Project,  Hissar  will
 maintain  pure-breds  herds  of  Jersey
 ang  Friesian  cattle,  while  the  Indo-
 Australian  Cattle  Breeding  Project,
 Barpetta  will  maintain  pure-bred  herd
 of  Jersey  only,  for  the  production  of
 high  quality  bulls  for  cross  breeding
 programmes.

 Opening  of  a  New  University  in  Mad-
 ras

 487.  SHR’?  MUHAMMED  SHERIFF:
 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  University  Grants
 Commission  has  plans  to  start  any  new
 University  in  Madras  during  the  Fifth
 Five  Year  Plan;  and

 (b)  if  so,  the  name  and  type  of  the
 proposed  University  and  when  it  will
 be  opened?
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 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8,  NURUL  HASAN)  (a)  and

 (b).  The  University  Grants  Commis-
 sion  ha»  70  power  to  sct  up  Univers:
 ties  However  i  has  under  considera-
 tion  a  propoyal  of  the  Government  ०

 Tam)  Nadu  for  the  establi:  hment  of

 a  University  of  Se  ence  and  Lechnologs

 Absorption  of  Retrenched  Labourers
 of  FCL  Calcutta

 88  SHRI  SAMAR  MUKHERJEE
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state

 (a)  whether  the  Government  had
 assured  that  the  retrenched  1,000  FCI
 labourers  in  Calcutta  Office  would  be
 absorbed  very  soon,  and

 (b)  whether  they  have  since  been
 absorbed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGAT'ON  (SHRI  ANNASAHEB  P
 SHINDE)  (a)  and  (b)  Consequent
 upon  the  dehiring  of  storage  capacity
 surplus  to  the  requirements  of  the
 Food  Corporation  of  India  in  Calcutta
 complex  about  887  departmentalised
 labourers/workers  had  to  be  retrench-
 ed  after  having  been  paid  wages  and
 other  retrenchment  beaefits  upto  24th
 August,  974  The  question  of  absor-
 ption  of  some  of  these  labourers/wor-
 kers  is  under  negotiation  between  the
 FCI  West  Bengal  Government  and
 the  Union  concerned

 Delay  {n  completion  of  Kosi  Project

 #93,  SHRI  N.  E.  HORO  Will  the
 Mimster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  there  has  been  any
 delay  from  Nepal  side  in  regard  to
 the  completion  of  Kosi  Project,

 (b)  it  so,  whether  Governnient  of
 India  is  undergoing  loss  due  to  this
 delay,  and

 (e)  the  extéfit  of  loss  96  far  sustain-
 td  by  Government  arig  the  efforts  for
 ite  early  completion?
 2482  L.  S.~2
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  to  (¢),  There  is  delay  in

 the  construction  of  the  Western  Kosi
 Canal  Project  as  possession  of  land  for
 the  reach  between  55  km  and  35  km.
 im  Nepal  has  not  so  far  been  given  to
 the  project  authorities  Further,  in  the
 Nepal  reach  upto  55  kms  for  which
 possession  of  lang  bas  been  given,  the
 farmers  who  have  sown  paddy  crop
 during  kharif,  have  been  refusing  new
 excavation  of  canal  until  the  standing
 crop  is  harvested

 The  construction  of  the  portion  of  the
 canal  in  the  Nepalese  territory  was
 targetted  to  be  completed  by  975  and
 that  m  the  Indian  territory  by  1979-
 80,

 The  matter  has  been  taken  up  with
 the  Government  of  Nepal.

 Derecognised  Colonies  in  Delhi

 *94  KUMARI  KAMLA  KUMARI
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state.

 (a)  the  hot  of  derecognised  colonies
 of  Delhi  and  estimated  population
 living  in  those  colonies,

 (b)  the  names  of  officers  responsi-
 ble  for  growth  of  these  colomes,  and

 (९)  whether  Government  propose  to
 recognise  all  those  colonies  and  if  80,
 when?

 THD  MINISTER  OF  STATE  IN  THB
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA)
 (a)  to  (०).  The  term  “de-recogmsed
 colony”  would  mean  a  colony  which
 was  previously  recogmsed,,  but  has
 now  ceased  to  be  recognised  There
 ag  no  such  colony  in  Delhi  falling  under
 this  category.  The  Question  presum-
 ably  refers  to  “unauthorised  colonies”
 some  of  which  have  been  regularised

 2.  Accoding  to  law,  no  land  can  be
 divideq  into  plots  and  solid  for  build-
 ing  purposes,  unless  its  lay-out  plan



 35  Written  Answers

 ama  service  play,  have  been  sanctioned
 by  the  competent  authority  and  the
 owner  has  developed  it  in  accordance
 with  these  plana,  Thereafter,  the
 individual  plotholder  ig  required  to  get
 hig  building  plang  sanctioned  before
 starting  construction.  In  jnauthoris-
 ed  colonies  these  provisions  of  law  have
 not  been  followed.  In  many  cases,  the
 areas/lands  in  which  the  unauthorised
 constructions/colonies  have  come  uP,
 were  notified  for  acquisition  for  the
 planned  development  of  Lelhi  and  are
 being  acquired  in  stages.  Apart  from
 these,  colonies  have  sprung  up  also  in
 areas  which  are  not  ear-marked  for
 ‘residential’  purposes,

 3..  From  time  to  time,  Government
 have  reviewed  the  position  relating  to
 these  colonies.  Accordingly,  I7:  colo-
 nies  were  regularised,  Another  33
 colonies  were  not  regularised  as  they
 were  located  in  “green”  or  other  non-
 conforming  areas.  In  certain  cases,  no
 final  decision  has  been  taken.

 4.  With  a  view  to  making  a  case  by
 case  study  of  all  the  unauthorised
 colonies,  particularly  those  which  have
 come  up  before  l5th  June,  1972  in
 Delhi,  the  Government  of  India  have
 appointed  a  (Committee  under  the
 Chairmanship  of  Secretary,  Ministry
 of  Works  and  Housing  to  enable  the
 Government  to  take  a  decision  in
 regard  to  the  future  of  these  colonies.

 5.  It  is  not  correct  to  say  that  any
 Officerg  were  responsible  for  the  growth
 of  these  colonies,  The  problem  has
 arisen  because  of  a  variety  of  reasons
 like  the  large  influx  of  people  into  city
 in  search:  of  employment,  lack  of  ade-
 quate  housing  facilities,  unauthorised
 tranctiong  taking  place  between
 private  parties  with  a  view  to  9705
 fiteering  in  land  etc.

 राजस्थान  कौर  मध्य  प्रदेश  के  लिए  सिचाई

 सुविधायें

 #95,  शनी  शिव  कुमार  शाहजी  :  क्‍या
 कृषि  और  लिखाई  मन्त्री  यह  बताते  की  कृपा
 करेगे  कि  :
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 (क)  इसे  वर्ष  अभूतपूर्व  रखे  की  स्थिति
 को  देखते,  हुए  सरकार  राजस्थान  कौर  मध्य
 प्रवेश  में  सिंचाई  सुविध/झों  के  लिए  क्‍या  कोई
 नई  कार्यवाही  कर  रही  है;  शौर

 (ख)  यदि  हां,  तोनस  कार्यवाही  का
 स्वरूप  और  विस्तार  क्या  हूँ  ।

 थी  धौर  सिंचाई  मंत्रालय  में  उप-मंत्री

 (सी  केदार भाव  सिंह  )  :  (६)  कौर  (ख),
 1974-75,  के  दौरान  मध्य  प्रदेश  में  सुख-

 प्रवण  क्षेत्र  दिये  क्रम  के  अन्तर्गत  सिचाई  कार्यों
 के  लिए  339.  40  लाख  रुपये  का  आवंटन
 क्या  गधा  है  |  इस  कार्यक्रम  के  भ्रस्तगंत  राज-
 स्थान  सरकार  भी  77  लाख  रुपये  आआवटन
 करने  का  प्रस्ताव  रखती  है  1  राज्य  सरकारों
 को  परामर्श  दिया  गधा  है  कि  सुखा  प्रवण  क्षेत्र
 कार्यक्रम  को  सभी  सिचाई  स्कीपो  को,  जिन्हें
 1974-75  में  ले  जाया  गया  है,  मुख्य  प्राथ-

 मिलता  के  आधार  पर  पूर्ण  किया  जाना
 चाहिए  t

 इसके  झ्रतिरिक्‍्त,  दोनो  राज्यों  में  सिचाई
 सुबिधायो  की  व्यवस्था  करने  के  लिए  वृहत्‌,
 मध्यम  एवं  लघु  सिंचाई  स्कीमों  के  अझस्तगंत
 सामान्य  कार्यक्रम  जारी  है  1

 Retail  Price  and  Release  of  Levy  and
 Free  Sale  Sugar

 *96,  SHRI  JYOTIRMOY  BOSU:
 SHRI  YAMUNA  PRASAD

 MANDAL:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  retail  prices  of  levy  and
 free  sale  of  sugar,  month-wise,  from
 January  to  September,  ‘1974,  State-
 wise;  and

 (9)  the  reasons  why  the  prices  of
 non-levy  sugar  have  recorded  a  steep
 rise  since  the  beginning  of  the  current
 year?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b),  The  uniform
 retail  price  of  levy  sugar  remained  un-
 changed  at  Rs,  2.5  per  kg.  throughout
 the  country  during  January  to  Septem-
 ber,  1974.  A  gtatement  (Appendix)
 showing  the  retail  prices  of  free-sale
 sugar  during  the  same  period  in
 aumportant  centres  of  the  country  is
 attached,  It  will  be  seen  that  retail

 prices  of  free-sale  sugar  were  fairly
 stable  till  about  June,  1974.  The  mse
 an  the  prices  thereafter  ig  attributable
 40  the  following  reasons’—

 (i)  Cut  in  sugar  quota  released  for
 internal  consumption,  involving
 corresponding  reduction  ir  the
 quantum  of  levy  sugar  avail-
 able  for  qistribution  through
 fair  price  shops  and  the  conse-
 quent  building  up  of  pressure
 on  free-sale  sugar,

 ६7)  Increase  in  the  rate  of  excise
 duty  on  free-sale  sugar  from
 30  per  cent  to  374  per  cent
 ad  valorem  from  5th  Decem-

 ber,  973  and  the  upward
 revision  in  tariff  value  of  fiee-
 sale  sugar  from  June,  974

 (iu)  Export  of  sugar  during  974
 being  much  higher  than  that  in
 973

 General  inflationary  treng  in
 the  economy.

 (iv)

 Proposal  for  Increase  in  Premium  over
 the  Basic  Recovery  from  Snsarcane

 *97.  SHRI  NARENDRA  SINGH  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  sate:

 (a)  whether  a  proposa)  for  increase
 inpremium  over  the  basic  recovery
 from  sugarcane  for  the  current  crush-
 ing  season  is  under  consideration  of  the
 Government;  ‘  v

 40)  if  80,  the  percentage  therein;  and
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 (c)  the  reaction  of  the  sugar  indus-
 tries  and  sugarcane  growers  in  regard
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN)  (a)  to  (०)  The  basic  muni-
 mum  cane  prices  for  the  current  1974-75,
 crushing  season  has  already  been  fixed
 by  the  Government  of  Injia  at  Rs  8  50
 per  quinta]  linked  to  a  recovery  of
 8.5  per  cent  or  below  with  a  premium
 of  0  paise  for  every  0l  per  cent
 increase  in  recovery  above  85  per  cent,
 This  notified  price  involves  an  increase
 over  the  minimum  cane  price  of  Rs.  8
 per  quintal  jinkeq  to  a_  recovery  of
 85  per  cent  or  below  w.th  a  premium
 of  94  paise  for  every  0  per  cent  in-
 crease  in  recovery  above  85  ver  cent
 which  was  in  force  during  the  last  two
 crushing  seasons

 Reports  received  so  far  ind.cate  that
 the  industry  as  well  as  the  growers
 are  not  satisfied  with  the  increase
 allowed

 Enquiry  into  disbursement  of  loans  im
 Mawrynekeng  Development  Block

 *98  SHRI  BIREN  ENGTI
 SHRI  B  K  DASCHOWDHURY:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 thon  No  2778  on  the  9th  August,  974
 and  state

 (a)  whether  the  report  from  the
 tate  Government  of  Meghalaya  regard-

 ing  allegeq  large  scale  corruption  in
 the  disbursement  of  loans  and  grants
 in  the  Mawryngkeng  Development
 Block  of  the  Khasi  Hills  under  the
 SFDA  scheme  has  been  received,  ana

 (b)  if  mot,  what  is  the  cause  for  the
 delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.

 (b)  Does  not  arise.
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 केनदॉय  सचों  में  शिक्षा  को  शामिल  करना

 +99.  शी  विभूति  मिश्र  :  क्‍या  शिक्षा,
 समाज  कल्याण  कौर  संस्कृति  मस्ती  यह  बताने
 की  कपा  बिरंगे  कि  :

 क)  क्‍या  सरकार  शिक्ष।  को  केद्रीय

 सूत्री  में  शामिल  करने  के  बारे  में  सोच  रही  है;

 ब)  यदि  हां,  तो  इसे  कब  तक

 शामिल  कर  लिया  जायेगा,  जौर

 (ग)  प्रस्ताव  की  रूपरेखा  क्‍या  है  ?

 शिक्षा,  समाज  कल्याण  शौर  संस्कृति
 मंत्री  (प्रो०  एस०  तूल  हसन)  :  (काजी
 नही  1d

 (ख)  शर  (ग)  प्रश्न  नही  उठता  |

 आल  इंडिया  स्पोर्ट्  काउसिल  द्वारा
 विभिन्‍न  राज्यों  के  वित्तीय  सहायता

 *100  श्री  रामावतार  शास्त्री  क्‍या

 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री

 यह  बताने  की  रूपा  करेगे  कि  :

 (क)  क्‍या  आल!  इंडिया  स्पोर्ट्स  कार्य-
 सिल  राज्यों  में  खेद  कद  के  विकास  के  लिए
 प्रत्येक  राज्य  को  वित्तीय  सहायता  प्रदान
 करती  है;  और  यदि  हा,  तो  वर्ष  97i-72,
 1972-73  भर  973-74  में  धक  पृथक

 विभिन्न  राज्यों  को  कितनी  राशि  की  वसीय

 सहायता  प्रदान  कौ  १ई  है;  कौर

 (ख)  क्‍या  उपरोक्त  सील  में  बिहार
 को  कोई  प्रतिनिधित्व  नही  दिया  गया  है;  भोले
 यदि  हा,  तो  इसके  क्या  कारण  है  ?

 शिक्ष  और  समजी  कल्याण  मंत्रालय
 सभा  संस्कृति  विभाग  में  उष-मंत्री  (जी  कार-
 रिन्द  बेहाल)  :  क)  शिक्षा  तथा  समाज
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 कल्याण  मन्त्रालय  द्वारा  खिल  भारती  खेल"
 परिषद्‌  की  सिफ  रिणों  के  और  पर  राज्य
 सरकारी  राज्य  खेल  परिषदों  को  उपयोगी
 स्टेडियमों,  श्रास्तरिक  स्टेडियमों,  तरण-
 तार,  खेल  मैदानों  के  दिए  प्रश  पुन्न  के

 निर्माण,  प्रशिक्षण  शिविर  आयोजन,  ग्रामीण
 खेल-कन्धों  की  स्थापना  इत्यादि  के  लिए  अनु-
 दाने  प्रदान  किए  जाते  है।  विभिन्न  राज्य

 सरकारो/राज्य  खेल  परिषदों  को  97I-
 72,  1972-73  तथा  i973-74  के

 दौरान  प्रदत्त  अनुदानों  के  ब्योरे  सभा  पटल  पर
 रखें  गए  विवरण  में  दिए  गए  है।  [ग्रंथालय  में
 रखा  गया  |  देखिये  सख्या  एम  टी  8482/74]

 (ख)  सरकारी  संकल्प  के  अनु  सार,  जिस
 के  अ्रधीन  अखिल  भारतीय  खेल  परिषद्‌  की
 स्थापना  हुईं  है,  किसी  भी  राज्य  को  कोई
 प्रतिनिधित्व  नही  दिया  जाता  है

 मध्य  प्रदेश  को  गह  शौर  घायल

 801.  शी  श्ारठ  बी०  बड़े  :  कया  कृषि
 कौर  सिचाई  शास्त्री  यह  बताने  की  कृपा  करे
 किं  :

 (क)  केन्द्रीय  सरकार  द्वारा  इस
 बर्ष  प्रत्येक  माह  मध्य  प्रदेश  को  कितने  गेहू
 शौर  चावल  की  सप्लाई  की  गई  है;  और

 (@)  राज्य  सरकार  ने  प्रत्येक  माह
 खाद्यान्नों  की  कितनी  मांग  की  है?

 क्ष  और  सिचाई  मंत्रालय  में  राज्य  संतरे

 (भी  भ्रण्णासाहिब  पी०  चिन्वे)  :

 (५  और)  मेध्य  प्रदेश  में  इस  वे
 at  तो  चावल  कीं  कोई  मांग  की  थी  झोर  न॑  ही

 उन्हें  कोई  चावल  सप्लाई  किया  गयी  थो  राज्य

 सरदार  कार  मांगी  मई  गेहूं  लोग  मोटे  नाज
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 की  मि  शौर  केन्द्रीय  भडार  से  उन्हे  सप्लाई  की  गई  माता
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 ए  इस  Tere  है  —

 (हजार  मी०  इनमें)

 i  सप्लाई
 i974  a ee

 गेहू  मोट  भर नाज़  गेहू  मोटे  अनाज

 जनवरी  38  8  ~  37  _—

 फरवरी  38  8  6  ॥

 मार्च  38  8  119

 अप्रैल  38  8  _  8  4

 मई  Todo  Tone  44  —=

 जून  10  0  03  o!

 ware  30  —  i5  0  8

 अगस्त  30  —~  23  04

 सितम्बर  30  -  243  0  6

 अक्तूबर  50  i0  0  l4  6  0  i

 नवम्बर.  ,  25  0  i0  0  *i2  2

 (ग्रांट  )  /भ  ०  प्राप्त  नहीं)

 Lecture  of  Jain  Muni  at  meeting  beld
 under  South  Zone  [ducation

 Department  of  MCD.

 802  SHRI  SARJOO  TANDEY  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARD  AND  CULTURE  be  pleased
 to  stute

 (a)  whether  on  I9th  September,  Jain
 “Mum  was  invited  hy  the  Tlucation
 Department  of  Delhi  Mumeipal  Corpo-

 ration  to  give  lectures  tu  the  teachers
 and  headmasters  of  South  Zone  im
 Green  Park  Zonal  office,

 (h)  whether  duting  the  course  of  the
 lecture  Jain  Mum  referred  to  Red
 Tape  and  Licence  Scandil  and  Goyern-
 ments  fulure  in  .eply  to  the  charges
 levelled  on  the  floor  of  the  House,

 (c)  if  so  whethe:  such  talks  are
 desirable  in  meetings  being  held  under
 Fd.  cation  Department  and
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 (d)  if  not,  steps  being  taken  in  the
 matter?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a).  Yes,  Sir.

 (b)  According  to  the  information  re-
 ceived  from  the  Municipal  Corporation
 of  Delhi,  no  such  statement  was  made.

 (c)  and  (d).  Do  not  arise.

 Allocation  of  Fertilisers  to  Punjab

 803.  SHRI  RAGHUNANDAN  LAL
 BHATIA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be  plea-
 seq  to  state:

 (a)  whether  Government  are  facing
 the  problem  of  supply  of  fertilisers  with
 regard  to  the  requirements  of  various
 States  during  the  last  quarters  of  the
 current  year;

 (b)  if  so,  allocation  of  fertilisers
 made  to  Punjab  during  the  said  pericd}
 and

 (c)  whether  the  same  is  sufficient  to
 mect  the  State’s  requirements?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir.

 (b)  Inspite  of  the  diffleult  position
 of  overall  availability,  efforts  have
 been  made  to  meet  the  demand  of
 Punjab  to  the  maximum  extent
 possible.  Their  approved  net  require-
 ments  for  Rabi  74-75  (August  '74—
 January  8)  are  1.98,  000  tonnes  of  N,
 72,500  tonnes  of  P205  and  20,000  tonnes
 of  K20.  As  against  this  actual
 allocations  have  been  1,67.200  tonnes
 of  N,  50,750  tonnes  of  P205  and  20,000
 tonnes  of  K20.

 (c)  The  allocation  falls  marginally
 short  of  the  requirements  of  the  State,
 which  is  unavoidable,
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 Financial  assistance  to  Gujarat  for
 Agricultural  development

 804.  SHRI  D.  0.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND
 TRRIGATION  be  pleased  to  state:

 (a)  whether  Central  ‘Government
 had  given  any  financial  aid  to  the
 Gujarat  State  for  agricultural  develop-
 ment  schemes  during  (1972-73  ang  ‘1973-
 74;  and

 (b)  if  so,  facts  thereof?
 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):(a).  Yes,  Sir.

 (b)  The  requisite  information  is
 being  collected  and  will  be  laid  on  the
 table  of  the  Sabha,  as  soon  as  it  is
 received,

 Supply  of  Sub-Standard  Seeds  to:
 Maharashtra

 805.  SHRI  VASANT  SATHE:  Will  the
 Minister  of  AGRICULTURE  AND  Ik-
 RIGATION  be  pleased  to  state:

 (a)  whether  sceds  supplieg  by  the
 National  Sceds  Corporation  to  the
 cultivators  in  Maharashtra  region  have
 been  found  to  be  sub-standard  result-
 ing  in  enormous  loss  of  crops;

 (b)  whether  the  Government  of
 Maharashtra  have  taken  up  the  issue
 with  the  Union  Government;  and

 (c)  meastre  taken/proposed  to  en-
 sure  effective  quality  control  by
 N.S.  C.?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  The  National  Seeds
 Corporation  had  not  supplied  sub-
 standard  seeds  to  the  cultivators  in
 the  Maharashtra  region.

 (b)  No  complaint  has  been  received
 by  the  Government  of  India  from  the
 State  Government  of  Maharashtra.
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 (c)  The  National  Seeds  Corpora-
 tion  is  already  taking  measures  to
 ensure  quality  of  the  seeds  supplied
 by  them.  Crops  raised  for  seed  pur-
 poses  are  continuously  inspected  by
 the  inspectors  of  the  Corporation  and
 the  seeds  are  tested  in  its  laboratory
 for  germination,  purity  etc,  before
 they  are  supplied.

 Alleged  Violatio,  ef  Admission  Rules
 in  Jawaharlal  Nehru  University

 806.  SHRI  ARVIND  M.  PATEL:  Will
 the  Minister  of  EDUCATION,  SOLIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (ay  whether  there  is  serious  viola-
 tign  of  admission  rules  by  the  authori-
 ties  of  the  Jawaharlal  Nehru  Univer-
 sity;

 (b)  whether  political  considerations
 hold  the  sway  even  in  matter  of  ad-
 mission  and  scholarship;  and

 (ec)  if  so,  the  steps  taken  to  remedy
 the  situation?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  and
 (b),,  According  to  the  a information
 furushed  by  the  Jawaharlal  Nehru
 University,  there  is  neither  violation
 of  rules  nor  any  political  interference
 in  the  matter  of  admissions  or  award
 of  scholarships.

 The  only  factors,  which  are  given
 weightage,  side  by  side  with  the
 academic  standing  of  the  candidates
 seeking  admission,  and  which  are  in
 accordance  with  the  objectives  of  the
 University,  are:

 (1)  Economie  deprivation;
 (2)  Social  deprivation;
 (3)  Regional  deprivation.

 Scholarships  are  awarded  to  stu-
 dents  on  the  basis  of  their  over-all
 merit  and  in  accordance  with  the
 rules.

 (९)  Does  not  arise.
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 H.U.D.C.O.  Assistance  to  Economically
 Weaker  Section  ang  Low  Income

 Groups

 807.  SHRI  D.  P.  JADEJA:  Will  the
 Minster  of  WORKS  AND  HOUSING
 be  pleased  to  state:

 (a)  to  what  extent  Housing  and
 Urban  Development  Corporation
 Limite@  has  been  able  to  help  the
 economically  weaker  section  and  low
 income  groups  of  the  society;  and

 (b)  how  many  have  availed  of  the
 concession  granted  by  this  organisa-
 tion?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):
 (a)  and  (b).  During  the  last  three
 years  of  its  effective  working,  the
 Housing  and  Urban  Development  Cor-
 poration  Ltd.  has  sanctioned  schemes
 costing  about  Rs,  06.25  crores.  Out  of
 the  schemes  sanctioned,  3,000  houses/
 flats  have  already  been  constructed,
 out  of  which  2,300  are  meant  for
 Economically  Weaker  Section/Low
 Income  Groups  About  18,500  houses/
 flats  are  under  construction,  out  of
 which  abvut  35.700  are  meant  for  these
 categories.

 Utiiisat  on  of  Budget  Allotments  by
 DDA

 808  SIRI  VLKARIA  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleasca  to  state:

 (a)  whether  the  Delh;  Development
 Authority  has  not  been  able  to  spend
 im  full  the  bulget  allotment  made
 every  yea:  and  lot  of  funds  rcmain
 unutilised,  and

 (b)  if  so,  whether  the  D.D.A,  will
 be  directed  to  apply  proper  financial
 discipline  in  working  out  the  budget
 and  to  ensure  that  provisions  are  made
 only  in  respect  of  works  which  are
 likely  to  be  taken  up  during  the
 year?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):
 (a)  The  Delhi  Development  Authority
 draws  up  its  own  programme  of  re-
 ceipt  and  expenditure.  This  pro-
 gramme  was  upset  during  1973-74,  due
 to  acute  shortage  of  cement  and  un-
 certain  supply  position  and  non-avail-
 ability  of  anticipated  loans.  However,
 the  funds  allocated  by  Government  for
 Jhuggi-jhonpri  Removal  Scheme  were
 utilised  by  the  Delhi  Development
 Authority.

 (b)  The  Delhi  Development  Authori-
 ty  is  already  reviewing  its  budgetary
 position  in  the  context  of  shortage  of
 cement,  cOal,  non-availability  of  fin-
 ances  and  ban  on  construction  of  come
 mercial  buildings.

 New  Fertilizer  Application  Schedule

 809.  SHRI  R.  V.  SWAMINATHAN:
 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Indian  Council  of  Agri-
 cultural  Research  has  prepared  ga  new
 fertilizer  application  schedule  for  the
 winter  crop  to  effect  economy  and
 efficiency  in  its  use;

 (b)  if  so,  the  main  features  of  the
 new  schedule;  and

 (c)  to  what  extent  the  new  fertili-
 zer  schedule  is  likely  to  heip  rabi
 crop?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  Yes,  Sir.

 (b)  A  large  portion  of  Rabi  crops
 like  Wheat,  Barley,  Gram  and  Mustard
 are  grown  under  rainfed  conditions.
 Usually  the  moisture  is  adequate  at
 sowing  time  but  recedes  after  some
 time,  As  in  large  parts  of  India  the
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 rains  were  received  during  the  first
 fortnight  of  October,  it  was  thought
 that  advantage  of  this  rain  could  be
 taken  by  applying  minimum  amount
 of  fertilisers  at  sowing  time  and  if
 need  be  subsequent  nitrogen  require-
 ments  could  be  met  by  applying  nitro-
 gen  ag  a  top  dressing.

 Efficient  method  of  fertiliser  applica-
 tion  has  been  studied  in  detail.  Place-
 ment  of  all  the  fertiliser  (N,  P  &  K)
 below  the  seed  at  the  seeding  time,
 with  the  help  of  seed-cum-fertiliser
 drill  has  been  found  to  be  mast  effi-
 cient  and  recommended  for  general
 use.  Such  seed-cum-fertiliser  drills
 are,  however,  not  yet  common  amang
 the  cultivators.  Therefore,  wherever
 seed-fertiliser  drills  are  not  available,
 the  next  best  method  of  fertiliser  are
 plication  is  by  ‘Pora’  method,  followed
 by  hand  dibbling  of  seed  behind  the
 plough  in  one  operation.

 In  case,  it  is  not  feasible  to  adopt
 any  of  the  above  methods  of  applica-
 tion,  the  last  recourse  is  to  place  the
 fertiliser  in  the  open  furrows  at  the
 last  preparatory  tillage  for  seed  bed
 and  seeds  sown  by  usual  local  practice.

 Wherever  available  potash  in  sol
 is  low,  a  dose  of  20—25  Kg.  of  K  O
 per  hectare  may  be  applied  as  basal
 dose  to  wheat  ang  barley  crops.

 Some  of  the  alluvial  soils,  in
 northern  Indo-Gangetic  plain  are  ob-
 served  to  be  deficient  in  available  zinc
 where  wheat  and  barley  crops  have
 shown  deficiency  symptoms,  restrict-
 ing  crop  yields,  In  such  areas,  0—25
 Kg.  of  zinc  sulphate  per  hectare  may
 be  applied  as  a  basal  dose  along-with
 other  fertilisers,  hopefully  to  be  a
 prophylactic  measure.

 (c)  The  fertiliser  schedule  suggested
 by  Indian  Council  of  Agricultural  Re-
 search  will  help  in  the  efficient  tilisa-
 tion  of  the  available  fertiliser  by  the
 Rabi  Crops.
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 ह...  ह. 4  Maa  fiingh  Committee  on
 Teesta  Flood

 810.  SHRI  DEBENDRA  NATH
 MAHATA:

 SHRI  LUTFUL  HAQUE:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  the  action  takey  in  regard  to  the
 repor,  of  Mansingh  Committee  on
 Teesta  flood  up-to-date;

 (b)  whether  no  action  has  been
 taken  about  the  report;

 (९)  if  so,  the  reason  thereof;  and

 (d)  the  total  amount  spent  on  the
 formation  of  the  Committee  and  pre-
 paring  the  report?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  to  (d).  The  Mansingh
 Committee  (the  West  Benga]  Flood
 Enquiry  Committee,  959)  set  up  by
 the  West  Bengal  Government  in  its
 report  did  not  deal  with  the  problem
 of  floods  of  Teesta  nor  was  Teesta  in-
 cluded  in  its  terms  of  reference.

 Misappropriation  by  Cashier  in  F.C.I.

 8ii  SHRI  RAMACHANDRAN  KAD-
 ANNAPPALLI.  Wi'l  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  the  Government  are
 aware  that  one  of  the  Cashiers  in  Food
 Corporation  of  India  is  held  for  some
 malpractices  in  the  accounts;

 (b)  if  so,  whether
 have  been  made;  and

 any  enquiries

 (c)  if  so,  the  results  of  the  enquiries
 made?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  TRRIGATION  (SHRI  ANNA-
 SAHEB  P  SHINDE):  (a)  to  (९).  Yes,
 Sir.  A  criminal  case  has  been  regis-
 tered  by  the  Bangalore  police  against
 the  Cashier,  Further  investigation  by
 police  ig  in  progress.

 F.A.0’s  Estimate  of  Foog  Import  of
 India

 812.  SHRI  DINESH  SINGH:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  F.A.O.  have  made
 an  estimate  of  the  food  fmport  re-
 quirements  of  India;

 (b)  if  9,  their  assessment;
 (९)  how  does  it  compare  with  Gov-

 ernment’s  own  assessment;  and

 (d)  how  does  the  Government  pro-
 pose  to  meet  it?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE):  (a)  and  (0)  Ac-
 cording  to  the  Draft  Report  of  the
 8th  Session  of  FAOs  Inter-govern-
 mental  Group  on  Grains,  India’s  im-
 port  requirements  have  been  estimated
 at  3.0  to  5.0  million  tonnes  of  wheat
 and  0.8  to  .0  million  tonnes  of  coarse
 grains.

 (c)  and  (d),  Government  of  India
 keeps  under  constant  review  the  posi-
 tion  regarding  the  need  for  foodgrain
 fmports  and  purchases,  to  the  extent
 considered  necessary,  are  made  fiom
 abroad.

 Reported  Erosion  at  Dibrugarh
 (Assam)

 B13.  SHRI  NORUL  HUDA  will  the
 Mimster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state.

 (a)  whether  the  Government’s
 attention  has  been  drawn  to  the  re-
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 ported  erosion  at  Dibrugarh  (Assam)
 threatening  several  tea  gardens  and
 the  Assam  Medical  College  at  Dibru-
 garh;  and

 (b)  the  steps  taken  by  the  Union
 Government  to  save  Majuli,  world’s
 biggest  riverine  island  ang  a  seat  of
 ancient  culture?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRR'GATION  (SHRI  KEDAR  NATH
 SINGIT).  (a)  Yes,  Sir  The  Stale  Gov-
 ernment  to  whom  the  matter  was
 referred  have  reported  that  all  possible
 measures  were  taken  to  check  further
 erosion  and  the  situation  is  under
 control.

 (b)  The  State  Government  are  con-
 cerned  with  the  planning  and  imple-
 mentation  of  flood  protection  measures
 to  whom  the  reported  flood  and  erosion
 problem  of  majuli  island  has  been
 referred.

 Ho  ही०  टी०  का  खेती  पर  प्रभाव

 8i4.  sf  श्रीकृष्ण  अग्रवाल  क्‍या
 कृषि  और  सिचाई  मंत्री  यह
 बताने  की  बपा  करेगे  कि

 (क)  देश  में  खेती  में  उपयोग  के  लिये
 Ho  ध  tte  की  fe  नी  माज़ा  उपलब्ध
 की  जाती  है

 (ख)  क्या  विश्व  के  अनेक  वैज्ञानिक  का
 विन  गर यह है  कि  डी०  Sto  ढी  का  खेती  से
 अधिक  उपयोग  स्वास्थ्य  के  लिये  हानिकारक

 है;

 (ग)  क्या  वैज्ञानिकों  ने  विकासोन्मुख
 देशों  विशेषकर  भारत  को  खेती  में  डी०  डी०
 Zo  के  अत्याधिक  उपयोग  के  लिये  चेत/वनी  दी
 है,  आर

 (घ)  यदि  हा,  तो  बेती  में  प्रयाग  की
 जाने  की  प्रतिशतता  क्या  है  भर  सरकार  की

 इस  पर  क्या  प्रतिक्रिया  हूँ  ?
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 कृषि  और  सिंचाई  मंत्रालय  में  उपयंत्री  -

 (भी  प्रभु वास  पटेल)  :  (क)  973-74
 में  कि  प्रयोजनों  के  लिए  लगभग  3,006
 मीटरी  टन  विशुद्ध  डी off  otto  ०  उपलब्ध  किया
 गया  था।

 (ख)  और  (ग)  वैज्ञानिकों  ने  प्रत्य
 प्राणियों  (जिसमें  पक्षी  भी  शामिल  है)  पर
 पड़ने  वाले  पारिस्थितिक  के  झ्राधार  पर  ऋषि
 में  डी०डी  ०टी  ०  के  प्रत्या धिक  प्रयोग  के  कारण
 मानव  स्वास्थ्य  के  लिये  जोखिम  के  संबंध  7
 परस्पर  विरोधी  विचार  व्यवत  किये  है।
 परिस्थिति  विज्ञान  और  अन्य  प्राणि  संरक्षण
 के  क्षेत्र  के  वैज्ञानिकों  ने  पर्यावरण  में  दौर  खाद्य
 [: ज  जरिये  कुछ  पक्षियों  में  डीडीटी  के
 लगातार  एक्ने  होने  के  बारे  में  चेतावनी
 दी  है  जिनसे  कि  राकेट  जनक  प्रभाव  उत्पन्न

 होता  है  तथापि  मानव  स्वास्थय  पर  डी  डी०
 डी०  a  प्रभावों  के  सबंध  मे  गर्भ!  तक  कोई

 पुष्ट  प्रमाण  नहीं  है।

 (घ)  भारत  में  कीटनाशी  दवाओं  की
 खपत  का  वर्तमान  स्तर  बहुत  कम  है।  प्रति
 वर्ष  लगभग  35,000  से40  000  म  2२'  टन
 सभी  क  टना  दावा  की  खपत  है  ती  है  1  इस
 में  डी०  डी०  ate  की  मात्रा  केबल 9  प्रतिशत
 होती  है।  डी०  ito  de  अपना  a  सस्ती
 शोर  अधिक  बताया  a  fra  saa  है  न  बाली
 कीटानाशी  दवा  है।  अत  किसान  भा  इसका
 कुछ प्रय  करते  है इम  बात  का  ध्यान  मे
 रखते  हुये  कि  डी०डीटी०  से  जाखिम  की
 उपेक्षा  लाभ  घीव  है  इस  रसायन  बा  प्रयोग
 सावंत।  स्वास्थ॒य  झर  ि  कार्यक्षम।  वनों
 में  ही जीरी  करन  का  फैसला  किया  या  है।

 Installation  of  Power  Polnt  in  Type
 Il  Quarters  of  Sector  D’  Gole  Mar-

 ket,  New  Delhi

 $15.  SHRI  5.  P.  YADAV:  Will  the
 Minister  of  WORKS  AND  HOUSENG
 be  pleased  to  state:
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 (a)  whether  the  applications  from
 the  residents  of  Sector  ‘D’  (Type  II)
 quarters,  Gole  Market,  New  Delhi  for
 the  installation  of  power  points  in
 their  quarters  are  pending  with  the
 authorities  concerned  since  long  even
 though  the  persons  concerned  are  pre-
 pared  to  bear  the  expenditure  above
 the  prescribed  hmuit,  and

 (०)  if  so,  the  reasans  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA)

 (a)  Yes,  Sir

 (b)  Due  to  financial  stringency  and
 ban  it  is  not  possible  to  take  up  the
 work  at  present

 Farm  =  Forestry-Cum-Plywood
 Plantation

 836  SHRI  SAKTI  KUMAR
 SARKAR

 Will  the  Mhunister  of  AGRICUL-
 TURE  AND  'RRIGATION  be  pleased
 to  state

 {a)  the  scheme  of  Farm  Forcstry-
 cum-Plywood  Plantation
 Forestry  Development,

 under

 (b)  the  action  taken  by  Eastern
 and  North-Eastern  States  to  imple-
 ment  the  scheme,  State-wise,  and

 (c)  the  total  amount  sanctioned
 and  spent  during  the  scheme  period,

 year-wise  and  State-wise  and  the
 result  achieveq  upto  date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABIIUDAS
 PATEL)  (a)  A  scheme  on  Farm
 Forestry-cum  Fuelwood  Plantations
 (and  not  Plywood  Plantations)  was
 included  in  the  Third  Five  Year  Plan
 in  the  State  Sector  for  rusing  fuel-
 wood  species  on  waste  lands  and  other
 marginal  lands  to  meet  the  acute  shott-
 age  of  firewood  in  the  country  It  was
 also  intended  that  the  scheme  would
 ineet  the  requirement  of  small  tim!  er
 for  p'oughs  etc  of  the  farmers  An
 outlay  of  Rs  363  crores  was  n.ade
 during  the  Third  Plan,  out  of  which
 an  amount  of  Rs  0  crores  wis  spent
 During  |966—69  the  amount  spent  was
 Rs  i52  crores  An  amount  of  Rs  440
 crores  was  provided  in  the  State  sector
 dumng  Fourth  Plan  period  During
 Fifth  Plan  an  amount  ot  Rs  200
 crore,  has  been  recom-
 mended  by  the  Planning  Commission
 in  the  State  sector  and  Rs  800  crores
 in  the  Centrilly  sponsored  sector

 tentatively

 (b)  and  (c)  The  attached  statement
 gives  the  information  on  implementa-
 tion  and  expenditure  incurred  by  the
 Eastern  and  North-Lastein  Stites  du-
 ing  Third  Plan
 ‘1967-68  and  968  69

 perio]  and  [)66¢7

 Information  regard.ng  Fourth-Five
 Year  Plan  is  being  collected  from  the
 concedned  States/Ufs  and  will  be
 placed  on  the  table  of  the  Sabha  m
 due  course
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 STATEMENT

 Porm  Porestry-Cum-Fualwoed  Plantations

 (Rupees  in  Lakhs)

 Expenditure  incurred

 1966-67  1967-68  1968-69  Total Name  of  State/Union  Territories  Taird
 Five  1961-69)
 Year
 Pian
 61-66

 Assam  .  .  .  .

 *  *  .  3°45  3°25  3°94  8  64 Bihar

 Manipur  *  .

 Meghalaya  *  .  mn  Included  under  Assam  =

 Nagaland  ०  44  0°23  0'§2  I-ig

 Orissa  *  .  372  233  a 121  4°26

 Tripura  .  .  .  2°42  0°07  ©  26  i°I2  3°86

 West  Bengal  हे  0°38  0°  38
 Arunachal  Pradesh  .  2°87  o°88  0°58  O81  5°I4

 Mizoram  Included  under  Assam

 ToTAL  5°29  6°56  3°65  7°98  23°48

 Loan  from  Iran  for  Sugar  Factories  UF  large  scale  sugar  factories;  and

 (b)  if  so,  the  terms  and  conditions 817,  SHRI  M,  RAM  GOPAL

 REDDY.
 of  the  loan?

 SHRI  GAJADHAR  MAJHI:
 SHRI  M.  S.  PURTY:  .HE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  and  (b).  Sugar
 is  one  of  the  Industries  suggested  to
 han  for  giving  assistance  to  increase

 (ay  whether  Iran  has  agreed  to  production  but  the  Iranian  reaction  is
 ‘provide  loan  of  Rs.  200  crores  for  not  yet  available.

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:
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 Invigation  prejest  in  Rajasthan

 836  SHRI  SHRIKISHAN  MODI
 Will  the  Mimister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state.

 (a)  whether  any  provision  has
 been  made  for  irrigation  project  in
 the  Rajasthan  State  to  help  small
 agriculturists  and  farmers,

 (b)  7  so,  the  nature  of  the  pro-
 vision  made,  and

 (c)  which  of  the  towns  and  =  dis-
 tricts  in  RajaSthan  State  are  likely
 to  be  benefited  from  the  provisions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KFDAR  NATH
 SINGH)  (a)  to  (c)  Minor  Irrigation
 Programmes  undertaken  toi  small
 farmers  are  q)  Small  Farmers  Devc-
 lopment  Agency  (SFDA)  and  (it)  Mar-
 ginal  Farmers  and  Agricultural  Labour
 Agency  (MFAL)  No  separate  plan-
 wise  provision  is  mide  for  diilerent
 sectors  under  these  schemes

 For  the  year  1974-75,  the  amounts
 provided  under  these  Schemes  in  dif-
 ferent  district,  of  Rajasthan  are  as
 under

 District  Programme  Amount
 (Rs  in  Lakhs)

 I  2  3°
 Qn  Alwar  SEDA  [6

 2  Bharatpur  33  40
 ३  Udapur  ”  गा
 4  Ajmer  MEAL  45
 5  Bhilwara  »  95

 Besides  the  above,  the  normal  pro-
 gramme  of  major,  medium  and  minor
 irrigation  works  will  also  benefit  small
 farmers.

 Shift  to  Gram  Sowing

 8I9  SARDAR  SWARAN  SINGH
 SOKHI  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 peased  to  state

 (a)  whether  Punjab  farmers  have
 threatened  to  stop  wheat  sowing  and
 switch  over  to  gram  crop  which  3
 more  profitable,  ang

 (b)  म  so,  the  immediate  steps
 Government  propose  to  take  in  this
 regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL)  (a)  and  (b)  Firm  estimates
 of  alea  sown  to  wheat  and  gram  m
 different  States,  including  Punjah
 during  Rabi  1974-75,  would  become
 available  onl,  in  Tly-August,  975
 llowever  the  arc:  under  wheat  in
 Punjab  showed  an  increasing  trend  in
 recent  vears  except  during  1974-74
 when  it  declined  shghtl,  In  contrast
 the  are  under  gram  which  showed  a
 steen  declme  in  the  State  marginally
 increased  In  1973-74  The  small  de-
 crease  in  area  under  wheat  in  Punjab
 during  1973-74,  may  be  attributed  to
 lack  of  adequate  rainfall  and  insuffi-
 cient  availability  of  electric  power  at
 the  sowing  time  of  the  crop  This  year
 steps  are  being  taken  to  augment  sup-
 ply  of  electric  power  and  diesel  fuel for  tubewell  pumpset  irrigation

 Loss  of  Fruits  and  Vegetables  in
 Transport  ¢tc,

 820  SHRI  DAVINDER  SINGH  GAR-
 CHA  Wil  the  Mimster  of  AGRICUL- TURE  AND  IRRIGATION  be  pleased to  state

 (a)  whether  20  per  cent  of  fruits
 atid  vegetables  product  in  the
 country  at  presetit  are  being  wasted
 for  lack  of  transport,  storage  and
 processing  facilities;  aiid
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 (b)  if  so,  the  measures  being  taken
 to  save  them  from  wastage?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN);  (a)  While  there  is  8
 certain  amount  of  wastage  of  fruits  and
 vegetables  during  different  stages  of
 handling  transportation  and  storage,
 no  precise  estimates  of  the  extent  of
 such  loses  are  available.

 (9)  Development  of  marketing  faci-
 lities,  processing  services,  setting  up  of
 cold  storages,  undertaking  research
 programmes  relating  to  post-harvest
 treatment  of  perishables  with  a  view
 to  prolong  their  self  life  are  some  of
 the  measures  taken  to  reduce  the
 wastage.

 Completion  of  Canals  at  Mahatma
 Gandhi’s  Samadhi

 82i.  SHRI  MOHINDER  SINGH
 GILL  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (a)  whether  canals  approve  to
 be  built  in  962  to  beautify  Mahatma
 Gandhi's  Samadhi,  are  still  lying  in-
 complete  and  un-attended,  to  breed-
 ing  mosquitoes  in  the  stagnant  water
 gathered  therein;  ang

 (b)  if  so,  whea  the  said  work  is  to
 be  completed?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):

 (a)  No,  Sir;  the  Canals  and  lagoons
 have  already  been  constructed  and  are
 functioning  in  the  Samadhi  area.

 (b)  The  question  does  not  arise.
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 wafer  भारतीय  तेज  सुधार  सं,  लाजपत
 मगर,  नई  विल ली  को  आवंटित  की  गई  भूमि

 822,  ओ  झम्बेश  :  क्‍या  निर्माण

 और  धावा क्त  मंत्री  यह  बताने की  क्ज्गा  करेंगे  कि  :

 (क)  क्‍या  हरलीन  भारतीय  नेत्र  सुधार
 संघ,  2-0एफ  लाजपत  नगर,  नई  दिल्‍ली  को
 भ्र स्प ताल  के  निर्माण  के  लिये  प्लाट  हुई  भूमि
 उसने  सरकार  को  26  अप्रैल,  969  को
 सौप  दी  थी;

 (ख)  क्या  उक्त  भूमि  पर  कुछ  लोगों
 का  भ्र वैध  कबूला  है  शोर  सरकार  ने  इसे  डा०
 भगवान  दास  स्मारक  द्वार  (डा०  भगवान
 दास  मेमोरियल  ट्रस्ट)  को  भ्र लाट  कर  दिया
 है  ;  शौर

 (ग)  यदि  हां  तो  सरकार  ने  जब
 अस्पताल  की  भूमि  को  रिहायशी  मकान,  तेल
 गोदाम,  लोहे  के  गोदाम  वाशिग  फैक्टरी

 स्कूल  डेरी,  कैन टी,  आदि  का  इस  भूमिका
 होना  अवैध  माना  था  तो  इस  भूमि  को  फिर
 से  ग्रांबंटित  करने  के  क्‍या  कारण  है?

 निर्माण  और  भ्राता  मंत्रालय  सें  राज्य
 मंत्री  (भी  मोहन  मारिया:  (क).  झाल  इंडिया

 बूलाइण्ड  रित्रीफसोसाईटी  ने  26-4-69
 को  एक  झभ्यपण  विलेज  का  निष्पादन  करके

 भूमि,  जिसमें  इसका  सभी  साज  समान  शामिल

 है  के  पट्टा  भ्र धि कार  को  पट्टा कार  को
 झभ्यपर्ण  कर  दिया।

 (ख)  परिसर  के  कुछ  भाग  भनधिक्तत
 दखल  में  हैं।  भूमि  Bo  भगवानदास  स्मारक
 टेस्ट  (डा०  भगवानदास  मेमोरियल  दुस्)
 को  पग्लाबंटित  नहीं  की  गई  है।

 2

 (ग)  है  ही  नहीं  उठता।
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 तथा  सीमित  क्षेत्र  में  मूंगफली  का  विकास

 824.  शी  गंगा  चरण  दीक्षित  :  क्‍या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेंगे  किः

 (क)  क्या  मध्य  प्रदेश  सरकार  ने  तवा
 सीमित  क्षेत्र  में  मृगनयनी  के  विकास  के  लिये
 सरकार  को  एक  मार्गदर्शी  योजना  भेजी  है  ;
 और

 (@)  यदि  हां,  तो  उस  पर  सरकार  की
 क्या  प्रतिक्रिया  है?

 कृषि  और  सिंचाई  मंत्रालय  सें  उप-मंत्री

 (६ |  प्रभु  बास  पटल):  (क).  जी  नहीं  ।

 (ख)  प्रश्न  ही  नहीं  उठता।

 सोनी  का  उत्पादन  बढ़ाने  के  लिय  चोरी
 सिलों  को  सुविधाएं

 825.  शो  लाल जो  भाई:  क्‍या  कृषि
 और  सिंचाई  मंत्री  यह  बताने  की  कृपा  करेगे
 कि  गन्ना  उत्पादन  बढ़ाने  के  लिये  पानी.
 खाद  और  सड़क  निर्माण  जेसी  सुविधाए  प्रदान
 करने  के  लिये  सरकार  कया  कदम  उठा  रही
 है।

 कवि  चौ:  पीएई  मंत्रालय  में  उपमंत्री  (श्री
 प्रभु वास  पटेल:  प्रमुख  गन्ना  पैदा  करने  वाले
 प्रमुखराज्यों  मे  गाने  का  उत्पादन  बढ़ाने  की  दृष्टि
 से  गन्ना  विकास  योजनाके  चालू  हैं।  ये  योजनाके
 इन  पर  बल  देती  है  ।  (a)  बीज  सरिया
 उगाना  ,  (2)  सपने  उत  बीज  का  वितरण,
 (3)  उन बेर कों  का  वितरण,  (4)  प्रदर्शन,
 (5)  वनस्पति  रक्षण  संधि  उपाय,  (6)
 गन्ने  के  कारखानों  के  हां-गिने  सड़कों  का
 निर्माण  ,  (7)  कारखाने  के  क्षेत्रों  प्राणी  मे
 सिंचाई  की  सम्भावनायें  बढ़ाना

 _  न  प्रयासों  को  बल  की  दृष्टि  से  देश  मे
 गन्ने  के  कारखानों  के  मौजूदा  क्षेत्रो  के  इद-गिर्द
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 प्राची  मोजनावर्धि  के  दौरान  गाने  के  विकास
 से  संबंधित  केस  द्वारा  प्रायोजित  एक
 योजन।  शुभ  करने  का  प्रस्ताव  है।  इस
 योजना  की  मुख्य  बाते  ये  है  on

 qa  गन्ने  के  उन्नत  बीज  का  उत्पादन
 कौर  वाणिज्यिक  खंती  के
 लिये  वितरण  ;

 (2)  पहली  बार  बोये  गये  तथा  मूडी
 के  गन्नों  की  उन्नत  पद्धतियों
 का  प्रधान  ;

 (3)  राज्य  स्तर  पर  गन्ना  विकास
 कार्य  मे  लगे  व्यक्तियों  का
 प्रशिक्षण  ;

 (4)  वनस्पति-रक्षण  संबंधी  उपाय;

 (5)  कारखानों  के  इद-गिर्द  पहुच
 सबको  का  निर्माण  ,  और

 (6)  इस  योजना  के  सफल  क्रियान्वयन
 के  लिये  तकनीकी  स्टाफ  की
 व्यवस्था  |

 विल्‍लो  में  श्रेणीकृत  निर्माण

 826.  श्री  भारत  सिह  चौहान  क्‍या

 निर्माण  और  आवास  मन्नी  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  क्या  वर्ष  i974  तक  दिल्‍ली  मे

 बड़े  पैमाने  पर  झन धि  शर्तें  निर्माण  हुए  है  ,

 (ख)  बदी  हा,  तो  इसके  लिए  जिम्मेवार

 कारण  क्‍या  है  कौर  ऐसे  निर्माण,  कब  से  ही

 रहे  है  ;  भोर

 (ग)  सरकार  ने  उक्त  निर्माण  कार्य

 रोकने  के  लिये  क्‍या  कार्यवाही  की  है  और
 उन  प्राधिकारियों  गैर  कर्मचारियों  की  सख्या
 कितनी  है  जिन्हें  सजा  दी  गई  जिनके  क्षेत्रों
 कौर  कार्यकाल  मे  उक्त  निर्माण  किये  गये  ?
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 निर्माण  और  आवास  अंतराल  में  राज्य
 मंत्री  (थी  मोहन  भाटिया)  :  (क)  जी,

 हँ  1

 (@)  यह  मुख्यतः  लोगों  को  बाहर  से
 दिल्ली  में  शाने  तथा  दिल्ली  में  जनसंख्या  की

 स्वाभाविक  दि  के  कारण  है  ।

 (ग)  दिल्‍ली  नगर  निगम  अपने  ग्रीवा र
 के  प्रस्तुत  जाने  वाले  क्षेत्रों  में  अनधि&त
 निर्माणों  के  विरुद्ध  कार्यवाही  करता  है  1  जो

 कर्मचारी/भ्रिकारी  झनधि&त  निर्माणों  के

 विरुद्ध  कार्यवाही  करने  में  असफल  रहते  है,
 दिल्‍ली  नगर  निगम  उनके  विरुद्ध  उचित  काय॑-

 बाहर  करता  है  1

 दिल्‍ली  विकास  प्राधिकरण  भी  अपने

 अधिकार  के  प्रश्नगत  खाने  वाले  क्षेत्रों  में  म्रतथि-

 छत  निर्माण  कार्य  रोकने  के  लिये  कार्यवाही
 करता  है  t

 Request  from  Central  Government  to
 ensure  Foodgrains  Procurement

 Targets

 827,  SHRI  JAGANNATH  MISHRA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  the  nameg  of  States  where  the
 procurement  of  foodgrains  during  the
 current  year  has  been  pelow  the  tar-
 gets  fixed  and  the  reasons  therefor;

 (b)  whether  Central  Government
 have  requested  the  States  to  ensure
 that  the  procurement  targets  are  strict-
 ly  adhered  to;  and

 (c)  if  ,  the  responze  from  the
 States  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE):  (a)  During
 ‘1974-76  Rabi  seagon,  the  private  traders
 were  allowed  to  operate  and  in  the
 nature  of  the  arrangements  envisaged,
 it  was  not  considered  feasible  to  lay
 down  any  targets  for  the  procurement
 of  wheat.  The  Kharif  marketing
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 season  has  started  only  from  ist
 November,  974  and  the  quéstion  of
 fixation  of  procurement  targets  is
 under  active  consideration  of  the  Gov-
 ernment  of  India.

 (b)  and  (९).  Do  not  arise.

 ‘Grant-in-Aid  to  Voluntary  Cultural
 Organisations’  in  Keralg

 828.  SHRI  N.  SREEKANTAN  NAIR:
 Will  the  Mnunister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  have  requested  the  Union  Gov-
 ernment  for  grant  under  the  scheme
 of  ‘grant-in-aid  to  voluntary  cultural
 organisations’  to  cover  the  expenditure
 incurred  in  connection  with  the  ccle-
 bration  of  Onam  festival;

 (b)  the  amount  of  assistance  Te-
 quested  for;  and

 (c)  the  decision  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAY)  (a)  No,  Sir.

 (b)  ahd  (ce).  Do  not  arise.

 Investment  in  Agricultural  Cultivation

 829,  SHRI  PRIYA  RANJAN  DAS
 MUNSI:

 Will  the  Minister  of  AGRICULTURE
 ANT)  IRRIGATION  be  pleased  to  state:

 (a)  the  actual  expenses  of  invédt-
 ments  in  wheat  and  sugar  cultivation
 per  acre  in  1971-73,  1972-73,  l978-74;
 and

 (b)  what  was  the  total  output  in
 those  years?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Under  the  Comprehen-
 sive  Scheme  for  Studying  the  Cost  of
 Cultivation  of  Principal  Crops  in  India
 launched  by  the  Ministry,  data  on  cost
 of  cultivation  of  wheat  have  been  col-
 lected  in  a  number  of  producing  States
 during  the  period,  97l-72  to  1973-74;
 these  are  at  various  stages  of  scrutiny,
 compilation,  processing  and  analysis.
 Estimates  of  cost  of  cultivation  of
 wheat  per  hectare  have  been  computed
 for  the  years  97l-72  and  1972-73  for
 Punjab,  and  for  1971-72  for  Haryana
 and  U.P.  These  estimates  are  given  in
 the  Statement  I  laid  on  the  Table  of
 the  House.  (Placed  in  Library.  See
 No.  LT-8483/73).  As  regards  sugarcane,
 data  have  been  collected  under  the
 Comprehensive  Scheme  in  the  States
 of  Maharashtra,  Punjab,  Tamil  Nadu
 and  U.P.  for  1973-74.  These  are  un-
 der  scrutiny  and  compilation,

 (b)  The  estimates  of  total  produc-
 tion  of  wheat  and  sugarcane:  for  the

 years  of  1971-72,  1972-73  and  1973-74
 are  given  in  the  Statement  II  laid  on
 the  Table  of  the  House.  (Placed  in

 Library.  See  No.  LT-8483/74).
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 Allotment  of  Flats  to  registereg
 persons  by  D.D.A.

 830.  SHRI  PANNALAL  BARUPAL:
 Will  the  Minister  of  WORKS  AND

 HOUSING  be  pleased  to  state:

 (a)  the  number  of  D.D.A.  flats,
 colony-wise  and  storey-wise,  under  the
 L.I.G.  and  M.I.G.  Schemes  proposed  to
 be  offered  to  registered  persons  dur-
 ing  November-December,  7974  and
 January-March,  1975,  separately;

 (b)  the  number  of  such  flats,  colony-
 wise  and  storey-wise  proposed  to  be
 offered  during  the  period  April—De-
 cember,  l!75  and  the  dates  when  such
 offers  are  likely  to  be  made;  and

 (c)  the  approximate  period  during
 which  the  allotments  are  likely  to  be
 completed  to  all  the  present  registered
 persons?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):
 (a)  and  (b).  The  information  regard-
 ing  the  flats  likely  to  be  made  avail-
 able  during  tne  neriods  mentioned  is
 given  in  the  attached  statement.

 (c)  It  is  not  vassible  to  indicate  the
 period  by  which  all  persons  registered
 at  present  are  likely  to  be  allotted  flats.

 STATEMENT

 Location  Period  No:  of  flats  likely
 to  be  available

 c  2  5)

 I.  Middle  Income  Group

 Rajouri  Garden Lad

 Malviya  Nagar

 Pankha  Road

 Pankha  Road

 East  of  Kailash

 +  Munirka Nn

 Fe

 FH

 N

 November-December  60  (3-stcreyed)
 7974

 Do.  I2  (4-storeyed)

 Do.  I50  (3-storeyed)

 January-March,  975  348  (3-stroyed)

 Do.  82  (4-storeyed)

 Do.  200  (3&4-storeyed)

 2482  L.  S.—3
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 I  2  3 a
 7.  Munirke  Apr.-Dec,  75  700  (3&4-storeyed  )
 8.  Prashad  Nagar  Do.  300  (4-stroeyed)
 ch  Sheikh  Sarai  Da.  +38  (3-storeyed)

 (Scheme  for  re-
 tiring  public
 servants)

 Io.  Katwaria  Sarai  Do.  66  (2-storeyed)
 (Scheme  for  re-
 tiring  public
 servants).

 I.  Wazirpur  De.  300  re]  storeved)
 ¥2.  Rajouri  Garden  Do.  294  (—Do.—)

 Il.  Low  Income  Group

 13.  Pankha  Road  Nov.-Dec.,  74  85  (2-stcreyed)

 a4.  Lawreance  Road  Do.  50  (24&  3-storeyed)

 ‘1s.  Sunlight  Colony  Do.  6  (2-storeyed)
 16.  Rajouri  Garden  D.  7  (2-storeyed)

 Wy  Kalkaji  Jan.-Mar.,  75  600  (2-storcyed)
 18,  Pra-had  Nagar  Do.  2537  (3-storceyed)

 tg,  Rajowi  Garden  Di.  T§0  (2-storcyed)
 20.  Rehgarpura  Du.  i4  (2-stmeyed)
 al.  G-8  Area  (Scheme  Dr  49  (2-storeyed)

 for  returirg  public
 servants)

 22.  Kalkay  Apr.-Dec.  75  426  (2-storeyed)

 23.  Sheikh  Sarai  Do.  $8  (2-storeyed)
 (Scheme  for  re-
 tiring  public
 servants).

 24.  Waszrpur  Do.  779°  (3-.to-eyed)

 Demands  for  probe  into  affairs  of
 Education  Department  of  Delhi

 Administration

 83l.  SHRI  JHARKHANDE  RAI-
 SHRI  K  M  MADHUKAR-

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE

 be  pleased  to  state:
 (a)  Whether  Government  School

 Teachers  Association,  Delhi  has  de-
 manded  a  probe  into  the  affairs  of  the
 Education  Department  of  the  Delhi
 Administration;

 (b)  whether  they  have  submitted  a
 memorandum  to  Lt.  Governor,  Delhi;

 (९)  if  so,  the  demands;  and

 (d)  decisions  taken  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  According  to  the  information
 furnished  by  Delhi  Administration,  the
 demands  related  to  the  following:—

 (l)  Revision  of  school  timings.

 (2)  Change  of  Recruitment  rules
 to  the  post  of  P,  G,  T.
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 (3)  Debarring  of  PGT  for  Selection

 to  the  post  of  Principal

 59

 (4)  Denial  of  promotion  of  teachers
 to  the  post  of  Vice-Principals

 (5)  Delay  in  the  post  fixation

 48)  Failure  to  formulate  and
 implement  transfer  pohcy  of
 teachers  and  Principals

 (7)  Anomalies  in  grant  of  Selec-
 tion  grades

 (Ro  Peh  vy  regarding  confirma-
 tion  promotion,  seniority,  re-
 F  larisation  ete

 d)  rer  School  have  been
 revised

 timings

 (ey  Revision  of  recruitment  rules
 f2  the  PGIs  is  under  consi-
 d  ation  of  tha  Admunistra-
 tior

 wd  Revision  of  recruitment  rules
 for  Principal,  is  under  consi-
 ladon  of  Administration

 d)  Teachers  are  not  being  denied
 nromot  on  to  the  post  of  Vice-
 Frinicpals

 (5)  Efforts  are  being  made  to
 streamline  the  procedure  of
 posi-fixation  so  as  to  cut
 dovn  the  delay

 है)  Guide  lines  for  tranfers  have
 been  formulated  and  concern-
 ed  officers  have  been  directed
 to  comply  with  the  same

 an)  No  cic  ingstance  =  about
 anomaly  in  the  grant  of  selec
 tion  grade  has  been  quoted
 As  and  when  the  same  is
 brought  to  the  notice  of  Ad-
 ministration,  the  matter  will

 be  looked  into,

 (8)  All  cases  regarding  setority,
 confirmation,  promotion  and
 regularisation  are  being  dealt
 with  utmost  care
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 Exaggerated  American  Press  Reports

 On  Food  Crisis  in  India

 832  SHRI  MADHURYYA  HALDAR;:
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  he  has  noticeg  that  the
 American  Press  have  been  publishing
 exaggerated  reports  of  food  crisis  in
 India,  and

 (b)  if  so  the  extent  and  the  nature
 of  exaggeration”

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P
 SHINDE)  (a)  and  (b)  Highly  ex-
 aggerated  versions  of  the  difficult  food
 situation  in  India  have  been  appear-
 ing  recentl,  m  the  American  and
 vther  world  press  Some  of  them
 have  referred  to  the  conditions  in
 India  arising  from  the  failure  of  mon-
 soon,  leading  to  short  availability  of
 foodgrains  and  the  resulant  distress

 Wherever  possible  these  reports  are
 contradicted  and  a  correct  picture  5
 given  out  The  food  situation  i58
 under’  constant  review  of  the  Govern-
 ment  of  India

 विभिन्न  देशों  के  साथ  संभावना  शिष्टमंडलों
 का  तावान-प्रदान

 833  श्री  शकर  दयाल  सिंह  क्या

 शिक्षा,  समाज  कल्याण  और  संस्कृति  मो
 यह  बनाने  की  उठा  करेगे  कि

 (क)  उन  देशी  के  नाम  क्या  है  जिनके
 साथ  भारत  का  नास्तिक  नादान-प्रदान
 चल  रहा  है  ,  और

 (ख)  गत  तीन  वर्षों  के  दौरान  किन-
 किन  देशो  के  साथ  सद्भावना  शिष्टमंडलों  का

 आदान-प्रदान  हुआ  है  ?
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 शिक्षा घौर शौर  समाज  कल्याण  मन्ना लय  तथा
 संस्कृति  विभाग  में  उप-मंत्री  भी  डी०  पी०
 थीदव)  :  (क)  ध्रौर  (ख).  विवरण  सभा
 पटल  पर  रखा  जाता  है  ।  [ग्रंथालय  में  रखा
 गया।  देखिये  संख्या  एल.  टी--8484/74]

 ना  1973-74  के  दौरान  यात्रा  तथा
 व्याख्यान  यात्रा  के  लिए  विदेशों  को  भज  गए

 भारतीय  विदेंवान

 834.  थी  मूल  चांद  शाखा:  क्‍या  शिक्षा,
 समाज  कल्याण  शौर  संस्कृति  मंत्री  यह  बताने
 की  छपा  करेंगे  कि  उन  भारतीय  विद्वानों,
 लेखकों,  कलाकारों  तथा  राजनीतिज्ञों  के  नाम
 क्या  है  जिन्हें  वर्ष  i973-74  के  दौरान
 सद्भावना  यात्रा  तथा  व्याख्यान  यात्रा  क ेलिए
 विदेशों  को  भेजा  गया  था  तथा  किन-किन  देशों
 को  भेजा  गया  था  तथा  उनकी  यात्रा  का  क्‍या
 उद्देश्य  था  कौर  उसे  पर  कुल  खर्चा  कितना
 पाया  था  ?

 शिक्षा  समाज  कल्याण  तथा  संस्कृति  विभाग
 में  उप-मंत्री  (भी  डो०  पी०  यादव)  :  संस्कृति
 विभाग  के  विभिन्न  सांस्कृतिक  झ्रादान-प्रदान/
 सास्कृतिक  गतिविधियों  से  संबंधित  कार्यक्रमों
 के  प्रतिशत  वर्ष  973—74  के  दौरान  विदेशों
 में  भेजे  गये  भारतीय  विद्वानों,  लेखकों  तथा
 कलाकारों  के  संध  में  भ्रपेक्षित  सूचना  दर्शाने
 वाला  विवरण  सभा  पटल  पर  रख  दिया  गया  है  ।

 प्रन्थालय  में  रखा  गया।  देखिये  संख्या
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 एल  टी--8485/74]  ।  इसमें  उन
 व्यक्तियों  के  ना  म  शामिल  नहीं  हैं,  जो  अन्य
 मंत्रालयों  और  राज्य  सरकारों  अथवा  ऐसे
 मंत्रालयों  झोर  सरकारों  द्वारा  नियंत्रित  संगठनों
 द्वारा  विदेशों  में  भेजे  गये  हैं  थे

 इन  शिष्टमंडलों  पर  विया  गया  कुल  खर्च
 3,04,  864  रुपये  है  t

 Import  of  combines  from  Western
 Europe

 835.  SHRI  RANA  BAHADUR
 SINGH:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 {a)  whether  huge  combines  for  har-
 vesting  and  thrashing  operations  :m-
 ported  from  East  Germany  are  less
 effidient  in  operation  than  others  of
 the  same  size  and  cost  available  in
 countries  of  Western  Europe;

 (b)  if  so,  the  reasons  for  buying
 the  same  from  East  Germany;  and

 (९)  if  not,  the  comparative  data  of.
 efficiency  and  cost?

 THE  DEPUTY  MINISTER  IN  THE
 MIN'STRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  The  performance  of  these
 machines  has  been  satisfactory  and
 can  be  favourably  compared  with  that
 of  any  other  combine.

 (b)  Does  not  arise.
 (c)  A  comparative  statement  in  res-

 pect  of  data  available  is  given  below:—
 eee

 E-532  Johr  Decre-630

 Name  of  the  country  from  which
 imported  GDR  West  Germany Horse  Power  (Manufacturers
 rating)  r05  (DIN),  +98  (net)

 Average  annual  output  in  acres  for

 harvesting
 wheat  and  paddy  (as

 reported  by  one  of  the  major
 I000  acres  900  acres

 ouer ah
 size  *  .  *

 iit  6  )  f
 cai

 ( prices  +  90,51  972  4
 न

 79729 Rs.  92,516  973)  भ  ्र Matety  @  Rs,  2°49) =e
 %Ad  per  John  Deere  literature.  S—S—C—S—S
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 Paymant  of  rent  on  building  occupied
 by  Central  Government  in  West  Bengal

 837  DR  RANEN  SEN  Will  the
 Minster  of  WORKS  AND  HOUSiNG
 be  pleased  to  state:

 (a)  whether  Umon  Goveinmcat
 buildings  pay  less  municipal  taxcs  in
 West  Bengal  compared  to  Wcist  Bengal
 <jovernment  buildings  ang  that  afte:
 repeated  requests  fram  the  Calcutta
 Corporation,  the  Umon  Government
 have  refused  to  pay  the  schedulcd  rate
 of  tax,  and

 (b)  whether  on  this  point  there  is
 any  rethinking  on  the  palit  o]  the
 Union  Government?

 THL  MINISIER  OF  87879  IN  [HE
 MINISTRY  OF  WORKS  AND  HOUS
 'NG  (SHRI  MOHAN  DHARIA4)  (a)
 and  (b)  The  infurmation  is  |  ¢ing  col
 lected  and  will  be  p  aced  on  the  T  ible
 of  the  House

 Effect  of  Procurement  and  Distiibu-
 tion  Polity  of  Foodgram  on  Rise  m

 Prices

 838  SHRI  SARO]  MUKHFRILE
 Will  the  Minister  of  AGRICUI  TURE
 AND  IRRIGATION  be  pleased  to  state

 (a)  whether  the  attention  of  the
 Government  has  been  drawn  to  the  .e-
 port  of  the  Reserve  Bank  of  India  to
 the  effect  that  the  rise  in  the  aggre-
 gate  out-put  in  I978-74  was  higher
 than  that  in  the  previous  two  years
 and  yet  this  could  not  slow  down  the
 rige  in  prices  Jargely  because  of  the
 failure  of  the  Government's  policies
 in  regard  to  procurement  and  distri-
 bution  of  food  articles,  and

 (9)  if  so,  the  reaction  of  the  Gov-
 ernment  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTLRF  AND
 IRRIGATION  (SHRI  ANNASAHEB
 P  SHINDE)  (a)  and  (b)  The  Annual
 Repott  of  the  Reserve  Bank  of  India
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 for  the  year  ‘1973-74  has  attributed  the
 price  rise  to  several  factors  including
 the  short-comings  in  the  procurement
 and  distribution  ot  touod  articles  The
 short-comings  were  attributed  in  the
 said  Report  to  factors  such  as  holding
 back  of  the  prod.ce  by  the  traders  and
 the  farmers  from  the  market  due  to
 the  accumulation  of  liquid  resources
 outside  the  organised  money  market
 Government  have  taken  suitable  steps
 from  time  to  time  to  combat  inflation
 and  increase  the  aveilability  of  food
 grains  to  the  consumc(rs  by  maximising
 local  procurement  and  imports  trom
 abroad

 गई  नहू(  से  दिलती  को  पेश  जब  को  सप्लाई

 839  शो इश्वर  चौधरी:
 श्री  राम  रतन  शर्मा  .

 क्या  निर्माण  श्योर  झा वात  मतों  यह
 बताने  को  बरपा  करंट  कि

 (+)  बू तर र्व  सिंचाई  मजा  Bo  Fo
 एज०  राव  की  ग्रीवा  में  दिन  को  गज
 नहर  से  पेय  जल  की  सप्लाई  की  पालन।  को
 क्रियान्वित  करने  का  विगत  कसि  तारो  को
 लिया  गया  था  ,

 (ख)  केन्द्र  तवे।  उतर  ब्रजेश  से  कर
 द्वारा  ।  अप्रैल,  974  त  उपरोक्त  पोज
 के  क्रियान्यवन  पर  जितनी  ध।  ब्  जिया
 गया  ,

 (ग)  क्या  केन्द्र  से  हात  रादेश  मिलते
 पर  इस  योजना  का  कार्य  गत  अप्रैल  न  स  बन्द  पढ़ा

 है भीर  यदि  हा  ता  ये  आदेश  क्या  दिए  गए  थे
 और  इस  पर  केद्रीय  जब  तथा  बयन  झायाव
 की  क्या  प्रतिक्रिया  है

 (घ)  क्या  अगला,  974  वे  अनिल
 सप्ताह  में  हरियाणा  सरकार  ने  केन्द्र  को  मुक्त
 किया  था  कि  दि नी  का  देने  के  लिए  पानों

 नही  है  ,  बौर
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 (ड)  यदि  हां,  तो  इस  सम्बन्ध  में

 सरकार  की  क्या  प्रतिक्रिया  है  ?

 निर्माण  और  आवास  मंत्रालय  में  राज्य

 मंत्री  भी  मोहन  मारिया  3  (क)  भूत-
 पूवे  सिचाई  तथा  बिजली  मंत्री  द्वारा  4-7—-

 972  को  बुलाई  गईं  बैठक  में  यह  निर्णय

 लिया  गया  था  कि  योजना  के  कार्यान्वयन  के

 लिये  व्यवहायेता  रिपोर्ट  तैयार  को  जाए  1

 (ख)  केन्द्रीय  सरकार  ने  दिल्लो  नगरनिगम

 की  झोर  से,  70  लाख  पये  उत्तर  प्रदेश
 सरकार  को  I972-73  तथा  1973-74

 के  दौरान  योजना  खेंच  करने  के  लिये  दिये

 है।  उत्तर  प्रदेश  सरकार  ने  प्रत,  974
 तक  47.  30  लाख  रुपये  खर्च  किये  है  ।

 (ग)  इस  योजना  के  लिये  उत्तर  प्रदेश,
 स्थानीय  स्वायत्त  शासन  इंजीनियरिंग  विभाग

 द्वारा  तैयार  की  गई  परियोजना  रिपोर्ट  के

 साथ  साथ  एक  वैकल्पिक  प्रस्ताव  उत्तर  प्रदेश,

 हरियाणा  सरकारों,  केन्द्रीय  जल  तथा  विद्युत
 आयोग  तथा  दिल्‍ली  नगर  निगम  के  परामर्श

 से  बनाया  गया  जिससे  काफी  बचत  हो  सकती

 है  ।  यह  अध्ययन  होने  तक,  उत्तर  प्रदेश

 सरकार  को  24  जून,  974  को  यह  सलाह
 दी  गईं  थी  कि  पुन.  परामर्श  दिये  जाने  तक

 इस  परियोजना  निष्पादन  पर  कोई  व्ययन

 किया  जाय  ।

 घ)  इस  मंत्रालय  में  28-8-74  का

 हुई  बैठक  में  हरियाणा  सरकार  के  भ्तिनिधि  ने

 सूचित  किया  था  कि  इन्द्रप्रस्थ  थरमल  स्टेशन

 की  अनिवार्य  भ्रावश्यकताओं  को  ध्यान  में

 रखते  हुए,  यमुना  बराज  के  निचले  प्रवाह  में

 जाने  वाली  जल  की  समान  मात्रा  के  बदले  में

 वजीराबाद  के  ऊपरी  प्रवाह  से  200  क्यूसेक
 जल  सप्लाई  करना  सम्भव  नहीं  होगा  ।

 (2)  उत्तर  प्रदेश  सरकार  के  स्थानीय

 स्वायत्त  शासन  इंजीनिर्यारेग  विभाग  द्वारा

 ,9i  करोड़  रुपये  को  प्रतुम/नित  लागत
 को  तौयार  की  गई  योजन।  के  लिये  परियोजना
 रिपोर्ट  का  कार्यान्वथनहेतु  अनुमोदन  कर  दिया
 गया  है।  उतर  प्रदेश  सरकार  को  योजना  पर
 दागे  कार्य  करने  को  कहा  जा  रहा  है  ।

 Production  of  Sub-Standarg  Sugar  by
 Shree  Vishnu  Sugar  Mills  Gopalganj,.

 Bihar

 840.  SHRI  TRIDIB  CHAUDHURI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  have
 received  any  complaints  abot’  the
 production  ang  Sale  of  sub-standard

 sugar  and  realisation  of  higher  price
 for  the  same  by  the  Shree  Vishnu
 Sugar  Mills,  Har  Khua,  Gopclgan},
 distriit  Saran,  Bihar;

 +  (b)  whether  any  investigation  has
 been  held  in  that  regard;  and

 (c)  the  results  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  (SHAINAWAZ
 KHAN):  (a)  and  (b).  Yes,  Sir.

 (c)  Six  old  cases  have  already  been
 referred  to  the  Government  of  Bihar
 for  launching  prosecution  against  the
 Bishnu  Sugar  Mulls  Ltd.,  Gopalgany,
 Bihar.  In  one  case,  the  evidence  of
 the  prosecution  witnesses  *  of  the
 Directorate  of  Sugar  and  Vanaspati
 has  been  completed  in  the  court,  and
 the  other  cases  have  not  yet  come  up
 for  trial  in  the  court.  Two  more  re-
 cent  cases  are  under  investigation

 Construction  of  Bhimkung  Dam  _  itr
 Orissa

 841.  SHRI  CHINTAMANI  PANI-
 GRAHI;  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:
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 (a)  whether  the  Government  of
 India  have  allotted  any  money  for
 1974-75,  for  construction  of  Bhimkund
 Dam  in  Orissa;

 (b)  if  so,  how  much;  and

 (e)  if  not,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH

 INGH)  (a)  and  (b)  No  provision
 has  been  made  by  the  Government  of
 Orissa  for  Bhimkund  Project  in  their
 Annual  Plan  for  ‘1974-75,

 (e)  The  project  report  is  at  present
 under  technical  examination  in  the
 Central  Water  Commission  and  is  yet
 to  be  approved.

 अकाल-पीड़ित  जिले

 842.  श्री  आर  कार  शर्मा  :
 श्री  माधवराव  सिंधिया  :
 श्री  ईश्वर  चौधरी  :

 क्या  कृषि  और  सिचाई  मंत्री  यह  बताने
 की  क्या  करेगे  कि

 (क)  भारत  के  किन  किन  जिलों  को
 ग्र काल ग्रस्त  अथवा  पअ्रमावग्रस्त  घोषित  किया
 गया  है  ;

 (ख)  इन  क्षेत्रों  में  किये  गये  राहत
 कार्यों  का  विवरण  क्‍या  है  ;  और

 (ग)  बला  देश  के  कुछ  भागों  में
 व्याप्त  प्रभाव  का  प्रभाव  भारत  के  किन  किन
 दिनों  पर  पड़ा  है  तथा  कितना  ?

 कृषि  और  सिलाई  मंत्रालय  में  उप-मंत्री

 (ली  प्रभु दास  बदल)  :  (क)  से  (ग).
 राज्य  सरकारों  से  सुचना  मानी  गई  है  कौर
 प्राप्त  होने  पर  सभा  पटल  पर  रख  दी  जायेगी।

 Assistance  to  Farmers  for  Gobar  Gas
 Plants  -

 643.  SHRI  RAM  SHEKHAR:
 PRASAD  SINGH:

 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state.

 (a)  whether  Union  Government  are
 considering  to  help  and  assist  the  far-
 mers  who  are  willing  to  set  up  gobar
 gas  plant;

 (b)  whether  large  number  of  appli-
 cations  have  been  received  from  the
 farmers;  and

 (९)  ४  so,  the  States  where  such
 Plants  are  being  set  up?

 IHE  DEPUTY  MINISTER  IN  THE
 MIN'STRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL)  (a)  Yes  Si

 (b)  Yes  Sir,  over  2000  applications
 have  been  received

 (ec)  Gobar  gas  plants  are  proposed
 to  be  set  up  in  all  the  States  (

 Allotment  of  incomplete  Flats  by
 D.D.A.

 844  SHRI  S  A  MURUGANAN-
 THAM  Will  the  Minster  of  WORKS
 AND  HOUSING  be  pleased  to  state.

 (a)  whether  incomplete  fiats  were
 being  allotted  by  D.D.A  as  alleged  by
 the  Confederation  of  the  Resident’s
 Organigations  of  D  D.A.  Colonies;  and

 (9)  if  so,  the  facts  and  reasons  there~
 for?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 and  (b).  The  allegation  has  been  made
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 by  the  Confederation  in  a  Memoran-
 dum  submitted  to  the  Expert  Com-
 mittee  on  D.D.A.  appointed  by  Govern-
 ment.  Government  has  not  yet  received
 the  report  of  the  Committee.

 Steps  for  Food  Production

 845.  SHRI  A,  K.  KISKU:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  U.S.  Panel  warns  of  a
 World  food  crisis;  and

 (b)  if  80,  the  steps  taken  by  the
 Government  for  a  dramatic  increase
 of  food  production  and  its  distribu-
 tion  throughout  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Experts  on  climate  and
 agriculture  who  completed  a  two-day
 meeting  in  January  1974,  at  the
 Rockefeller  Foundation  in  U.S.A.  are
 reported  to  have  observed  that  wea-
 ther  changes,  notably  a  southewvard
 migration  of  the  monsoons,  combined
 with  a  sharp  reduction  in  fertiliser
 production,  threaten  food  supplies  for
 a  considerable  part  of  the  world
 population,

 (b)  Steps  taken  for  increasing
 foodgrain  production  include  (i)  ex-
 pansion  of  area  under  high  yielding
 varieties,  (ii)  development  and  intro-
 duction  of  new  high  yielding  variet-
 jes  suitable  for  different  regions/agros
 climatic  conditions,  (iii)  implemen-
 tation  of  a  larger  programme  of  in-
 tegrated  development  of  irrigation
 commands,  (iv)  launching  of  an  in-
 tensive  training  programme  for  edue
 eating  the  farmers  to  advance  the
 sowings  of  rice  crop  in  the  WNorth-
 Eastern  States,  (vy)  implementation
 of  a  special  programme  for  raising
 community  nurseries  for  supply  of
 paddy  seedling  for  transplanting  at  the
 proper  time,  (vi)  proper  arrange-
 merits  for  production  and  supply  of
 quality  seeds  of  new  high  yielding
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 varieties,  (vii)  efficient  use  of  fertili-
 sers  and  pesticides  and  improving  the
 management  practices  and  (viii)  stress
 on  development  of  minor  irrigation
 facilities  particularly  through  the  in»
 stallation  of  individual  shallow  tube-
 wells  and/or  co-operatively  owned  or
 State  owned  deep  tube-wells,  with  ina
 stitutional  finance.  The  production
 programmes  during  the  Fifth  Plan  will
 cover  not  only  irrigated  agriculture
 but  also  dry  farming  on  large  scale
 following  the  techniques  so  far  learnt
 in  the  pilot  projects  on  dry  farming.

 As  regards  distribution  of  food-
 grains,  it  may  be  mentioned  that  the
 public  distribution  system  of  food-
 grains  under  the  State  Governments
 has  been  in  force  for  many  years.  The
 State  Governments  ‘exercise  control
 and  supervision  over  the  fair  price
 shops  located  within  the  State.  The
 scope  and  the  extent  of  the  coverage
 of  the  public  distribution  system  is
 periodically  subjected  to  review  by
 the  Government.  The  State  Govern
 ments  have  been  advised  from  time
 to  time  to  adopt  measures  for  improv-
 ing  the  functioning  of  the  food  distri-
 bution  system.

 मनोहर  नगर,  दिल्‍ली  से  मकानों  का  गिराया
 जाना

 846.  श्री  महा  दीपक  सिह  दा कय:  क्‍या
 निर्माण  शोर  झ्रावास  मंत्री  यह  बताने
 की  झपा  करेंगे  कि

 (क)  कपा  सरक,र  का  ध्यान  दिल्ली
 विकास  प्राधिकरण,  द्वारा  मनोहर  नगर  दिल्‍ली
 में  मकानों  के  गिराये  जाने  के  बारे  में  दिलाया
 गया  है  जैसा  कि  9  भ्रक्तुबर,  974  के  एक
 स्थानीय  दैनिक  समावार  पत्न  में  समाचार
 प्रकाशित  हुआ  है.  ;

 (@)  क्‍या  हत  मकानों  के  साथ-साथ
 नाभिक  भवन  भो  गिराये  गये  थे  कौर  यदि  हूं,
 तो  क्या  सरकार  इस  सम्बन्ध  में  जांच  करेंगी;
 और
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 (भ)  यदि  हा,  तो  सरकार  द्वारा
 धामक  भवनों  को  गिराये  ज|ने  को  रोकने
 के  लिए  सरकार  द्वारा  क्या  कार्यवाही  की

 जा  व्ही  है  ?

 निर्माण  और  झावास  मंत्रालय  में  राज्य
 जयंत्री  प्री  मोहन  मारिया):  (क)  जी,

 हा।

 (ख)  जी,  नहीं  ।

 (ग)  प्रश्न  ही  नही  उठता  ।

 Land  for  Schoo]  Building  in  ०३.2
 Area

 847  SHRI  NAVAL  KISHORE
 SHARMA:  Will  the  Mnunister  of
 WORKS  AND  HOUSING  be  pleased
 to  state:

 (a)  how  many  private  run  recognis-
 ed  schools  in  D,I.Z.  Area,  New  Delhi
 had  been  allotted  land  in  the  area  in
 the  past  for  construction  of  their  own
 buildings  and  the  locations  thereof;

 (b*’  whether  the  buildings  have  since
 been  constructed  on  those  gites;

 (c)  whether  the  possession  of  land
 allotted  to  some  schools  has  not  so  far
 been  given  and  if  so,  the  particulars
 thereof  and  the  reasons  therefor;  and

 (d)  when  the  alternative  land  to
 those  schools  is  likely  to  be  allotted
 and  given  possession  of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUSs
 ING  (SHR]  MOHAN  DHARIA):  (a)
 Four,  namely—

 (1)  R  M.  Arya  Girls  Primary
 School,  Edward  Square.

 (2)  Jain  Happy  School,  Edward
 Square;

 (3)  Union  Academy  School,  Raja
 Bazar;  and

 (4)  St.  Columba’s  School,  Market
 Riad.

 (b)  Only  in  two  cases,  namely,  on
 the  sites  allotted  to  Union  Academy
 School  and  St.  Columba’s  School.

 (०)  and  (d),  Out  of  .249  acreg  al-
 lotted  to  R,  M,  Arya  Girls  Primary
 School,  possession  of  lang  measuring
 4,855,243  sq.  yds.  only  was  handed
 over  to  it,  The  rest  of  it  could  not  98
 handed  over  as  the  land  has  been  en-
 croached  upon  and  not  vacated  yet.
 Steps  have  been  taken  for  its  eviction,

 3.363  acres  allotted  to  Jain  Happy
 School  has  not  been  handed  over.  The
 possession  of  lang  was  pot  handed
 over  due,to  contemplated  change  in
 the  Zonal  Development  Plan  of  the
 D.LZ.  area.  Allotment  of  alternative
 land  to  these  Schools  could  be  con-
 sidered  only  after  the  Zonal  Developa
 ment  Plan  has  been  finalised  by  the
 Government

 Fixation  of  Free  Sale  Ceiling  Price
 of  Essential  Cereals

 848,  SHRI  S.  R.  DAMANI:  Will  the
 Mimster  of  AGRICULTURE  AND
 TRRIGATION  be  pleased  to  state:

 (a)  whether  keeping  m  view  the  ex-
 perience  of  soaring  prices  of  all  essen-
 tial  cereals  under  free  market  sales
 and  meagre  quotas  allotted  under
 Public  distribution  system,  Govern-
 ment  propose  to  fix  a  ceiling  price
 for  such  items  of  free  sale;  and

 (b)  if  so,  the  main  features  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB
 ९,  SHINDE)  (a)  and  (b)  It  is  not  con-
 sidered  feasible  to  impose  a  cetling
 on  the  open  market  sales  of  essential
 cereals  and  no  proposal  is  at  present
 under  the  consideration  of  the  Gov-
 ernment  of  India  in  this  regard.  How-
 ever,  only  in  the  cage  of  wheat,  a  ceil-
 ing  of  Rs.  50  per  quintal  F.O.B.  station
 of  despatch  was  placed  on  exports  from
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 the  States  of  Punjab,  Haryana,  U-P.
 Madhya  Pradesh  and  Rajasthan  apd
 the  Union  territory  of  Chandigarh.
 With  this  as  the  basis,  some  of  the
 State  Governments  have  also  fixed  the
 maximum  wholesale  and  retail  prices
 of  wheat  in  their  respective  States  with
 the  approval  of  the  Government  ot
 India.

 Allotment  of  Flats  in  Munirka  to
 Middle  Income  Group  People

 849.  SHRI  छू.  M.  MADHUKAR:
 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  the  D.D.A.  in  Delhi  held
 a  draw  for  allotment  of  flats  jn
 Munirka  to  the  middle  income  group
 people;

 (b)  if  so,  whether  the  allottees  pro-
 tested  against  the  manner  in  which  the
 draw  was  held  reserving  some  flats  for
 D.D.A.  officers  and  certain  other  catc-
 gories  of  persons;

 (c)  whether  finally  the  said  draw
 was  postponed;  and

 (d)  the  steps  being  taken  for  the
 allotment  of  those  flats?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 Yes,  Sir.

 (b)  No  flat  was  reserved  for  allot-
 ment  to  DDA  officers  and  any  other
 category  of  person.  The  allottees
 wanted  the  flats  to  be  numbered  at
 the  site  in  addition  to  usual  practice
 of  showing  the  numbering  on  the  lay-
 out  plans.  This  involved  time  which
 meant  postponement  of  the  draw.

 (c)  Yes,  Sir.

 (d)  The  lots  were  subsequently
 drawn  on  the  3rd  October,  974  to  the
 satisfaction  of  tBe  allottees.

 NOVEMBER  i8,  974  Written  Answers  84

 Problem  of  Housing  for  Middie  Income
 and  Lower  Income  Groups

 850.  SHR]  Y.  ESWARA  REDDY:
 Will  the  Minister  of  WORKS  AND

 HOUSING
 be  pleased  to  state;

 (a)  whether  the  problem  of  housing
 has  been  assuming  alarming  propor-
 tions  during  recent  times  in  the
 country,  especially  to  the  middie  and
 lower  income  groups;  and

 (b)  if  so,  what  efforts  have  been
 made  tu  promote  housing  for  ‘hem?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA)  (a)
 and  (b)  ‘There  is  no  doubt,  that  there
 iS  considerable  housing  shortage  in  the
 country.  On  account  of  constraint  on
 resources  and  competing  claims  of
 other  sectors  such  as  irrigation,  poweg,
 agriculture  etc.  housing  has  so  far  been”
 given  a  relatively  lower  prioritv.  With
 the  limted  funds  available,  Govern-
 ment's  eflorts  have  been  directe.j  main-
 ly  towards  ameliorating  the  housing
 conditions  of  persons  in  the  lower  and
 middle  income  brackets  through  the
 fallowing  social  housing  schemes,  which
 are  in  operation  throughout  the  coun-
 try  —

 qe  Integrated  Subsidised  Housing
 Scheme  for  Industrial  Workers  and
 Economically  Weaker  Sections  of
 Community.

 2  Low  Income  Grour  Housing
 Scheme.

 3.  Subsidised  Housing  Scheme  for
 Plantation  Workers.

 4.  Slum  Clearance/Improvement
 Scheme.

 5.  Village  Housing  Projects  Scheme.

 6.  Middle  Income  Group  Housing
 Scheme.

 7.  Rental  Housing  Scheme  for  State- Government  Employees.
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 8.  Land  Acquisition  and  Develop-
 ment  Scheme.

 9.  Scheme  for  Provision  of  HHouse-
 sites  to  Landless  Workers  in  Rural
 Areas.

 Further  to  give  a  fillip  to  the  housing
 programme  in  the  country,  a  Central
 Government  Undertaking  called  the
 Housing  and  Urban  Development  Cor-
 poration  has  also  been  established  to
 finance  housing  projects  of  State  Gov-
 ernments  and  their  statutory  agencies.

 Ban  on  Construction  of  Houses  with
 Large  Floor  Area

 851,  SHRI  BHOLA  MANJHI:
 SHRI  M,  5.  PURTY;:

 Will  the  Mhunister  of  WORKS  AND
 HOUSING
 be  pleased  to  gtate:

 (a)  whether  there  is  a  proposal
 before  Government  to  introduce  g  ban
 On  the  construction  for  residential
 hous¢s  with  a  floor  area  of  mOre  than
 2,000  sq  feet;  and

 (b)  if  so,  the  main  features  of  this
 proposal?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA)  (a)
 and  (b).  Some  suggestions  in  this  re-
 gard  have  been  made,  and  the  matter
 is  under  consideration.

 Damage  due  to  changing  course  of
 River  Bagmati

 852.  SHRI]  HARI  KISHORE  SINGH:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  whether  the  changing  course  of
 river  Bagmati  has  caused  heavy  dam-
 age  to  crop  and  road  system  in  the
 districts  of  Sitamarhi,  Muzaffarpur
 and  Darbhanga  in  North  Bihar;  and
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 (b)  2f  ‘80,  the  preventive  steps  pro-
 posed  to  be  taken  by  Government?

 THE  DEPUTY  MINISTER  IN  THF
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  and  (ke.  The  State  Gov-
 ernment  of  Bihar  have  reported  that
 the  Bagmati  changed  into  its  present
 course  in  969  and  that  damage  :
 caused  by  the  spilling  of  the  river

 The  Bagmati  flood  control  scheme
 compiising  embankments  along  the
 present  course  of  the  ziver  to  protect
 the  areas  against  spilling  has  Leen
 planned  and  is  under  execution.

 Use  of  Land  with  Surface  Irrigation
 Facilities

 853,  SHRI  P.  GANGADEB:
 |SHRI  SHRIKISHAN  MODI-
 |SHRI  D.  ए,  JADEJA:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Union  Government  are
 undertaking  a  big  programme  fo.  the
 optimum  utilisation  of  agricultural
 land  with  surface  irrigation  facilities;

 (b)  if  so,  the  cost  of  the  scheme;  and

 (c)  whether  the  scheme  includes
 water  delivery  and  water  removal
 system;  and  if  so,  main  features  of  the
 scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  to  (c).  In  order  to  im-
 prove  utilisation  of  surface  irrigation
 facilities  and  maximise  agricultural
 production,  Command  Area  Develop-
 ment  Programme  with  an  Outlay  oi
 Rs.  2I6  crores  in  the  Public  Sector  and
 Rs.  20  crores  in  the  Institutional  Sec-
 tor  is  contemplated  in  the  Fifth  Plan

 Under  the  programme,  special  inter-
 disciplinary  Boards  are  proposed  to  be
 set  up  to  cover  about  I5  million  hec
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 of  area  in  the  commands  of  about  50
 major  projects  for  integrated  develop-
 ment,  to  attend  to  the  construction  of
 water  coarses-and_field  channe’s,  pro-
 per  drainage  facilities,  land  levelling
 and  land  shaping  and  other  on-farm
 works,  adequate  communications  and
 other  infra-structure  facilities  and
 inputs

 Sex  Education  in  Primary  and
 Secondary  Schools

 854.  SHRI_|D.  K.  PANDA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 (a)  whether  some  States  have
 included  elements  of  sex  education  in
 the  syllabus  of  primary  and  secondary
 schools;  ang

 (b)  if  so,  the  names  of  such  States?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAI,  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  (a)  and  (४).  So  far  as
 information  is  available,  sex  education
 in  a  formal  way  has  not  heen  intro-
 duced  by  different  Boards  of  Educa-
 tion  at  the  school  stage.  Hayever,  in
 the  curriculum  for  Biology  for  the
 middle  stage  (classes  VI—VIII),  re-
 duction  in  different  plants,  animals  and
 human  heings  is  normally  included.
 This  is  the  position  obtaining  in  most
 of  the  States’  curricula

 Rice  for  Orissa

 855.  SHRI  GAJADHAR  MAJHI:  Will
 the  Minister  of  AGRICULTURE  AND
 TRRIGATION  be  pleased  to  state:

 (a)  whether  State  Government  of
 Orissa  was  assured  to  import  rice  from
 Centra]  poo]  in  order  to  replenish  the
 depleting  stocks  because  of  prolonged
 drought  conditions;  and
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 (b)  if  so,  the  quantity  so  far
 released  and  whether  the  State  Gov-
 ernment  hag  also  requested  for  some
 more  help  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB

 P,.  SHINDE):  (a)  and  (b).  Orissa  Gov-
 ernment  have  been  allotted  5,000  tonnes
 paddy  from  Andhra  Pradesh  for  re-
 plenishing  their  stocks.  This  quantity
 is  likely  to  reach  Orissa  shortly.  The
 State  Government  also  approached  the
 Centre  for  import  of  some  rice  from
 Punjab  on  bilateral  basis.  Requisite
 permission  has  been  granted.

 खादय  खेलों  के  रायात  के  लिय  करार

 856.  श्री  हरी  सिह  :  +.  कृषि
 और  सिंचाई  मंत्री  यह  बताने  की  कृ  ५  करेगे
 फि

 (क)  क्या  सरकार  ने  भारत  में  वर्तमान
 खाद्य  तेलों  की  कमी  को  ध्यान  में  रखते  हुए
 ब्य  973-74  4  कुछ  देशों  में  खाद्य  तेल।
 के  आयात  के  लिए  करार  किये हैं;  शीर

 (@)  यदि  हा,  तो  उन  देशों  के  नाम
 क्या  है  और  उसके  द्वारा  भेजा  गया  तेल
 भारतीय  बन्दरगाहों  पर  कब्र  तक  पहुंच  जायेग;  ?

 कृषि  शौर  सिचाई  मंत्रालय  में  राज्य
 मंत्री  (श्री  शाहनवाज  खान):  (कफ)  जी

 हां।

 (ख)  (4)  कनाडा--अ्रनुदान  के  रूप
 में  50  लाख  कनेडियन  डालर  की  कीमत  के
 तोरिया  और  तोरिया  का  तेल  सप्लाई  करने
 के  लिए  ।  इस  करार  के  प्रति  खरीदारी  पूरी
 हो  चुकी  है  मीर  तोरिया  तेल  प्राप्त  हो  चुका
 है

 (2)  सूडान--80  लाख  पौंड  की

 कीमत  की  मूंगफली  कौर/  प्रथा  तिल

 की.  सप्लाई  करने  के  लिए  t
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 इस  करार  के  प्रति  तिल  की  खरीदारी  की
 जा  शकी  है  शोर  तिल  प्राप्त  हो  चुका  है  d

 (3)  सोवियत  wa—io7s  की
 व्यापार  योजना  मे  10,000  मी०  टन

 सूरजमुखी  तेल  सप्लाई  करने  की  व्यवस्था
 की  गई  है।  आशा  है  कि  निकट  भविष्य
 में  खरीदारों  की  जाएगी।

 Agricultural  Scientists  ang  Transfers
 and  Postings  of,  in  LC.A.R.

 ‘857.  SHRI  SAT  PAL  KAPUR
 Will  the  Minister  of  AGRICULTURE
 AND  IRR'GATION  be  pleased  to  state

 (a)  the  total  number  of  senior  and
 jumor  agricultural  pe.entists  (such  as
 breeders)  at  present  at  the  headquar-
 ters  of  Indian  Council  of  Agricultural
 Research;

 (b)  whether  field  stations  and
 research  centres  are  feeling  shortage  of
 such  officers;

 (९)  whether  exceptions  have  been
 made  in  the  routine  triennial  transfers
 of  guch  scientific  staff,  and

 (d)  if  9d,  how  many  officers  of  the
 ICAR  have  been  retained  at  the  Krishi
 Bhawan  for  more  than  5  years  and
 why?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  AWAZ
 KHAN):  (a)  A  total  number  of  fifty-
 seven  scientific  posts  in  various  discip-
 lines  and  scales  of  pay  have  been  san-
 etioned  for  Headquartets  of  the
 Indian  Council  of  Apnitultural  Re-
 search,  Qut  of  these,  forty-three  are
 fied  up  and  fourteen  are  lying  vacant.

 (b)  There  is  some  shortage  of  Scien-
 tists  in  some  of  the  Institutes/Research
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 Centres,  which  occurred  due  to  the  ban
 imposed  on  recruitment  in  the  Indian
 Council  of  Agricultural  Research,  for
 some  time  This  shottaie  is  mow  be-
 ing  made  up  with  the  est&ttishment  of
 Agricultural  Scientists  Recruitment
 Board.

 (९)  No  system  of  transfers  of  sclen-
 lifie  staff  from  the  Headquarters  of  the
 Indian  Council  of  Agricultural  Re-
 search  to  the  Institutes/Centres  and
 wce  versa  exists,  at  present,  in  the
 Council

 q@)  Question  does  not  arise  in  view
 of  (r)  abové,

 Incomplete  Irrigation  Projects

 858  DR  फट  L.  RAO  Will  the  Minis-
 ter  of  AGRICULTURE  AND  IRRI-
 GATION  be  pleased  to  state:

 (a)  what  are  the  names  of  irrigation
 projects  which  were  started  ten  years
 ago  and  which  have  not  yet  been  com-
 Pleted  to  give  at  least  2/3rd  of  the
 utilization  benefits;

 ६9)
 pe  uptimate

 benefits  and  bene-
 fits  ach

 (a}  the  dslithatea  cost,  th
 present  vine  and  the  up-to-date
 expenditure  finetitré?  gb  far;  and

 td)  the  expected  additional  benefit
 if  the  projects  are  completed  in  the
 succeeding  four  years?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH).  (a)  to  (da).  A  statement  giv-
 ing  the  required  information  in  respect
 of  the  continuing  major  irrigation  pro-
 jects  taken  up  in  964  and  earlier  i
 laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No,  LT-
 8486/74],
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 Deaths  from  Starvation  and  Malnutri-
 tion  in  West  Bengal

 859.  SHRI  SOMNATH  CHATTER-
 JEE:

 Wu  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to  state:

 (a)  how  many  persong  have  died  in
 West  Bengal  since  July,  974  due  to
 starvation  ang  mal-nutrition;

 (b)  the  age  group  of  persons  so  died
 and  the  district-wise  break  up  there-
 of;  and

 (c)  the  amount  of  assistance  asked
 for  by  the  Government  of  West  Bengal
 for  providing  relief  to  the  distressed
 people  and  the  amount  of  assistance
 actually  provided  by  the  Central
 ‘Government  and  the  nature  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PA'IEIL.),  (a)  to  (०):  The  information
 has  been  called  for  from  the  State
 Government  and  it  will  be  laid  on  the
 Tanle  of  the  Sabha  as  soon  as  it  is  re-
 ceived.

 Compensation  to  Kadana  Dam  Oustees

 860.  SHRI  R.  S.  PANDEY:  Will  the
 Minster  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  whether  the  Rajasthan  Govern-
 ment  has  urged  the  Centre  to  make
 adequate  compensation  to  Kadana  Dam
 oustees;  and

 (b)  if  so,  the  decision  of  the  Govern-
 ment  thereon?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGII):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  considera-
 finan
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 Deficit  of  Foodgrains,  Pulses  ang  Oil-
 seeds  que  to  Floods  and  Drought

 86l.  SHRI  S.  C.  SAMANTA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  what  is  the  likely  deficit  of
 foodgrains,  pulses,  and  oilseeds  caused
 by  floods,  drought  conditions  ang  other
 kinds  of  vagaries  of  the  weather;

 (b)  which  parts  and  of  which  States
 are  mostly  affected;  and

 (c)  the  steps  being  taken  to  aug-
 ment  the  supplies?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Firm  estimates  of  area
 and  production  of  diflerent  crops  in
 various  States  during  ‘1974-75  kharif
 would  become  available  only  at  the
 end  of  the  current  agricultural  year  i.e
 sometime  in  July-August,  975

 (b)  Parts  of  the  States  of  Gujarat,
 Orissa,  Madhya  Pradesh  and  Rajasthan
 have  been  affected  by  drougnt  and
 parts  of  Assam,  West  Bengal,  Bihar
 and  UP.  have  been  affected  by  floods

 (c)  The  Government  ol  India  has
 deputed  Teams  of  Technical  Experts
 to  a'vise  the  State  Governments  on
 the  revival  of  agricultural  operations.
 A  short  term  loan  of  Rs.  3649  lakhs
 has  also  been  sinctioned  to  these  States
 for  the  purchase  of  agricultural  inputs
 Such  8५  seeds,  pesticides  and  fertilisers.

 Survey  of  Foog  position  in  West
 Bengal  by  American  Consulate  and

 U.S.LS,  Staff

 862.  SHRI  INDRAJIT  GUPTA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  ०९  pleased  to  state:

 (a)  whether  American  Consulate
 and  U.S.LS.  staff  had  surveyed  the
 food  position  in  West  Bengal  Districts;
 and
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 (9)  whether  in  West  Bengal,  the
 entire  result  of  the  survey  has  been
 politically  atudied  by  Consulate  Gene-
 ral,  Lawrence  Pickering  and  the  poli-
 cal  officer  of  the  Consulate,  Peter
 Burhegh;  and

 2
 (0)  Government’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (a)  to  (c).  The  information
 is  being  collected  from  the  Govern-
 ment  of  West  Bengal  and  will  be  plac-
 ed  on  the  Table  of  the  Sabha.

 Delhi  Administration  Bills  concerning
 Subjects  dealt  with  by  Ministry  of

 Works  ang  Housing

 863.  SHRI  VIKRAM  MAHAJAN:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  the  total  number  of  bills  passed
 by  the  Delhi  Administration  concern-
 ing  {he  Ministry  of  Works  and  Housing
 du'ing  the  last  three  ycars  and  those
 pending  with  ‘he  Ministry  for  intro-
 ductin;,  and  consideration  in  the  Par-
 hament;

 (bh)  the  names  of  those  bills  and  the
 reasens  for  not  presenting  them  to
 Parl:  ment  in  each  case;  and

 (c)  when  each  of  the  bills  is  likely
 to  be  nresented  in  the  Parliament?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 (i)  No.  of  Bills  passed  by  Metropolitan
 Council,  Delhi  Administration  since
 May.  (1972,  5

 ii)  No.  of  Bills  pending  with  the
 Manistry.  2

 (b)  and  (c).  (i)  The  Delhi  Rent
 Control  (Amendment)  Bill,  1973.

 (2)  The  Delhi  Development  (Amend-
 ment)  Bill,  1973,
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 These  bills  are  under  consideration,
 and  are  hkely  to  be  introduced  in  the
 current  session  of  Parliament.

 Employment  to  Blind  Persons  Educated
 and  Trained  at  Dehra  Dun

 884.  SHRI  8.  M.  BANERJEE:  Will
 the  Minister  uf  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleased
 to  state:

 (a)  what  steps  have  been  taken  to
 provide  employment  to  those  blind
 persons  who  afe  educated  and  trained
 in  Dehra  Dun;  and

 (9)  whether  any  instruction  has
 been  issued  to  give  them  priority  in
 such  employment  where  work  can  be
 done  by  them;  and  if  so,  the  :nstruc-
 tiong  issued?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  and  (b).  A
 number  of  steps  have  been  taken  to
 promote  employment  opportunities  tor
 the  physically  handicapped  persons,  in-
 cluding  the  blind,  trained  in  various
 institutions  in  the  country,  It  will  be
 discriminatory  to  give  preference  to
 the  trainees  of  a  particular  institution
 in  preference  to  others.  The  main  steps
 taken  are  given  below:—

 (i)  Ordinary  employment  =  ex-
 changes  in  the  country  have
 been  asked  to  register  physi-
 cally  handicapped  persons  who
 are  accorded  prionty  III  for
 submission  against  Central
 Government  vacancies.

 (i)  In  addition  to  the  ordinary  ex-
 changes,  thirteen  special  em-
 ployment  exchanges  have  also
 been  set  up  to  cater  specifi-
 cally  to  the  employment  needs
 of  the  physically  handicapped
 persons.

 (iii)  A  stipend  of  Rs.  00  per  month
 is  proposed  to  be  given  to  the
 physically  handicapped  persons
 placed  as  inplant  trainees  in
 approved  industrial  establish.



 95  Whitten  Answers

 ment  for  a  period  not  exceed-
 ing  one  year.

 avy  Voluntary  organisations  will  be
 encouraged  to  establish  shel-
 tered  workshops  to  promoté
 employment  of  various  cate-
 gories  of  physically  handicap-
 ped  persons  during  the  Fifth
 Five  Year  Plan  period.

 Bamboo  as  a  substitute  for  Scarce  Steel

 865.  SHRIMATI  ROZA  DESH-
 PANDE.  Will  the  Minster  of  WORKS
 AND  HOUSING  be  pleased  to  state.

 (a)  whether  the  building  technolo-
 gists  are  finding  bamboo  ag  a  suitable
 substitute  for  scarce  steel]  for  making
 remforced  concrete;  and

 (b)  if  so,  the  facts  thereof  ang  the
 results  achieved  ftom  the  experiment
 conducted  by  the  Central  Building
 Research  Institute,  Roorkee?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 Not  so  far.

 (b).  Some  ot  the  building  research
 institutes  in  the  country  are  still  work-
 ing  on  the  subject.

 Beeision  on  Report  of  the  Sugar
 Enquiry  Committee

 866,  SHRI  MADHU  LIMAYE:
 SHRI  RAM  DEO  SINGH:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  the  Government  have
 completed  sudy  of  the  Report  of  the
 Suger  Enquiry  Comittee;  and

 (b)  whether  the  Government  would
 take  a  fthal  decision  in  regard  to
 netiondtteation  of  suga@r  industry  80
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 that
 the  हा

 ह ८“ ल  of  the  industry  in  the
 public  sectgt,  if  it  is  to  be  ktivhilised,
 and  the  growth  of  sugar  induitry  in
 the  private  sector,  if  it  is  riot  to  be
 nationaliged,  is  not  hatiperéd  by  in-
 decision  and  uncertainty?

 THE  MINISTER  OF  STATE  IN  THE.
 MINISTRY  OF  AGRICULTURE  AND:
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  Gorern-
 ment  are  still  examining  the  issue  of
 nationalisation  of  the  sugar  industry
 in  the  context  of  the  recommendations
 contained  in  the  report  of  the  Sugar
 Industry  Enquiry  Commission  and  have-
 made  a  note  of  the  urgency  for  taking

 a  final  decision  expressed  by  the
 Honourable  Members.

 Assistance  to  manufacturerg  of  Agri-
 cultural  Implement

 867  SHRI  K,  LAKKAPPA;
 SHRI  R  द  SWAMINATHAN:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  the  Government  have
 decided  to  give  all  kind  of  assistance
 to  manufacturers  of  agricultural  im-
 plements  for  joint  ventures  and  foreign
 collaboration  ang  if  so,  since  when  the
 decision  38  hkely  to  be  umplemented:

 have
 this

 (b)  number  of  firmg  which
 approached  the  Government  in
 regard;  and

 (c)  the  items  on  which  Government
 have  decided  to  help  and  whether
 tractor  rhanufacturerg  have  also  ap-
 proached  the  Government  for  foreign
 collaboration  in  India?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRCULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATIL):  (a)  to  (०).  There  is  no  propo-
 sal  under  consideration  for  giving  assig-
 tance  to  the  manufacturers  of  agrictil-
 tural  implements  for  joint  venture  ०९
 mutual  cooperation  with  forélgm
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 firms,  As  regards
 tors,  a  decision  has
 Government  that  no  further  fcreign
 collaboration  would  98  allowed  for
 manufacture  of  tractors,  as  sufficient
 number  of  foreign  collaboration  pro-
 posals  have  already  been  approved.

 agricultural  trac-
 been  taken  by

 Student-Teachers  Ratio  in  Jawaharlal
 Nehru  University

 868.  SHRI  H.  N.  MUKERJEE:
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  total  number  of  students  and
 teachers  in  Jawaharlal  Nehru  Univer-
 sity,  Delhi;

 (b)  the  amount  spent  annually  by
 the  Government  for  Jawahar’al  Nehru
 University;

 (c)  the  comparative
 Teacher-student  ratio,  per  student
 spending  of  the  Government,  hostel
 facilities  etc.,  while  comparing  to  other
 Central  Universities;  and

 figures  of

 (d)  the  justification  for  such  huge
 spending  on  Jawaharlal]  Nehru  Univer-
 sity?

 THE  MINISTER  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND  CUL-
 TURE  (PROF.  S.  NURUL  HASAN):
 (a)  The  number  of  students  and  tea-
 chers  in  the  Jawaharlal  Nehru  Univer-
 sity,  including  part-time  students  and
 teachers,  as  on  November  l4,  974  was
 i,792  and  95  respectively,

 (b)  The  grants  given  by  the  Univer-
 sity  Grants  Commission  to  the  Univer-
 sity  during  1973-74.  amounied  to  Rs.  206
 lakhs,  out  of  which  a  sum  of  Rs.  l7
 lakhs  was  spent  on  dcdevelopment  of
 buildings,  equipment  and  campus.

 (ec)  and  (d).  The  teacher-student
 ratio,  and  the  per  capita  expenditure
 in  the  University  (calculated  on  the
 basis  of  maintenance  expenditure  i.e.,
 excluding  expenditure  on  development
 of  Campus,  buildings,  equipment)  was
 8  and  Rs.  5,760  per  annum  respec-

 2482  L.  S.—4
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 lively  during  1973-74.  The  University
 hag  at  present  three  hestels  which  pro-
 vide  accommodation  for  about  700  stu-
 dents.

 (As  the  University  is  mainly  a  post-
 graduate  and  research  institution,  a
 comparison  with  other  Central  Univer-
 sities,  which  not  only  provide  instruc-
 tions  at  under-graduate  level  but  some
 of  them  provide  facilities  for.  profes-
 sional  courses  like  teachers’  training,
 agriculture,  medicine,  engineering,  tech-
 nology,  law  etc.  besides  maintaining
 schools,  will  hardly  be  justifiable.

 As  the  University  came  into  being
 only  in  April  1969,  it  is  still  in  its  for-
 mative  stages  of  development  and  ex-
 penditure  has  been  and  is  being  iticur-
 red  on  acquisition  and  development  of
 land,  construction  of  buildings,  pur-
 chase  of  equipment  etc.  The  expendi-
 ture  is,  therefore,  bound  to  be  on  a
 higher  side  as  compared  to  other  Uni-
 versities  established  some  decades  ago.

 Non-avaiiability  of  Wagons  at  Madras
 Harbour  to  lift  Imported  Wheat  and

 Fertiliser

 869.  SHRI  P.  A.
 Will  the  Minister
 AND
 state:

 SAMINATHAN:
 of  AGRICULTURE

 IRRIGATION  be  pleaseq  to

 (a)  whether  poor  wagon  availability
 had  led  to  the  accumulation  of  enor-
 mous  stocks  of  imported  wheat  and
 fertilizer  in  the  Madras  harbour  in
 September,  1974;

 (0)  the  reasons  why  wagons’  were
 not  made  available  immediately  fot
 lifting  the  wheat  and  fertilizers  which
 were  badly  needed  in  the  country;

 (c)  if  so,  how  Jong  they  could  not
 be  lifted  from  the  Madras  harbour;  and

 (d)  how  long  it  took  the  authorities
 to  clear  the  wheat  stocks?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P,
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 SHINDE):  (a)  to  (d).  The  increase  in
 the  quantity  of  mported  wheat  and
 fertilizers  in  the  transit  sheds  of  the
 Madras  Harbour  in  September,  974
 was  due  to  operational  difficulties  of
 the  Madras  port  and  some  other  rea-
 sons  and  not  due  to  inadequate  avail-
 ability  of  wagons.

 During  the  period  1-9-1974,  to
 7-ll-I974,  about  ३.47  lakh  tonnes  of
 imported  foodgrains  (1.02  lakh  tonnes)
 and  fertilizers  (0.46  lakh  tonnes)  were
 Gischarged  in  the  Madras  port.  The
 transit  saed  balance  which  increased
 from  6326  tonnes  of  foodgrains  and
 5734  tonnes  of  fertilizers,  us  on  1-9-
 ‘1974,  to  5925  tonnes  of  wheat  and
 609l  tonnes  of  fertilizers  by  -l0-
 4974  was  reduced  to  57!0  tonnes  ol
 wheat  and  208  tonnes  of  fertilivers,
 by  7-i-974,

 The  discharging  and  clearing  opera-
 tions  in  the  Madras  and  other  ports
 are  a  continuous  process,  During  these
 operations,  therefore,  some  quantity  of
 wheat  will  always  remain  in  the  port
 transit  sheds.

 Sale  of  more  than  permissible  quota
 of  Sugar  in  open  market

 870.  PROF.  MADHU  DANDAVATE,
 Will  the  Munister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleasec
 to  state:

 (a)  whether  the  sugar  industry  has
 sold  a  much  larger  quantity  of  sugar
 than  actually  permitteg  for  sale  in  the
 opey,  ‘market;

 (b)  it  so,  what  is  the  difference  bet-
 ween  the  open  market  and  levy  price
 during  August,  ‘1974;  and

 (c)  whether  this  unauthorised  sale
 has  helped  to  rig  up  the  price  of  open
 market  sale  of  sugar?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a).  No,  Sir.  A  report  alle-
 Bing  sale  by  the  industry  of  an  extra
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 quantity  of  57,000  tonnes  from:  free
 sale  quota  was  published  in  the  Econo-
 mic  Times  of  llth  Oeteber,  ‘1974,  A
 contradiction  of  this  report  hy  a  re-
 presentative  of  the  industry  was  pub-
 lished  by  the  same  paper  on  the  fol-
 lowing  day.  Against  the  release  of
 80,000  tonnes  of  sugar  for  sale  in  the
 open  market  during  August  1974,  about
 74,000  tonnes  only  were  despatched
 from  factories  ang  the  remaining  quan-
 tity  lapsed,

 (b)  and  (ce).  Do  not  arise.

 Workshop  on  Examination  Reforms

 871.  SHRI  con  K.  CHANDRAPPAN:
 Will  the  Minister  of  EDUCATION

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  UGC  had  held  a  ‘work-
 shop  00  examination  reforms’  recently
 which  had  made  some  important  re-
 commendations  on  the  reform  of
 examinations;

 (b)  if  so,  the  salient  features  of
 those  recommendation;  and

 (c)  steps  taken  by  Government  to
 implemert  them?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  IIASAN):  (a).
 The  University  Grants  Commission  has
 so  far  held  three  Zonal  Workshops  on
 Examination  Reforms.  The  fourth
 Workshop  (for  the  Eastern  Zone)  is
 proposed  to  be  held  from  November
 26-28,  ‘1974,

 (b).  The  main  recommendations
 made  by  these  Workshops  relate  ४०
 semester  system,  internal  assessment,
 development  of  question  banks,  grad-
 ing  setting  of  question  papers  and  con-
 duct  of  examinations.

 (c).  The  recommendations  of  all
 the  Workshops  will  be  placed  before
 the  University  Grants  Commission  Im-
 plementation  Committee  on  Examina-
 tion  Reform  for  consideration,
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 Potable  Water  Schemes  in  Urban
 Areas

 872  SHRI  SUKHDEO  PRASAD
 VERMA  Will  the  Mhnister  of
 WORKS  AND  HOUSING  be  pleascd
 to  state:

 (a)  whether  Central  Council  of  Local
 Self  Government  at  its  .ecent  meeting
 in  New  Del  ‘have  drawn  up  guide-
 4768  for  the  State  Governments  in
 order  to  provide  the  basic  nced  of
 potable  water  supply  in  the  urban
 areas  of  the  countrv  and

 (b)  at  80,  the  salient  features  there-
 of  and  how  far  schemec  are  likely  to
 be  implemented?

 THE  MINISTER  OF  80  275  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS
 ING  (SHRI  MOHAN  DHARIA)  (a)
 The  Central  Council  of  Local  Self
 Government  which  ict  at  (  handigiarh
 in  September  4974  dd  not  Jay  down
 any  such  guide  lines

 (b)  Does  not  arise

 Jagannath  Temple,  Puri

 873  SHRI  ARJUN  SETHI  Will
 the  Mhanister  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  the  additional  staff  has
 been  appointed  and  detaileg  estimate
 prepared  for  the  work  at  the  Jagan
 nath  Temple  Pu:  Orissa  and

 (9)  af  s0  «the  additional  amount
 sanctioned  for  the  temple  and  whether
 the  repair  works  have  commenced?

 THE  MINISTER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  5  NURUL  HASAN)  (a)  Addi-
 tional  staff  is  being  appointed  and  the
 estimates  are  being  finalised

 (b)  Provisionally  an  amount  of
 Rs  50,000  has  been  ear  marked  in  this
 year’s  programme,  for  the  repairs  The
 repairs  will  be  started  in  December,
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 974  after  completing  the  necessary
 prehmunaries

 Rule,  and  Regulations  for  National
 Scholarship  for  Study  Abroad

 874  SHRI  VAYALAR  RAVI
 Will  the  Ministc:  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  what  are  the  general  rules  and
 regulations  under  which  the  National
 Schol  irship  for  study  abroad  are  being
 given,  and

 (b)  whether  these  regulations  have
 rccently  been  changed  and  if  so,  the
 facts  thereof  and  the  reasons  for  these
 changer?

 THE  DEPULY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  AND
 SOC  IAI  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D
 P  YADAV)  (a)  Ihe  general  rules  and
 repulition,  relating  to  the  National
 Scholarships  for  Study  abroad  are
 given  i  the  printed  booklet  copy  of
 which  is  available  in  the  Parhamen$
 Library

 (b)  The  only  important  change  made
 in  the  regulations  during  974  75  78
 with  regard  to  the  year  for  which  in-
 come  is  to  be  taken  into  account  for
 determining  ehgibihty  mder  the  moans
 Test  Previously  und>r  the  regulations
 the  income  in  the  financial  yea:  :mme-
 diately  preceding  the  year  in  which
 the  application  s  made  was  taken  for
 purposes  of  determining  the  Means
 lest  From  97475  the  relevant
 period  for  determining  average  month
 ly  income  woild  be  the  year  commenc-
 ing  from  Ist  October  of  the  vear  in
 which  the  awnrd  is  to  be  rade  till  30th
 September  of  the  succcedirg  year
 The  main  reason  for  making  this
 change  is  that  the  year  of  study  in
 which  the  awirdee  jos  the  institu
 tion  ह  more  relevait  than  the  pre-
 vious  financial  year  Besides  in  most
 of  the  foreign  universities  the  acade-
 mic  session  starts  in  October
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 Sale  of  Kidnapped  Girls

 ‘B15.  SIIR]  BIRENDER  SINGH
 RAO:

 SHRI  MUKHTIAR  SINGH
 MALIK;

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 seen  4  press  ieport  dated  9th  October,
 974  under  the  caption  ‘White  Slavery
 Racket’  wherein  it  has  been  stated
 that  50  thousand  children  in  the
 country  are  lost  or  kidnapped  every
 year  in  India;

 (b)  whether  kidnapped  or  Jost  girls
 are  usually  sold  off  tu  brothel  owners;
 and

 fe)  whether  Government  have
 taken  any  step  to  smash  such  gangs
 who  ure  operating  3)  such  trafficking
 in  the  country?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELLFARE  AND  IN  THE  DEPART
 MENT  OF  CULTURE  (SIRI  ARVIND
 NETAM):  (a)  Government  has  not
 come  across  any  such  news  item

 (७)  and  (¢c)  Under  the  provisions
 of  the  Suppression  of  Immoral  Traffic
 in  Women  and  Girls  act  l9°6,  keeping
 ol  a  brothel  and  indulging  im  cormmer-
 clalisation  of  vice  are  pumshable
 offences.  Kidnapping  Is  un  offence
 under  Section  363  of  the  Indian  Penal
 Code  The  provisions  of  law  in  this
 behalf  are  being  enforced  by  the  State
 Government,  concerned,

 Delh:  Rent  Control  Amendment  Bill

 876.  SHRI  NAWAL  KISHORE  SIN-
 HA:  Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:

 (a)  when  the  Delhi  Rent  Control
 Amendment  Bill  was  passed  by  the
 Delhi  Administration  and  sent  to  his
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 Ministry  for  getting  it  passed  in  the
 Parliament;  and

 (b)  the  reasons  for  delay  ip  intro-
 ducing  the  said  Bill  in  Parliament?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 On  the  ‘18th  August  1973.

 (9)  The  Bill  is  proposeg  to  be  in-
 troduceg  in  this  Session  of  Parliament.

 Water  Charges  in  Multi-Storey  Quar-
 ters  in  Sector  ‘D’  of  DIZ  Afea,  New

 Delhi

 877.  SHRI  SHASHI  BHUSHAN:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  multi-storey-quarters
 in  Sector  D  of  D.L.Z,  Area,  New  Delhi
 were  constructeg  and  allotted  about
 three  years  back;

 (b)  whether  all  the  quarters  have
 been  fitted  with  water  supply  meters;

 (c)  whether  the  reading  of  water
 meters  ig  not  noted  and  the  residents
 are  still  charged  at  flat  rate  and  not
 according  to  the  actual  consumption
 as  shown  by  water  meters;  and

 (d)  if  so,  the  reasons  therefor  and
 when  the  residents  are  likely  to  be
 charged  water  charges  according  to
 the  actual  consumption  of  water  by
 them?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRILL  MOHAN  DHARIA):  (a)
 Yes,  Sir,

 (b)  Yes,  Sir.

 (c)  Yes,  Sir,

 (d)  The  water  metres  were  fixed
 with  the  understanding  that  the
 N.D.M.C.  would  take  over  the  main-
 tenance  of  the  water  supply  and  send
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 the  bills  to  the  individual  occupants
 of  the  flats  as  per  metre  reading.
 Since  N.D.M.C.  has  not  agreed  to  take
 »ver  the  Maintenance  of  water  supply
 n  the  multi-storeyed  flats,  the  question
 of  recovery  of  water  charges  on  the
 vasis  of  actual  consumption,  is  under
 sonsideration,

 Deaths  due  to  Malnutrition  in  Famine
 hit  Areas  of  States

 878.  DR.  H,  P.  SHARMA:  Will  the
 Vanister  of  AGRICULTURE  AND
 "RRIGATION  be  pleased  to  state:

 (a)  the  number  of  deaths  reported
 rom  drought  hit  areas  of  Assam,  West
 3engal,  Orissa,  Gujarat  and  Rajasthan
 ireas  caused  by  varied  ailments  aris-
 ng  from  malnutrition;  and

 (b)  whether  any  of  these  areas  have
 yeen  declared  ‘famine-hit’  areag  and
 he  quantum  of  the  Central  Assistance
 sven  so  far  for  famine-relief  opera-
 ons  this  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b).  The  informa-
 tion  has  been  called  for  from  the
 State  Governments  and  it  will  be  laid
 on  the  Table  of  the  Sabha  as  scon  as
 it  is  received,

 Setting  Up  of  Dry  Port  at  Delhi

 879,  SHRIMATI  PARVATHI  KRI-
 SHNAN:  Will  the  Minister  of  WORKS
 AND  HOUSING  be  pleased  to  state:

 (  a)  whether  the  Works  and  Hovsing
 Ministry  ig  opposed  to  the  setting  up of  a  dry  port  in  Delhi:

 (b)  if  so,  the  reasons  thereof;

 (९)  whether  reports  appearing  to this  effect  in  a  local  daily  dated  the 9th  September,  974  have  been

 ia
 to  the  notice  of  Government;

 »
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 (d)  if  so,  the  reaction  of  the  Gov-
 ernment  in  regard  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 to  (ad).  The  Ministry  is  not  in  favour
 of  locating  a  dry  port  in  the  metropo-
 litan  area  of  Delhi,  as  it  will  generate
 large  population  influx  upsetting  all
 the  civie  and  other  arrangements.
 existing  and  proposed.  This  Ministry
 considers  that  a  location  in  one  of  the
 ring  towns  of  the  National  Capital
 Region  would  be  desirable.  The  final
 decision  in  this  regard  has,  however,
 not  yet  heen  taken  hy  Government,

 Acceptance  of  Plan  on  Examination
 Reforms  by  various  Universities

 830.  SHRI  R.  K.  SINHA:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WEIFARE  AND  CULTURE.  be  pleased
 to  state:

 (a)  whether  the  University  Grants
 Commission  had  prepared  an  examina-
 tion  reforms  plan  and  sent  it  to
 various  universities  for  acceptance  and
 implementation  and  the  main  features
 of  the  plan:

 (b)  the  names  of  Universities  which
 have  so  far  intimated  their  acceptance
 of  the  plan;  and

 (९)  whether  a  time  limit  has  been
 fixed  on  the  universities  to  send  their
 acceptance  of  the  plan?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  8.  NURUL  HASAN):  (a)  A
 report  entitled  “Examination  Reform
 A  Plan  of  Action”  was  circulated  by
 the  University  Grants  Commission  in
 August,  973  to  all  the  Universities  for
 implementation  of  the  recommendations
 contained  therein.  The  salient  fea-
 tures  of  the  Plan  are  indicated  in  the
 attached  statement,

 (b)  The  University  Grznts  Com-
 mission  has  selected  the  following  12
 Universities  for  implementing  —  the



 तर?  Vritten  Answers

 ‘Plan  of  Action’  for  Examination  Re-
 form:—

 qa  Aligarh  Muslim  University,
 Aligarh,

 (2)  Andhra  University,  Waltair,
 (3)  M.S,  University  of  Baroda,

 Baroda.
 (4)  Panjab  University,  Chandigarh.
 (5)  Gauhati  University,  Gauhati.
 (6)  Rajasthan  University,  Jaipur.
 (7)  Jadavpur  University,  Jadav-

 pur.
 (8)  Poona  University,  Poona,
 (9)  Saugar  University,  Sagar.
 (l0)  Mysore  University,  M)scre.
 (]l}  Madras  University,  Madras.
 (l2)  Calicut  University,  Calicut.

 Universities  at  serial]  Nos,  l-]0  and  42
 have  informed  the  Commission  that
 they  have  appointed  the:r  own  Fxami-
 nation  Reform  Implementatw  a  Com-
 mittees  to  provide  necessary  guidelines
 The  jmplementatio,,  of  the  repcrt  ‘Exa-
 mingtion  Reform-A  Plan  of  Action’  75
 at  difterent  stages  in  these  Universities.

 In  addition  to  the  above  Univers-
 lies,  a  number  of  other  tUmversitis,
 particularly  Dibrugarh  University.
 Jawaharla]  Nehru)  Universitv,  Kerala
 University,  Madurai  University,  Meer  t
 University,  Osmania  University,  Roor-
 kee  University,  Sambalpur  University
 and  Sardar  Patel  University  are  in  the
 process  of  implementating  the  recom-
 mended  reform  measures.  The  Agri-
 cultural  Universities  in  India  have  al-
 ready  adopted  the  semester  07  trimes-
 ter  system  of  examination.

 (c).  No  time  limit  has  been  set  by
 the  Commission  for  implementation  of
 the  recommendations  on  LCxamination
 Reform.

 Statement

 Salient  Features  on  Examination
 Reform

 L  These  who  teach  should  also
 @namine,  In  this  sense  exa-
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 minations  must  become  ‘inter-
 nal’,  and  an  integral  part  of
 the  teaching  process,

 2.  Since  sessional  or  continuous
 assessment  measures  a  num-
 ber  of  essential  abilities  (such
 as  drive  and  capacity  for  hard-
 work,  motivation,  quality  of
 imagination,  in  tution  and
 speculation,  Jeadership  and
 team  work,  skilled  use  of
 hands  etc.)  which  a  terminal
 examinatinn  or  an  achieve-
 ment  test  does  not  measure,
 such  assessment  must  be
 shown  on  the  gratio-sheet  sepa-
 rately.

 3.  The  ‘standard’  of  every  institu-
 tion  is  ultimately  governed  by
 the  standard  of  education  im-
 parted  by  it,  In  this  sense
 every  university  or  college  has
 to  mantain  and  defend  its
 own  standard,  This  implies
 that  the  name  of  the  institu-
 tion/colleges  where  a  candi-
 date  has  eiucied  should  be
 mentioned  on  the  diploma  or
 degree  or  grade  sheet  issued  to
 the  candidate,

 4  Vf  the  award  for  a  degree  or
 diploma  or  examination  de-
 pends  on  the  performance  of  a
 studert  in  a  unmber  of  cour-
 ses,  these  courses  should  he
 delinked  from  each  other,  so
 that  if  a  studeat  has  failed  to
 make  the  grades  in  a  particu-
 lar  course  he  may  rot  be
 penalised  in  other  courses  due
 to  this  failure.  The  delinking
 of  courses  in  this  manner  will
 allow  movement  of  students,
 if  necessary,  from  one  institu-
 tion  to  another,  and  from  one
 lype  of  study  to  another.

 5.  The  performance  of  students
 must  be  asessed  over  well-
 distributed  intervals  of  time
 so  that  a  course  -vhich  is  com-
 pleted  in  a  year  or  a  semester
 must  come  up  for  examina-
 nation  at  the  end  of  the  year
 or  the  semester,  without  hav-
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 ing  to  wait  for  ‘final’  exemi-
 nation,

 6.  The  performance  of  students
 cannot  be  measured  so  accu-
 rately  and  50  unambiguously
 as  to  be  recorded  in  marks  and
 since  the  standards  of  judge-
 ment  for  various  subjects  are
 also  different,  students  must
 be  ‘awarded  grades  and  not
 marks  at  the  examinations
 and  assessments,

 7,  Examinations  to  determine  the
 terminal  performance  of  stu-
 dents  in  a  course  or  towards
 a  degree,  or  measure  ot
 achievement  should  he  distin-
 guished  from  enterance  examl-
 nations  («which  may  partly  be
 aptitudina]  and  predictive)  to
 either  service  or  other  courses
 of  study.  This  implies  that
 institutions  preparing  students
 for  certain  degrees  should  hold
 examinations/asscssment  ag  an
 integral  part  of  their  teaching
 programme,

 On  the  other  hund,  if  the  number  of
 applicants,  for  admission  to  an  institu-
 fion  exceeds  the  number  of  seats,  the
 institution  should  hold  its  own  en-
 france  examination/tests  so  that  the
 fitness  of  a  student  for  the  particular
 course  May  be  judged  on  oa  cummon
 basis.

 8.  A  National  examiration  in
 varioug  subjects  at  the  bache-
 lor’s  level  may  be  conducted
 by  a  central  authority,  on  a
 purely  voluntary  basis.  This
 examination  could  be  designed
 to  test  creative  thirking  and
 comprehension  of  subject  mat-
 ter,  so  as  to  serve  as  a  natio-
 nal  index  of  performance  and
 achievement  by  students  at
 Jarge  and  of  various  institu-
 tions.  The  examination  ought
 to  be  conducted  in  all  the
 regiona)  languages  and  English
 and  it  should  use  a  modern
 syllabus,  and  the  best  tcechni-
 ques  of  paper  setting,  evalua-
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 tion  anq  ovrocessing  of  raw
 scores.  A  certificate  carrying
 a  grade  should  be  issued  to
 only  those  participants  who
 achieve  the  higher  grade.  The
 examination  should  be  open  to
 everyone  who  wishes  to  take
 it.

 9.  In  order  to  provide  an  opportv
 nity  of  further  study  to  those
 who  fail  to  gain  admission  to
 any  instituuion,  correspondence
 courses  should  be  widely  orga-
 nised  and  courses  should  he
 run  by  the  ‘open  university’  so
 that  one  who  so  desire  may
 get  a  degree  by  appearing  at
 the  examinations  conducteq  by
 such  a  university,  or  national
 board,  even  without  formali-
 ties  of  enrolment  of  attend-
 ance,

 Action  on  ‘Purchase  File’  of  Dethi
 Water  Supply  Sewage  Disposal

 Undertaking
 £8l,  SHRI  M  KATILAMUTHU:  Will

 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  delayed  action  on  a
 “Purchase  file’  by  Senior  officials  of
 the  Delhi  Water  Supply  and  Sewage
 Disposal  Undertaking  has  caused  big
 Joss  to  the  water  body;  and

 (b)  if  so,  the  facts  thereof  and  the
 action  heing  taken  thereon?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKs  AND  HOUS-
 ING  (SHRI  MOHAN  TDHARIA):  (a)
 and  (b),  The  Delhi  Water  Supply  and
 Sewage  Disposal  Undertaking  of  the
 Municipal  Corporation  of  Delhj  have
 informed  that  each  purchase  item  has
 a  separate  file.  If  there  is  any  delay
 in  purchasces  which  en‘ail  loss  to  the
 Undertaking,  the  ‘Water  Supply  and
 Sewage  Disposal  Committee  asks  for  a
 detaileq  report  and  the  Ccmmissioner,
 Municipa]  Corporation  of  Delhi,  is  re-
 quired  ta  fix  responsibility  for  the
 same.  As  no  specific  particulars  of  the
 ‘Purchase  File’  have  heen  given  in  the
 question,  it  is  not  poszible  to  further
 elaborate  the  reply.
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 Installation  of  Bronze  Statues  of
 Patriots  in  Dethi

 882.  SHRI  VARKEY  GEORGE:  Will
 the  Minister  of  WORKS  AND  HOUS-
 ING  be  pleased  to  state:

 (a)  whether  by  April,  i975  year
 Delhi  will  be  adorned  with  nine  new
 bronze  statues  of  Indian  patriots  as
 indicated  by  a  news-item  appearing  in
 an  English  Daily  dated  the  23rd  Sep-
 tember,  1974;

 (b)  whether  these  will  fill  the  gap
 left  by  the  removal  of  the  statues  of
 British  monarchs;  and

 (c)  whether  Shri  Jawaharlal
 Nehru’s  statue  will  also  be  one  of
 them  and  if  not,  why  the  Delhi  Muni-
 cipal  Corporation  have  ignored  it?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 Yes,  Sir.

 (b),  Yes,  Sir.

 (ce).  No,  but  the  Municipa]  Corpor a-
 tion  of  Del  is  separately  considering
 a  proposal]  for  the  erection  of  a  statue
 of  Shri  Jawaharlal  Nehru  also.

 Distribution  of  River  Waters  from
 Basins  of  Godawari  with  Krishna  and

 Kauvery

 883.  SHRI  G.  Y.  KRISHNAN:
 SHRI  0.  K.  JAFFER  SHARIEF:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleaseci
 to  state:

 fa)  whether  Central  Government
 are  aware  that  the  basin  of  Godawari
 with  Krishna  and  Kauvery  in  the
 region  of  Karnataka  and  Tamil  Nadu
 is  found  technically  feasible;

 (b)  if  so,  whether  the  Government
 will  constitute  a  Statutory  Control
 Board  for  distribution  of  waters  of
 these  rivers  basins  with  mutual  con-
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 sent  for  all  these  three  rivers  with  the
 representatives  of  the  four  Riparian
 States  of  Maharashtra,  Andhra,  Karna-
 taka  and  Tamil  Nadu;  and

 (९)  if  so,  the  broad  outlines  of  the
 policy  of  Government  in  this  regard?

 THE  DEPUTY  MINISTER  OF  STATE
 IN  THE  MINISTRY  OF  AGRICUL-
 TURE  AND  IRRIGATION  (SHRI  KE-
 DAR  NATH  SINGH):  (a).  Sharing  of
 Godavari  waters  among  the  concerned
 Stales  is  at  present  under  rdjudicatio
 by  the  Godavan  Water  Disputes  Tri-
 binal  The  Krishna  Water  Disputes
 Tribunal  has  already  given  its  report
 and  the  references  made  by  the  party
 States  and  the  Governiment  of  India  are
 presently  under  consideration  of  the
 Tribunal.  As  regards  Cauvery  waters,
 discussions  are  propustq  to  be  held
 shortly  with  the  Chief  Ministers  of  Kar-
 nalaka,  Kerala  and  Tami  Nadu  re-
 varding  the  possible  scope  for  econo-
 my  in  the  existing  and  proposed  uses
 ly  the  three  concerned  States,

 (hi  No  such  proposal  is  at  precent
 under  consideration.

 (ad)  Does  nut  ari-e,

 New  High  Yielding  Varieties  of
 Sugarcane  and  Potato

 ad.  SHRI  K  MALLANNA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  he  pleased  to  state:

 (a)  whether  three  new  high  yielding
 varieties  of  Sugarcane,  two  of  sun-
 hemp  and  one  of  potato  have  been
 developeq  by  the  Agriculturay  Re-
 search  Centres  in  the  Country:  and

 (b)  if  so,  the  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  and  (b).  The  Indian
 Council  of  Agricultural  Research  Insti-
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 tutes  relating  to  Sugarcane,  Jute  and

 Potato  and  the  All  India  Coordinated

 Crop  Improvement  Projects  relating  to

 these  crops  sponsored  by  the  Council
 have  been  evolving  new  varieties  of

 these  commodities.
 Sugarcane

 Thirty  six  new  varieties  of  sugarcane
 selected  during  973  were  tested  in
 different  parts  of  the  country  for  their
 yield  and  other  agronomic  characters.
 Of  these,  0  varieties  were  early  matur-
 ing  and  have  a  sugar  percentage  bet-
 ween  9  and  70:  Some  ot  them  mature
 in  0  months.  These  are  being  further
 evaluated  before  release

 Sunhemp

 Two  new  Sunhemp  varieties  have
 been  recommended  for  cultivation.
 They  are  Chindwara  and  K.  2  Yellow.
 “Chindwara”  has  been  recommended
 for  some  areas  in  Madhya  Pradesh.  K.
 2  Yellow  has  been  released  for  the
 Pratapgarh  and  Varanasi  belt  in  Uttar
 Pradesh,

 Potato

 At  the  Central  Petato  Research
 Institute,  2  new  varieties  “Kufri  Lauv-
 kar”  and  “Kufri  Dewa’’  were  released
 in  January  1973.  Kufri  Lauvkar  with
 its  white  long  tubers  ang  early  bulk-
 ing  habit  is  recommeaded  for  the  pla-
 teau  areas  in  Maharashtra  for  rabi  as
 well  aS  monsoon  season  plantings.
 Kufri  Dewa  with  its  high  yielding
 capacity  and  good  storage  at  high  tem-
 perature  under  ordinary  storage  is  re-
 commended  for  the  Yarai  regior  and
 in  areas  where  variety  Phulwa  is  in
 demand,  This  variety  also  possesses
 a  useful  degree  of  frost  telerance  in  the
 field.

 Central  Assistance  for  Imparting
 Training  to  Diploma  Holder  Engineers

 885.  SHRI  R.  N.  BARMAN;
 Will  the  Minister  of  EDUCATION,

 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 4

 (a)  the  amount  of  Central  Assis-
 tance  given  State-wise  for  imparting
 practical  training  to  diploma  holder
 Engineers  during  970-7l,  97l-72  and
 1972-73;

 (b)  the  amount  utilised  by  each
 State;  and

 (c)  to  what  extent  unemployment
 among  Engineers  has  been  solved  by
 this  scheme?

 THE  MINISTER  CF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  (a)  The
 Programme  of  Apprenticeship  Training
 for  degree  and  diploma  holders  in  En-
 gineering  is  a  Centrat  Scheme.  No
 funds  are  allocateq  State-wise  under
 the  said  Scheme.  The  Scheme  is  ad-
 ministered  by  the  Ministry  through  the
 four  Regional  Boards  of  Apprentice-
 ship  Training  set  up  for  the  furpose  at
 Kanpur,  Bombay,  Calcutta  and  Madras,

 (b)  The  question  does  not  arise.

 (c)  Practical  traming  facilities  are
 provided  to  Degree  and  iogloma  hol-
 ders  in  Engineering  in  order  to  condi-
 tion  them  for  gainful  employment.
 The  duration  of  training  is  one  year
 from  the  date  of  commencement,  The
 Scheme  has  helped  considerably  the
 engineers  to  get  employment.

 Shortage  of  Foodgrains  in  F.C.I.
 Godowns,  Kerala

 886.  SHRI  R.  BALAKRISHNA
 PILLAI:

 SHRI  N.  SREEKANTAN
 NAIR:

 SHRI  VARKEY  GEORGE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  due  to  shortage  of  food-
 grains  (rice  and  wheat)  in  the  FCT
 godowns  in  Kerala,  the  rationing
 system  in  Kerala  has  been  suspended;

 (b)  if  so,  the  reasons  thereof;  and
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 (c)  what  steps  the  Government  have
 taken  to  improve  the  food  situation  ip
 the  State?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.-
 SHINDE):  (a)  to  (c),  There  has  been
 no  shortage  of  wheat  in  the  F.C.I.
 godowng  in  Kerala,  Due  to  overall
 difficult  stock  position  of  rice  in  the
 Central  pool,  it  was  not  possible  for
 the  F.C.I.  to  move  adequate  stocks  of
 tice  to  Kerala  depots.  However,  the
 shortfall  in  rice  was  met  by  additional
 supplies  of  wheat  to  the  State.  With
 the  coming  in  of  the  new  Kharif  crop
 procurement,  arrangements  have  been
 Made  to  move  adequote  quantities  of
 rice  to  Kerala  Depots.  It  has  also  been
 Planned  to  move  adequate  quurtities  of
 wheat  fo  Keralla  dennts,

 To  improve  the  availability  of  food-
 frains  in  the  State.  Kerala  Govern-
 ment  was  permitted  to  import  al-out
 71,000,  tonnes  of  wheat  in  the  current
 season  on  trade  account.

 सरकार  द्वारा  गाते  के  मूल्य  में  वृद्धि  से
 उत्पादकों  में  प्रान्तों

 887  शी  चन्दूलाल  चिल्लाकर  :  क्‍या
 कृषि  शौर  सिचाई  मंत्री  रह  वर  ने  को  कृपा
 करेगे  कि

 (  ग  )  कप  TTT  दाग,  बन्ने  के  मूल्य
 में  6  प्रतिशत  की  विधि  के  फ्जरवछा
 गन्नानरर  Ase.  aa  we  went  oes}

 (@)  कर।  WATE TT  इस  सराहइस्च
 में  कोई  आ्रास्दो लत  कम  ५  पूस  भा  7जाते  ce  विकर
 कर  हें  है  ,  शोर

 (ग)  Mier  है  ता  उसक  Se  पोप  ats
 दूर  न्ग्भ  >  हू  cnet  गना  पंगे  एप  हू
 है?
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 कृषि औैर  सिंचाई  मंत्रालय  में  राज्य  मंत्री
 ी  शाहनवाज  खान)  :  (क).  से  (ग).
 सरकार  को  कुछ  राज्यों  मे  गन्ना  उत्पादकों  में
 चलन  रहे  ग्रमलोष  श्र  उत्पादकों  के  झ्रान्दोलन
 मारने  के  इरादे  के  बारे  में  रिपोर्ट  प्राप्त  हुई  है  ।
 केन्द्रीय  सरकार  ने  तो  केवल  गन्ने  का  न्यूनतम
 मूल्य  निर्धारित  किया  है  |  आंशिक  नियंत्रण
 की  प्रणाली  के  अधीन,  जो  कि  974-75  के
 मौसम  में  भी  लागू  रहेगी  ,फैक्ट्रियों  से  प्रति-
 सूचित  न्यूनतम  मूल्य  से  अपेक्षाकृत  प्रतीक
 मूल्य  देने  की  आशा  की  जाती  है  जैसा  कि
 उन्होंने  अतीत  में  किया  है  |  राज्य  सरकारें
 यथा  आवश्यक  इस  मामले  में  उद्योग  को
 उत्पात  लाह  दे  रही  है।  हल  ही  में  पास
 क्  एफ  सीधी  ह श्ादेश  से  फैक्ट्रियों  को  हर
 हालत  में  द्र पनी  खली  बिक्री  की  चीनी  मे
 प्राप्त  अधिक  मी  राशि  को  गन्ने  के  अतिरिक्त
 मून  के  रूप  में  गन्ना  उत्पादकों  के  बीच  बांटना
 होगा  ।

 Profuction  and  Dual  Pricing  Syetem
 of  Sugar

 888  SHRI  P  VENKATASUB-
 BAIAH:

 SHRI  BANAMALI  PATNAIK:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  he  pleased
 to  state:

 (a)  the  production  of  sugar  expected
 during  the  current  year;

 (b)  the  allocation  made  for  exports;
 and

 (c)  the  steps  envisaged  to  put  an
 end  to  the  dual  pricing  system?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Presently  estimated  at
 about  38  lakh  tonnes  of  sugar  during
 1974-75,  season  (lst  October  ‘74  to  30th
 September  ‘75)

 (b)  Not  decided  yet.

 (c)  There  ig  no  propos]  under
 consideration  at  present  to  put  an  end

 to  partial  control  on  sugar,
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 राज्यों  द्नारा  कोठारी  उधोग  को  सिफारिशों
 को  सागू  किया  जाना

 889.  थ्  al  are  कछु बाय  :  कया
 शिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री
 यह  बताने  की  कृत  करेगे  फि

 (क)  केद्रीय  सरकार  द्वारा  राज्य
 सरकारों  को  कोठारी  आयोग  की  सिफारिणा
 को  पूरी  तरह  लागू  करने  के  लिये  कितनी
 बार  बोर  कसि  किस  तारीख  को  आदेश  दिये
 गये,  ग्रोवर

 (ख)  इसके  प्रति  राज्य  सारा  की
 प्रतिक्रिया  क्या  है  ?

 दिक्षा,  समाज  कल्याण  शौर  संस्कृति  मंत्री

 (प्रो०  एस०  मूल  हसन)  (क)  अर

 (ख)  शिक्षा  आयोग  की  मुख्य  सिफारिश
 पर,  केन्द्रीय  सरबर  के  विचार  राष्ट्र।  शिक्षा
 नीति  स  मम् बन् बित  सर परी  सकल्प  में  दिए
 गए  है,  जो  24  जुलई,  968  की  सभा  पटल
 पर  रख  दय,  गया  था।  राष्ट्रीय  शिक्षा  नीति
 मम्वन्धी  सकल्प  को  25  जुलाई,  968  को
 राज्य  सरकारी  के  पंस  भमत  दिय,  गया  था  ।
 दगे  श्रवणों  १९  राज्य  सरकारी  से  राष्ट्रीय
 पक्षी  नीति  न  सम्बन्धित  स  7  पथ  के  तन्वी  जमे
 की  प्रगति  सपोर्ट  भेजने  के  लिए  अनुरोध
 किये।  गया  है  1  अत  इस  सम्बन्ध  में  कोई
 निर्देश  देन  का  प्रश्न  नहा  उठता

 स्थानीय  परिस्थिति ता  व  आवश्यक  आओ
 की  कुछ  विभिन्नता  के  असर  साधनों
 का  सौमानुस।र,  लगभग  सभी  राज्य  सरफिरे
 इन  सिफारिशों  को  कार्यान्वित  करने  को
 कोशिश  कर  रही'  है  ।

 यहै  भी  उन्ेधिवीय  है  किं  राष्ट्रीय  शिक्षा
 नीति  सम्बन्धों  संकल्प  में  निहित  सभी
 सिफारिशों  को  पूर्णतया  क्ार्वाक्विवल  करना
 एक  फ्लो  सता  तथा  दा  तीन  वक्रित!  है
 जिसका  शान  बानों  पचवर्पीय  योजना,  ना  नां
 विस्तार  किया  जाएगा  i

 Foodgrains  Deficit  in  Gujarat

 890  SHRI  K  8  CHAVDA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state

 (a)  the  estimated  production,  re-
 quirement  and  deficit  of  foodgrams  for
 the  current  year  m  the  State  of
 Gujarat;

 (h)  the  yardstick  for  measuring  the
 requirement  of  foodgrains  in  the  coun-
 try,  and

 (c)  the  average  monthly  require-
 ment  ot  foodgrains  met  by  the  Gov-
 ernment  from  uutside  the  State  of
 Gujarat?

 THE  MINISTER  OF  STATE  IN  TIIE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAFIEB  P
 SHINDF)  (a)  and  (b)  The  deficit  or
 shortfall  in  a  particulair  year  depends
 On  the  production  ind  i¢curemcen,  of
 foodprais  Production  T  timates  of
 foodgrains  for  the  year  J474-75  are
 likelv  ta  become  aivatlable  sometime
 towards  the  end  of  tne  current  Agn-
 cultural  year  i¢  Juls  Audust,  2975
 The  requiements  of  focd  rams  are
 elastic  to  be  consideratle  extent  de-
 pending  on  the  availability  of  food-
 grains  and  other  =  suisstitutable  food-
 stuffs,  their  comparative  prices,  levels
 of  income,  population  growth  extent
 of  urbanisation  etc  and  are  thus  hkely
 to  vary  from  State  to  State  and  from
 vear  to  year  Its,  therefore  not  possi-
 ble  to  frame  a  precise  quantitative
 estimate  of  foodgrains  .equirement  of
 Guyarat  for  the  current  year

 All  the  same  some  rough  estimates
 of  requirements  are  wutked  cut  taking
 into  account  the  per  capita  loal  avail-
 ability  of  foodgrains  in  a  normal  year/
 period

 (ec)  The  deficit  ता  fondgrain  is  met
 by  allocations  from  the  Central  pool
 and  purchases  by  the  State  Govern-
 ment  on  their  own  and  trade  account,
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 The  average  monthly  allocation  of
 foodgrains  to  Gujarat  from  Central
 pool  for  the  period  January  to  Novem-
 ber  was  a  little  over  57,000  tonnes,  In
 addition  to  Central  allocation,  the
 State  Government  have  reported  to
 have  purchased  over  78  thousand
 tonnes  of  foodgrains  from  other  States
 during  1973-74,

 पटना  ठान  गन्दी  बस्ती  सफाई  योजना

 892.  भरी  रामाबतार  शास्त्री  :  क्‍या
 निर्माण  और  आवास  मंत्री  यह  बताने  की  झपा
 करेंगे  कि  :

 (क)  क्या  बिह/र  सरकार  ने  उन्हें
 पटना  ८उन  गन्दी  बस्ती  सफाई  योजना  के
 अन्तरगत  एक  योजना  भेजी  थी;

 (@)  यदि  हा,  तो  तत्सम्बन्धी  मुख्य
 बातें  कथा  हैं  ;  और

 (ग)  इस  पर  सरकार  की  क्‍या  प्रतिक्रिया
 है?

 निर्माण  और  आवास  मंत्रालय  में  राज्य  मंत्री

 (भी  मोहन  मारिया)  :  (क)  से  (ग).
 गन्दी  बस्ती  उन्मूलन/|सुधार  योजना  को
 I~4—969  से  राज्य  क्षेत्र  में  हस्तान्तरण

 के  पश्चात्‌,  राज्य  सरकारों  को  इस  योजना
 के  भ्र धीन  अपनी  परियोजनाएं  भ्रनुमोदन  हेतु
 भारत  सरकार  को  भेजनी  प्रेरित  नहीं  हैं  ।

 Transfer  of  Central  Institute  of  Edu-
 cation  to  University  of  Delhi

 893,  SHRI  YAMUNA  PRASAD
 MANDAL:

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  the  Central  Institute  of
 Education  which  was  wnder  the
 N.C.R.R.T.  hag  since  been  transferred
 to  University  of  Delhi;  and

 (b)  W  so,  the  reasons  therefor?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHR!
 D.  P.  YADAV):  (a)  Yes,  Sir.

 (b)  The  Central  Institute  of  Educa-
 tion  is  located  in  the  Campus  of  the
 Delhi  University.  After  the  forma-
 tion  of  the  National  Institute  of  Edu-
 cation  at  the  Aurobindo  Marg  Campus,
 it  was  found  desirable  to  transfer  the
 Central  Institute  of  Education  to  the
 Delhi  University  as  recommended  by
 the  Unesco  expert  who  examined  the
 matter  in  detail.

 Fishing  Harbour  at  Sassoon  Dock
 Bombay

 894.  SHRI  SUKHDEO  PRASAD
 VERMA:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be  plea-
 sed  to  state  the  progress  made  so  far
 to  develop  a  fishing  harbour  at  Sassoon
 dock  in  Bombay?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  In  accordance  with  the  latest
 flecision  of  the  Planning  Commission
 that  the  Sassoon  Docks  should  be  de-
 veloped  to  meet  the  immediate  require-
 ments  of  a  fishing  harbour  in  the  area,
 the  Bombay  Port  Trust  has  prepared
 a  revised  estimate  amounting  to
 Rs  6.00  crores  for  a  fair  weather  deep
 sea  fishing  harbour  at  Sassoon  Dock.
 This  has  heen  technically  cleared.  The
 project  will  be  considered  for  an  in-
 vesiment  decision.

 Cotton  Research  Institute,  Nagpur
 895.  SHRI  VASANT  SATHE;

 SHRI  DHAMANKAR:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  the  Government  have
 decided  to  set  up  Cotton  Research
 Institute  at  Nagpur  during  the  Sth
 Plan;  and

 (b)  if  so,  facts  thereof?
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 {HE  MINISTER  OF  SLATE  IN  THE  Marble  Missmg  from  Mam  Entrance
 MINISTRY  OF  AGRICULIURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN)  (a)  Yes  Sir

 (b)  The  Indian  Council  of  Agricul-
 tural  Research  has  formulated  a  pro
 posal  for  the  estabhshment  of  a  Na-
 tional  Institute  for  Cotton  Research
 during  the  Fifth  Plan  period  at  an
 estimated  cost  of  Rs  0000  lakhs
 During  ‘1974-75,  a  budget  allocation  of
 Rs  300  takhs  has  been  proposed  by
 the  Council  At  the  request  of  the
 Council  Maharashtra  Government  have
 agreed  to  allot  land,  for  this  purpose
 at  Nagpur  where  the  main  Institute
 campus  2५  proposed  to  be  located  This
 proposal  which  has  now  been  cleared
 by  the  Planning  Commission  is  under
 examination  in  the  Ministry  of  Finance

 Cotton  as  Source  of  Protein

 899  SHRI  VASANT  SATHE  Will
 the  Minister  of  AGRICULTURL  AND
 IRRIGATION  be  pleasea  to  state

 (a)  what  special  efforts  ale  pic-
 posed  to  develop  cotton  as  a  source  of
 plotem  in  cotton  growing  areag  in
 the  countiy  in  the  hght  of  recert
 findings  of  United  Nations  Develop-
 ment  Programme  (UNDP)  fact  find-
 ing  study  on  cotton  and

 (b)  the  fact,  thereof?

 THE  MINISTER  OF  SIAILL  IN  THE
 MINISTRY  OF  AGRICUI  TURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P
 SHINDE)  (a)  and  (4)  Government
 is  aware  of  the  potential  for
 use  of  cotton  seeds  as  १  souice  of
 protein  and  has  sponsored  research
 and  development  work  for  production
 of  edible  flour  for  human  consumption
 from  indigenous  cotton-seed

 Research  and  Development  woik  i5
 In  progress  at  the  Regional  Research
 Laboratory  ang  the  National  Institute
 of  Nutrition,  both  at  Hyderabad

 of  Taj  Mahal

 897  SIRI  SARJOO  PANDEY
 Will  the  Mumster  of  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state

 (a)  whether  Government  are  aware
 of  the  disclosure  made  by  a  professor
 of  Ahgarh  University  that  bits  of  black
 marble  are  missing  from  the  main
 entrance  of  Taj  Mahal

 (b)  whether  these  pieces  used  m
 the  floral  design  on  the  entrance  of
 the  mausoleum  are  now  being  sold
 as  costly  souvenirs  to  foreign  tou-
 rists  and

 (c)  if  so  the  facts  thereof  and
 strict  security  measures  taken  in  the
 matter?

 IHL  MIN'SLER  OF  EDUCATION
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  S  NURUL  HASAN)  (a)  Gov
 ernment  7५  aware  that  a  few  marble
 inlay  pieces  from  the  main  entrance
 of  the  Ta}  Mahal  had  come  out  as  a
 result  of  decay  o{.mortar  ‘The  pieces
 are  caietu  ly  collected  and  such  of  the
 pieces  as  are  complete  or  unable  are
 heing  reset  in  their  places

 (b)  No  Sir

 (९)  Does  not  arise  However  the
 Wartch  and  Waid  staff  at  the  Tay
 has  already  been  alerted  to  ensure  that
 there  is  no  human  vandalism  of  any
 kind  at  the  monument

 Affihation  of  Colleges  m  Arunachal
 Pradesh  with  North  Easte~n  Hulls

 University

 898  SHRI  INDRAJIT  GUPTA  Will
 the  Mimste:  of  EDUCATION  SOCIAL
 WELFARE  AND  CULTLURE  bc  pleas-
 ed  ty  state

 (a)  whether  ceitam  colleges  in
 Arunachal  Pradesh  had  not  yet  sought
 affiliation  to  the  North  Eastern  Hulls
 University  which  was  created  for  that
 region,
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 (b)  if  so,  the  names  of  these  colleges;
 and

 (c)  the  reasons  of  their  refusal  to
 get  affiliated  to  this  University?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULIURE
 (PROF.  S.  NURUL  HASAN).  (a)  to
 (c).  he  Jawaharlal  Nehru  College,
 Pasighat  (the  only  college  in  Aruna-
 chal  Pradesh)  has  not  so  fur  sought
 affiliation  to  the  North  Eastern  Hull
 Umiversity  as  the  Arunachal  Pradesh
 Council  hag  decided  that  the  College
 should  continue  to  be  affiliated  with
 the  Gauhati  University,  Gauhati.

 Setting  up  of  Committee  to  look  into
 Problems  7  Unauthorised  Colonie,  in

 Delhi

 899  SHRI  SARJOO  PANDEY
 Will  the  Minister  of  WORKS  AND
 HOUSING  he  pleased  to  state

 (a)  whether  Government  have  ap-
 pointed  a  Committee  to  look  into  the
 problems  of  unauthorised  colonies  in
 Delhi;

 (b)  if  so,  the  names  of  the  members
 and  issues  referred  to  the  Committec,

 (c)  procedure  followed  by  the  Com-
 mittee  and  steps  taken  in  fffe  matter;

 (d)  whether  Committee  members
 visited  the  different  unauthorised
 colonies  and  met  the  representatives
 of  the  people  there;

 (e)  whether  Committee  has  sub-
 mitted  its  report;  and

 (f)  if  so,  the  main  points?

 THE  MINISTER  OF  STATE  IN  THE
 MIN'STRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 Yes,  Sir.
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 (b)  The  names  of  the  members  of
 the  Committee  are—

 l.  Shri  A.  N.  Banerj,  Chairman,

 2  Shri  Jagmohan,  Member.

 3.  Shri  8  S.  Shafi,  Member.

 The  Committee  has  been  asked  to  make
 a  case  by  case  study  m  respect  of  all
 unauthorie  |  colonies  which  have  come
 up  im  Deln,  from  tame  to  time,  in
 particular  before  I5th  June,  972  to
 enable  Government  to  take  a  decision
 on  the  future  of  such  colonies.

 (c)  to  (f)  The  Committee  has  beer
 &iven  3  months’  tame  to  submit  uts
 report,  which  is  not  yet  over.  The
 report  of  the  Committee  has  not  yet
 heen  received.

 Economical  use  of  Fertilisers  to  in-
 crease  productivity

 900  SHRI  R  V  SWAMINATHAN:
 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  Tamil  Nadu  Govern-
 ment  has  taken  up  the  management
 trials  to  educate  farmers  on  maximis-
 ing  productivity  with  the  economical
 use  of  available  fertilizers;

 (b)  whether  the  trials  have  been
 successful;  and

 (९)  if  so,  whether  the  Union  Gov-
 ernment  would  consider  to  intreduce
 the  same  in  other  States  also?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL)  (a)  Yes,  Sir.

 (b)  The  results  have  not  been  evalu-
 ated  yet.

 (c)  Does  not  arise.
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 Expenditure  on  Forest  DeveioPment
 Scheme,

 901,  SHRI  DEBENDRA  NATH
 MAHATA:

 SHRI  LUTFUL  HAQUE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be
 pleased  to  state  the  total  allocation
 and  expenditure  on  the  forestry  deve-
 lopment  schemes  during  the  last  three
 years  with  particular  reference  to
 West  Bengal  and  North  Eastern  Re-
 gion  States,  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  The  information  is  being  col-
 lected  from  the  State/UT  Governments
 and  will  be  placed  on  the  Table  of  the
 Lok  Sabha  as  soon  as  it  is  received.

 Boarg  of  Forestry

 902.  SHRI  DEBENDRA  NATH
 MAHATA:

 SHRI  LUTFUL  HAQUE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND-IRRIGATION  be  pleased
 to  state:

 (a)  the  activity  of  the  Boarg  of
 Forestry  and  the  nameg  of  its  mem-
 bers;

 (b)  whether  any  meetings  of  the
 Board  were  held  recently  and  if  so,
 the  discussions  that  took  .place  and  the
 names  of  the  participants;  and

 have’  been
 decision  of

 (c)  the  measure  that
 taken  to  implement  the
 the  meeting?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  A  copy  of  the  Govern-
 ment  of  India’s’  Resolution  No.
 C.03/4/73-FRY(FD).,  dated  the  27th
 May,  974  outlining  the  functions  of
 the  Central  Board  of  Forestry  and  its
 compositions  is  laid  on  the  Table  of
 the  House,  [Placed  in  Library.  See
 No.  LT-8487/74].
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 (b)  Yes,  Sir.  The  Fourteenth  meet-
 ing  of  the  Board  was  held  on  the  l4th
 and  l5th  October,  974  at  New  Delhi.
 The  list  showing  the  items  discussed
 in  the  meeting  (Annexure  II)  and  a
 list  showing  the  names  of  the  parti-
 cipants  are  attached  (Annexure  III).

 (c)  The  implementation  of  the  Re-
 commendations  of  the  Board  is  re-
 quired  to  be  done  by  the  States/Union
 Territories  and  the  concerned  Minis-
 tries  to  whom  relevant  recommenda-
 tions  are  communicated.

 Plantation  of  Quick  Growing  Species

 903.  SHRI  DEBENDRA  NATH
 MAHATA:

 SHRI  LUTFUL  HAQUE:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION  be_  pleased
 to  state:

 (a)  the  progress  of  plantation  of
 quick  growing  species  under’  the
 Forestry  Development  Scheme;

 (b)  the  amount  sanctioned  during
 the  last  three  years,  year-wise;  and

 (c)  the  allocation  and  expenditure
 under  this  scheme,  State-wise?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  The  scheme  ‘Plantation
 of  quick  growing  species’  was  ineluded
 as  a  centrally  sponsored  one  during
 the  Third  Plan  period  with  the  ob-
 jective  of  raising  fast  growing  species
 such  as  Eucalyptus,  Poplars,  Bamboos,
 etc.  to,meet  the  increasing  demand  for
 raw  material  for  forest  based  indus-
 tries  particularly  the  pulp  and  paper
 industry.  It  continued  as  a  centrally
 sponsored  scheme  up  to  1968-69.  Since
 1969-70,  i.e.  beginning  of  the  Fourth
 Five  Year  Plan,  it  ceased  to  be  a  cen-
 trally  sponsored  scheme;and  is  con-
 tinuing  as  a  State  Sector  Scheme  since
 then.

 (b)  and  (c).  Information  is  being
 collected  from  the  State/U.T.  Govern-
 ments  and  will  be  placed  on  the  table
 of  the  Lok  Sabha  in  due  course.
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 Forest  Plantations  of  Industrial  and
 Commercial  Uses

 904,  SHRI  DEBENDRA  NATH
 MAHATA,  Wil  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state.

 (a)  whether  economic  plantation  for
 industrial  and  commercial  uses
 scheme  under  forestry  development
 has  not  been  implemented  in  many
 States  of  Eastern  ang  North  Eastern
 Region;

 (b)  3६  so,  the  main  features  of  the
 scheme  and  the  total  allocation,  State-
 wise,  along  with  the  expenditure  made
 by  the  State  up-to-date  during  the
 scheme  period;  and

 (९)  State-wise  prvgramme  regard-
 ing  this  scheme  during  tke  current
 year?

 THE  DEPUTY  MINISTER  IN  THE
 MUNISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL)  (a)  Economic  plantation  tot
 industrial  and  commercial  uses  scheme
 under  forestry  development  is  unde
 amplementation  in  all  States  of  Eas-
 tern  and  North  Eastern  Region.

 (b)  and  (ey.  Under  this  scheme
 species  hke  Teak,  Sal,  Sisson,  Ro  e-
 wood,  Conifers  and  a  variety  of  other
 species  are  raised  to  meet  the  indus-
 trial  needs.

 Up-to-date  information  on  allocation
 ind  expenditure  and  programme  dul-
 ing  ‘1974-75,  is  being  collected  {:0m
 the  concerned  States/U.Ts.  and  will  be
 placed  on  the  Table  of  the  Sabha  in
 due  course

 Views  of  Director  General  of  West
 Berlin  Museums  on  National  Museum

 905.  SHRI  YAMUNA  PRASAD
 MANDAL:

 SHHI  R.  5.  PANDEY:
 SIRI  M.  RAM  GOPAL

 REDDY:

 Will  the  Minister  of  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 NOVEMBER  18,  974  Written  Answers  728

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  news-item
 uppearing  in  an  English  daily  dated
 I7th  October,  974  under  the  caption
 “National  Museum  falls  behind  global
 :tandards”  wherein  the  views  recently
 expressed  by  the  Director  General  of
 West  Berlin  Museums  have  been  given;
 and

 (b)  if  so,  the  reaction  of  Government
 thereon?

 THE  DEPUI'Y  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCTAL
 WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  D.  P.
 YADAV).  (a)  and  (b).  Yes,  Sir.  The
 Director  General  of  West  Berlin
 Museuing  is  reported  to  have  expressed
 his  views  in  an  intormal  talk,  regard-
 ing  the  lack  of  air-conditioning  facil-
 fies  adequate  background  information
 on  art  objects  displayed  in  the  Museum
 end  need  for  more  research  for  preser-
 vation  of  old  art  objects.

 The  National  Museum's  galleries  on
 {iret  and  second  floors  have  recently
 been  provided  with  —  air-conditioning
 The  Museum  has  _  provide  general
 labels,  key  label,  and  individual  labels
 jor  the  objects  displaved  Informative
 brochures  and  leaflets  are  also  brought
 out  on  the  occasion  of  special  exhibi-
 tions.  A  reasonably  priced  guide-book
 is  also  available  in  respect  of  the
 permanent  exhibitions  in  galleries.  The
 Muscum  has  a  (Conservation  Labora-
 tory  which  is  doing  useful  work  in  the
 field  of  preservation  of  art  objects.

 Statement  of  Dr,  Norman  Borlaug  on
 Hybrid  Quality  Seed

 906.  SHRI  DINESH  SINGH:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  has  seen
 the  Statement  by  the  eminent  scien-
 tis’  Dr.  Norman  Borlaug  that  high
 yields  could  be  sustained  only  if  the
 hybrid  quality  of  seed  was  altered
 every  three  years;  and
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 (b)  if  so,  steps  the  Government  have
 taken  so  as  to  sustain  the  agricultural
 productivity  of  land?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 'RRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Yes,  Sir.

 (b)  Realising  that  the  high  yielding
 ability  of  dwarf  wheat  varieties  has  to
 he  maintained  over  a  longer  period,  the
 following  steps  have  been  taken  by  the
 {Indian  Council  of  Agricultural  Re-
 search  in  collaboration  with  the  Agri-
 tural  Universities  of  the  wheat  grow-
 ing  States.

 qd)  In  order  to  maintain  the  genetic
 purity,  which  78  very  important
 tor  sustaining  high  yield  levels
 of  wheat  varieties,  the  Breeders
 Seed  Production  Programme  has
 been  intensificd  with  a  view  to
 ensuring  the  supply  of  quality
 seed  to  the  farmers.

 (2)  New  lines  of  Kalyansona,  Sona-
 lika  and  Sharbat:  Sonora  have
 been  developed  which  have  high
 degree  of  resistance  to  the  major
 diseases  like  the  rusts,  but  at
 the  same  time  having  the  desir-
 able  characters  of  these  com-
 mercial  varieties.  These  new
 lines  are  now  under  multiplica-
 tion  to  replace  the  older  varie-
 ties.

 Further  efforts  to  breed  wheat  varie-
 tres  with  high  yielding  abilities  as  well
 as  resistance  to  some  of  the  commo:
 ciseases,  like  rusts  have  also  been  in-
 tensified.  As  a  result,  a  number  of
 new  strains  namely  UP  30i,  UP,  215,
 Janak,  Girija,  UP  3i0,  UP,  3I9,  K  B16,
 Malavika,  Shera,  Meghdoot.  J  i—7
 J  24,  J  40,  NI  5643,  VL  401,  VL  404
 with  better  yields  than  Kalyan  Sona
 and  better  tolerance  to  rust  diseases
 have  been  evolved.  Pre-release  multi-
 plication  of  seeds  of  these  varieties  has
 been  undertaken.

 The  following  improved  varieties  of

 wheat  have  been  identified  for  exten-
 Sive  multiplication  and  release  by  the
 2482  L,  S.—5
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 All-India  Workshop  on  Wheat  held  at
 Ludhiana  in  August,  974.—

 HD—2009  (Arjun),  Raj—9I],
 ‘HD—1981  (Pratap),  HL-385  and

 Shailija.

 Financial  Assistance  for  providing
 Accommodation  under  the  Rural  Hous-

 ing  Project  Scheme  in  Bihar

 908.  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  ctate:

 (a)  whether  Government  of  Bihar
 have  sought  larger  financial  assistance
 from  the  Centre  for  providing  accom-
 modation  to  low  income  group  people,
 Harijans,  and  vulnerable  sections  of
 the  society  under  the  Rura]  Housing
 Project  Scheme;  and

 (b)  if  so,  the  reaction  of  the  Central
 Government  in  regard  thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 and  (b).  There  are  two  housing
 schemes  —(i)  Village  Housing  Projects
 Scheme  and  (a)  Scheme  for  provision
 of  house-sites  to  landless  workers  in
 rural  areas  under  which  the  Govern-
 ment  of  Bihar  can  undertake  housing
 and  house-site  programmes  in  rural
 areas.  Both  the  schemes  are  in  the
 State  Sector.  Central  financial  assist-
 ance  for  all  State  Sector  programmes
 including  rural  housing,  is  released  by
 the  Ministry  of  Finance  to  the  State
 Governments  in  the  shape  of  block
 loans  and  block  grants.  The  State
 Governments  are  free  to  earmark  funds
 for  various  State  Sector  programmes,
 including  rural  housing,  according  to
 the  requirements  and  priorities  to  be
 determined  by  them.  However,  keep-
 ing  in  view  the  importance  of  the
 minimum  needs  programme  of  provid-
 ing  house-sites  to  landless  workers  in
 rural  areas,  distinct  and  specific  funds
 are  earmarked  in  the  Annual  Plan
 allocations  of  State  Governments.
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 Appiications  pending  for  Allotment
 of  Fiats  under  yarious  income  Groups

 with  D.D.A,

 909.  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  the  number  of  applications
 registered  with  Delhi  Development
 Authority  for  allotment  of  flats  under
 the  middle  income,  low-middle  and
 janta-groups,  which  are  pending  since
 January,  ‘1973;

 (b)  the  time  by  which  the  flats  are
 likely  to  be  allotted  to  such  registered
 persons;  and

 (c)  when  the  new  registration  for
 allotment  of  flats  is  likely  to  start?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS
 ING  (SHRI  MOLLAN  DHARIA):  (a)
 The  information  is  given  be.ow:

 MIG  5748
 LIG  48i0
 Janta  4686

 (b)  It  is  difficult  to  specity  the  time
 by  which  all  the  registered  persons
 will  be  allotted  flats.

 (c)  A  decision  regarding  new  regis-
 tration  is  yet  to  be  taken.

 Foreign  Scholarg  to  India  in  ‘1973-74

 910,  SHRI  SUKHDEO  PRASAD
 VERMA:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state  the  number  of
 foreign  scholars,  students,  and  experts
 who  came  to  India  in  connection  with
 research  or  study  job  during  the  year
 (1973-74  and  the  countries  to  which
 they  pelong?

 THE  MINISTER  OF  EDUCATION.
 SOCTAI,  WELFARE  AND  CULTURE
 (PROF.  S.  NURUL  HASAN):  The  re-
 quired  information  is  being  collected
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 and  a  statement  will  be  laid  on  the
 ‘Lable  of  the  Sabha.

 Additional  Quantity  of  Vanaspati  to
 Orissa

 gil.  SHRI  ANADI  CHARAN  DAS;
 SHRI  P.  GANGADEB;

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Orissa  has  been  facing
 shortage  of  vanaspatj  during  the  last
 quarter;

 (b)  if  so,  whether  Government  pYro-
 pose  to  allot  additional  quantity  of
 vanaspati  to  Orissa  to  meet  the
 demand;  and

 (c)  if  so,  the  quantity  being  allot-
 ted?

 THE  M'NISTER  OF  STATE  IN  THF
 MINISIRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Shortage  of  vanaspati
 was  felt  all  over  the  country  in  vary-
 ing  deyrees  on  account  of  reduced  pro
 duction,  and  was  not  confined  to  Orissa
 only,

 (b)  and  (ce).  There  is  no  centralised
 control  over  the  distribution  of  vanas-
 pati.  Hence  the  question  of  allotment
 of  vanaspati  to  Orissa  does  not  arise.

 Production  of  Cotton  and  Cotton
 Seeds  in  Orissa

 972.  SIIRI  ANADI  CHARAN  DAS:
 SHRI  ए,  GANGADEB:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  the  total  production  of  Cotton
 Seeds  distributeq  to  cotton  ‘growing farmers  in  the  Orissa  State;  and

 (b)  the  different  varieties  of  cotton
 grown  in  Orissa  State?
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 ““THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULLURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL)  (a)  and  (b).  Cotton  js  being
 newly  introduced  and  developed  in
 Orissa  State  ance  last  year.  During  the
 current  year  about  50  quintals  of  seeds
 of  different  varieties  viz,  MCU-4,
 Krishna,  B-l47,  B-l007  and  AK  237
 were  obtained  from  different  States
 and  distributed  to  the  farmers

 Irrigation  Projects  in  Orissa

 93  SHRI  ANADI  CHARAN  DAS.
 SHRI  P  GANGADEB:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  any  provision  has  been
 made  for  irrigation  project  in  the
 Orissa  State  to  he  p  small  agriculturist
 and  farmers,  and

 (b)  if  so,  the  nature  of  the  provision
 madc?

 THE  DEPUTY  MINISTER  IN  THE

 MINISTRY  OF  AGRICULTURE  AND

 IRRIGATION  (SHRI  KEDAR  NATH

 SINGH)  (a)  and  (b)  Minor  Irrigation

 Programmes  Undertaken  small
 farmers  are  a)  Small  Farmer,  De-

 velapment  Agency  (SFDA)  apd  (1)

 Marginal  Farmerg  and  Agricultural
 Labourers  Development  Agency
 (MFAL),  No  separate  plan  wise  provi-
 9p  cy  Made  for  different  sectors  under
 these  schemes.

 for

 An  amount  of  Rs  0850  lakhs  ha
 been  provided  under  these  .chemes  for
 the  year  1974-75.  for  the  State

 Besides  the  above,  the  norma]  pro-
 Eramme  of  majo:,  medimm  and  minor

 irrigation  works  will  also  benefit  small
 farmers.

 334

 Provision  for  Informal  Education

 9i4  PROF  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  Government  have
 made  any  provision  for  imparting
 informal  education  in  1974-75  (the  Ist
 year  of  the  Fifth  Five  Year  Plan);  and

 (b)  if  30,  the  allocations  made  State-
 wie?

 HE  DEPUTY  MINISTER  IN  THE
 MINISIRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARIMENT  OF  CULTURE  (SHRI
 D  P  YADAV)  (a)  and  (b)  Educa-
 tion  being  a  state  subject,  the  responsi
 bility  for  non-formal  as  well  as  formal
 education  rests  with  the  State  Gov-
 ernments  Ilowever,  the  Government
 of  India  propose  to  sponsor  certain
 moucl  projects  of  non-foimal  educa
 tion  in  every  State  to  provide  initial
 experience  Details  ot  the  scheme  are
 being  worked  out

 Calcutt,  University

 915,  PROF,  NARAIN  CHAND
 PARASHAR:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal  to
 treat  Calcutta  Univelsity  as  an  institu-
 tion  of  national  importance  or  take  il
 over  as  a  Central  University;

 (b)  |  so,  the  latest  progress  in  this
 regard;  and

 (c)  whether  Government  are  aware
 of  the  adverse  reaction  of  8  section  of
 the  Syndicate  of  Calcutta  University
 regarding  the  above  proposal?

 THE  MINISTER  OF  (EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF  §  NURUL  HASAN):  (a)  No
 such  proposal  has  been  re¢eived  by  the
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 Government  of  India  either  from  the
 Calcutta  University  or  the  Govern-
 ment  of  West  Bengal  or  the  University
 Grants  Commission.

 (b)  and  (०)  Do  not  arise.

 Ra.  35  crores  for  Nagarjunasagar
 Project

 9i6.  SHRI  M.  RAM  GOPAL  REDDY:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Andhra  Pradesh  Gov-
 ernment  have  urged  the  Centre  to
 provide  Rs.  5  crores  annuadly  for  five
 years  for  Nagarjunasagar  project  in
 lieu  of  which  the  state  would  contri-
 bute  one  million  tonnes  of  rice  an-
 nually  to  Centre  pool;  and

 (b)  if  so,  the  decision  of  Govern-
 ment  thereto?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  No  specific  request  in
 this  regard  has  been  received  by  the
 Centre  from  the  Government  of  Andhra
 Pradesh.

 (b)  Does  not  arise.

 Soviet  Ald  for  Sheep  Breeding  Farm
 at  Fatehpur,  Rajasthan

 917.  SHRI  M.  RAM  GOPAL
 REDDY:

 SHRI  PRABODH  CHANDRA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  Government  propose
 to  develop  sheep  breeding  farm  with
 the  assistance  of  Soviet  Union  at
 Fatehpur  in  Sikar  District  of  Rajas-
 than;  and

 (b)  if  so,  the  facts  of  the  proposal?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir.

 ‘(b)  The  salient  features  of  the  pro-
 posal  for  further  development  of  the
 Farm  at  Sikar  are  as  under:—

 (i)  2000  Russian  Merine  sheep  will
 be  imported  from  USSR  in  a  phased
 manner  during  1975-76,  1976-77  and
 1977-78;

 975-76—500  Marino  Sheep
 976-77—000  Marino  Sheep
 977-78—500  Marino  Sheep
 In  addition  554  Marino  Sheep  were

 imported  from  USSR  and  located
 at  this  Farm  during  1974-75,

 (4i)  000  Karakul  Sheep  are  also
 proposed  to  be  procured  for  this  farm
 ag  detailed  below  :—

 976-77—500  Karakul  Sheep
 977-78—500  Karakul  Sheep

 (ili)  One  officer  of  the  Government
 of  Rajasthan  will  be  trained  in  USSR
 in  the  field  of  sheep  and  wool,

 (iv)  USSR  hag  also  offered  assist-
 ance  of  their  experts  for  this  farm.
 Services  of  the  experts  will  be  avail-
 eq  of  after  the  arrival  of  the  sheep.

 Production  ef  Cotton  and  Cotton
 Seeds  in  Rajasthan

 918.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  the  total  production  of  cotton
 seeds  which  were  distributed  to  cotton
 growing  in  the  Rajasthan  State;  and

 (b)  the  different  varities  of  cotton
 grown  in  Rajasthan  State?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
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 PATEL):  (a)  A  quantity  of  21,182,
 quintals  of  imported  seeds  of  cotton
 has  so  far  been  distributed  this  year
 (1974-75)  in  Rajasthan.

 (b)  Presently,  the  following  main
 seven  varieties  of  cotton  are  grown  in
 Rajasthan:

 C-Indore—I

 320—F

 Virnar

 RS-89

 Digvijay

 Ganganagar-I

 PST-9

 Additional  Quantity  of  Vanaspati  to
 Rajasthan

 919.  SHRI  SHRIKISHAN  MODI:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (ay  whether  Rajasthan  has  been
 facing  shortage  of  Vanaspati  during
 the  last  quarter;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  allot  additional  quantity  of
 vanaspati  to  Rajasthan  to  meet  the
 demand?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Shortage  of  vanaspati
 was  felt  all  over  the  country  in  vary-
 ing  degrees  on  account  of  reduced  pro-
 duction  and  was  not  confined  to
 Rajasthan  only,

 (b)  There  is  no  centralised  control
 over  the  distribution  of  vanaspati.
 Hence  the  question  of  allotment  of  va-
 haspati  to  Rajasthan  does  not  arise.

 38

 Protest  by  Farmers  Federation  of
 Indig  against  Procurement

 Measures

 920.  SARDAR  SWARAN  SINGH
 SOKHI:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 pleased  to  state:

 (a)  whether  the  Farmers  Federation
 of  India  has  threatened  to  launch
 “Individual  Satyagraba”  in  all  the
 State  Capitals,  from  Ist  December,
 1974,  in  protest  against  the  procures
 ment  measures  taken  by  the  Govern-
 ment;  and

 (b)  if  so,  what  steps  the  Govern-
 ment  propose  to  take  so  that  the  food-
 grain  procurement  does  not  suffer
 due  to  stich  threats?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (a)  No  such  threat  has  so
 far  been  received  by  the  Government
 of  Indja,

 (b)  does  not  arise,

 Reorientation  of  Under-graduate
 Course  by  Delhi  University

 921.  SHRI  DAVINDER  SINGH
 GARCHA:  Will  the  Minister  of
 EDUCATION,  SOCIAL  WELFARE
 AND  CULTURE  be  pleased  to  state:

 (a)  whether  the  Delhi  University
 authorities  are  planning  to  re-orient
 the  existing  courses  at  the  under-gra-
 duate  level,  especially  in  the  science
 group,  to  make  them  more  job-worthy
 and  purposeful;  and

 (b)  if  so,  whether  any  steps  have
 been  taken  so  far  in  this  direction?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF,  S.  NURUL  HASAN):  (a)  and
 (b)  With  a  view  to  interweaving
 general  education  with  employment
 motivation  the  University  has  already
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 intreduced  in  the  College  of  Vocation-
 al  Education  certain  vocational  subjects
 like  Tourism,  Book  Publishing,  In-
 surance,  and  Retailing  &  Trade,  etc,
 as  an  integral  part  of  the  under-gra-
 duate  students  (BA.  Pass),  The  Uni-
 versity  has  constituted  a  committee  to
 suggest  job-oriented  courses  in  scien-
 ce  subjects,  The  Faculty  of  Science
 of  the  University  has  also  formed  a
 Sub-Committee  for  re-orienting  the
 courses  of  studies  in  science  subjects
 at  the  Under-graduate  level

 Production  of  cotton

 *  923.  SHRI  MOHINDER  SINGH
 GILL

 SHRI  SHRIKISHAN  MODI:
 SHRI  ANADI  CHARAN  DAS:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state:

 (a)  whether  in  spite  of  g  good  soil
 and  climate,  India  has  not  been  able
 to  improve  up  on  the  production  of
 cotton  during  the  last  decade  result-
 ing  in  steady  increase  in  the  imports
 of  the  same;  and

 (b)  if  sp,  the  reasons  for  the  same
 and  steps  being  taken  m  flis  direc-
 tion  to  save  much-needeg  fc  eign  ex-

 change? at
 THE  DFPUTY  MINISTER  छह  THE

 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATET.):  (4)  No,  Sir  The  correct
 position  is  that  cotton  production  has
 actually  gone  up  significantly  during

 the  last  decade  From  4582  lakh
 hales  in  1965-66,  the  production  rose
 to  58.9  lakh  bales  durin”  1973-74

 ‘In  fact  a  record  level  production  of
 65  64  lakh  bales  was  achieved  during
 97i-72  As  a  result  of  increase  in

 indigenous  production  imports  have
 come  down  from  685  lakh  bales  in
 २963«64  to  13  lakh  bales  in  1973-74,

 *

 नि  tb)  For  stepping  cotton  production

 further,
 a  comprehensive  Centrally
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 Sponsored  Intensive  Cotton  District
 Programme  is  being  implemented  ip
 al]  the  major  cotton  growtng  States
 with  full  financial  assistance  from
 Government  of  India,  In  addition,
 some  of  the  States  are  also  implemen-
 ting  package  programmes  to  raise  cot~
 ton  production  in  potential  areas.

 Norms  of  allotment  of  residential
 Plots  in  National  Capital  Region

 925  SHRI  M  S  PURTY:  Will  the
 Mimster  of  WORKS  AND  HOUSING
 be  piessed  to  state:

 (a)  whether  Government  have  de-
 cided  the  maximum  size  of  a  residen-
 tial  plot  that  may  be  allotted  to  a
 fumily  under  any  housing  scheme  in
 the  National  Capital  Region;

 (b)  if  so,  the  broag  outlines  there-
 of;  and

 (c)  whether  Government  have  de-
 cided  different  norms  of  allotment  for
 weaker  sections  low  and  middle  in-
 come  vroups,  higher  income  groups
 and  for  non-residentia]  uses  and  if
 so,  the  particulars  thereof?

 THRE  MINISTER  OF  STATE  IN  THE
 MINISTRY  0  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 fo  (c)  The  Us  han  Land  and  Housing
 Policy  as  generally  approved  by  the
 High  Powered  Board  for  the  Nation~
 al  Capital  Region  has  the  following
 features

 aM  The  maximum  size  of  a  resi~
 dential  plot  chould  not  be  generally
 more  than  400  sq  m

 (7)  For  economically  weaker  sec-
 tions,  the  maximum  size  of  a  plot
 should  not  be  more  than  50  sq  m
 and  it  should  be  allotted  on  fixed
 price,  with  some  subsidy

 (ii)  For  low  and  middle  ineome
 sxoups.  the  size  of  plots  should  not
 be-generally  more  than  50  sq.  m.  and
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 250  sq.  m.,  respectively,  and  these
 should  be  allotted  on  fixed  price  at
 ‘no-profit-no-loss’  basis.

 (div)  Land  for  higher-income
 groups  should  be  allotted  on  com-
 petitive  basis.

 (v)  Land  for  Schools,  Hospitais
 and  other  non-profitable  Institutions
 could  be  given  at a  nominal  price.

 (vi)  For  Industrial  uses  and  for
 service,  maintenance  and_  repairs
 industries,  land  may  be  given  at
 a  reasonable  price  to  encourage  the
 shifting  of  industries  and  to  keep
 the  cost  of  services  .etc.  low,

 (vii)  For  commercial  uses,  land
 may  be  disposed  of  through  public
 auction  to  the  highest  bidder.

 Rural  cooperatives  for  use  of  irriga-
 tion  works  of  villages

 926.  SHRI  M.  8,  PURTY:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  has  plan-
 neq  to  work  on  a  scheme  to  involve
 village  panchayats  and  rural  co-opera-
 tives  respectively  fer  proper  mainte-
 nance  and  utilisation  of  irrigation
 works  of  the  village  on  a  co-operative
 basis;  and

 (b)  if  so,  the  broad  outlines  there-
 of?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (TSHRI  SHAHNAWAZ
 KHAN):  (a)  and.  .(b),  Irrigation  is
 a  State  Subject  and  the  responsibility
 for  construction,  maintenance  and  the

 ‘utilisation  of  irrigation  works,  there-
 fore,  mainly  rests  with  the  States,
 The  Planning  Commission  had,  how-
 ever  suggested  quite  some  time  back
 to  the  State  Governments  to  entrust
 the  work  regarding  construction  and

 —_—  a

 i896  (SAKA)  Written  Answers.  42

 maintenance  of  water  courses  and
 fielq  channels  to  the  beneficiaries  or-
 ganised  by  community  project  autho-
 rities  through  panchayats  and  coope-
 ratives.  The  State  Governments  are
 expected  to  keep  in  view,  the  sugges-
 tions  made  by  the  Planning  Commis-
 sion  and  take  necessary  steps  for  in-
 volvement  of  the  local  people  through
 village  panchayats  and  rural  coope-
 ratives  to  ensure  proper  maintenance
 and  utilisaton  of  irrigation  works  in
 the  villages.

 Collective  Farm  in  Kerala

 927.  SHRI  VAYALAR  RAVI:_  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  refer.  the
 reply  given  to  Unstarred  Question  No.
 2792  dated  i9th  August,  974  regarding
 the  request  of  the  Government  |  of
 Kerala  for  financial  assistance  for
 setting  up  third  collective  farm  in
 that  State  and  state:

 (a)  whether  the  Government  has
 taken  any  final  decision  about  it;  and

 (b)  if  so,  the  facts  thereof  and  if
 not  the  reasons  for  the  delay?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI-_SHAHNAWAZ
 KHAN):  (a)  and  (b)  In  the  Central
 Sector,  there  is  no  provision  for  finan-
 cial  assistance  outside  the  Plan  _  for
 establishment  of  collective  farms  in
 the  States.  There  is.  however,  a  pro-
 posal  to  take  up  pilot  projects  for
 Gainful  Employment  through  Land
 Colonization  in  the  Central  Sector  of
 the  Fifth  Five-Year  Plan  and  it-was
 proposed  to  examine  the  feasibility  of
 including  the  Kerala  scheme  within
 the  purview  of  this  project.  The  eco-
 nomics  and  other  technical  aspects  of
 the  Central  Sector  Project  -are  still
 mnder  consideration.  Tt  is  only  after
 the  economic  feasibility  of  this  pro-
 ject  is  estahlisheq  that  the  auestion
 of  considering  the  Kerala  scheme
 within  its  purview  will  be  decided.
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 Increase  in  acreage  under  irrigation
 in  Kerala

 928.  SHRI  VAYALAR  RAVI:  Will
 the  Minster  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  Government  of
 Kerala  propose  to  undertake  during
 current  year  any  scheme  to  increase
 the  acreage  under  irrigation  taking
 advantage  of  the  already  full  reservcirs
 ip  that  State;  and

 (b)  if  so,  the  facts  thereof  and  in
 which  way  the  Central  Government
 propose  to  assist  that  State  to  imple-
 ment  this  scheme?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  No  sepcifie  scheme  in
 this  regard  has  so  far  been  received
 by  the  Centre  from  the  Government
 of  Kerala.

 (b)  Does  not  arise.

 National  scholarship  for  study  abroad

 929.  SHRI  VAYALAR  RAVI:  Will
 the  Minister  of  EDUCATION,  SO-
 CIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  the  total  number  of  persons
 who  have  received  the  National  Scho-
 larship  for  study  abroad  during  the
 last  three  years,  year-wise,  and

 (b)  the  names  of  courses  for  which
 these  scholarships  are  being  gives
 and  the  general  aims  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION,  SOCIAL
 WELFARE  AND  IN  THE  DEPART-
 MENT  OF  CULTURE  (SHRI  9.  P.
 YADAV):  (a)  During  the  last  three
 years  (97I-72  to  (1973-74)  34  candi-
 dates  have  received  the  National
 Scholarships  for  study  abroad  The
 year-wise  break-up  is  as  follows:—

 97-72—52.
 972-73—44,
 973-74—38.

 (b)  The  aim  of  this  Schloarships
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 scheme  is  to  provide  financial  assist-
 ance  to  meritorious  students  who  do
 not  have  the  means  to  go  abroad
 for  further  studies.  Regarding  the
 subject  of  study,  the  scheme  provides
 that  while  there  will  be  no  restriction
 placed  on  the  candidafes  in  regard  to
 their  fields  of  study/research  abroad
 for  which  they  may  apply,  the  awards
 will  be  made  so  as  to  secure  a  disper-
 sal  of  the  scholarships  among  the  dif-
 ferent  subject  fields  and  having  re-
 gard  to  the  special  needs  of  the  coun-
 try.  In  view  of  this  the  scholarships
 awarded  under  the  scheme  cover  the
 following  courses:—

 Engineering  ang  Technology;
 Agriculture  and  Veterinary

 Sciences;

 Natura]  and  Physical  Sciences;
 and

 Humanities  and  Social  Sciences.

 The  bulk  of  the  scholarships  are
 available  for  post-graduate  studies
 leading  to  Ph.D.  degree  in  the  above
 courses  A  few  scholarships  are  also
 given  for  under-graduate  courses  in
 Humanities  and  Social  Sciences  as  well
 as  Natural  and  Physical  Sciences  and
 a  few  scholarships  for  post-doctoral
 research  ‘specialised  training.

 दिल्लो  प्रशासन  द्वारा  संचालित  स्कूलों  में

 डींग  प्राध्यापकों  को  होता

 930.  श्री  पुरुषोत्तम  काकोडकर  :  क्या
 शिक्षा,  समाज  कल्याण  और  संस्कृति  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्ली  प्रशासन  द्वारा  संचालित

 स्कूलों  में  220-430  रुपए  के  वेतनमान  वाले
 कनिष्ट  ड्राइंग  श्रध्यापवां  के  पद  पर  नियुक्ति
 के  लिए  क्‍या  क्‍या  पअहँताएं  निर्धारित  की  गई

 हैं  ;
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 (@)  250-550  रुपए  के  वेतनमान
 वाले  वरिष्ठ  ड्राइंग  झप्नापक,  के  पद  पर  नियुक्ति
 के  लिए  क्‍या  क्या  अर्हताएं  निर्धारित  की  गई

 हैं  तथा  विशिष्ट  डांग  अ्रध्यापको  के  लिए  इस
 पद  पर  पदोन्नति  हेतु  क्या  क्या  अपेक्षाएं  निर्धारित

 हैं;  और

 (ग)  स्नातकोत्तर  अध्यापक  (ड्रृ/इंग)
 के  लिए  क्या-का  अ्रहताए  निर्धारित  है  और

 इस  पद  पर  वरिष्ठ  अथवा  वरिष्ठ  अध्यापकों
 कीपदोशन्नति  के लिए  उनके  पास  दो  क्‍या

 अहंता'  होनी  चाहिए  ?

 शिक्षा  ज़ोर  समाज  कल्याण  मंत्रालय  तथा

 संस्कृति  विभाग  में  उपमत्री  (श्री  डी०  पी०

 यादव)  :  (क)  विवरण  सभा  पटल  पर  रखा

 है।  [ग्रंथालय  में  रखा  गया।  देखिये  सख्या

 LT-8488/74]

 (@)  विवरण  सभा  पटल  पर  रखा  है।
 [ग्रंथालय  में  रखा  गया  ।  देखिये  संख्या

 LT-8488/74]

 (ग)  विवरण  रमा  पटल  पर  रखा  है।
 भ्रन्थालय  में  रखा  गया  |  देखिए  सख्या

 एल  टी  8488/74]
 Additiona\  quantity  of  Vanaspati  to

 Goa
 °27.  SHRI  PURUSHOTTAM  KA-

 KODKAR:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  ४९
 pleased  to  state’

 (a)  whether  Goa  has  beep  facing
 shortage  of  vanaspati  during  the  last
 quarter;  and

 (b)  if  so,  whether  Government  pro-
 pose  to  allot  additional  quantity  of
 vanaspati  to  Goa  to  meet  the  demard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN):  (a)  Shortage  of  vanaspati
 was  felt  all  over  the  country  in  vary-
 ing  degrees  on  account  of  reduced  pro-
 duction  and  was  not  confined  to  Goa
 only.

 (b)  There  is  no  centralised  control
 over  the  distribution  of  vanaspati.
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 of Hence  the  question  of  allotment
 vanaspati  to  Goa  does  not  arise.

 Irrigation  project  in  Goa
 $32  SHRI  PURUSHOTTAM  KA-

 KODKAR:  Will  the  Minister  of
 AGRICULTURE  AND  IRRIGATION
 be  pleased  to  state:

 {a)  whether  any  provisio,  has  been
 made  for  irrigation  project  in  Goa
 to  help  small  agriculturists  and  far-
 ‘mers;  and

 (b)  if  so,  the  nature  of  the  provision
 made?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  and  (b).  Minor  Irri-
 gation  Programmes  undertaken  for
 small  farmers  are  qa  Small  Farmers
 Development  Agency  (SFDA)  and
 (i)  Marginay  Farmers  and  Agricul-
 tural  Labourers  Development  Agency
 (MFAL)  No  separate  plan-wise  pro.
 vision  is  made  for  different  sectors
 under  these  schemes.

 An  amount  of  Rs.  2.50  lakhs  has
 been  provided  under  these  schemes  for
 the  year  1974-75  for  the  Union  Terri-
 tory.

 Besides  the  above,  the  normal  pro-
 gramme  of  major,  medium  and
 minor  irrigation  works  will  also  bene~
 fit  small  farmers
 Production  of  cotton  seeds  in  Goa

 933.  SHRI  PURUSHOTTAM  KA-
 KODKAR:  Will  the  Minister  of  AG-
 RICULTURE  AND  IRRIGATION  be
 pleased  te  state  the  State  total  pro-
 duction  of  cotton  seeds  distributed  to
 cotton  growing  farmers  in  Goa?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  Cotton  is  not  grown  to  any
 appreciable  extent  in  Goa  and  hence
 no  seeds_  of  improveg  varieties  of
 cotton  have  been  distributed  to  far~
 mers  by  State  Department  of  Agricul-
 ture,
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 mitt  Pores  rer  cre

 934.  श्री  भारत  सिड  चौहान  :  कपा

 निर्माण  ग्रोवर  आवास  पी  यह  बताते  की  कृपा
 करेंगे  fa:

 (#)  कपा  ग्रामीण  क्षेत्रों  में  लोगों  के

 लिये  अधिकतम  तथा  आदि  आवाज

 सुविधाओं  की  ब्य वस् या  दौरे  की  कोई  बाजरा

 विचाराधीन  है  ;  और

 (ख)  यदि  हां,  तो  उ  बोना  की

 विस्तृत्नानें  कटा  हैं  ?

 निर्माण  और  आवास  मंत्रालय  में  राज्य

 मंत्री  (औमोहनधारिया):  (क)ग्रौर  (ख)
 दो  wag  बो जरा एं  हैं

 (i)  meter  ग्रा वास्  परियोजना  स्कीम;

 तथा

 (Gi)  ardor  tat  में  भूमिहीन  मजदूरों
 को  श्वास  स्थल  देते  की  योजना  जिनके

 अन्तर्गत  राज्य  सरकारें,  ग्रामीण  क्षेत्रों  में

 आवास  संबंधी  तथ।  आवास'  स्थल  कार्य  क्रम
 आरम्भ  दार  समिति  है  |  दोनों  ही  योजनाएं
 राज्य  क्षेत्र  में  हैं।  सभी  राज्य  क्षेत्र  कार्य  क्रमों
 के  लिये  जिनमें  प्रमाण  आवास  शामिल,  है
 राज्य  सरकारों  को  केन्द्रीय  वित्तीय  सहायता
 समेकित  ऋणों  तथा  समेकित  अनुदानों  के

 रूप  में  वित्त  मंत्र/लंथ  द्वारा  दी  जाती  है  ।
 राज्य  सरकारें  विभिन्न  राज्य  क्षेत्र  कार्यक्रमों

 के  लिये  जिन  में  ग्रैमी  ण आवास  शामिल

 द्वारा  fraif  रित  की  जाने  राजी  आवश्यकताओं

 तथा  प्राथमिकताओं  के  BTSTT  निधियों  का

 नियतन  करे  में  स्वतन्व्र  है  तथापि,  ग्रामीण

 क्षेत्रों  मे ंमुमिना:  मज़दूरों  को  आवास  स्थन

 देने  के  न्यूनतम  आवश्यकता  कार्यक्रम  के  महत्व

 को  ear  में  rarer
 हुए,  राज्य  ऋटतठारों  के

 वार्षिक  प्लान  fence  में  यह  तथा  विशिष्ट

 विधियां  निर्धारित  की  जाती  हूं  ।
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 राष्ट्रीय  कृषि  इंजिनियरी  संस्थान  की  स्थापना

 935.  श्री  गंगा  चरण  दीक्षित  :  क्या

 कृषि  और  सिंचाई  मंत्री  यह  बताने  की  कपा

 करेंगे  कि  :

 (क)  ओप्रा  भारतीय  कृषि  अनुसंधान

 परिषद  का  बिचार  पांचवी  योजना  में  उक्त

 स्थान  पर  राष्ट्रीय  कृषि  यांत्रिकी  संस्था  स्थापित

 “करने  का  है  ;

 (ख)  यदि  होता  क्या  सरकार  का  विचार

 मध्य  प्रदेश  में  उपलब्ध  अपेक्षित  सुविधाओं

 को  ध्यान  में  रखते  हुए  इस  संस्थान  को

 स्थापित  करने  का  है  ;  और

 (ग)  यदि  नहीं,  तो  इसके  क्या  कारण

 है  ?

 कृषि  और  सिंचाई  मंत्रालय  में  राज्य  मंत्री

 (श्री  शाहनवाज  खान):  (का)  जी,  हां  ।

 (ख)  भारतीय  क़षि  ग्रतुसंधान  परिषद्‌

 ने  राष्ट्रीय  यांत्रिकी  संस्थान  की  स्थापना  के

 लए  एक  उपयुक्त  स्थान  के  चयन  के  लिए

 स्थान  चयन  समिति"  की  स्थापना  की  थी  ।

 इस  समिति  ने  विभिन्न  स्थानों  का  निरीक्षण

 करने  और  उस  पर  हरी  तरह  विचार  करने  के

 बाद  यह  सिफारिश  की  है!  कि  मध्य  प्रदेश  में

 भोपाल  के  सभी  संस्थान  की  स्थापना  की  जा

 सकती  है।  भारत  सरकार  ने  समिति  की

 हु  सिफारिश  स्वीकार  दर  ली  है  ।

 (a)  gaat  wee  ही  नहीं  उठता  I
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 Handing  over  of  multi-storeyed  quar-
 ters  of  Sector  »  Mandir  Marg,  New

 Delhi

 936.  SHRI  5.  P.  YADAV:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  the  multi-storeyed
 quatters  of  Sector  ‘D’  Mandir  Marg,
 New  Delhi  have  not  yet  been  handed
 over  to  the  ND.M-C.  for  cleanliness
 purposes  despite  the  fact  that  the
 decision  to  this  effect  was  taken  long
 back  and  these  quarters  are  stiJl  being
 looked  after  by  C.P.W.D;  and

 (b)  if  so,  when  these  quarters  are
 likely  to  be  handed  over  to  the
 NDMC.  for  cleanliness  purposes?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):
 (a)  Clearliness  of  quarters  is  the  res-
 ponsibilitvy  of  the  occupants  Internal
 services  are,  and  will  continue  to  be
 the  responsibility  of  the  CP  WD  It
 is  only  the  external  services  which
 are  te  be  handed  over  to  the  ND
 MC  This  is  under  process

 (b)  The  N.D.M.C,  have  asked  for
 the  navment  of  Rs  7830  for  remov-
 ing  certain  deficiencies  before  taking
 over  the  external  services,  This  5
 under  consideration

 Living  conditions  of  sweepers

 987.  SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  S.  M.  SIDDAYYA:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  the  Municipal  Commit-
 tees  in  the  various  States  and  Union
 Territories  spend  large  funds  on  beau-
 tification  programmes  of  their  areas,
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 neglecting  the  living  and  working  con-
 ditions  of  sweepers  and  scavengers
 employed  by  them,  who  continue  to
 live  in  dungeons  and  hovels;  and

 (b)  2  so,  what  concrete  steps  Gov-
 ernment  of  India  piopose  to  make  it
 obligatory  on  the  part  of  the  various
 municipal  authorities  to  pay  proper
 and  immediate  attention  to  these
 human  problems  of  the  most  neglect-
 ed  section  of  the  society?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):
 (a)  and  (b)  Information  is  being  col-
 lected  and  proper  steps  will  be  taken
 wherever  necessary.

 Special  nutrition  programme  for
 backward  classes  children

 938.  SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  P  M.  SAYEED:

 Will  the  Minister  of  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whethe,  under  the  special  nut-
 rition  programme  for  backward  chil-
 dren  and  expectant  and  nursing
 mothers,  taken-up  in  the  tribal  afeas,
 locally  available  commodities  of  addi-
 tional  nourishment  value  are  being
 made  use  of,  in  order  to  give  ade-
 quate  and  proper  nutritional  help  to
 the  local  recipients  of  the  benefits  of
 this  programme;

 (9)  whether  it  is  proposed  to  link-
 up  this  national  programme  with  the
 Pronomic  development  programme;  of
 the  Scheduled  Tribes  by  encouraging
 them  with  financial  help  and  other-
 wise  to  rear  milch  cattle,  start  poultry
 units  and  grow  cereals  out  of  which
 nutritious  khichari/grnel  can  be  pre-
 pared;  and

 (e)  if  so,  what  ateps  the  Ministry
 of  Health  and  Family  Planning  propose
 to  pursuade  the  State  Governments
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 concerned  to  implement  these  sugges-
 tions?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  UCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 ARVIND  TETAM):  (a)  Preference
 is  given  to  locally  available  food
 commodities  under  the  Special  Nutri-
 tion  Programme,  wherever  expedient.

 (b)  In  the  tribal  areas,  all  deve-
 lopmental  programmes  are  proposed
 to  he  fully  integrated.  The  Integrated
 Tribal  Development  Projects  that  are
 being  formulated  will  take  care  of
 the  availability  of  feeding  material  in
 the  local  areas  by  promotion  of  suit-
 able  production  programmes.

 (c)  Necessary  guidelines  have  been
 issued  by  the  Ministry  of  Home  Af-
 fairs  in  this  regard.
 British  Press  on  famine  conditions  in

 India

 939.  SHRI  RAJDEO  SINGH:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  British  Press  is  regularly  splash~
 ing  the  famine  conditions  prevailing
 in  India  and  Indian  Government  are
 trying  to  play  down  this  condition;
 and

 (b)  if  so,  what  steps  Government
 have  taken  in  this  regard?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  It  is  a  fact  that  a  sec-
 tion  of  the  Western  Press  has  been
 publishing  news  stories  highlighting
 the  scarcity  conditions  created  in
 certain  parts  of  the  country  as  a  re-
 sult  of  floods  and  droughts.  However,
 it  is  not  a  fact  that  the  Government
 of  India  are  trying  to  play  down  these
 conditions,

 (b)  A  factual  note  on  the  current
 drought  and  food  situation  was  sent
 out  by  Government  to  all  the  Indian
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 Missions  and  Posts  abroad.
 ir

 :
 sare tering  false  and  exaggerated  stories

 as  well  ag  well  as  for  giVing  &  correct
 picture  of  the  situation.  The  public
 relations  liaison  with  foreign  corres-
 pondents  is  also  being  intensified  by
 Government.  As  a  result,  there  has
 been  some  improvement  in  the  cover.
 age  of  the  situation  by  the  foreign
 press,
 Grant  for  West  Bengal  Tiger  Project

 940.  SHRI  SARJOO  PANDEY:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION  be  pleased
 to  state:

 (a)  whether  World  Wild  Life  Board
 has  been  persuaded  to  grant  more
 money  for  West  Bengal’s  Tiger  Pro-
 ject;

 (b)  whether  Dr.  John  Siedensticker
 and  Mrs.  Wright,  wife  of  a  former
 British  Manager  in  the  Andrew  Yule
 &  Co,  in  Calcutta  accompanied  by  the
 U.S.  Embassy  photographer  visited
 Sunderbans  in  August,  ‘1974;

 (c)  the  reasons  for  the  visit  of  these
 persons  to  Sunderbans;  and

 (d)  whether  a  tiger  was  killed  by
 them?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  No.

 (b)  Yes,  only  at  the  time  of  release
 of  the  tranquiliseq  tiger,  United  States
 Information  Service  photographers
 also  accompanied  them.

 (c)  To  see  and  photograph  the  re-
 lease  operations  of  the  tranquilised

 tiger.

 (d)  No,

 Loans  for  development  of  fishery  and
 their  utilisation

 941.  FROF.  MADHU  DANDAVATE:
 Will  the  Minister  of  AGRICUL-

 TURE  AND  IRRIGATION
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 be  pleased  to  state:
 (a)  whether  large  amountg  of  loans/

 advances  were  given  to  persons/Parties
 for  the  development  of  fisheries  and
 other  marine  products  on  the  Western
 Coast  during  1972-73  and  ‘1978-74;

 (b)  whether  most  of  the  beneficiar-
 jeg  are  those  persons  or  parties  who
 have  been  recently  arrested  under
 MISA  for  smuggling  activities;  and

 (c)  if  80,  whether  Government  have
 any  proposal  to  assess  the  utilisation
 of  the  loans/advances  given  during
 the  same  period?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  to  (ce)  The  information
 is  being  collected  and  would  be  laid
 on  the  Table  of  the  Sabha  as  soon
 as  it  is  received.

 Membership  of  8.Cs.  and  ‘S.1s.  of
 housing  co-operatives

 942.  SHRI  P.  M  SAYEED:
 SHRI  8,  M.  SIDDAYYA:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state  what  action  his
 Ministry  has  taken  to  ensure  proper
 implementation  by  the  State  Govern-
 ments  of  the  recommendation  of  the
 Commissioner  for  Scheduled  Castes  and
 Scheduled  Tribes  made  in  his  twenty-
 firs;  Report  for  the  years  1971-72,  and
 ‘1972-73,  to  the  effect  that  in  the  gene-
 ral  sector  schemes  relating  to  housing
 co-operatives,  specific  percentage  of
 loan  should  be  earmarked  for  dis-
 bursement  to  the  Scheduled  Caste  and
 Scheduled  Tribe  persons,  and  that  no
 general  housing  co-operative  should
 be  registered  unless  it  has  at  least  20
 Per  cent  of  its  members  from  amongst
 Scheduled  Castes  and  Scheduled
 Tribes?

 THE  MINISTER  OF  STATE  TN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ह:...- अ  (QHRI  MOHAN  DHARIA):  A
 decision  on  the  recommendation  is  yet
 to  be  taken.
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 Increase  in  reservation  of  Government
 accommodation  for  S.C./S.T.

 943,  SHRI  P,  M.  SAYEED:
 SHRI  S.  M.  SIDDAYYA:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  according  to  existing
 orders,  the  Scheduled  Caste  and  Sche-
 duled  Tribe  Central  Government  em-
 ployees  are  entitled  to  reservation  of
 5  per  cent  of  all  future  allotment  of
 Government  accommodation  falling
 in  the  general  pool  for  Type-]  and
 II  houses:

 (b)  whether  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 has,  in  his  1970-71  Report,  and  in  his
 (1971-72  and  ‘1972-73  combined  report,
 recommended  that  the  Government
 should  increase  the  reservation  of
 Government  accommodation  for  them
 to  the  extent  of  5  per  cent  for  Sche-
 duled  Castes  and  ‘1-1/2  per  cent  for
 Scheduleg  Tribes,  ang  also  make  the
 reservation  applicable  to  all  Govern-
 ment  accommodation  in  the  general
 pool  at  least  up  to  Type-V  houses;  and

 (c)  if  80,  whether  the  said  recom-
 mendations  have  been  accepted  by  the
 Government?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 No  Sir,  the  percentage  of  reservation
 is  30  for  Delhi/New  Delhi,

 (b)  Yes,  Sir.

 (c)  Information  about  the  _  total
 number  of  Scheduled  Caste/Schedul-
 ed  Tribe  employees  working  in  the
 different  Minjstries/Departments  and
 the  number  out  of  them  who  were
 allotted  general  poo]  accommodation
 is  being  collected  in  order  to  assess
 the  percentage  of  satisfaction  for
 Scheduled  Caste  and  Scheduled
 Tribe  employees.  The  position  will
 be  reviewed  as  soon  as  complete  infor-
 mation  is  received  and  a  decision
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 taken  in  the  hght  of  the  recommenda-
 tion  made  in  the  Report  of  the  Com-
 mission  for  Scheduleq  Castes  and
 Scheduled  Tribes.

 Fish  production  and  its  export

 944,  SHRI  RAJDEO  SINGH:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION
 be  pleased  to  state:

 (a)  whether  fish  production  in  India
 hag  increasu.l  to  over  22  lakh  tonnes
 in  the  current  year  as  compared  to  77
 lakh  tonnes  five  years  ago;  and

 (b)  if  so,  whether  along  with  in-
 crease  in  its  production  the  percent-
 age  has  maintained  in  its  export  also?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Fish  production  in  India
 has  increased  from  769  Jakh  tonnes
 in  1968-69  to  958  Inkh  tonnes  in
 ‘1973-74,  as  per  the  Stile  Governments
 estimates.

 (b)  The  increase  in  production  of
 fish  during  ‘1973-74,  over  that  of
 1968-69  works  out  to  .89  Iakh  tonnes
 or  an  increase  of  0.7  per  cent.  The
 increase  in  exports  in  the  corres-
 ponding  period  works  out  to  949  per
 cent  in  quantity  and  262.4  per  cent
 in  value,

 Fall  in  Foodgrain  prices  due  to  action
 taken  against  Hoarders  and  Anti-

 smuggling  drive

 945.  SHRI  RAM  SHEKHAR
 PRASAD  SINGH:

 SHRI  K,  LAKKAPPA:
 SHRI  NARENDRA  SINGH:
 SHRI  H.  N.  MUKERJEE:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleascd  to  state:-

 (a)  whether  the  prices  of  foad-
 grains,  have  lowered  in  many  States
 dug  to  stern  action  taken  against
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 hoarders  and  anti-smuggling  drive  and
 if  so,  to  what  extent;

 (b)  whether  no  action  has  been
 taken  against  hoarders  in  Bihar;  and

 (c)  whether  the  shortage  and  high
 prices  of  foodgrains  are  still  prevail-
 ing  there?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  F  SHINDE):  (a)  As  8  re-
 sult  of  stringent  action  taken  by  the
 Government  against  the  hoarders  and
 the  black-marketeers,  the  prices  of
 fuodgrains  have  shown  a  downward
 trend  in  almost  all  the  States  and  the
 availability  has  improved.  The  index
 number  of  wholesale  prices  of  food-
 grains  declind  by  3.2  per  cent  between
 the  third  week  of  September  and  26th
 October,  974

 (b)  and  (c)  The  Bihar  State  Gov-
 ernment  have  also  taken  action
 against  the  hoarders.  During  the  last
 week  of  October  and  the  Ist  week  of
 November,  the  prices  of  important
 foodgrains  have  shown  gq  perceptible
 decline  there.

 Const  uction  of  Kalagarh  Dam,  Uttar
 Pradesh

 948,  SHRI  S.  N.  MISRA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  the  work  on  the  Kala-
 garh  Dam  construction  is  going  on
 according  to  the  schedule;

 (b)  the  expenditure  incurred  on  the
 construction  of  the  dam  over  and
 above  the  estimateq  expenditure;  and

 (c)  whether  some  mare  irvigation
 facilities  will  be  made  available  to
 the  Bijnor  District  to  compensate  for
 the  loss  of  cultivable  land  there  owing-
 to  the  construction  of  Ramganga
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATE
 SINGH):  (a)  Kalagarh  Dam  has
 been  completed  in  June,  1974.

 (0)  No  expenditure  in  excess  of
 estimated  amount  has  been  incurred
 on  the  construction  of  this  Dam,

 (c)  No  additional  irrigation  facili-
 ties  are  proposed  to  be  provided  to
 Bijnor  district  to  compensate  for  tne
 loss  of  cultivable  land  owing  to  the
 construction  of  the  Ramganga  Canai.

 Working  of  Siate  Farms  Corperaiion

 947.  SHRI  S.N.  MISRA:  Will
 the  Minister  of  AGRICULTURE  AND
 IRRIGATION
 be  pleased  to  state:

 (a)  whether  Government  has  in-
 quired  into  the  working  of  State
 Farms  Corporation,  New  Delhi,  for
 the  last  three  years;

 (b)  if  so,  the  nature  of  irregulari-
 ties  which  have  come  to  the  notice
 of  the  Government  that  period;  and

 (c)  the  steps  taken  or  proposed  to
 be  taken  to  improve  the  corporation?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  The  Government  have
 not  conducted  any  inquiry  into  the
 working  of  State  Farms  Corporation,
 New  Delhi,  during  the  Jast  three
 years.

 (b)  and  (c)  Do  not  arise,

 Gilseeds  production  programme  in
 States

 948.  SHRI  P.  M.  MEHTA:
 SHRI  R.  V.  SWAMINATHAN:
 SHRI  BANAMALI  PATNAIK:

 Will  the  Minister  of
 TURE  AND  IRRIGATION
 be  pleased  to  state:

 AGRICUL-
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 (a)  whether  all  the  States  and
 Union  Territories  have  launched  a
 reoriented  areg  approach  programme
 to  increase  oil-seeds  production  from
 4  million  tonnes  by  the  end  of  the
 fourtla  plan  to  0  million.  tonnes  this
 year;

 (b)  if  so,  the  total  production  in
 Gujarat  and  in  other  States  under  the
 scheme;  and

 (c)  assistance  being  provideg  to  the
 States  to  achieve  this.  target?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Amongst  -  the  various
 steps  being  taken  to  increase  the  pro-
 ducticn  of  oilseeds  in  the  country,
 from  9.4  million  tonnes  in  the  base
 year  to  0.00  million  tonnes  in  1974—
 75,  a  Centrally  Sponsored  Intensive
 Oilseeds  Development  Programme,
 which  is  based  on  the  area  appproach
 has  been  launched  in  certain  Selected
 potential  districts  of  ten  States  from
 1974-75.

 (b)  The  targets  under  the  scheme’
 have  been  fixed  in  terms  of  area  co-
 verage  and  the  scheme  envisages  that
 its  implementation  in  full  would  yield
 an  acd‘ticnal  production  of  52,500

 tonnes  jin  Gujarat  and  2,15,774  tonnes
 in  9  other  states  during  1974-75,

 (०)  The  following  assistance  is  be-
 ing  provided  to  the  States  under  the
 scheme  during  974-75:—

 .  Rs.  1,00,000  for  organising  plant
 protection  measures  for  a  unit
 area  of  40,000  hectares.

 a  00  per  cent  assistance  on  _lay-
 ing  out  demonstrations  limited
 to  Rs.  125,00  per  hectare.

 8,  00  per  cent  assistance  to  meet

 the  expenditure  on  additional
 staff.
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 Urban  Property  Ceiling  Bill

 949.  SHRI  P.  M.  MEHTA:
 SHRI  RAM  SHEKHAR  PRA-

 SAD  SINGH:
 SHRI  C.  K.  CHANDRAPPAN:
 SHRI  BIRENDER  SINGH

 RAO:
 SHRIMATI  PARVATHI  KRI-

 SHNAN;:
 SHRI  MUKHTIAR-  SINGH

 MALIK;
 SHRI  VAYALAR  RAVI:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  Union  Government  are
 Now  actively  considering  the  question
 of  taking  immediate  measures  for
 prescribing  ceiling  on  urban  property;
 and

 (०)  if  80,  whether  Government  pro-
 pose  to  introduce  a  bill  in  the  current
 session  of  Parliament  incorporating
 the  views  of  various  State  Govern-
 ments  on  the  subject?

 THE  MINISTER  OF  STATE  IN  THE
 MINISRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA):  (a)
 and  (b).  The  matter  is  under  active
 consideration  and  a  bill  to  that  effect
 will  be  introduced  as  early  as
 possible.

 Integrateq  Rural  pevelopment
 Scheme

 950.  SHRI  P.  M.  MEHTA:
 SHRI  JAGANNATH  MISHRA:

 Will  the  Minister  of  AGRICUL-
 TURE  AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  his  Ministry  propose
 to  adopt  8  new  strategy  of  integrated
 rural  development  including  irriga-
 tion  patterns  and  syctems;

 (b)if  so,  whether  the  new  develop-
 ment  pattern  is  being  evolved  along-
 with  a  land  settlement  scheme  pro-
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 pounded  by  the  former  President,
 Shri  V,  V.  Giri;  and

 (c)  if  so,  main  features  of  the  pro-
 posed  scheme  and  when  the  same  is
 likely  to  be  started?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN):  (a)  A  strategy  of
 Integrated  Area  Development  is  pro-
 posed  to  be  adopted  in  50  selected
 irrigation  command  areas  in  the
 Fifth  Five  Year  Plan  period.

 Another  Rural  Development
 scheme  viz.  Whole  Village  Develop-
 ment  Programme,  is  also  under  con-
 sideration  of  Government  of  India.

 (b)  No,  Sir.  However,  there  is  also
 a  proposal  to  undertake  pilot  pro-
 jects  for  Gainful  Employment  through
 Land  Colonization  on  the  lines  sug-
 gested  by  the  former  President,  Shri
 V.  V.  Giri.

 (c)  Main  features  of  the  three  pro-
 posals  are  aS  under:—

 (i)  Integrated  Command  Area  Deve-
 lopment

 Broadly  speaking  the  programme
 would  cover  modernisation  of  the
 irrigation  system  and  on-farm  deve-
 lopment  to  ensure  optimum  _utilisa-
 tion  of  irigation  potential  created.

 (ii)  Whole  Village
 Programme

 Development

 This  scheme  is  proposed  to  06
 taken  on  pilot  basis  to  achieve  an
 integrated  development  of  the  village
 as  a  whole  with  the  main  thrust  on
 maximum  water  management  and
 moisture  preservation  in  dry  areas,
 maximising  irrigation  support,  land
 development,  etc.  subject  to  maxi-
 mum  per  acre  limit  of  investment
 based  on  the  possible  repaying  capa-
 city  as  a  result  of  the  additional  pro-
 duction  generated.
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 (an)  Pilot  Project  for  Gainful  Em-
 iMoyment  Sarongh  .Land  Colani-
 zation

 It  is  proposed  to  take  up  pilot  pro-
 ject,  mm  compact  blocks  of  500  ha
 each  and  capable  of  sustaining  200
 families.  The  scheme  contemplated
 Government  assistance  and  supervi-
 sion  towards  Land  and  Water  Deve-
 lopment,  equipment  and  form  power,
 housing  including  community  §facili-
 ties,  etc  The  colonisers  will  provide
 most  of  the  labour  required  in  deve-
 loping  these  colonies  Eventually  role
 of  the  Government  will  be  one  of  the
 benevolent  supervision

 These  proposals  have  been  included
 in  the  Central  Sector  programme  of
 the  Fifth  Five  Year  Plan  Schemes
 are  still  in  the  formulative  stage

 It  may  also  be  informed  that  the
 Prinauiple  of  Integrateq  Rural  Deve-
 lopment  and  Area  Approach  ds.  being
 adopted  in  other  important  on-going
 programmes  like  Drought  Prone
 Areas  Programme  (DPAP)  Small
 and  Marginal  Farmers  Agencies,  Pro-
 grammes  Hill  Areas  Development
 Programmes,  ete  In  fact  a  new  De
 partment  of  Rural  Development  has
 recently  been  created  the  main
 purpose  behind  which  s  to  attempt
 at  an  integrated  rural  development
 in  the  country

 Land  Use  Commission

 फूला।  SHRI  P  M  MFHTA
 SHRI  ्  MAYAVAN
 SHR]  DHAMANKAR

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state

 (a)  whethe:  a  final  decision  has
 been  taken  by  Government  to  set  up  a
 Land  Use  Commission,

 2482  L  8--6
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 (b)  xf  80,  when  the  same  is  likely
 to  be  set  up  and  what  will  be  its
 terms  of  xeference;  and

 (e)  whether  State  Government¢
 have  been  consulted  in  this  matter?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN)  (a)  No,  Sir

 (b)  Does  not  arise  in  view  ९
 answer  to  (a)  above

 (c)  No,  Sur

 Proposal  to  set  up  Vanaspati
 Industries

 952  SHRI  MUHAMMED  SHERIFF:
 Will  the  Munster  of  AGRICULTURE
 AND  IRRIGATION
 he  pleased  to  state:

 (a)  whether  there  35  an  acute
 shortage  of  vanaspati  in  the  country;
 and

 (b)  ४  so,  whether  Government  have
 any  pioposal  to  set  up  Vanaspati  In-
 dustries  in  different  parts  of  the  coun-
 try?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SHAH-
 NAWAZ  KHAN)  (a)  Shortage  ot
 Vanaspati  was  fairly  acute  in  Sep-
 tember  ‘1974,  mainly  due  to  reduced
 production  arising  fiom  non  avall-
 ability  of  raw  oils  af  econome  prices
 However  with  =  the  progressive
 arrival  of  the  new  groundnut  crop
 in  the  murket  there  was  a  mirked
 increase  in  the  production  of  vanas-
 pat:  and  improvement  in  supplies  in
 Octobe:  the  position  during  Novem-
 ber  is  expecte?  to  be  still  easie:

 (b)  There  is  no  such  proposal  at
 present
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 आरोप  जादू  निगम  के  उपन्यास  को  कम

 करने  सम्बन्धी  समिति  को  सिफ़ारिशों  की
 क्रियान्विति

 953.  श्री  बदल  बिहारी  बाजपेयी  :

 श्री  जगन्नाथ  राव  जोशी  :
 श्री  RI  to  ay:
 शी  एम०  ato  कृष्णप्पा  :

 क्‍या  बची  शौर  सिचाई  मात्रा  भारतीय

 खाद्य  निगम  के  उपख्यिय  को  कम  करने

 सम्बन्धी  समिति  की  सिफ  रियो  से  सम्बन्धित

 22  जुलाई  974  %  ग्र तारा बित  प्रश्न  स०

 9  के  उत्तर  के  सम्बन्ध  में  यह  ताने  की  कृपा
 सब रेगे  बि

 (*)  भारती+.  खादी  tnt  के
 परिव्यय  का  कम  करने  सम्बन्धी  समिति  की
 सिफ  शशि  के  सम्बन्ध  मेंबर  गरे  की  क्‍या
 प्रतिक्रिया  हे  दोर  उन  पर  सरकार  ने  क्या

 वाहवाही  की  है  ,

 (ख)  चालू  वर्ष  के  दौरान  इस  244  में
 कलिल  प्रात 11  मितव्ययिता  4  रन  कप

 प्रस्ताव  है  ,  और

 (Tp  ae?  ab  कात  सा  (शक  पुणे
 FHF  नहीं।  हैमर उन  के  बना  रहे  ?

 कृषि  और  सिखाई  मंत्रालय  मे  राज्य  मंत्री

 (श्री  भ्रण्ण|साहिब  पी०  शिकवे):/  +  )  «  (५)
 मे  रती७  ्य  यमे  ने  +  fate  हा  1यक़ीनन
 het  वो  रगरग  ने  के  विधि  )  बार
 में  हा।  ही  से  4५७  उतार  of  whey  कप
 दिया  ह  जिसपर  tear  *  विद  |  oT
 जा  हा  हैं।  पन  न  48  1सरीखे
 थी  थी  ।  नीति  क।  कुछ  1काशी।  का

 भ  राय  खाद्य  नम  अन्वित  वर  रहा
 है  1  इस  सिंक  रिण  के  १।  मह्व।  प्र
 मे  है।।  वाली  बचत  vr  टिया  Fatal  इस
 समझ  +म्मवं  नही  है  ।
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 परियोजनाओं  के  लिए  कृषि  विश  झाधोग

 दवारा  सहायता

 954.  शी  अटल  बिहारी  बाजपेयी  :
 श्री  जगन्नाथ  राव  जोशी  :
 श्री  आर०  Ho  बड़  :

 क्या  कृषि  शौर  सिचाई  मंत्री  यह  बत  ने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  ग्रन्तर्रा'द्रीय  विकास  एजेन्सी
 शौर  विश्व  बक  के  सहयोग  से  क्रि  वित्त
 निगम  ने  भारत  के  विभिन्न  राज्यों  ro  i3
 परियोजनाओं  को  लगभग  229  वराह
 रुपये  की  सहायता  दी  है  आर

 (ख)  प्रत्येक  परियोजना  का  विवरण
 उसे  दी  गई  सहायता  झ्र ौर  सहायता  के
 परिव्यय ों  वा  ब्यौरा  कथा  हूं  ’

 कृषि  तथा  सिचाई  मंत्रालय  में  राय)
 मंत्री  (शी  शाहनवाज  खा  ).  (7)  अर  (ख)
 ग्रत्तर्राष्ट्रीय  पुननिर्माण  तथा  सपिकास  बैक
 आर  अन्त  ट्रीय  विवि  एस  सियेशन  (विश्व
 बै  से  सत्र  सुना  ऋण गदा यी  मया  )  इस
 चैना  से  सबवे  सुलभ  ऋग़दापी  सदया ।  इस
 समय  iz  कपि  परियोजनाओं।  के  जिए  सहायता
 दे  रही  है  :  सभा  पटल  पर  रखे  गये  विवरण
 में  उन  गया  प़्य्रो  जीतने  लिए  सहायता  दी
 दी जा रही  हे  वा  सहित  ब्यौरा  दर्शाना  वाला
 विवि  दिया  गया  ?ैपग्रझालय  में  रखा  गया  ।
 दाखिल..  --8489  74)  इन  7  परि-
 याज नागों  मे  480  37  रोड  रुपये  का  कुल
 ऋण  दंत  ह  कार्यक्रम  ह ैऔर  निगम  का  मिल
 सकने  बाजी  सहायता  की  राशि  290  34
 ब्रांड  रुपये  की  1  निगम  सितम्बर,  974
 केतन  तक  रोड  पये  को  धनराशि  बादी  गई
 +  !
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 ‘President's  assent  and  implementation
 ef  Land  Ceiling  Amendment  Act

 955.  SHRI  BHOGENDRA  JHA:
 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  all  the  Land  Ceiling
 (Amendment)  Acts  enacteg  by  various
 States  have  been  assented  to  by  the
 President  and  are  being  implemented
 and  if  so,  facts  there  about  for  each
 State  and  Union  Territory,  if  not,
 actual  practical  difficulties;  and

 (b)  whether  there  are  difficulties
 with  regard  to  giving  President's
 assent  to  the  land  ceiling  Bills  of
 Maharashtra  and  Tami]  Nadu  and  if
 sc,  reasons  therefor?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL).  (a)  Revised  land  ceiling
 legislations  have  been  enacted  in  al-
 most  all  the  States  of  the  country.
 The  revised  law  of  Mahatashtra  only
 has  not  so  far  received  President's
 assent;  the  Mampur  Jaw  is  in  the
 process  of  revision  The  revised
 Assam  law  wag  enacted  with  Gover-
 nor's  assent  bul  the  Assam  Govern-
 ment  has  been  advised  by  the  Gov-
 ernment  of  India  to  re-enact  the
 law  with  a  view  to  obtaining  Presi-
 dent’s  assent  The  law  of  Jammu
 and  Kashmir  was  enacted  with  the
 Governor's  assent  as  required  under
 the  constitution  Nagaland  and  Me-
 fhalaya  do  not  have  any  land  cesling
 legislations  as  there  is  largely  com-
 munal  ownership  of  land  there

 The  Pondicherry  land  reforms  law
 and  the  Dadra  and  Nagat  Havel:
 land  reforms  regulations  have  been
 revised  and  enacted.  A  decision  hag
 been  taken  to  extend  the  Punjab  land
 reforms  law  to  Chandigarh  The  Delhi
 land  ceiling  law  is  going  to  be  am-
 ended  shortly.

 Implementation  of  these  laws  is  a
 time-consuming  process.  One  has  to
 80  through  various  stageg  before  sur-
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 plus  land  can  really  be  mopped  up
 for  distribution  among  eligible  cate-
 gories  of  persons.  Every  legislation
 and  rules  framed  under  it  provide
 for  a  certain  time  limit  being  given
 to  land-ownergs  to  file  returns  of  the
 extent  and  category  of  land  held  by
 them;  time  is  also  given  for  scrutiny
 of  these  returns  for  the  computation
 of  surplus  area,  for  giving  an  oppor-
 tunity  to  a  land-owner  to  sort  out  the
 specific  plots  of  land  that  he  would
 like  to  hold  within  the  ceiling.  There
 is  further  provision  for  appeals  and
 revisions  to  prescrided  authority
 against  the  decisions  of  the  surplus
 land  determining  authority.  The  fixa-
 tion  of  compensation,  the  actual
 Mopping  up  of  surplus  land,  the  pre-
 paration  of  the  categories  of  persons
 eligible  for  assignment  of  surplus
 land  and  the  actual]  distribution  of
 surplus  and  to  such  _  categories  of
 persons  are  all  time-consuming  pro-
 cesses

 (b)  The  revised  ceiling  bill  of
 Maharashtra  has  not  yet  received
 President’s  assent  as  the  bill  departs
 from  the  nationa)]  guidelines  in  cer-
 tain  important  respects,  Necessary
 examination  of  the  bill  with  a  view
 to  bringing  it  in  conformity  with  the
 Pational  gudepnes  i  Tend  dene  in
 asctciation  with  the  Maharashtra

 land Government  The  Tar)  Nidu
 celine  law  had  largely  been
 revise!  before  ithe  aissuc  of  the
 national  guidelines  Further  amend-
 ments  ta  the  law  are  being  made
 from  time  to  time  Most  of  these
 amendments  have  received  Presi-
 dent’s  assent

 Distribution  of  surplug  land
 956  SHRI  BHOGENDRA  THA

 Wil  the  Mimster  pf  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  stete-

 (a)  the  total  su:plus  lang  available
 in  the  States  for  distribution  amongst
 landless  peasants  and  Harijans;  and

 (b)  surplus  land  distributed  so  far,
 State-wise?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRJGATION  (SHRI  PRABRUDAS
 PATEL)  (a)  and  (b)  It  has  been
 tentatively  estimated  by  the  States
 that  ag  and  when  revised  ceiling  laws
 are  fully  umplemented,  an  area  ot
 40,61,000  acres  of  land  is  likely  to  be
 available
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 2,  The  table  below  indigates  the
 extent  of  land  dustetbuted  by  the
 States  from  oyt  of  the  area  declared
 surplus  on  the  basis  of  the  ceiling
 laws  operative  before  the  recent
 amendments  of  them  done  almost
 all  over  the  country

 Surplus  area  dstributed

 (an  ‘000  acres)

 Andhra  Pradesh

 Assam

 Bihar

 Gujrat

 Haryana  (Pepsu  area)
 Himachal  Pradesh
 Jammu  &  Kashmir

 Madhya  Praiesh

 0  872
 i

 ०797

 36  84

 65
 ©  292*

 450
 2  4

 *In  the  merged  areas  of  the  State.

 Maharashtra  :  r89**  **Qut  of  this  an  area  0f;84,154  acres
 Punjab  (Pepsu  area)  64  waSallotte+  tO  the  Maharashtra  State

 Farming  Corporation.
 Rajasthan  .  27  4
 Tamil  Nadu  .  .  36  943
 Uttar  Pradesh  *  202

 West  Bengal  445

 the
 the

 3  The  table  below  indicates
 result  of  the  implementation  of

 are  a  taken  over  and  distributed  as  a
 revised  ceiling  laws

 (mn  000  acres)
 State  Area  takin  over  Area  distributed

 so  far  so  far

 Kerala  १2  66  I  932

 Tami]  Nadu  23  66  7  59
 West  Bengal  21  06  8  429

 ees

 In  UP  an  extent  of  3  acres  was  taken  ovr  and  distributed  as  per  pro-
 fress  report  for  the  period  ending  30th  June,  974
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 rvation  of  forests

 957.  SHRI  NARAIN  CHAND  PARA.
 SHAR‘  Will  thé’  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 Pleésed  to  state:

 (a)  whether  the  Government  have
 evolved  a  new  National  Forest  Policy
 for  the  preservation,  protection  and
 proper  utilisation  of  the  forests  and
 their  resources  in  all  the  States  and
 the  Union  Territories;  and

 (b)  if  so,  the  broad  outlines  of  the
 reyised  Policy  ang  by  what  date  it  is
 being  announced?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL).  (a)  and  (b)  The  draft  of
 the  new  National  Forest  Policy  has
 been  prepared  by  the  Ministry  and
 circulated  to  the  States  and  Union
 Territories  The  Central  Board  of
 Forestry  meeting  held  on  14th:  and
 35070  October,  1974,  decided  that  the
 draft  Revised  Forest  policy  resolu-
 tion  as  circulated  needs  intensive
 study  and  careful  consideration  which
 cannot  be  done  during  the  meeting
 of  the  Board.  As  such  the  Board  re-
 commended  that  the  Chairman  may
 constitute  a  Sub-Committee  of  Forest
 Ministers  of  States  and  technical  ex-
 perts  to  scrutinise  the  draft  of  the
 Revised  Forest  Policy  with  a  view  to
 modify  the  draft  suitably  wherever
 necessary.

 The  Board  further  recomrhended
 that  for  preparation  of  revised  Na-
 tional  Forest  Policy  by  the  Sub-Com-
 Mittee  referred  to  above,  the  follow-
 ing  guide-lines  may  be  kept  in  view:

 (i)  In  general,  it  should  be  en-
 sured  that  no  tree  ig  felled
 unless  another  is  planted  and
 adequate  care  is  taken  of  the
 saplings.

 fii)  There  should  be  coordination
 between  Forestry  and  Agri-
 culture  and  this.  if  achieved.
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 will  stop  further  conversion
 of  Forest  areas  into  agricul-
 tural  lands.

 (iiiy  People  should  be  actively
 involved  in  the  protection  and
 development  of  forests.

 (iv)  Large-scale  plantation  of
 quick-growing  specie,  should
 be  undertaken  along  road-
 side,  canal-side,  railway  lines
 and  on  the  bunds  and  boun-
 daries  of  the  farmers.

 (v)  The  interest  of  tribals  living
 in  and  around  forest  areas
 should  be  properly  safe-
 guarded,  Forest  Departments
 should  look  after  the  tribal
 welfare  activity  also

 The  draft  of  the  new  National
 Forest  Policy  will  be  finalized  within
 a  period  of  two  months  from  the  date
 of  the  formation  of  the  above  sub-
 committee.

 Minister's  statement  on  food  scarcity

 958.  SHRI  SAMAR  GUHA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  he  hag  stateg  in  public
 that  food  scarcity  in  the  country  is
 artificial,

 (b)  if  so,  actual  estimates  of  the
 production  of  various  foodgrains  and
 their  availability  in  the  market  during
 the  year  1974;

 (c)  the  reasons  for  reports  of  star-
 vation  of  people  from  various  parts  of
 the  country;  and

 (9)  the  steps  taken  or  proposed  by
 the  Government  to  meet  reported  arti-
 ficial  scarcity  of  food  and  the  results
 obtained  so  far?

 THE  MINISTER  OF  STATE  IN
 THF  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P  SHINDE):  (a)  to  (a).  The
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 Union  Minister  of  Agriculture  and
 Irrigation  had  observed  that  holding
 iback‘of  “stocks  by  traders  and  big
 farmers  was  one  of  the  major  factors
 contributing  ta  the  food  shortage  ex-
 perienced  in  the  country.  The  Gov-
 ernment  of  India  have  been  constant-
 ly  impressing  upon  the  State  Govern-
 ments  to  enforce  strictly  the  various
 Control  Orders  and  to  invoke  the  pro-
 visions  of  the  DIR,  M.I.S.A.  and
 the  Essential  Commodities  Act,  955
 for  taking  action  against  person,  in-
 dulging  m  hoarding  and  black-mar-
 keting.  The  State  and  Central  Gov-
 ernments  have  been  keeping  a  close
 watch  over  any  possible  hoarding  by
 the  traders  and  other  persons  This
 action  has  had  a  healthy  effect  on  the
 market  availability  of  food-stuffs
 Estimates  of  production  of  various
 foodgrains  for  1974-75.  will  become
 available  vt  the  end  of  the  current
 agricultural  year  Thus  the  estimates
 of  total  availability  for  974  are  not
 yet  available  However,  the  estimat-
 ed  production  of  foodgrains  for  1973-
 74  is  placed  at  036  million  tonnes
 compared  to  970  million  tonnes  dur-
 ing  1972-73  No  reports  of  starvation
 deaths  have  been  received  from  any
 State  Government

 Fall  in  production  of  Jute

 959  SHRI  MADHURYYA
 HALDAR:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  the  production  of  jute
 has  falleq  by  40  percent  in  compari-
 son  to  last  year’s  production;

 (b)  if  so,  whether  this  is  due  to
 low  price  of  jute  which  discouraged
 the  jute  growers  or  whether  the  lower
 production  is  being  shown  to  cover
 up  the  Jute  Corporation  of  India’s
 lower  purchase  with  the  intension  of
 helping  the  big  growers  to  purchase
 huge  quantity  of  jute  at  q  lower
 price;  and
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 (c)  the  steps  considered  by  the’
 Government  to  promote  higher  pro-
 duction  of  jute  next  year?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  and  (b)  The  final  esti-
 mates  of  production  under  jute  dur-
 ing  this  year  have  not  so  far  become
 available.  However  according  te
 available  information  area  sown  to
 jute  crop  during  ‘1974-75  is  reported
 to  have  decreased  in  comparison  to
 thai  in  1973-74  in  view  of  the  ad-~
 verse  price  factor  of  jute  as  compared
 to  paddy

 (c)  In  order  to  promote  higher
 production  of  jute,  Intensive  Jute/
 Mesta  District  Programme  ag  a  Cen-
 trally  Sponsored  Scheme  is  proposed
 to  be  continued  during  1975-76.  The
 aim  is  to  adopt  a  concentrated  area
 approach  by  way  of  intensive  deve-
 lopment  measures  on  jute  and  mesta
 in  selected  districts  where  more.  or
 less  assured  rainfall  or  irrigation
 facilities  cxist

 Translation  of  “Ram  Charit  Manas”
 into  South  Indian  Languages

 960.  KUMARI  KAMLA  KUMARI:
 Will  the  Minister  of  EDUCATION,

 SOCTAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  Whether  Government  are  pro-
 posing  to  translate  “Tulsi  Krit  Ram
 Charit  Manas”  into  South  Indian  lan-
 guages;  and

 (b)  if  so,  the  Languages  in  which  it
 will  be  translated?

 THE  DEPUTY  MINISTER  IN  THE
 IN  THE  MINISTRY  OF  EDUCATION
 AND  SOCIAL  WELFARE  AND  IN  THB
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P.  YADAV):  (a)  and  (b).  There
 is  no  specific  proposal  to  prepare  trans-
 lations  of  the  Ram  Charit  Manas  _  into
 South  Indian  Languages  since  a  aum-
 ber  of  translations  in  the  various  regio-
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 nal  languages  are  already  available.  It
 is  Government's  intention  to

 (i)  purchase  a  number  of  copies  of
 available  translations  of  high
 quality  for  despatch  to  various
 institutions  all  over  the  count-
 ry  and  abroad;

 bring  out  reprint  editions  of
 good  translations  where  such
 versions  are  not  available  in
 the  market  on  suitable  terms
 to  be  settled  with  the  pubh-
 shers;

 qi)

 take  up  for  publication  trans-
 lations  ot  high  quality  which
 are  ag  yet  unpublished.

 (uu)

 Digging  of  wells  in  Palamau  District
 of  Bihar

 961.  KUMARI  KAMLA  KUMARI:
 Wul  the  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  Government  propose
 to  undertake  a  special  plan  to  dig  at
 least  five  big  wells  with  the  central
 help  in  each  village  of  Palamau  Dis-
 trict  of  Bihar  and  specially  jn  those
 Blocks  which  are  facing  famine  this
 vear,  ang

 (9)  ४६  not,  the  steps  taken  by  the
 Central  Government  for  the  Agricul-
 tural]  Development  of  this  District
 where  the  State  Government  has
 failed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  CF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN)  (a)  Palamau  district  of  Bihar
 Ig  (veceq  under  the  Drought  Prone
 Area  Programme  sponsorej  under  the
 Central  Sector,  Under  this  programme
 the  Centre  will  provide  Rs.  3  crores
 for  this  district  during  the  Fifth  Plan
 Period,  to  be  matched  equally  from  the
 State  Government  from  their  own  plan
 resources.  Thus  a  total  sum  of  Rs,  6
 crores  will  be  available  for  Palamau
 district  during  the  Fifth  Plan  period.
 The  State  Government  has  prepared  a
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 Fifth  Plan  Project  report  under  this
 programme  with  an  estimated  cost  of
 Rs.  609.06  lakhs  out  of  which  Rs.  37.74
 lakhs  have  been  earmarked  for  irriga-
 tion  schemes,  The  proposed  irrigation
 scheme  woulg  cover  construction  of
 storage  and  lift  irrigation  projects,
 in-take  wells  and  big  diametey  wells.
 The  big  diameter  intake  wells  proposed
 are  200  in  number  at  a  cost  of  Rs.  240
 lakhs,  The  project  report  is  under
 scrutiny  and  has  yet  tn  be  approved  by
 the  Government  of  India

 (b)  Does  not  arise.

 Central  Irrigation  Scheme  in  Chota-
 nagpur  region  of  Bihar

 962.  KUMARI  KAMLA  KUMARI
 Willthe  Minister  of  AGRICULTURE

 AND  IRRIGATION  be  _  pleased  to
 state:

 (a)  the  number  and  names  of  cen-
 tral  irrigation  suhemes  which  have
 been  started  by  Government  in  Chotta
 Nagpur  region  of  Bihar,  ang

 (9)  whether  any  new  Central  Sche-
 me  will  be  undertuken  there  during
 the  Fifth  Five  Year  Plan?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH)

 (a)  There  is  no  central  irrigttion
 project  in  the  Chhota  Nagpur  region  of
 Bihar.

 (b).  There  is  no  proposal  under
 consideration  of  the  Central  Govern-
 ment  for  a  central  irrigation  project  n
 the  region,

 wrest  बांध  में  पानी  का  स्‍तर  गिर  जाना

 964.  श्री  शिव  कुमार  शास्त्री  :  कया

 कृषि  मीर  सिंचाई  मंत्री  यह  यने  को  क्रिया
 करने  कि

 (क)  कया  मावठा  दाय  में  पाती  का
 स्तर  हर  वर्ष  गिर  जाता  है  ,
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 (a)  क्यों  इसके  परिणामस्वरूप  बिजली'
 का  उत्पादन  कम  हो  जाता  है  कौर  सिंचाई
 के  लिए  यथेष्ट  पाणी  भी  उपलब्ध  नहीं  होता  ,

 (ग)  यदि  हा,  तो  कया  सरकार  ने  इस
 समस्या  के  समाधान'  के  लिए  कोई  विचार
 किंया है  ,  और

 घ)  यदि  हां  तो  वह  क्या  है  ?

 कृषि  और  सिचाई  मंत्रालय  में  उप-मंत्रो
 (थ्री  केदार  नाथ  सिह)  (क)  और  (ख)

 भाखड़ा  जलाशय  अ्रधिकाशत  मानसून  महीनों
 में  भरता  है  और  सचित  जल  को  इस  तरह  प्राप्त
 बहाव  के  साथ  वर्ष  के  शेष  समय  के  दौरान

 समायोजित  क्या  जाता  है  जिसे  परिणाम
 स्वरूप  प्रगामी  मानसून  के  दौरान  जब  तक
 जलाशय  पुन  भरना  आरम्भ  नही  होता  जलाशय
 स्तर  में  उत्तरोत्तर  कमी  होती  रहती  है  -  सिचाई
 के  लिए  जल  देने  एवं  विद्युत  उत्पादन  बा
 आयोजन  करते  समय  जलाशय  क॑  उस  वार्षिक
 प्रचालन  चक्र  का  ध्यान  मे  रखा  जाता  है  1  बहर-
 हाल,  विद्युत्  का  वास्तविक  उत्पादन  आर  सिचाई
 के  लिए  जल  को  उपलब्धता  जलाशय  के  भरने
 की  अ्रवधि  (जून-मिम्बर)  के  दौरान  प्राप्त
 सचय  का  मात्रा  तथा  रिक्ति करण  अवधि

 (अ्रक्तूबर-मई  )  के  दौरान  नदी  के  अन्त वाह
 पर  निर्भर  करती  है  जिनकी  माता  प्रत्येक
 वर्ष  भिन्न-भिन्न  होती  है  ।

 (ग)  और  (घ)  प्रश्न  नहीं  उठता  ।

 News-item  with  the  caption  ‘Sugar
 Barons  Mint  Money’

 965  SHRI  JYOTIRMOY  BOSU.
 SHRI  ISHAQUE  SAMBHALI-

 Will  the  Ministure  of  AGRICUL-
 TURE  AND  IRRIGATION  be  pleased
 to  state:
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 (a)  whether  his  attention  had  been
 drawn  to  a  report  published  by  a
 New  Delhi  daily  in  its  issue  dated
 26th  September,  074  under  the  cap-
 tion  “Sugar  barons  mint  money”,

 (b)  af  so,  what  aré  the  facts  there-
 of;  and

 (c)  Government’s  reaction  si  regard
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN)  (a)  Yes,  Sic

 (b)  and  (c)  ‘There  wus  no  doubt  a
 spurt  in  the  prices  of  sugar  in  the
 open  market  in  between  the  Ist  August
 and  48  September,  974  The  open
 market  prices  of  sugar  are  influenced
 by  the  market  sentiments  prevarling
 trom  time  to  time  After  having  main-
 tained  a  release  of  305  lakhs  tonnes  of
 sugar  per  month  trom  Januaty  to  May,
 3974  in  the  context  of  the  then  expect-
 ed  record  production  of  suga:  during
 the  year  the  Government  had  to  slash
 down  heavily  the  monthly  releascs
 from  June  onwalds  as  the  production
 fell  short  of  the  expecteg  level,  so  ax
 to  be  able  to  maintain  the  exports  of
 sugar  upto  the  originally  planned  tar-
 get  of  5  lakh  tonnes  to  earn  the  much-
 needed  foreign  exchange  taking  full
 advantage  of  the  prevailing  high  prices
 in  the  world  market  ‘The  monthly  re-
 lease  in  June  was  28  lakh  tonnes  and
 from  July  onwards  26  lakh  tonnes  pel
 month  This  created  a  psychology  of
 shortage  and  it  was  further  accentuat-
 eq  during  the  testival  season  The
 additional  release  of  50,000  tonnes  of
 freesale  sugar  announced  on  the  i9th
 September,  974  had  a  salutary  effect
 in  bringing  down  the  prices  of  sugar
 in  the  open  market  If  this  additional
 relédase  had  been  made  earlier,  the
 effect  of  if  would  have  been  lost  during
 the  actual  period  of  the  festivals  Both
 the  industry  ang  the  trade  should  have
 made  undue  profits  in  thie  situation
 but  it  is  difficult  to  say  what  the  share
 of  the  industry  in  thig  profit  was.
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 Hinpétt  of’  Cetekts  quting  1971-725  and
 ‘1993-74

 966.  SHRI  JYOTIRMOY  BOSU:
 SHRI  AJIT  KUMAR  SAHA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pteased  to  state:

 (a)  total  production  and  import  of
 cereals,  year-wise,  during  the  period
 1971-72,  to  1973-74;

 (b)  estimated  production  and
 port  during  the  current  year;

 im-

 (c)  per-capita  net  availability  per
 day  in  grammes,  of  cereals,  year-wise
 during  the  period  792  to  1974,

 (d)  total  stock  with  the  Central  and
 State  Governments,  year-wise  from
 972  to  1974;

 (e)  average  monthly  release  of
 cereals  through  public  distribution
 system  during  ‘1972,  973  and  974
 month-wise  from  January  to  Sep-
 tember,  and

 (f)  what
 taken  to
 position?

 steps,  if  any,  are  being
 improve  the  buffer  stock

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P
 SHINDE):

 (a)  Year  Total  production  Total  import
 of  cereals  ot

 (m  million)  cereals
 tonnes  (an  lakh

 tonnes)

 ‘971-72,  94  7  8  57

 1972-73  हा  697

 7973-74  93  9  43  47

 (b)  Firm  estimates  of  production  of
 cereals  for  the  year  1974-75,  are  likely
 to  become  available  sometime  at  the
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 end  of  the  current  agricultural  year
 ie,  in  July-August  1978,

 As  regards  imports,  the  Government
 of  India  keeps  under  constant  review
 the  position  regarding  the  need  for
 foodgrain  import  and,  within  the  over-
 all  quantity  authorised  for  umport,  pur-
 chases  are  being  made  from  abroad  to
 the  extent  necessary  to  maintain  the
 public  distribution  system.

 (०)  Per  capita  net  availabilty  of
 cereals  (grams  per  day)  is  indicated
 below
 Meee

 Year  Avarlability

 Ig7%-72  420  3
 1972-73,  383  0

 (1973-74  Not  avatlable

 (d)  The  opening  stocks  with  the
 Central  and  State  Governments  during
 the  years  ‘1972-74,  were  as  under

 (In  muiltons  tonnes

 972  79

 3973  34

 3974  29

 (९)  Average  monthly  release  of  ce-
 reals  through  the  pudlic  disimbution
 system  during  392  and  973  were
 about  873  lakh  tonnes  and  950  lakh
 tonnes  respectively  The  monthwise  re-
 leases  from  January  to  September  are
 indicated  below  These  figures  are
 tentative  and  subject  to  revision

 Months  (in  lakh  tonnes)

 January  8  96

 February  8  95

 March  8  89

 April  8  92



 NOVEMBER  ‘18,  974 379  Written  Answers

 |  2

 May  8  57

 June  .  8  30

 July  8  70

 August  8  77

 Septembei  9  29

 ()  Efforts  ure  beg  made  to  re-
 plenish  the  stocks  hy  intensifying  pro-
 curement  and  also  by  import  to  the
 extent  necessar)

 Flour  supphed  to  Bakeries

 967  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister  of  AGRICULTURE

 AND  IRRIGATION
 be  ple  scd  to  state

 (३)  the  total  quantity  of  flour  sup
 plicd  to  bakctiies  throughout  the
 country  month  wise  daring  Jin  lary  to
 Septcmber  974  and

 (b)  shire  of  mits  under  Britannia
 Biscuit  Compiny  and  each  other
 prinupal  pioducer  in  t's  tot  il
 month-wise  durug  Jinuary  jo  59
 tember  ‘1974?

 II[E  MINISTER  OF  STAIE  IN  THE
 MINUSTRY  OF  AGRIC  ULIURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  F
 SHINDE)  (a)  and  (b)  The  informa-
 tion  78  bemg  collected  und  will  be  laid
 on  the  Table  of  the  Sabha

 Number  of  Flat,  constructed  in  Delhi

 968  SHRI  JYOTIRMOY  BOSU
 Will  the  Minister:  of  WORKS  AND

 HOUSING
 be  pleased  to  state

 (a)  total  number  of  each  type  of
 flats  unde:  the  contro)  of  the  D:irettor
 of  Estates  as  on  July  3l,  ‘1974,
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 (b)  total  number  of  each  tvpe  of
 flats  constructed  in  Delhi  to  date  since,
 ‘1972,  and

 (c)  total  number  of  Central  Gov-
 ernment  employees,  category-wise,  mn
 Delhi  provided  with  housing  accommo-
 dation  and  total  number  on  the  wait-
 ing  list  a3  in  972  973  and  19747,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA)  (a)
 The  number  of  units  in  the  general
 pool  (excluding  hostel  accommodation)
 in  Delhi/New  Delhi  under  the  control
 of  the  Directorate  of  Fstates  excluding
 those  which  have  veen  placed  at  the
 disposal  of  other  Departments  as  on
 3ist  July  974  is  as  under

 Tvp  N>  of  units

 ]  23  206

 II  45  326
 ae  द  0८3

 \  4975
 \  T  $03

 VI  «50

 NW  i2

 VT  2I

 (b)  The  information  is  as  under

 lym  No  of  flais  ¢  nstructe  vcar-wise
 I9/  72  7972  73  197  -74  Upto

 33  7  3974)

 I  I92
 II  444  b  40

 iil  285  64  224
 IV  232  96  80

 (c)  For  the  present  allotment  period,
 starting  from  Ist  September  1972,  ap-
 plications  were  invited  in  July-August,
 972  on  a  restricted  basis  The  statis-
 tical  data  i8  not  maintained  year-wise
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 but  is  maintained  in  respect  of  a  parti-
 cular  allotment  period,  From  ist  Sep-
 tember  972  to  3ist  October  ‘1974,  the
 position  regarding  allotments  is  as
 shown  below:—

 No.  of  No.  of
 Type  Officers  officers

 provided)  in  the
 waiting Inst

 ]  .  .  73206  3416
 गा]  15,316  7363
 Til  $063  1,486.
 IV  ‘  4,975  2  527
 Vv  1.803,  590
 VI  न  550  8
 VII  .  I2I  268
 VI,  2  74

 India's  Performance  in  Teheran  Asian
 Games

 969  SHRI  BIREN  ENGTI:
 SHRI  B,  छू.  DAS-

 CHOWDHURY:
 DR  KARNI  SINGH:
 SHRI  S  R.  DAMANI.

 Will  the  Mimster  ot  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 be  pleased  to  state:

 (a)  whether  in  terms  of  its  size
 India’s  performance  in  the  Teheran
 Asian  Games  hag  been  poor;

 (b)  whether  the  Deputy  Minister  of
 Education  and  Social  Welfare  accom-
 Panied  the  Indian  contingent  to
 Teheran;  and

 (ey  whether  he  has  submitted  any
 analytical  report  of  the  games  and  of
 India’s  performance  there  and  has
 Suggested  remedial  and  promotional
 measures?
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 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI
 ARVIND  NETAM):  (a)  The  overall
 medal  tally  in  Tehran  Asian  Games
 hag  been  better  than  in  the  preceding
 two  Asian  Games.  Government,  how-
 ever,  feels  that  there  is  considerable
 scope  for  improvement  in  certain
 #ames/sports.

 (b)  Yes,  Sir,

 (c)  The  report  is  being  finalised.

 बिहार  के  लिए  बाढ़  राहत  योजना

 970.  श्री  विभूति  सिर  :  क्या  निर्माण
 आर  आवास  मंत्री  यह  बताने  की  कपा  करेगे
 कि

 (क)  कया  पेस  वर्ष  अर्थात  च्  .974  9
 बिहार  में  वीयर  हद  तथा  वर्षा  के  रण
 90  प्रतिशत  करने  भतार,  36  पतित

 टापों  से  बने  मकान  तथा  y0-75  प्रतिशत
 पक्के  मन  धराशायी  दा  गये  ,  और

 (खि)  यदि  हा  तो  कण  मनका  राह  बला र्थ
 सरक  रचो  घौजनो  बता  रहो  है  ?

 निर्माण  और  'प्रवास  मंत्रालय  ,  राज्य
 मंत्री  प्रो  मोहन  मारिया।  (वध  यह

 सुखना  उननेन्ध  नहीं  ड्  27  एक्ट  किया
 16  fet  At

 (a)  निर्माण  मार  आवास  मलिक  मे
 उपलब्ध  कचना  ग्रसता  जीवन  बरमा  निगम
 ने झक्तवर  jo74  a  बिहार  सरकार ता  -  5
 करार  ्य  भा  एक  विशेष  कण  देने  का
 प्रस्ताव  किया  हे  जिसका  उपयोग  बिहार  म
 हाल  ही  में  आई  बाह  से  नष्ट  हुए  अ्रधवा
 क्षतिग्रस्त  हुए  मकानों  हो  बनाने  तथाकथित
 उनकी  मरम्मत  करने  और  उनका  पूनिया
 करने  के  लिए  ही  गया  जाएगा।
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 wie  के  मूल्य  आयोग  हारा  किसानों के  हितों
 को  वह

 O71.  च्  विभूति  चि  ॥  क्या  कृषि
 1... अ  खिचाई  मत्ती  यह  बताने  की  कृपा  करेगे  कि

 कि  क्‍या  कृषि  मुल्य  आयोग  का  कोई
 भी  सदस्य  किसानों  के  हितों  का  प्रतिनिधित्व
 नहीं  करता  है  ,

 (ख)  यदि  हा,  तो  क्‍या  सरकार  किसानो
 के  हितों  की  उपेक्षा  कर  रही  है  ,  और

 (ग)  यदि  हा,  ता  क्या  सरकार  का
 विचार  उक्त  आयोग  में  लोक  सभा  से  चुनाव
 द्वारा  दा  प्रतिनिधि  शामिल  करन  का  है  जो
 किसानों  के  हितो  की  सुरक्षा  करेगे  ?

 कृषि  और  सिचाई  मंत्रालय  सें  उप-मंत्री
 (श्री  प्रभु दास  पटल)  (किस  (ग)  क्रि

 मुख्य  आयोग  मायने  विचारार्थ  विषयों  के
 अनुसार  कवि  जिसे  की  मध्य-तिथि  पर  सरकार
 को  सलाह  देते  समय  ग्रन्थ  बातें  के  साथ-साथ
 जत्पादक  तथा  उपभोक्ता  के  हिलो  वो  भी
 ध्यान  मे  रखता  है  ।  उस  सम्बन्ध  में  यह
 उल्लेखनीय  है  कि  सरकार  ने  कृषि  मूल्य
 आयोग  की  सलाह  देने  के  लिये  जनकों  का
 एक  पैनल  (पैनल  साफ  कामंस)  गठित  किया
 है  ।  लोक  सवा  तथा  राज्य  सभा  के  दां-दा
 सदस्य  इस  पैनल  के  सदस्य  है

 बिहार  में  रबी  अभियान

 972.  श्री  रामायतार  शास्त्री  :
 श्री  हरि  किशोर  सिंह  :

 क्या  कृषि  शौर  सिंचाई  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (व)  क्‍या  बिहार  ऊपर  ने  Hie,
 अनाज  पैदा  करने  के  लिए  'रबी  अझत/भयान'
 चलाने  बप  निश्चय  क्या  है  ,
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 (@)  यादे  हो,  तो.  तरतम्बर्ी  तथ्य
 बपा  है  ,  भोर

 (ग)  कया  इस  प्रतिमान  को  सकल
 बनाने  के  लिए  राज्य  सरकार  ने  केन्द्रीय
 सरकार  से  किसी  प्रकार  की  सहायता  की
 माग  की  है,  और  यदि  हा,  तो  कितनी  सहायता
 मांगी  गयी  है  ?

 कृषि  और  सिचाई  मंत्रालय  में  उप-यंत्री

 (भी  भ्र भु दास  बदल  (क)  ओर  (ख)
 जी  हा  1  खरीफ  मौसम  के  दौरान  '  भदई"  और
 “अगहनी"  फैसला  को  बाढ  तथा  सूखे  के  कारण

 हुई  क्षति  पूरी  करने  के  लिए  बिहार  सरकार
 ने  एक  गहन  रबी  उत्पादन  अभियान  चलाया
 है  |  1973-74  में  गेहू  के  श्रुतांत  कुल
 5  78  लाख  हेक्टर  क्षेत्र  को बढ़ाकर  97  4-
 75  में  23  5  लाख  हेक्टर  कर  देने  की
 योजना  है  जिसमे  मे  20  लाख  हेक्टर  क्षेत्र
 ग्रसित  उपज  देने  वाली  किस्मों  के  अन्तर्गत
 होगा  |  इसके  अलावा,  60,000  हज़ार
 क्षेत्र  मक्का  की  खेती  की  जायेगी  -  शकर-

 कदी,  मसूर  ओर  सरसो के  ऑ्रन्तर्गत  क्षेत्र  में  भी
 काफी  विधि  करने  का  प्रस्ताव  है  ।

 (ग)  इस  रबी  कार्यक्रम  के  सहायतार्थ
 राज्य  सरकार  ने  20  करोड  रुपये  के  ऋण
 की  आवश्यकता  बताई  है  1  तथापि,  केन्द्रीय
 दल  ने,  जिसने  राज्य  का  दौरा  किया  था,
 रबी  कार्यक्रम  के  लिए  बीजों,  जर्वरको  और
 कीटनाशी  दीवानो  की  प्रावश्यकताये  पूरी
 करने  के  लिए  7  करोड़  रुपये  के  अल्पकालीन
 ऋण  की  सिफारिश  की  थीं।  7  करोड़  रुपये
 की  यह  राशि  राज्य  सरकार  कौ  पहले  ही

 निर्मित  की  जा  चुकी  है  ।  इसके  अलावा,  खास-
 तौर  से  गेहू  शर  मक्का  के  बीजों  की  प्रेरित
 मात्रा  प्राप्त  करने  मे  भी  राज्य  सरकार  को

 सहायता  दी  गई  थी  ।
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 झागासी  सचेतक  सम्मेलन

 973.  आओ  रामावतार  शास्त्री  :  क्‍या
 कार्य  मंत्री  यह  बताने  की  कपा  द्ग्ेंगे

 कि  H
 धंसती

 (क)  क्‍या  वर्ष  972  में  भोपाल  में

 हुए  आठवे  अखिल  भारतीय  सचेतक  सम्मेलन

 सेवा  सम्मेलन  973  में  रुप  मी  र  में  आयोजित
 करने  बा  चिप.  फ्प्या  गधा  था  ;

 (ख)  ऋषि  हा,  तो  डीके  क्‍या  आर

 हैब्रौर  उक्त  नवां  सम्मेलन  कमी  तक  बायो  जित
 नहीं  ब्या  जा  रूप  ;  बोर

 (ग)  वां  सचेतक  सम्मेलन  कब  ओर
 बहा  आयोजित  करने  ५  प्रस्ताव  है  ?

 निर्माण  कौर  आवास  तपा  संसदीय
 कार्य  मंत्री  की  के०  रक्तटामंया)  (क)
 से  (ग)  बे  972  %  भोपाल  में  हुए
 झाबे  अखिल  भारतीय  रुकने'  सम्मेलन
 के  समय  जम्मू  ओर  श्मीर  विधान  मिल  में
 सरकारी  मुख्य  सचेतक  दवारा  आगामी
 सचेत+'  सम्मेलन  श्रीनगर  में  प्रायोजित  १'रने
 के  लिए  नियन्त्रण  दिया  गया  था।  यह
 निमन्त्रण  राज्य  सरदार  की  सुविधा धीन
 सम्मेलन  दूबारा  स्वीकार  ्र  रिया  गया  था  tv
 यह  सम्मेलन  मि  वर्ष  में  किया  जाला  चाहिए
 इस  बारे  में  कोई  (गये  ही  लिजी  गंदा  था
 इस  अभय  देश  मे  विद धमाल  विदाई  आधिरत
 संकट  को  ध्या  मे  खत  हुए  नव  अखिल
 भारतीय  सचेतक  सम्मेलन  को  चालू  वित्तीय
 चर्च  के  दारान  'आयोजित  तरने  स्प  कोई
 प्रस्ताव  नहीं  ६  tv

 Additional  Wheat  for  Orissa

 974,  SHRI  CHINTAMANI  PANI-
 GRAHI:  Will  the  Minister  of  AGRI-
 CULTURE  AND  IRRIGATION  be
 Pleased  to  state:

 (a)  whether  the  Orissa  Government
 bad  requested  the  Centre  to  release
 extra

 ony
 of  wheat  in  the  months

 of  July,  August,  September  and
 Qctober,  1974;  and

 (b)  if  so,  Government's  response
 thereto?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (a).  Yes,  Sir.

 (b).  The  allotment  of  wheat  which
 wag  8,000  tonnes  ner  month  for  July
 and  August,  974  was  increased  to
 16,000  tonnes  for  September  and  20,000
 tonnes  for  October.  This  was  further
 increased  to  25,000  tonnes  for  Novent-
 ber,  1974,

 Fertiliser  Loans  from  Cooperatives

 975.  SHRI  CHINTAMANI  PANI-
 GRAHI.  Will  the  Minister  of  AGRI-
 CULTURUE  AND  IRRIGATION  be
 pleaseq  to  state:

 (a)  whether  the  Central  Govern-
 ment  had  advanced  Rs.  400  crores  to
 the  co-operatives  of  different  States
 for  advancing  fertiliser  loang  to  the
 farmers  last  year;

 (b)  how  much  was  advanced  to  co-
 operatives  in  Orissa  for  this  purpose
 last  year;  and  how  much  13  proposed
 to  be  advanced  to  them  during  the
 current  year;  and

 (c)  has  the  Government  come  to
 know  that  there  are  fertiliser  stucks
 worth  Rupees  40  crores  with  the  co-
 operatives  in  Orissa?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN)  (a)  Government  of  India  have
 not  advanced  fertiliver  loans  to  coope-
 ratives  during  1973-74,  ard  1974-75.
 However,  Government  of  India  ha@
 sanctioned  short  term  loans  for  inputs
 which  includes  fertilisers  to  various
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 States  of  the  order  of  Rs.  53.9352
 crores  during  ‘1973-74  and  Rs  56.29
 crores  during  ‘1974-75  (upto  3l-0-974).

 (b)  No  loan  to  cooperatives  in  Orissa
 has  been  advanced  by  WGovernment  of
 India  during  ‘1973-74  and  1974-75.
 Government  of  India  had  sanctioned
 Rs,  .50  crores  and  Rs.  331  crores  to
 Orissa  State  Government  as  short  term
 Joans  for  agricultura]  mputs  ineclud-
 ang  fertilizers  during  ‘1973-74  and  ‘1974
 75  (upto  3i-0-974)  respectively.

 (c)  Fertihzer  sfocks  valued  _  at
 Rs.  4.92  crores  (avproaimately)  were
 with  Orissa  State  Cooperative  Market-
 ang  Federation  as  on  3lst  August,  1974.

 राज्यो  में  गेहूं  के  थोक  व्यापार  की  सरकार

 द्वार  प्र पने  नियंत्रण  में  लिया  जाना

 976.  श्री  श्रीकृष्ण  अग्रवाल  :  क्या

 कृषि  और  सिचाई  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (४)  कपा  पंजाब  सर  पर  ने  जी
 क्षेत्र  मे  बहु  के  व्यापार  को  सना  व  सके
 उस  सर  वरा  क्षेत्र न्नगत  दाने  का  वीजे
 fart,

 (a)  कऋ दिशा  तोएसकेपप्रा  द्धि  णी
 झर

 Cy  दूसरे  राज्य  की  उस  पर  क्
 प्रवर  ते  *

 कृषि  कौर  सिचाई  मंत्रालय  में  राज्य  मंत्री

 (श्री  अ्रण्णसाहिब  पी  ०  शिन्दे।  (ya
 (3)  सारी  रनर  ही  गन  सहमति

 से  पजाब  ७  र  मे  गेट  रन
 ब्यान यों  के  पए  LOU  fetes  २244  ft
 काधिकतम  सीमा  featird  का  न  के  लिए
 गह  डील  इसे ,  तथ  म्  काड़र
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 आदेश  973  में  संशोधन  किया  है
 व्यापारियों  द/या  किए  जा  रहे  विभिन्न  कराची रा
 को  रोकने  के  लिए  पह  भरा वश्य  समझा  गया
 था।

 (ग)  प्रश्न  ही  नही  उठता  ।

 Steps  to  combat  Soil  Erosion,  Flood
 and  Water  Logging

 977.  SHRI  RAM  SHEKHAR  PRA-
 SAD  SINGH:

 SHRI  MOHAN  SWARUP;

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 state

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  a  recent
 press  report  under  the  caption  ‘Ero-
 sion  hits  5  hectares’  wherein  it  has
 been  stated  that  India  will  have  to
 spend  a  staggering  amount  of
 Rs  30,000  crores  to  Rs  50,000  crores
 over  a  period  of  30  years  to  contain
 the  threats  posed  by  soil  erosion,  floods
 and  water  logging,

 (b)  whether  the  Union  Govern-
 ment  have  examined  the  said  report;
 and

 (९)  ॥  so,  the  reaction  of  the  Union
 Government  and  the  steps  likely  to  be
 taken  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  SHAHNAWAZ
 KHAN)  (a)  Yes,  Sir.

 (b)  Yes,  Siz

 (c)  The  Government  of  India  were
 seized  of  the  problems  of  land  and  soil
 management  even  before  appearance  of
 the  press  report  +n  question.  With  a
 view  to  tackling  these  problems  35  a
 coordinated  and  scientific  manner,  the
 Government  appointed  a  Committee  on
 i2-7-974  under  the  Chairmanship  of
 Member  (Agriculture),  Planning  Com-
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 mission  to  suggest  an  institutional
 frame-work  for  dealing  with  these  pro-
 blems.  The  Preparatory  Committee
 submitted  its  Report  at  the  end  of
 September,  974  recommending  the
 setting  up  of  a  Central  Land  Use  Com-
 mission,  These  recommendations  are
 under  the  consideration  of  Govern-
 ment.

 Imposition  of  Foodgrain  Levy

 978.  SHRI  VEKARIA:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Union  Government
 have  proposed  to  resort  to  foodgrain
 levy  at  the  National  level  to  mob  up
 the  surplus  foodgrains  in  the  country;
 and

 (b)  if  so,  whether  the  levy  would
 be  at  the  producers  level  or  at  the
 traders  level?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (a)  and  (b).  Union  Gov-
 ernment  have  advised  the  State  govern-
 ments  that  the  procurement  of  rice  in
 the  current  Kharif  season  ‘1974-78
 should  be  through  a  combination  of
 producers  levy  on  paddy  and  miller's
 levy  on  rice.  The  levy  on  producers
 will  be  on  graded  basis.  Similarly,  in
 respect  of  coarsegrain  there  will  be  a
 graded  levy  on  producers  and  also  8
 levy  on  traders,  wherever  considered
 necessary.

 The  quantum  of  levy  on  producers
 will  depend  upon  the  size  of  their  hold-
 ings,  the  nature  of  soil,  the  facilities
 if  commands  in  the  shape  of  irriga-
 tion  and  production  prospects.

 Compulsory  graded  levy  on  Farmers
 to  feed  the  Public  distribution  system

 979.  SHRI  VEKARIA:
 SHRI  D.,  P.  JADEJA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to

 State:
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 (a)  whether  compulsory  graded  levy
 ig  proposed  to  be  imposed  on  farmers
 in  order  to  feed  the  public  distribu-
 tion  system;  and

 (b)  if  so,  the  levy  proposed  to  be
 imposed  on  the  rich,  medium  and
 stnall  farmers?  ‘

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  ANNASAHEB  P.
 SHINDE):  (a)  and  (b).  The  State
 ‘Governments  have  been  advised  that
 the  procurement  of  paddy/rice  in  the
 Kharif  season  1974-75,  should  be
 through  a  combination  of  producers
 levy  on  paddy  and  millers  levy  on
 rice.  The  levy  on  producer’s  will  be
 on  a  graded  basis,  Similarly  in  res-
 pect  of  coarsegrain  there  has  to  be
 graded  levy  on  producers  and  also  a
 trader’s  levy,  wherever  considered
 necessary.

 The  quantum  of  Jevy  on  producers
 imposed  by  the  various  States  take
 into  account  the  size  of  their  holdings,
 the  nature  of  soil,  the  irrigation  facili-
 ties  it  commands  and  the  prospects  of
 production.

 Amount  spent  on  Centra]  Universities

 980.  SHRI  C.  JANARDITANAN:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pieas-
 ed  to  state:

 (a)  whether  the  University  Grants
 Commission  has  been  showing  a  va-
 rious  attitude  towards  the  five  Central
 Universities  in  granting  funds  at  the
 cost  of  the  State  Universities;  and

 (b)  if  so,  what  is  the  total  grant
 received  by  the  UGC  for  the  years
 397l,  972  and  973  and  the  amount
 spent  each  year  for  the  five  Central
 Universities  and  the  constituent
 colleges?

 THE  MINISTER  OF  EDUCATION,
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  S,  NURUL  HASAN):  (a)  and
 (b)  A  statement  is  attached.
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 Statement

 In  accordance  with  Section  i2  of
 the  Unversity  Grants  Commission
 Act,  1958,  it  38  the  function  of  the
 Commission  to  inquire  into  the  finan-
 cial  needs  of  universities;  and  allo
 cate  end  disburse  grants  both  for  the
 maintenance  and  development  in  the
 ९88९  of  the  Central  Universities.  In
 the  case  of  State  Universities,  the
 Commission  allocates  and  disburses
 development  grants;  in  addition  it  has
 the  power  to  pay  both  development
 and  maintenance  grants  for  any  spe-
 cifed  activities  of  such  universities.
 The  maimtenance  grants  for  these
 universities  are  paid  by  the  respective
 State  Governments

 In  the  case  of  the  Central  Univer-
 sities,  development  grants  are  paid
 by  the  Commission  on  a  cent  percent
 basis,  whereas  in  the  case  of  State
 Universities,  a  matching  share  is
 provided  by  the  respective  State
 Governments  Further  in  the  case  of
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 the  Central  Universities,  the  Commis-
 sion  also  provides  as  part  of  the  deve-
 lopment  expenditure  funds  for  the
 hospitals  attached  to  the  Medical  Col-
 leges,  Medical  Colleges  of  Delhi  UWni-
 versity,  campus  development,  etc.,
 which  are  normally  provided  by  the
 State  Governments  in  the  case  of  the
 State  Universities.

 In  wew  of  the  statutory  position
 explained  above,  the  quantum  of

 |  Saat
 given  by  the  University  Grants

 arpmigsion  to  the  Central  Universi-
 ties  is  not  gomparable  with,  the  grants
 given  to  the  State  Universities,  It
 would  not,  therefore,  be  correct  to
 say  that  the  grants  given  by  the
 Coramjssion  to  the  Central  Universi-
 ties  are  at  the  cost  of  State  Universi-
 ties  Grants  received  by  the  Univer-
 sity  Grants  Commission  from  the  Gov-
 ernment  of  India  and  given  by  it  to
 the  five  Central  Universities  and  the
 affiliated  colleges  of  Delhi  University
 during  the  last  three  years  are  aS
 fcelows'—

 Grants  Received  by  the  Unacerstiv  Grants  Con  mission

 I973-72
 I972-73
 1973-74,

 Plan  Non-Plan  (Rs  in
 orores  )

 23  09  70  38
 27°50  IO  93
 22  49  boa  58

 Grants  given  by  the  Universtty  Grants  Commission  to  the  Central  Universtus  and  Golleges
 Delht  University

 I97I-72  1972-73  ‘1973-74,
 (Rs  in  crores

 Aligarh  Muslim  University
 Plan  ano  I  2I  ०  86
 Non-Plan  237  2  42  2  66

 Banaras  Hindu  University
 Plan  I  25  2  33  2  29
 Non-Plin  3  900  3  l0  3  39

 Delhi  Univ.isity  P  an  0  8B  व  30  ०  95
 Non  9]  n  I  38  1  58  t  40

 Colleges  of  D-lhi  University
 Plan  r  63  2  38  2  48
 Non  Plan  2  40  2  38  2  8§

 Jawaharlal  Nehru  University
 Plan  ©  90  1 61  85
 Non-Plan  0  20  ०३१9  ०  था

 Visva  Bherat)  Plan  0  9  ०85  ०38
 Non-Plan  0०  70  0०  72  oo  8s
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 Growth  of  urban  population

 ‘981,  SHRI  A.  K.  KISKU:  Will  the
 Minister  of  WORKS  AND  HOUSING

 be  pleased  to  state:

 (a)  whether  slum  dwellers  and
 squatters  constitute  more  than  one-
 third  of  the  Urban  population  in  India;
 and

 (b)  what  is  the  planning  of  the
 Government  to  cope  with  such  a
 situation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):
 (a)  It  is  estimated  that  the  slum
 population  might  be  about  20  to  25
 per  cent  of  the  urban  population.

 (b)  Te  cope  up  with  the  problem
 relating  to  slum  dwellers,  the  Gov-
 ernment  of  India  had  formulated  the
 Slum  Clearance  and  Improvement
 Scheme  in  1958,  under  which  grants
 and  loans  were  being  given  to  the
 State  Governments  to  carry  out  slum
 improvement  and  clearance  works.
 This  scheme  was_  transferred  to  the
 State  Sector  with  effect  from  Ist
 April,  1969,

 Another  Scheme  called  the  Central
 Scheme  for  Environmental  Improve-
 ment  in  Slum  Areas  was  introduced
 77  972  under  which  the  Government
 of  India  were  providing  00  per  cent
 gtant  Assistance  to  the  State  Gov-
 ernments  to  carry  out  improvement
 works  in  slum  areas  in  certain  select-
 ted  cities  in  the  country.  This  Scheme
 also  was  tranferred  to  the  State  Sec-
 tor  with  effect  from  ist  April,  ‘1974,

 Central  Assistance  is  now  provided
 to  the  State  Governments  under  the
 above  schemes  in  the  form  of  Block
 Loans  and  Block  Grants,  without
 being  tied  to  any  specific  projects
 and  the  State  Governments  are  free
 to  utilise  as  much  funds  as  they  de-
 sire  out  of  the  above  assistance  for
 shim  improvement  and  clearance
 schemes,

 2482  L.  S—T7
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 Representation  by  S.C.  students  of
 Government  Adult  H.S.  School,

 Badarpur,  New  Delhi

 982  SHRI  AMBESH;  Will  the  Min-
 ister  of  EDUCATION,  SOCIAL  WEL-
 FARE  AND  CULTURE  be  pleased  to
 state:

 (a)  whether  Scheduled  Caste  stu-
 dents  of  Government  Adult  Higher
 Secondary  School,  Badarpur,  New
 Delhi  have  sent  a  representation  to
 the  Director  of  Education,  Delhi  on
 the  200  September,  4974  regarding
 untouchability  and  discrimination  be-
 haved  by  the  P.G.T.  Enghsh  in  the
 school;  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  regard  so  far?

 THe  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFARE  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D.  P,  YADAV):  (a)  Yes,  Sir.

 (b)  The  matter  is  under  examina-
 tion  of  Delhi  administration.

 All  India  Blind  Relief  Society

 983.  SHRI  AMBESH:  Will  the  Min-
 ister  of  WORKS  AND  HOUSING
 be  pleased  to  refer  to  the  reply  given

 to  Unstarred  Question  No.  2777  on  the
 26th  November,  973  and  state:

 (a)  whether  All  India  Blind  Relief
 Society,  Lajpat  Nagar,  New  Delhi  has

 not  handed  over  the  physical  posses-
 sion  of  premises  to  the  Government
 till  now;

 (b)  if  so,  the  grounds  on  which  Gov-
 ernment  can  declare  the  tenants  who
 are  there  on  rental  basig  for  last  5
 years  or  ten  years  and  are  paying
 rent  regularly  as  “unauthorised  occu-
 pants”;

 (c)  whether  without  taking  physical
 possession  from  All]  India  Blind  Relief
 Society,  the  action  taken  for  the  evic-
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 tion  of  authoriseg  tenants  is  legal;
 and

 (d)  if  so,  the  Government  propose
 to  withdraw  the  eviction  cases?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  WORKS  AND
 HOUSING  (SHRI  MOHAN  DHARIA):
 (a)  te  (c).  By  execution  of  a  Surren-
 der  Deed  on  26th  April,  969  by  the
 All  India  Blind  Relief  Society,  the
 possession  of  the  lang  alongwith  all
 appurtenances  thereto,  wests  in  the
 President  of  India.  As  the  occupants
 of  the  premises  are  not  authorised
 tenants  of  the  Government,  the
 eviction  proceedings  drawn  against
 them  ‘in  the  exercise  of  lessor’s  right
 of  ownership  in  the  land  are  in  ac-
 cordance  with  the  law.

 (d)  TDoes  not  arise.

 Wheat  given  to  Centre  by  Punjab
 seized  from  Hearders  and  Traders

 DR.  RANEN  SEN:
 SHRI  B.  5.  BHAURA:

 Will  the  Minster  of  AGRICULTURE
 AND  IRRIGATION  be  pleased  to
 State.

 984.

 (a)  whether  Government  of  Punjab
 had  decided  to  give  to  the  Centre  the
 wheat  stocks  which  might  be  seized
 from  the  hoarders  and  traders;  and

 (b)  if  so,  what  is  the  quantity  so
 far  they  have  given  to  the  Centre  from
 this  account?

 THE  -MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P  SHINDE):  (a)  and  (b)
 Yes,  Sir.  Government  of  Punjab
 have  amended  the  Punjab  Wheat
 Dealers  Licensing  and  Price  Centrol
 Order  so  as  to  reduce  the  stock  limit
 for  the  dealers  from  2,500  quintals
 to  400  cuintalg  and  to  take-over  the
 stocks  of  levy-free  wheat  available
 with  the  dealers  in  excess  of  this
 quantity,  The  total  quantity  Kkely
 to  become  avaifable  from  the  dealers
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 is  about  32,0Q0  tonnes  which  will  be
 handea  over  by  the  State  Govern-
 ment  to  the  FCI.  for  the  Central
 poo],

 Statement  of  Uniog  Minister  of
 Agriculture  on  Import  of  Foodgraing

 985.  DR.  RANEN  SEN:  Will  the
 Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  he  had  made  a  state-
 ment  in  Calcutta  on  October  23,  974
 saying  that  Indiq  will  have  to  import
 Some  foodgrains;

 (b)  if  so,  the  facts  thereof;  and

 (c)  the  countries  with  whom  Gov-
 ernment  had  negotiated  this  matter
 and  at  what  price  the  foodgraing  are
 being  imported?

 THE  MINISTER  OF  STATE  IN
 THE  ITINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  ANNA-
 SAHEB  P.  SHINDE):  (a)  and  (b)
 Yes,  Sir.  Minister  of  Agriculture  and
 Irrigation  further  indicated  that  the
 current  food  shortage  in  the  country
 could  be  tackled  to  a  large  extent  if
 the  State  Governments  extended  their
 full  cooperation  in  dehoarding  food-
 Brains  from  big  farmers  and  traders
 as  also  ‘by  implementing  the  food
 production  programmes  and  procuring
 the  requisite  quantity  of  foodgrains.

 (९)  Commercial  purchases  of  foot-
 grains  are  being  made  from  USA,
 Canada,  Argentina,  Australia  and
 EEC  countries  at  the  prices  ruling  in
 the  international  market  from  time
 to  time.

 National  Capital  Region  Play

 986,  SHRI  Y.  ESWARA  REDDY:
 Will  the  Minister  of  WORKS  AND
 HOUSING  be  pleased  to  state:
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 (a)  whether  no  work  has  been  done
 on  National  Capital  Region  Plan  go
 far;  and

 (b)  If  so,  the  reasons  therefore?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARTA):  (a)
 and  (L).  No,  Sir.  The  Naional  Capi- tal  Regional  Plan  was  approved  by  the
 iigh  Powered  Board  for  the  Jormula-
 lion  and  implementation  of  the  deve-
 lopment  plans  for  the  Delhi  Metropoli- tan  Area  and  the  National  Capital  Re-
 gion  ai  its  meeting  held  on  the  !7th
 September,  973  The  High  Powered
 Board  has  approved  the  sub-regional
 Plans  vovering  the  sctilement  pattern and  road  linkages  im  respect  of  the
 areas  of  the  Region  falling  within  Uttar
 Pradesh  and  Haryana  at  its  meeting
 neld  on  27th  September,  ‘1974.  Propo-
 sals  for  decentralisation  of  industry,
 lrade  etc.,  are  being  considered  hy  a
 Working  Group  constituted  for  the  pur-
 pose.  A  technical  group  is  also  consi-

 dering  the  regional  road  network  in  the
 various  sub-regions  with  a  view  to
 identifying  priority  and  mode  of  deve-
 Jopment,  including  finaneing.  Work  on
 the  preparation  of  projects  for  the
 development  of  one  priority  town  in
 each  of  the  constituent  States  is  being
 taken  up  by  the  respective  State  Gov-
 érnmonts  and  it  is  expected  that  these
 projects  would  be  taken  up  for  imple-
 mentation  thig  year.

 Slum  Board  fo,  Delhi

 987,  SHRI  ¥.  ESWARA  REDDY:

 Will  the  Minister  of  WORKS  AND
 HOUSING
 be  pleased  to  state:

 (a)  whether  Government  have  a
 Proposal  for  the  creation  of  a  Slum
 Board  for  Dejhi  to  take  up  the  task
 of  slum  improvement;  ang

 (b)  if  so,  the  main  features  thereof
 @pG  the  steps  being  taken  in  this

 regard?

 798

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKs  AND  HOUS-
 ING  (SHRI  MOHAN  DHARTA):  (a)
 and  (b).  A  suggestion  to  set  up  a  Slum
 Board  for  Delhi  has  been  received  ind
 it  is  under  consideration.

 Damage  to  Crop

 988.  SHRI  BHOGENDRA  JHA:
 SHRI  RAGHUNANDAN  LAL

 BHATIA:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  a  news  report  dated  the  20th
 September,  974  entitled  ‘Rs.  20  crore
 worth  of  crops  on  verge  of  ruin’;

 (b)  if  so,  whether  situation  has  been
 aggravated  by  reduction  in  the  flow
 of  water  in  the  Western  Yamuna  canal
 and  irregular  power  supply  for  run-
 ning  tube  wells;

 (c)  whether  a  number  of  farmers
 have  set  up  their  own  diesel  engines
 to  run  tubewells:  and

 (d)  if  so,  whether  they  have  failed
 to  achieve  the  results?

 THE  DEPUTY  MINISTER  IN  TI:&
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATIL
 SINGH):  (a)  Yes,  Sir.

 (b)  to  (d).  Information  is  being  ९  |
 lected  and  will  be  laid  on  the  Table  .f
 the  House.

 Water  Pollution  in  Rivers

 989.  SHRI  P.  GANGADEB:
 Will  the  Minister  of  WORKS  AND

 HOUSING
 be  pleased  to  state:

 (a)  whether  several  small  rivers  and
 ]
 ip  lors

 orp  of  large  ones  have  been
 indiscriminately  conteminated  as
 reported  in  a  local  daily  dated  the
 8th  September,  ‘1974;
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 (b)  if  so,  whether  any  urgent  steps
 have  been  taken  by  the  Central  Gov-
 ernment  to  prevent  water  pollution;
 and

 (c)  whether  any  instructions  have
 becn  issued  to  the  State  Governments
 ard  if  so,  broad  outlines  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 iNISTRY  OF  WORKS  AND  HOUS-

 ING  (SHRI  MOHAN  DHARIA)-  (a)
 Surveys  by  experts  show  that  there  is
 appreciably  pollution  in  restricted  rea-
 ches  of  big  rivers  and  heavy  exten-

 82५5  pollution  of  many  small  rivers.
 ४  0)  ang  (eh  To  control  and  prevent

 pullution  of  rivers  the  Central  Govern-
 ment  have  enacted  the  Water  (Preven-
 tun  and  Control  of  Pollution)  Act,  974

 und  the  above  Act  has  come  into  force
 In  2  States  ang  all  Union  Territones
 with  effect  trom  23rd  March,  1974.
 The  remaining  States  are  also  being
 persuaded  to  adopt  the  above  Act.  De-
 tailed  guidelines  for  effective  imple-
 mentation  of  the  Act  have  been  issued

 to  all  Stale  Governments.  The  guide-
 lines  also  include  proformae  for  collec-
 tion  of  information  from  industries,
 matters  relating  to  establishment  or
 recognising  of  laboratories  for  analys-
 ing  samples  of  water  sewage  and  trade
 efiluents  etc.

 Forest  Resources  Survey  in  States

 990.  SHRI  SAKTI  KUMAR  SAR-
 KAR:

 SHRI  S.  N.  SINGH  DEO:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  Pleased  to  state:

 (a)  whether  any  Forest  Resources
 Survey  hag  been  made  in  various
 States  and  Union  Territories;

 (b)  if  so,  results  of  the  survey,
 alongwith  the  names  of  the  places
 where  the  survey  has  been  made;

 (c)  the  main  features  of  the  report
 of  survey  and  total  amount  spent  on
 the  survey  in  each  State;  and
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 (d)  action  taken  to  implement  the
 survey  report  upto  date?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir.

 (७)  to  (0),  Information  is  being  col-
 lected  ang  the  same  will  be  placed  on
 the  Table  of  the  Sabha.

 Central  Assistance  to  North  Eastern.
 State  for  Agricultural  Census

 ‘991.  SHRI  SAKTI  KUMAR
 SARKAR:

 SHRI  8.  N.  SINGH  DEO:

 Will  the  Minister  of  AGRICULTURE
 AND  IRRIGATION
 be  pleased  to  state:

 (a)  whether  any  assistance  hag  been
 given  during  the  last  three  years  to
 West  Bengal  and  other  North  Eastern
 Region  States  for  agriculture  census
 in  these  States;

 sanctioned
 actually

 (b)  if  so,  the  amount
 upto  date,  year-wise  and
 utilised;

 (c)  whether  any  census  report  hos
 been  prepared  by  the  State  Govern-
 ments;  and

 (d)  if  so,  whether  the  report  will
 be  placed  on  the  Table?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  (a)  Yes,  Sir.

 (b)  A  statement,  giving  amounts
 sanctioned  upto-date  and  actually  uti-
 liseq  by  West  Bengal  and  other  North
 Eastern  States,  is  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No,  LT-8490/74].

 (c)  and  (d).  Census  Reports  in  res-
 pect  of  Manipur,  Meghalaya,  Nagaland
 Tripura  and  West  Bengal  have  been
 prepared  by  the  State  Governments
 Report  in  respect  of  Assam  is  under
 preparation  by  the  State.  Adequate
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 number  of  copies  of  the  reports  are
 “being  obtaineq  from  the  State  Govern:
 -ments  and  will  be  placed  in  the  Par-
 ‘liament’s  Library  as  soon  ag  they  are
 -@eceived.

 Crash  Programme  for  Paddy
 Production

 992.  SHRI  D.  K.  PANDA:  Will
 tthe  Minister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  whether  Government  are  work-
 wing  out  a  crash  programme  for  raising
 «an  additional  paddy  crop  in  selected
 -areas;

 (b)  if  so,  the  facts  thereof;  and

 (c)  at  what  stage  of  implementation
 ‘is  this  scheme  now?

 THE  DEPUTY  MINISTER  IN
 -MINISTRY  OF
 IRRIGATION
 PATEL):

 ‘ed  to  increase  the  production  of  Sum-
 mer  rice  from  about  3  million  tonnes  in

 1973-74  to  4.5  million  tonnes  in  1974-75,
 oth  by  increasing  the  area  as  well  as
 productivity.  This  programme  will

 “be  implemented  mostly  in  the  eastern
 and  southern  States  by  bringing  addi-
 tional  irrigated  area  under  high-yield

 ing  varieties  of  Paddy  but  no  crash
 “programme  has  been  drawn  as  such.

 THE
 AGRICULTURE  AND
 (SHRI  PRABHUDAS

 विभिन्न  विश्वविद्यालयों  को  परीक्षाओं  के  लिये

 प्राइवेट  उम्मीदवारों  की  पात्रता

 993.  श्री  हरि  सिह  :  क्या  शिक्षा,  समाज

 कल्याण  ओर  संस्कृति  मंत्री  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  कुछ

 अंवश्वविद्यालयों  दारा  स्नातकोत्तर  परिवारों

 अं  बैठने  वाले  प्राइवेट  उम्मीदवारों  पर  लगायी

 नई  शर्तों  की  ओर  दिलाया  गया  है  ;  और

 a)  to  (c).  It  has  been  plann-
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 (ख)  यदि  हां,  तो  क्‍या  इन  विश्व-

 'विद्यालयों  द्वारा  लगायी  गई  शर्ते  प्रतिशत

 को  बढ़ावा  नहीं  देती  है  ?

 शिक्षा,  समाज  कल्याण  और  संस्कृति
 मंत्री  (श्री  एस०  नूरुल  हसन)  :  (क)  और

 (ख)  :  विभिन्न  विश्व  विद्यालयों  से  सुचना
 एकत्र  की  जा  रही  है  और  प्राप्त  होते  ही  सभा

 पटल  पर  रख  दी  जाएगी  |

 Preparation  of  Urdu  Encyclopaedia

 994.  SHRI  SAT  PAL  KAPUR:  Will
 the  Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pieas-
 ed  to  state:

 (a)  the  amount  sanctioned  by  Gov-
 ernment  to  the  Taraqgi-e-Urdu
 Board  for  the  preparation  of  Urdu
 Encyclopaedia;  and

 (b)  the  progress  hitherto  registered
 in  preparation  of  the  Urdu  Encyclo-
 paedia  and  when  is  the  work  likely  to
 be  completed?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  EDUCATION  AND  SO-
 CIAL  WELFARE  AND  IN  THE  DE-
 PARTMENT  OF  CULTURE  (SHRI  D.
 P.  YADAV):  (a)  and  (b).  Under  the
 scheme  of  production  of  books  in  Urdu,

 a  project  for  the  preparation  of  an
 under  Encyclopaedia  has  been  un-
 dertaken  under  ‘the  supervision  of
 the’  Taraqqi-e-Urdu  Board.  The  pro-
 ject  was  started  last  year  and  is
 scheduled  to  be  completed  in  six
 years.  The  Encyclopaedia  will  be
 published  in  2  volumes  each  volume
 consisting  of  about  500  pages.  The
 project  is  likely  to  cost  about  Rs.  9
 lakhs,

 The  work  of  producing  the  Encyclo-
 paedia  has  been  assigned  to  the  Abu!

 Kalam  Oriental  Research  Institute  Hy-
 derabad  to  whom  an  amount  of  Rs.
 3,63,400  has  been’  sanctioned.  so  far.
 The  detailed  project  has  been  planned
 by  34  subject  panels  of  experts  cons-

 ‘tituted  for  the  purpose.  So  far  30,000
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 entries  for  the  Encyclopaedia  have
 been  decided  upon,  and  the  entries
 have  been  assigned  to  experts  for
 elaboration.  Preliminary  matter  to
 fill  about  200  pages  has  already  been
 received  by  the  Institute.

 Graduates  and  Diploma  Holders  in
 Engineering

 $95.  DR  K.  L.  RAO:  Will  the
 Minister  of  EDUCATION,  SOCIAL
 WELFARE  AND  CULTURE  be  pleas-
 ed  to  state:

 fa)  how  many  graduates/diploma
 holders  of  Engineering  are  being  pro-
 duced  yearly  in  the  country;

 fb)  how  many  out  of  them  are
 employed  by  Government  or  private
 agencies  each  year;

 (c)  if  information  at  (b)  is  not
 available  with  Government,  will  it
 undertake  on  emergency  basis  collec-
 tion  of  the  information  about  employ-
 ed  engineers;  and

 (d)  if  the  difference  between  such
 people  produceq  and  employed  is  very
 appreciable;  what  steps  are  being  taken
 by  Government  to  bring  about  a
 balance  so  that  excessive  unemploy-
 ment  and  improper  technical  education
 are  avoided?

 THE  MINISTER  OF  EDUCATION.
 SOCIAL  WELFARE  AND  CULTURE
 (PROF.  Ss.  NURUL  HASAN):  (a)  The
 out-turn  of  engineering  graduates  and
 ciploma  holders  during  the  last  three
 years  is  as  follows:

 Dip  lo Graduates  Holders ‘Year

 ‘3971-72  Fs  8223  १6563

 7972-73  «  क  डे  76505  ISI9I

 4973-74  .  .  34756  ग3454

 (०)  and  (c).  No  precise  information
 about  ६

 pe
 number  of  engineers  annual-

 ly  employed  is  at  presént  available.
 However  the  total  number  of  engineer-
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 ing  graduateg  and  dfploma  holders  re-
 gistereq  with  the  Employment  Ex-
 changes  during  97l,  972  and  973  was
 ‘73115,  82655  ang  78808  respectively.
 These  figures  indicate  that  a  signifi-~
 cant  proportion  of  the  engineers  quali-
 fying  in  each  year  is  being  employed.

 (9)  The  policy  for  admissions  to
 technical  institutions  is  constantly
 under  review.  Efforts  are  being  made
 to  assess  the  technical  manpower  re-
 quirements  in  the  6th  plan  so  that  the
 admissiong  to  technical  institutions  in
 the  5th  plan  can  be  regulated  in  ac-
 cordance  with  those  requirements.

 Soil  conservation  of  programme  ir  the
 Bhakrg  Catchment  Area

 996  SEIRIT  0.  D.  DESAI:  Will  the
 Minister  of  AGRICULTURE  AND  IR-
 RIGATION  be  pleased  to  state:

 (a)  whether  Bhakra  Management
 Board  has  suggested  Soi)  Conservu-
 tion  programmes  on  war  footing  in
 the  Bhakra  catchment  area;

 (b)  if  so,  whether  Government  have
 workeg  out  their  cost;

 (c)  if  so,  who  wil]  share  the  ex-
 penses;  and

 (d)  whether  the  Board  believes  that
 the  rate  of  silting  is  not  very  alarm-
 ing;  and  if  so,  facts  thereof?

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  KEDAR  NATH
 SINGH):  (a)  No,  Sir.  However,  cer-
 tain  Svil  Conservation  measures  have
 been  discussed  and  deécidéd  i  the
 Standing  Committee  on  Soil  Conserva-
 tion  where  Bhakra  Management  Board
 ig  also  represented.

 (b)  The  cost  is  worked  out  by  the
 Himachal  Pradesh  Government  who
 are  implementing  the  Soil  Conservation
 programme  in  the  Bhakra  catchment
 area.
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 (९)  It  is  a  Centrally  sponsored
 scheme  and  the  expenditure  is  met  by

 the  Central  Government.

 (a)  The  Bhakra  Management  Board
 does  not  consider  the  rate  of  silting  as
 alarming.  Durimg  the  earlier  years  of
 operation  of  the  Bhakra  reservoir,  the
 rate  of  siltation  was  somewhat  higher
 than  anticipated  but  it  has  now  settled
 down  and  dropped  considerably.  It  is
 now  lesg  than  that  assumed  in  the  de-
 sign  calculations  for  the  life  of  the  re-
 serveir.

 Rice  and  Sugar  to  Gujarat  during
 1972-73  and  1973-74

 £97,  SHRI  D.  D.  DESAT:  Will
 the  Mnister  of  AGRICULTURE  AND
 IRRIGATION  be  pleased  to  state:

 (a)  the  quantity  of  rice  and  sugar
 supplied  to  Gujarat  Government  by
 the  Centre  during  the  financial  years
 1972-73  and  1973-74;

 (b)  the  quantity  of  rice  and  sugar
 demandeq  by  the  State  of  Gujarat
 from  the  Centre  during  the  said
 period;  and

 (c)  whether  the  demang  has  been
 met;  and  if  not,  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHR  ANNASAHEB  P
 SHINDE):  The  quantity  of  rice  and
 lovy  sugar  supplied/allotted  to  Gujarat

 Government  during  the  financial  years
 1072-72,  and  1973-74  is  indicated  be-
 lew:  :

 (In  ‘ooo  Tonnes)

 RICE  LEVY
 SUGAR

 Year  ae  otied  Sted

 I972-73  .  ‘  Ii2°8  78°  $22

 1973-74...  497  184°991

 (b)  ang  (०),  Suplieg  of  rice  from  the
 Central  pool  to  various  States  are  made
 keeping  in  view  the  overall  availability
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 in  Central  pool,  relative  needs  of  the
 States,  local  availability  and  other  re-
 levant  factors.  However,  the  quanti-
 ties  of  rice  demanded  by  Gujarat  Gov-
 ernment  during  the  financial  years
 i972-73  and  ‘1973-74  were  i65.0  and

 270.0  thousang  tonnes  respectively.  in
 order  to  improve  the  availability  ०
 foodegrains,  the  State  was  permitted  to

 import  about  32  thousand  tonnes  of
 wheat  in  the  current  season  on  trade
 account.  With  the  removal  of  restric-
 tions  on  the  movement  of  coarse  grains
 since  March,  1974,  there  has  been  free
 flow  of  coarse  grains  into  that  State.

 As  regards  sugar,  monthly  levy  su-
 gar  quota  of  each  State/Union  Terri-
 tory  is  fixed  on  a  rational  basis  after
 taking  into  account  the  population  fac-
 tor,  consumption  pattern  during  the
 year  ]967—68  and  968—69  as  well
 a;  the  quantity  of  levy  sugar  avail-
 able  tor  allotment.  Requests  for  addi-
 tional  allotment  of  5,000  tonnes  levy
 sugar  in  each  of  the  months  of  Au-
 gust  and  October,  973  to  meet  the
 aditional  requirements  for  the  festi-
 vals  were  received  from  the  State
 Government.  While  no  additional  al-
 lotment  of  levy  sugar  could  be  made
 for  August,  973  in  view  of  the  tight
 sugar  position,  the  Gujarat  Govern-
 ment  were  allotted  1,563  tonnes  levy
 sugar  for  Dussehra  and  Dewali  rais
 ing  their  October,  973  quota  to  16,408
 tonnes  from  ‘14,845  tonnes  alloted  for
 Septcmber,  1973.

 In  November,  1973,  the  Government
 of  Gujarat  asked  for  an  additional
 allocation  of  sugar  equivalent  to  50  per

 cent  of  their  monthly  quota  for  build-
 ing  up  buffer  stocks  in  the  State.  In
 reply,  it  was  explained  to  the  State
 Government  that  in  view  of  the  limi-

 ted  availability  of  sugar  it  was  not  pos-
 sible  to  make  any  additional  allot-
 ment  for  the  said  purpose.

 Hotises  butt  Yor  Low  Thedine  Group
 peopte  th  Crrfarat

 998.  SHRI  9.  9.  BEBAT:  Wail  the
 Minister  a2  WORKS  AND  HOUSING
 we  pYeased  to  stbte:
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 (a)  how  many  houses  have  been
 built  for  low  mcome  group  people  in
 Gujarat  upto  October,  1974,

 (b)  whether  there  ig  any  scheme  to
 build  such  houses  in  rural  areas  of
 Gujarat,  particularly  Baroda,  and

 (c)  ४  so,  outhne  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-

 ING  (SHRI  MOHAN  DHARIA)  (a)
 According  to  the  information  furnished

 by  the  Government  of  Gujarat,  40  706
 houses  approximately  have  been  built
 under  the  Low  Income  Group  Hous-
 ing  Scheme,  the  Integrated  Subsidised

 Housing  Scheme  for  Industrial  Work-
 ers  and  Economically  Weaker  Sections

 of  Community  and  the  Slum  Clear-
 ance  Improvement  Scheme

 (b)  and  (c)  Yes  Sir,  but  the  details
 of  the  scheme  have  not  so  far  been
 received  from  the  Government  of  Gu-
 jarat

 Allocation  for  Housing  in  Gujarat
 during  5th  Plan

 999  SHRI  D  D  DESAI  Will  the
 Minister  of  WORKS  AND  HOUSING
 be  pleaseq  to  state

 (a)  the  total  allocation  for  housing
 in  Guiarat  during  the  F‘th  Plan

 (b)  whether  any  target  has  been
 fixed  regarding  the  number  of  houses
 to  be  built  with  this  allocation,  and

 (c)  7  so  facts  thereof?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  (SHRI  MOHAN  DHARIA)  (a)
 to  (c)  During  the  discussions  with  the
 Government  of  Gujarat  in  connection
 with  the  formulation  of  the  Fifth  Five
 Year  Plan  the  Planning  Commission
 recommended  an  outlay  of  Rs.  8
 crores  for  ‘Housing’,  leaving  the  sche-
 me-wise  allocation  to  be  worked  out
 by  the  State  Government.  The  State
 Government  have  not  yet  intimated
 the  physical  targets  under  the  vari-
 ous  housing  schemes.

 NOVEMBER  18,  974  Written  Answers  208

 एशियाई  बेल

 1000.  शी  शकर  दयाल  सिंह  :  क्‍या
 शिक्षा,  समाज  कल्याण  कौर  संस्कृति  मती
 यह  बताने  (ह  ५रेगे  कि

 (क)  तेहरान  में  हुए  एशियाई  खेला
 में  भारत  ५7  प्रतिनिधित्वि  पीने  खि लाहिया
 ने  विा  तथा  उना  चयन  पम  आधार
 पर  जिया  गया  ,  कौर

 (ख)  इन  सम्बन्ध  में  कुन  कितन।  खर्च
 क्या  गया  ?

 शिक्षा  और  समाज  कल्याण  मंत्रालय  तथा
 सुकृति  विभाग  से  उप-स्त्री  (  श्री  हरविन्द

 नेताम)  :  (+)  सितम्बर  974  मे  तहरान
 में  आयोजित  सातवें  एशियाई  खला  मे  ig0
 खि लाड हिया  न  भारत  4  प्रतिनि।धत्व  किया
 था।

 विभिन्न  खला/खबबकदा  में  एशिया  मे
 तीसरी  विद् प्र मात  स्थिति  के  आधार  पर  -1.16
 का  चीन  भ।रतीय  आलंपिक  सध  द्वारा  दिया
 गया  था  ।  तथापि,  भाषा  सध  के  अनुराध
 पर  तथा  आल  भारतीय  खत कूद  परिषद्‌  क॑
 परामर्श  के  ग्रीवा  स्वरूप  कुछ  मामला  में
 अहेड  स्तर  में  गुणावगुण  के  आधार  पर  छूट
 देने  की  अनुमति  दी  गई  थी  ।

 (@)  भारतीय  टीमों  के  प्रवीण  तथा
 अन्तर  ट्रीय  माने-व्यय  के  सम्बन्ध  मे  सरकार

 दुबारा  अब  तवा  5,85,  365  रूपये  खच
 किए  गए  है  ?
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 nance  and  Adj.  Ms.

 72  hrs.

 RE:  PRESIDENTIAL  ORDER  DATED
 6-ll-74  ON  MISA  (LAID  ON  THE

 TABLE)  AND  ADJOURNMENT
 MOTIONS  THEREON

 sett  अमल  बिहारी  वाजपेयी  (ग्वालियर)  :

 अध्यक्ष  महोदय,  मेरा  व्यवस्था  का  प्रश्न

 है  ।  सवाल  खत्म  हो  गये।  कब
 श्राप  को  लिस्ट  ग्राफ  बिजनेस  लेना  है।
 आज  लिस्ट  आफ  बिजनेस  में  प्रेसिडेंशियल
 आर्डर  के  बारे  मे  कोई  उल्लेख  नही  है  जो
 जारी  कर  दिया  गया  राष्ट्रपति  के  द्वारा  ।
 बाप  संविधान  का  आ्टिकिल  359  (3)
 देखे  :

 "(3)  Every  order  made  under  clause
 (ly  shail,  as  soon  as  may  be  after  it  is
 made,  be  laid  before  each  House  of
 Parliament,”’

 sat  मैंने  आपक  सचिवालय  से  पता
 लगाया  (व्यवधान)

 SHRI  JYOTIRMOY  BOSU
 mond  Harbour):
 order,

 (Dia-
 I  have  a  point  of

 I  want  to  make  a  submission.

 MR,  SPEAKER:  I  will  allow  you.
 Please  sit  down  now  when  I  am  stand-
 ing.  I  will  allow  enough  time  for
 circulation.

 sit  cara  area  सिश्ष  (बेगूसराय)  :

 रिवाइज्ड  लिस्ट  श्राफ  बिजनेस  हममें  सकुंलेट
 नही  हुमा  ......

 प्रत्यक्ष  महोदय  :  यह  ग्रभी  दिया  है  बौर
 बार्डर  की  कापी  भी  दी  है...

 श्री  पाम  लन्दन  मिथ  :  यह  प्रिविलेज  का
 सवाल  भी  बनता  है।  ये  सदन  का  अपमान
 करने  के  दोषी  है...  (व्यवधान)  te .
 यह  तो  प्रोसीजर  का  सवाल  है।  उन्होंने
 क्यों  नहीं  इसको  टेबल  पर  रखा  Powe

 (व्यवधान)  ....
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 अध्यक्ष  भोज्य  :  यह  वा  नहीं  है  कि
 आपकी  सवाल  उठाने  का  बाद  आया  हो  I

 क्रि  श्याम  लन्दन  सतीष  :  यह  झापकोक्त्र
 मिला  ?

 भ्रध्यक्ष  महोदय  अभी  मिला  |

 श्री  सु  लिये  (बाका)  :  प्यार  ग्राफ
 शाइर,  (व्यंजन)

 MR,  SPEAKER:  It  is  not  in  the
 power  of  the  Speaker  to  prevent  an
 order  of  the  President  from  being  laid
 on  the  Table,

 (Interruptions)

 The  Minster  verbally  informed  me
 Lut  I  did  not  get  anything  in  writing
 till  today.  He  did  inform  me  aly  Thy,
 not  today,  but  carlier,

 BROF.  MADHU  DANDAVATE
 (Rajaour):  Do  you  accept  oral  com-
 munication?  It  is  not  a  marriage  in-
 vitation,

 MR  SPEAKER:  I  have  received  the
 written  one  now.

 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  |  have
 Given  written  notice  and  I  have  seen
 You  also  in  this  reeurd,  about  the
 impropriety  committed  by  the  Govern-
 ment.  On  Saturday  between  2  and  3
 an  order  was  issued  and  it  reached  the
 Press.  I  got  confirmation  after  tele-
 Phomng  the  Home  Minister  and  also
 from  Mr,  Gokhale.  They  could  have
 easily  laid  it  on  the  Table.  They  could
 have  sent  it  to  the  Speaker  on  that
 day.  It  is  not  necessary  that  you
 should  be  physically  present  to  receive
 the  document.  They  deliberately
 kept  it  out.  They  had  chosen  to  give
 it  to  the  Press  fist  and  not  to  this
 House  although  the  House  is  in  session.
 They  have  committed  a  serious  breach
 of  privilege  of  the  House  and  we
 should  take  up  the  matter  for  discus-
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 [Shri  Jyotrimoy  Bosuj
 sion  On  the  adjournment  motion  I
 have  given,  I  would  l:ke  to  make  a
 separate  submission.

 SHRI  INDRAJIT  GUPTA  (Ahpore):
 There  are  two  points  involved  in  this.
 The  order  was  issued  on  Saturday  and
 the  text  of  the  order  was  broadcast
 over  the  radio;  we  heard  it  also  af
 about  2  O'clock  and  it  was  given  to
 the  Press  also.

 SHRI  MADHU  LIMAYF;  The  Press
 Conference  was  held  at  5.30,

 SHRI  INDRAJIT  GUPTA:  A  copy
 of  that  order  is  not  sent  to  the  Speaker
 ot  the  House  on  Saturday  or  on  Sun-
 day,  not  even  on  Monday  morning.
 Article  359(3)  is  quite  categorical.
 Assuming  that  they  could  not  lay  it
 on  the  Table  of  the  House  earlier.  they
 could  have  at  Icast  sent  you  intima~
 thon  that  they  propased  to  Jay  it  on  the
 Table  on  Monday.  In  that  case,  Your
 Secretariat  could  have  informed  the
 Members  by  way  of  a  revised  list  of
 business  that  such  and  such  item  had
 been  added  to  the  list  of  business.
 They  had  not  cared  to  do  even  that.
 At  last  on  Monday  when  we  have
 completed  the  question  hour  and  the
 hon,  Members  are  raising  this  point,
 they  rush  to  the  Chair  and  hand  over
 three  or  four  sheets  of  paper.  This  5
 gross  violation  of  the  procedure  and
 you  have  to  censure  the  Government
 for  this  gross  contempt  of  the  House,
 because  they  violated  the  elementary
 rules  of  procedure  which  were  being
 observed  in  this  House.  What  have
 you  got  to  say  about  it?

 SHRI  SEZHIYAN  (Kumbakoran):
 Members  are  agitated  over  the  viola-
 tion  of  the  rules.  The  order  wag  issued
 two  days  ago.  Should  they  not  inform
 you  about  this  matter?  When  a  Mem-
 ber  wants  to  raise  something,  Mr.
 Speaker,  you  insist  that  he  should
 give  notice  before  40  O'clock  or  9
 O'clock.  Why  not  you  be  satisfied  with
 oral  intimation  in  their  case  aiso?
 They  have  to  write  to  you  in  a  cere-
 monious  way.  What  Government  has
 done  is  most  unceremonious  to  the
 dignity  of  the  Chafr  and  is  a  contempt
 of  Parttament.  There  is  a  provision
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 in  the  Constitution.  They  have  vie-
 lated  not  only  the  constitutional  pro-
 vision  but  algo  the  decorum  of  the
 House  by  handing  over  something  to
 You  when  the  members  are  agitated
 and  want  to  raise  it.  You  should  take
 a  serious  note  of  this  and  censure  the
 Government  for  the  casual  and  cav-
 alier  way  in  which  they  are  treating
 the  House  ahd  also  the  Chatr.

 श्री  अटल  बिहारी  बाजपेयी  :  भ्रध्यक्ष  महो-
 दय,  राज  की  कार्यसूची  में  राष्ट्रपति  द्वारा  जारी
 किये  गये  आदेश  को  सभा  पटल  पर  रखने  का
 कोई  हवाला  नहीं  है  इनमें  जो  अरन्य  चीजें
 जोड़ी  जानी  है  उनके  बारे  में  अगर  सरकार
 भ्रापकों  सुचित  करती  है  तो  आपका  सचिवालय
 संशोधित  कार्यसूची  निकाल  सकता  था,
 लेकिन  सरकार  ने  आपको  सूचित  करने  को
 आवश्यकता  नहीं  समझी  |  यह  सरकार
 इसे  सदन  का  श्रीमान  करने  पर  तुली  हुई  है  ।
 संविधान  की  अवहेलना  केवल  359  कके  अन्तर्गत
 आदेश  जारे  कने  में  ही  नही  हो  +ही

 हैँ,  लेकिन  संविधान  यह  भी  कहता  हूँ
 कि  आदेश  की  प्रति  सभा  पटल  पर  जारी
 करने  के  बाद  जर्द  से  जल्द  रखी  जाती

 चाहिये  ।

 अध्यक्ष  महोदय,  आप  सरकार  से  पूछिये---
 शुक्रवार  को  जब  सदन  उठा,  सदन  की  बैठक
 समाप्त  हुई--नया  उस  समय  इसे  आदेश  के
 बारे  में  सदन  को  सूचित  नही  किया  जा  सकता
 था।  शनिवार  को  आदेश  निकला,
 सरकार  जानती  थी  कि  विरोधी  दलों  के  नेतायों
 से  परामर्श  कर  चुकी  थी  और  सर्वसम्मति  से
 प्रतिपक्ष  ने  इस  आदेश  का  विरोध  किया  था,
 उस  मामले  में  मैं  प्रमी  नहीं  जा  रेहा  हुं,  उस
 पर  भागे  बोलूंगा,  जभी  तो  केवल  प्रक्रिया
 का  सवाल  उठा  रहा  हु--शनिवार  को  रादेश
 जारी  किया  गया,  रेडियो  से  पुरा  विवरण
 दिया  गया,  अखबारों  में  भी  छाप  दिया  गया,
 लेकिन  सदन  की  कार्यवाही  में  शामिल
 कराने  के  लिये  भाप  से  अ्रवूरोध  नहीं
 किया  पया--आप  मुझे  वर्मा  करें,  यह  जो
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 आपने  वर्मा  इन्फर्मेशन  की  बात  कही  है
 यह  हमारे  गले  में  नही  उतरी.

 अध्यक्ष  महोदय  :  वबाल  इन्फर्मेशन
 दी  थीं

 को  अटल  विहारी  वाजपेयी  :  इस
 संविधान  के  अन्तर्गत  जो  चाहे  अत्यावश्यक

 है,  उसके  बारे  में  बोल  इन्फॉर्मेशन  कैसे
 संविधान  की  आवश्यकता  पूरी  कर  सकती
 है  ?

 MR,  SPEAKER:  I  agree  with  you.

 श्री  टल  बिहारी  वाजपेयी  :  संविधान
 कहता  है  कि  आपका  सूचना  देना  काफी  नहीं
 हैं  7  संविधान  तो  आपका  उल्लंघन  भी
 नहीं  करता।  संविधान  कहता  है  कि  सभा
 पटल  पर  रखा  जाएगा  और  अगर  आप
 मौखिक  वाले  उनके  मानोगे  तो  क्या  मौखिक
 बात  हमारी  भी  मानोगे  ?  इस  बारे  मे
 दो  तराजू  नहीं  हो  सकती  ag  मंत्री  भी
 इस  सदन  के  सदस्य  हैं,  उनको  संविधान
 के  अनुसार  चलना  है,  नियमों  का  पालन
 करना  है।  गह  मंत्री  के  लिए.  एक  नियम
 और  हमारे  लिए  दूसरा  नियम--ऐसा
 नही  हो  सकता  ।  इस  पर  लिखित  रूप  में
 आपको  सुचना  नहीं  दी  गई,  राज  बजे
 भो  सुचना  नहीं  दी  गई  1  हम  लगातार

 पूछते  रहे  कि  क्‍या  गृह  मंत्री  की  ओर  से  कोई
 सूचना  भाई  है,  हमको  बताया  गया  कि

 सहीं  शाई ।  जब  हमने  यहां  यह  मामला

 खड़ा  किया  तो  रघुरमैया  जी  दौड़ते  हुए
 कागज  ले  कर  आये-यह  संविधान  की
 गरिमा  के  अनुकूल  नहीं  है  ।

 इसलिए  पहली  बात  तो  यह  है  कि
 आप  इनको  फटकाएरिये,  ये  सदन  की  सान-
 हानि  के  दोषी  हैं,  बे  संविधान  के  उल्लंधन
 के  प्र परा धी  हैं,  इन्हें  तब  फटकारिये,
 उसके  बाद  हमें  सारे  मामले  को  उठाने
 का  भौकां  दीजिए  .....
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 झटका  महिला  :  आप  मुझे  लिख  कर
 दे  दीजिए  कि  कौन  सी  भाषा  इस्तेमाल
 करनी  है।

 जो  अटल  बिहारी  बाजपेयी  :  यह  तो
 आप  जानते  है,  आप  स्वयं  भाषा  के  माहिर
 @  i

 SHRI  SHYAMNANDAN  MISHRA.
 The  fact  cf  the  matter  is  that  the
 decision  with  regard  to  this  order  had
 been  taken  on  Friday  evening  itself,
 when  we  were  summoned  to  a  meet-
 ing  in  the  most  unseemly  fashion  at
 about  9  O’Clock  in  the  night.  We  had
 taken  definite  objection  to  the  manner
 fc  which  we  were  invited  to  this
 meeting  where  we  were  presented  with
 a  fait  accompli  in  this  matter.  That
 being  the  case,  three  clear  days  have
 lapsed  and  during  this  pering  the
 Government  did  not  think  it  fit  to  give
 you  intimation  in  writing:  they  have
 informed  you  only  verbally,

 MR.  SPEAKER:  The  written  one  has
 come  now.

 SHRI  SHYAMNANDAN  MISHRA:
 Parliament  is  concerned  not  only  with
 the  substance  but  also  with  the  form.
 In  a  parliamentary  system  the  form
 does  not  matter  less  than  the  sub-
 stance.  Now  the  form  in  which  it  has
 been  presented  to  Parliament  is  most
 objectionable.

 Then,  I  would  like  vou  to  give  us
 guidance  in  this  matter  ‘whether  it
 does  not  require  your  examination.
 Even  if  it  is  a  request  from  the  Gov-
 ernment,  is  it  the  position  that  it  is
 obligatory  on  the  Speaker  and  the
 Speaker  is  not  required  to  examine
 the  proposition  that  is  submitted  bv
 the  Government?  If  it  is  not  so,  then
 this  proposition  should  have  been  gub-
 taitted  to  the  Chair  in  writing,  and  the
 Chair,  after  due  consideration  of  the
 proposition,  should  have  come  to  some
 decision  whether  it  should  be  placed
 on  the  Table  of  the  House  or  not,  I
 would  not  subscribe  to  the  view  that
 anything  that  is  submitted  by  the  Gov-
 ernment  would  automatically  be  al-
 lowed  to  be  placed  on  the  Table  of  the
 House.  If  this  proposition  was  not
 found  by  the  Chair  to  be  In  order  or
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 fShri  Shyamnandan  Mishtra}
 jn  consonance  with  the  Constitution,
 the  Chair  should  say  so  because  no

 ‘one  has  taken  the  stand  that  the  Chair
 cannot  go  into  the  order,  whether  this
 order  is  in  consonance  with  the  Con-
 stitution  and  other  rules  or  nol.  A
 verbal  intimation  to  you  has  no  vali-
 Gity  even  for  you,  and  much  Jess  for
 the  House.  We  cannot  take  cogmizance
 of  the  matter  that  it  is  verbaliv  inti-
 mated  to  you  earlier.  Therefore,  a
 tlear  breach  of  privilege  of  the  House
 has  occurred,  a  clear  breach  of  the
 provisions  of  the  Constitution  has
 occurred  and  a  clear  contempt  of  the
 Chair  has  occurred,  because  the  Chair
 had  not  been  taken  into  confidence
 except  verbally  in  this  matter.  So,  it
 tequires  some  observations  from  you,
 at  least  for  the  purpose  that  in  future
 such  an  unseemly  behaviour  on  the
 Part  of  the  Government  does  not  recur

 SHRI  HL  N.  MUKERJEE  (Calcutta—
 North-East):  My  worry  is  with  the
 graceless  and  picsumptuous  manner
 uu  which  the  Government  often  pro-
 ceeds  on  a  subject  which  is  something
 very  substantially  acceptahle  to  the
 ‘country.  I  find  the  Government,  be-
 cause  it  takes  many  things  for  granted
 towards  Parliament,  acts  m  this  cava-
 lier  fashion  even  in  a  case  where
 substantially  many  of  us  are  prepared
 to  stand  by  the  Government  In  this
 case  what  has  happened?)  They  have
 presumed  upon  the  fact  of  their  hav-
 ing  intimated  to  you  verbally  that
 their  unconscionable  delay  in  com-
 municating  the  order  to  your  Secre-
 tariat  would  be  condoned  In  this
 matter  IT  am  sure  you  have  to  take
 a  very  stern  stand  and  I  should  cer-
 tainly  expect  from  you,  Sir,  certain
 observations  in  the  spirit  in  which  the
 Speaker's  office  is  entitled  to  make
 observations  about  the  defaults  on  the
 part  of  the  Government.  This  is  a
 Procedural  matter  which  reflects  upon
 the  attitude  of  Government  to  Parlia-
 ment,  and  that  is  a  basic  matter  on
 which  you  have  to  make  your  observa-
 tions,

 SHRI  SAMAR  GUHA  (Contai):  Sir, I  think  you  should  take  a  very
 serious  view  of  the  procedure  followed
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 by  the  hon.  Minister  just  now  in
 sending  to  you  a  cOpy  ef  the  order,
 because  it  constitutes  not  only  a  viola-
 tion  of  the  provisions  of  the  Constitu-
 tion  but  also  a  violation  of  the  Rules
 of  Procedure  of  this  House.  I  do  not
 know  whether  it  is  a  deliberate  viola-
 tion,  or  a  callous  attitude  of  the  Gov-
 ernment,  or  a  callous  way  of  func-
 tioning  of  the  Government,  in  not  in-
 ‘forming  this  House  or  treating  the
 jyhonour  and  dignity  of  this  House  by
 only  informing  you  verbally.  |  go  not
 know  what  it  is.

 Here  I  want  to  draw  your  attention
 to  the  dramatic  suddenness  in  which
 we  were  called  to  a  meeting.  The
 meeting  continued  fur  one  and  ६  half
 hours  and  we  _  thoroughly  discussed
 al]  the  provisions  of  the  Constitution.
 Both  the  aw  Minister  and  the  Home
 Minister  were  present  in  the  mec  ting
 When  we  asked  whether  they  have
 taken  any  decision.  poth  the  Lewy  Min-
 ister  and  Home  Minister  categorically
 stated  that  they  have  ‘not  taken  any
 decision  This  is  an  untruth.  Then
 We  asked  them  whether  they  are
 gong  to  take  a  decision  in  the  teeth
 of  the  opposition  a  completely  com-
 hind  opposition,  or  they  will  take  into
 account  the  unanimous  views  cf  the
 Opposition  They  said  they  will  take
 inlo  consideration  the  views  expressed
 by  the  leaders  o{  the  opposition  Yet,
 we  find  that  they  have  now  come  aut
 with  this  Order

 Just  now  we  have  been  tole  that
 you  .have  been  orally  informed.  You
 may  be  orally  informed  hy  the  hon
 Minister,  or  by  any  of  his  agents,  or
 hy  the  hon,  Minister  of  Parliamentary
 Affairs,  or  by  somebody  over  the
 phone.

 As  it  has  already  been  pointed  out.
 the  rights  and  privileges  of  each  and
 every  Member  in  this  House  are  equal
 These  cannot  be  discriminated  hetween
 One  Member  and  another  Membcr.  If
 fomorrow  any  Member  just  sends  a
 communication  to  you  personally  or
 through  an  agent  or  from  his  house.
 certainly,  you  are  not  going  to  accept
 it.  If  you  are  going  to  accept  this,  you
 Please  tel]  the  House  that  you  -are
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 goirg  to  change  the  Rules  of  Procedure
 ana  that,  hence-forth,  you  will  accept
 any  communication  sent  to  you,  either
 oraliy  or  over  the  phone,  either  per-
 sonally  or  through  an  agent.  Thig  is
 a  very  important  point  ihat  you  have
 to  take  into  consideration.

 About  the  constitutional  oligation,
 ii  his  already  been  said  in  the  case
 of  ihe  Ordinances  issued  during  the
 inter-session  period,  gn  the  very  first
 dav  of  the  session  of  Parliament,  the
 copes  of  those  Ordinances  are  placed
 on  the  Table  of  the  House,  Saturday
 ail  Sunday  were  closed  days.  Today
 i)  ac  Monday  The  first  constitutional
 ol’.gation  on  the  part  of  the  Govern-
 ment  was  tn  send  you  in  writing  that
 this  shoula  be  included  in  the  List  of
 Business  ot  the  House,

 I  want  io  again  remind  you  that  the
 attitude  cither  deliberate  or  callous,
 on  the  watt  of  the  Heme  Minister  con-
 sttu  es  the  violation  not  only  of  the
 dignity  and  privilege  of  this  House  but
 also  the  violation  of  the  provisions  of
 the  Cor  ititution

 sft  wy  लिसये  :  (बांका)  :  भ्रध्यक्ष

 महोदय,  मे  डायरेक्शन  6  की  झोर  आपका
 ध्यान  दिलाना  चाहता  हूँ  7  इस  डायरेक्शन
 को  आपको  प्रा डि किल  359  के  साथ  पढ़ना
 है।  359  (सी)  के  तहत  यह  स्पष्ट  है  कि

 इस  तरह  का  आदेश  तत्काल  पॉलियामेंट
 के  सामने  रखना  चाहिये।  और  आपके
 डायरेक्शन  में  यह  लिखा  हुआ  है  :

 “(1  An  entry  shal]  be  made  in
 the  list  of  business  in  respect  of
 every  paper  or  document  which  is
 received  from  a  Minister  duly  au-
 thenticated  for  laying  on  the  Table
 of  the  House.”

 इसको  भी  इन  लोगों  ने  पूरा  नहीं  किया  ।
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 “(2)  Papers  received  from  Min-
 istries  shall  generally  be  included
 in  the  agenda  for  the  following  day
 for  laying  on  the  Table  unless  a
 specific  date  has  been  suggested  by
 the  Ministry  concerned.
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 (3)  Papers  to  be  laid  on  the
 Table  shall  ordinarily  be  sent  by
 Ministries  two  days  in  advance  of
 the  day  on  which  the  papers  are  pro-
 posed  to  be  laid.  In  special  cir-
 cumstances,  however,  the  Speaker
 may,  on  request,  permit  a  Minister
 to  lay  a  paper  on  the  Table  at
 shorter  notice.”

 अध्यक्ष  महिला,  चूकि  जार  शुक्रवार
 को  ही  तय  हो  गया  था  निकलेगा  ओर
 शनिवार  को  निकल  भी  गया,  श्राप  पूछ  लीजिये
 किस  समय  निकाला  गया।  तो  पूरे
 दो  दिन  की  जो  सीमा  बतायी  गयी  है  उसको
 भी  कम्प लाई  नहीं  करता  होते  आपको
 स्पष्ट  रूलिंग  देनी  चाहिये  कि  क्या  आर्टिकल
 359  शौर  आपके  निर्देश  li6  का  उल्लंघन

 हुआ  है  कि  नहीं  ?  और  झगर  उल्लंघन

 हुआ  है  तो  कौन  सा  दल  बाप  गृह  मंत्री  जी  को
 देने  जा  रहें  है,  इसके  बारे  में  हमको  आप
 जानकारी  ~  |

 SHRI  छ,  A.  SHAMIM  (Srina-
 gar):  Mr,  Speaker,  Sir,  there  are
 three  pillars  of  parliamentary  system.
 One  happens  to  the  President,  You
 are  aware  how  signatures  are  sought
 or  taken  from  the  President.  That
 having  been  demolished,  another
 fmportant  piller  happens  to  be  the
 judiciary.  This  Presidential  Order
 itself  will  speak  volumes  as  to  what
 respect  and  regard  the  Government
 holds  for  the  judiciary  and  how  they
 have  been  treating  the  decisions  of
 the  judiciary  with  contempt.  There
 is  only  institution  left  and  that  is
 the  Parliament.  You,  Sir,  happen
 to  be  the  custodian  of  whatever  is
 left  of  this  Parliament  now.

 It  is  not  a  mere  question  of  form.
 It  is  a  question  of  attitude  behind,
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 [Shr  8.  A.  Shamim]
 this  act  of  complete  disregard  and
 contempt  of  Parliament  that  matters,
 The  Home  Minister  invites  the  Oppo-
 sition  leaders,  discusses  with  them
 about  the  Presidential  Order,  as  to
 what  can  be  done,  presumably  the
 Qpposition  leaders  will  agree  and,  n
 ease  they  do  not  agree,  their  views
 will  be  disregarded.  Why  this  for-
 mality  of  inviting  the  Opposition  lea-
 ders,  discussing  with  them  and,  then,
 telling  the  whole  world  that  they  do
 not  agree  with  what  the  Opposition
 says?

 What  has  happened  before  you?
 Unfortunately,  you  are  trying  to  give
 respectability  to  this  most  disrespect-
 ful  way  in  which  the  Minister  of  Par-
 liamentary  Affairs  gave  you  a  piece
 of  paper.  Whether  it  was  under  his
 name  or  the  Home  Minister’s  name.
 we  really  do  not  know.  This  is  hap-
 pening  before  this  open  House  and
 vou  had  rightly  said  that  this  was
 communicated  to  you  verabally.
 You  have  got  to  protect  your  hon-
 our  as  well  as  ours.  Today  the  Min-
 ister  of  Parliamentary  Affairs
 thought  it  fit  to  give  to  you  a  piece
 of  paper.  Tomorrow  he  will  talk  to
 you  on  telephone  and  tell  you  that
 you  should  conduct  the  House  in  this
 manner.  Therefore.  I  would  request
 you  not  to  treat  the  whole  matter
 very  lightly.  A  deterrent  vunr-'-
 ment  should  be  given  to  the  entire
 Government;  otherwise,  the  whole
 Parliament  will  become  useless.  AJ-
 ready  we  have  lost  our  credibility.
 They  have  lost  the  respect  for  Parlia-
 ment.  If  you  dq  not  restore  the  pre-
 stige  and  honqur  of  Parliament.  then
 God  knows  what  is  going  to  happen
 the  day  after  tomorrow.

 SHRI  P.  ७.  MAYALANKAR
 (Abmedahad):  Parliamentary  hum-
 our  has  a  definite  place  in  a  Parlia-
 mentary  democracy,  but  Iet  me  tell
 my  friends  on  the  Communist  Benches
 particularly  that  it  is  not  a  matter
 for  joke,  it  is  a  very  serious  matter.
 I  do  not  want  the  Chair  merely  to
 admonish  the  Government.  What
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 the  Chair  should  do  is  to  give  a  de-
 finite  guidance  and  a  very  clear  and
 sharp  ruling  on  the  matter.  Parlia-
 mentary  procedures,  conventions
 and  practices  are  established  not
 only  by  the  Constitution,  not  only
 by  the  Rules  of  Procedure,  not  only
 by  the  Directions  that  you  give  but
 also  by  the  unwritten  conventions
 well  established  in  the  mother  of
 Parliaments,  in  England,  and  in  other
 democratic  Parliaments  in  the  world.
 If  all  these  are  violated  and  if  the
 Government  were  to  take  the  entire
 House  for  granted,  including  you,
 then,  I  think,  this  is  a  matter  which
 requires  not  only  a  great  concern  on
 behalf  of  all  of  us  and  an  admonition
 of  the  Government  by  you  but  also  a
 clear  guidance  and  ruling  from  you.

 Last  week,  on  Monday,  when  we
 opened  for  the  Winter  Session,  I  had
 the  occasion  to  tell  you  and  the  House
 how  this  Government  was  going  on
 disregarding  this  House  and  treating
 this  House  with  great  contempt  and
 was  going  on  issuing  Ordinances.  I
 had  said  that  this  Governmert  was
 waiting  for  the  Session  to  end  to
 issue  Ordinances.  Now  they  have
 fone  several  steps  ahead:  they  are
 waiting  for  the  week  to  be  over  so
 that  on  Saturday  and  Sunday  they
 could  issue  executive  orders—in  bet-
 ween  Friday  and  Monday.  If  this  is
 how  they  want  this  Parliament  to
 go  on,  they  may  foflow  not  what
 you  said  but  what  was  reported  to
 be  ssid  by  you  and  one  Saturday  or
 Sunday  they  may  issue  an  order  on
 an  Ordinance  that,  because  the
 Opposition  is  awkward,  the  indepen-
 dents  are  awkward,  they  obstruet,
 only  one  party  should  be  there  in
 this  country,  and  on  the  following
 Monday,  we  will  be  automatically
 disqualified  from  attending  the  House,
 the  Watch  and  Ward  may  ask  us  to
 go  away.  This  may  happen  if  this  is
 the  way  Government  is  going  to
 function,  Therefore,  it  is  not  a  mat-
 ter  for  joke  or  humour;  we  must  take
 it  seriously;  and  I  would  request  you
 to  go  into  this  question  not  only  in
 terms  of  the  Constitutional  require-
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 ments  but  also  in  terms  of  the  tra-
 mendous  reputation  builf  by  the
 Chair  that  you  are  occupying  today
 an  the  last  25  years  and  declare  it  in
 unmistakable  terms  that,  if  this  Go-
 vernment  want  to  function  and
 govern  according  to  the  norms,  prac-
 tiees  and  conventions  of  Parliament
 and  Parliamentary  rules,  they  must
 Sollow  the  rules  not  only  in  letter
 but  also  in  spirit.  Therefore,  I
 would  like  you  to  be  very  categorical
 and  straightforward  and  not  only
 admonish  the  Government  but  also
 give  a  ruling  that  this  will  never
 happens,  this  would  be  the  last  of  its
 kind.

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  Mr,  Speaker,  Sir,  the
 preceding  two  days  were  Saturday
 and  Sunday  and  the  House  did  not
 sit.  Therefore,  the  earliest  that  I
 could  lay  on  the  Table  was  today.
 and  1  have  sought  your  permission
 to  lay  it  on  the  Table  of  the
 House...

 AN  HON:  MEMBER:  Verbally.

 SHR]  K.  BRAHMANANDA  RED-
 DY:  ‘Verbally’  was  before.  (In-
 terruptions).  I  reiterate  with  your
 permission  that  the  attitude  of  the
 Government  to  the  House  is  one  of
 utmost  respect  (Interruptions).

 SHRI  SEZHIYAN:  Why  did  you
 aot  come  on  Saturday  itself?

 SHRI  INDRAJIT  GUPTA:  Yau
 must  tell  us  whether  you  are  satis-
 fied,

 SHRI  JYOTIRMOY  BOSU:  In  the
 face  of  complete  opposition  from  the
 Opposition  why  have  they  premul-
 gated  the  order?  No.  2  Before  go-
 ing  to  the  Press,  why  did  they  not
 write  to  yout
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 Now,  strictly  speakin¥,  you  have
 pointed  out  to  the  procedure,  not
 wrongly,  but  {In  a  very  correct  man-
 ner  and  the  procedure  I  have  seen
 twice  and  |  thank  ‘Shri  Madhu
 Limaye  also  for  inviting  my  attention
 'tto  Direction  116,  Both  of  them,  read
 together,  make  the  position  very
 clear.

 Shri  Shyamnandan  Mishra  has
 pointed  out  that  I  should  go  into  the
 constitutional  issue.  I  have  seen  it,
 Section  3  of  Article  359  leaves  no
 option  for  “Ie.  The  word  used  35
 ‘shall’  and  the  provision  is  that  the
 notification  or  order  shall  be  laid  on
 the  Table  and  when  we  take  into
 consideration  as  to  when  it  shall  be
 laid  on  the  Table,  it  is  the  first  day
 after  the  holidays.  We  meet  today
 after  the  holidays.

 SHRI  SHYAMNANDAN  MISHRA:
 But  the  notice  fot  this  could  have
 been  given  on  Saturday.

 MR.  SPEAKER:  T  asked  the  Secre-
 tary-General  whether  we  have  re-
 eeived  any  intimation  or  not.  When
 we  receive  such  things  normally  at
 short-notice  sometimes  from  the
 Members  like  raising  a  matter  under
 Rule  377  or  from  the  Government.
 we  add  it.  But  till  then  it  did  not
 come  and  in  your  very  presence  I
 have  received  it  today.  My  view  75
 that  proper  intimation  could  have
 been  sent  immediately  to  our  officc...

 SHRI  SHYAMNANDAN  MISHRA:
 Saturday  was  not  a  holiday.  We
 have  given  notices  on  Saturday.

 SHRI  INDRAJIT  GUPTA:  If  it
 could  go  to  the  radio,  if  jt  could  be
 given  to  the  press  outside,  what  pre-
 vented  them  from  giving  it  here?

 MR.  SPEAKER:  When  =  such  a
 situation  arises—this  hag  not  arisen
 for  the  first  time—the  Law  Ministry
 and  others’  attention  has  been  drawr.
 te  many  such  situations  in  the  past
 and  every  time  I  say,  ‘Why  are  they
 80  much  hurrying  for  going  to  the
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 [Mr.  SP£AKER]
 Press  and  radio?’  The  House  is  also
 one  of  those  primary  institutions.  If
 you  go  to  the  Press  or  the  Radio,
 then,  it  would  have  been  much  bet-
 ter  that  you  write  to  the  Secretary-
 General  just  at  the  same  time  that
 we  ale  issuing  this  Notification  and
 in  my  opinion,  verbal  information  is
 nothing.  I  would  consult  the  Rules
 Committee  also  to  clear  the  position
 in  future.

 AN  HON,  MEMBER:  It  is  already
 clear.

 SHRI  MADHU  LIMAYE:  This  is
 contempt  ot  the  House  That  75  the
 whole  thing

 MR.  SPEAKER:  In  this  case  it
 was  a  holiday—what  to  do  in  that
 case....

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Saturday  was  not  a  holiday.  We
 gave  notice  on  Saturday.

 SHRI  SHYAMNANDAN  MISHRA:
 That  was  holiday  only  for  the  sitting
 of  the  House

 MR  SPEAKER:
 not  a  holiday.

 SHRI  S.  A.  SHAMIM:  On  Satur-
 day  at  5-30  he  addressed  a  Press
 Conferente

 MR,  SPEAKER:  Saturday  was  not
 hohday.  It  should  have  been  done
 immediately  after  that,  when  the
 Session  is  there  already.  The  posi-
 tion  would  not  change  whether  Par-
 liament  is  sitting  on  those  days  or
 hot  But,  even  if  there  were  holi-
 days,  even  if  it  is  Sunday,  it  does
 not  matter.  Here  it  is  a  matter  of
 delay.  There  was  some  impropricty
 because  the  proper  time  of  starting
 jhis  was  giving  intimation  imme-
 diately  to  the  Parliament  Office.  I
 have  no  alternative.

 Saturday  was

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Let  him  apologise  for  the  Impro-
 priety,
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 MR.  SPEAKER:  He  has  already
 done.

 SHRI  ATAL  BIHAR]  VAJPAYEE:
 Let  him  say,  I  am  sorry.  (Interrup-
 tions).

 MR.  SPEAKER:  No,  no,  please.
 I  am  on  my  legs.  Kindly  sit  down.

 SHRI  JYOTIRMOY  BOSU:  You
 please  reprimand  them.

 MR  SPEAKER:  TI  am  sorry  at  the
 Janguage  you  use;  in  this  House  we
 have  to  use  the  parliamentary  lan-
 guage.  We  have  to  use  the  parlia-
 mentary  methods.  Outside  we  can
 use  abuses  against  each  other.

 SHRI  JYOTIRMOY  BOSU:  You
 should  reprimand  him.

 MR.  SPEAKER:  Mr.  Home  Min-
 ister,  this  delay  has  occurred;  some-
 thing  has  gone  wrong  somewhere
 and  I  think,  in  future,  it  should  not
 be  repeated

 SHRI  JYOTIRMOY  BOSU:  What
 about  my  Adjournment  Motion’

 MR,  SPEAKER:  Unless  it  is  laid,
 it  cannot  come.  Kindly  lay  it.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 I  oppose  the  laying  of  it.

 MR.  SPEAKER:  Order  please,  It
 is  imperative  under  the  Constitution.
 fit  must  be  laid  on  the  Table.  Let
 him  lay  it,  Then  [  will  listen  to  you
 on  another  motion.  Please  lay  it.

 PRESIDENTIAL  ORDER  RE  MISA

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  K.  BRAHMANANDA
 REDDY):  I  beg  to  lay  on  the  Table
 under  clause  (3)  of  article  359  of  the
 Constitution,  a  copy  of  the  Presi-
 dent’s  Order  dated  the  460  Novem-
 ber,  974  issued  under  clause  (1)  of
 the  said  article,  published  in  Notifi-
 cation  No.  G.S.R.  659  (8)  in  Garette
 of  India  dated  the  l6th  November,
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 3974  [Placed  in  Library.  See  No
 LT-848i,/74]

 SHRI  JYOTIRMOY  BOSU:  It
 viulates  the  provisions  of  the  Consti-
 tution.  I  want  to  make  a  few  sub-
 missions.

 MR.  SPEAKER:  What
 speaking  about?  Order  please..

 SHRI  JYOTIRMOY  BOSU  !
 wunt  to  make  a  few  submissions.

 MR.  SPEAKER:
 ber  of  Motions.
 chance,

 are  you

 I  have  got  num-
 I  will  give  you  a

 Now,  the  position  is  this
 SHR]  SEZHIYAN:  I  am  opposing

 the  laying  because  this  3s  not  strictly
 under  the  Constitutional  provision.
 It  violates  the  Constitution.  It  vio-
 lates  Article  359  itself.

 MR.  SPEAKER:  When  you  brought
 Pondicherry  you  said  the  Speaker  is
 not  competent  to  go  into  the  question
 of  conshiuhonahty.  They  are  laid  60
 the  Table  of  the  House.  My  pre-
 decessors  huve  already  made  pro-
 nouncements  on  this,

 SHRI  SEZHIYAN:  In  this  case  you
 have  said  he  has  to  lay  on  the  Table
 of  the  House  because  of  obligation
 under  Article  359.  My  contention  is
 that  this  order  has  not  been  issued
 strictly  under  Article  359.  Then  how
 can  he  place  under  Article  359?

 MR.  SPEAKER:  Just  now  you  were
 quoting  Section  (3)  of  Article  359.
 You  agrecd  that  it  is  under  Article
 859  and  then  you  said  it  cannot  be
 placed  under  Section  (3)  of  Articie
 359  and  only  then  ]  gave  my  ruling.

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 rlse  on  a  point  of  order.  My  ques-
 tion  is  posed  to  gentiemen  _  sitting
 opposite  who  claim  to  be  great
 cnampions  of  Indian  Constitution.  I
 am  asking  in  the  present  context  and
 I  exnect  Mr.  Gokhale  to  answer  my
 question.  Is  it  not  a  fact  that  the
 Supreme  Court  has  held  that  Parlia-
 ment  has  full  freedom  to  amend  the
 Constitution  even  in  respect  of  the
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 rights  conferred  under  part  3  of  the
 Constitution,  there  is  one  basic  limi-
 tation  to  this  power,  namely,  the
 amendment  to  be  carried  out,  shall
 nov.  yn  any  manner,  affect  the  basic
 structure  of  the  Constitution  as  en-
 shrincd  in  the  Preamble.  The  basic
 structure  of  the  Constitution  as  en-
 shrincd  in  Preamble  cites  Justice,
 Liberty  and  Equalitv.  The  Ordinance
 or  the  Order  cannot  violate  the
 same  It  they  do  as  in  the  case  of
 Keshavan  and  Anant  Bharat,  then
 they  will  be  struck  down  as  violating
 the  hasic  structure  of  the  Constiiu-
 tion
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 Secondly,  the  Supreme  Court  has
 sought  to  uphold  socia]  justice  py
 analysing  the  freedoms  into  those
 which  are  preferred  and  those  which
 are  not

 (Interruptions)

 The  preferred  freedoms  are  thvuse
 that  relate  to  hfe  and  liberty,  where-
 as  the  freedoms  which  ere  not  pre
 ferred  and  which  could  be  inte:  fered
 in  lurger  social  and  public  interest
 are  those  which  relate  to  property.
 Articles  14,  2l  and  22  which  have
 been  done  awav  with  in  this  Presi-
 dential  Order,  take  away  even  these
 preferred  freedoms  and  thus  violate
 the  principle  supporting  th:  democra-
 tic  Constitution.  These  basic  free-
 doms  are  inviolate  and  inviolable.  |
 want  to  ask  Mr  Gokhale  is_  the
 Presidential  Order  constitutional?  I
 maintain  this  Order  offends  the  arti-
 ‘es  of  the  Constitution  that  I  have
 already  mentioned  and.  therefore,  it
 ig  invalid  and  cannot  ho  entertained
 on  the  Floor  of  the  House.

 st  सु  लिये  :  अध्यक्ष  महोदय,
 आपने  अभी  फरमाया  कि  जानकार  के  क्सी
 भी  आदेश  की सोज चिवाद  के  बारे  में

 में  निर्णय  नहीं  दे  र दा  लेकिन  आप  को

 तवज्जह  मैं  सबंध  के  घाटा  44 के:  बोर
 खींचना  चाहिए।  1 इस्  धात  में  वा  गया  है  :
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 [a  ay  लिखने |
 “All  authorities,  civil  or  judicial,

 in  the  territory  of  India  shall  act
 in  aid  of  the  Supreme  Court.”

 तो  आप  भो  एककों  है।  हिन्दुस्तान  को
 सम,  जाटों  के  तुप/म  क  ई  की  एड  मे  काम

 करत  चाहिएं  अगर  पुत्र  कार्ट  का  यह
 वि  है  कि  फामिदा  काइट्स  को  खत्म

 बही  किया  जय  सकता  ते।  इन  आदेश  को
 काट  टू  [व  ह- श  प  बारे  म  उमर  से  कम  इतना
 ता  देस  गेहूं,  यह  कास्टोडयू  गति

 नहीं  है।  बरा  मे  नन  कया  है  ?

 अध्यक्ष  महोदय  :  स्राव  मुन्ने  यह  अधिकार
 दे  दी।..(।

 If  this  House  gives  me  the  authurity
 in  a  regular  wav  that  my  judgements
 on  question  of  law  and  question  of
 Constitutron  will  be  respected  by  the
 Suvreme  Cowt  and  thev  will  not  go
 against  my  observations.  I  will  cer
 tainly  come  out  with  my  observa-
 tions.

 SHRI  S  A.  SHAMIM:  You  try  it,
 Sir.

 MR.  SPEAKER:
 moment  you  give  me
 I  will  be  the  most  extra-ordinary
 man  of  this  country.  So.  don’t  give
 me  powers  which  are  so  dangerous.

 I  tell  you  the
 such  a  power,

 st  झट डल  बिहारी  व  जेपी  :  ऋष् यक्ष

 महोदय  मगर  बाप  का  यह  कहता  ठीक  नहीं
 है  कि  जो  भो  कागद  सरकार  की  तरफ  से
 आएंगी  आप  उभर  टेबल  पर  रखते  को  ज़रूर
 इज  दी  मात  जि  ह  /  २कार  कोई  ऐसा
 झादेश  तिकार  दे  [ore  के  द्वार  इस  ससंद  को

 सर्वधर्म  समाप्य  कर  द,  प्योर  ओर  वह  भाप
 के  जरिए  गमा  पटल  पर  रखते  को  इजाजत
 चाहे  ....

 मध्यक  महोदय  :  जो  कास्टोट्यूशन  में
 लिख,  है  ससे  का  ता  में  नकटी  रोक  सकता  |
 देवी  आप  दा  दा  बाते  मत  करिए  1  एक
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 तरफ  तो  आप  359  (3)  का तरफ  ध्यान
 दिलाते  है  फि  इट  शै  न  वो  लेड  प्लान  द  बल
 साफ  द  हाउस  ओर  दूसरों  तरफ  यह  कहते
 है  कि  न  रखने  दिया  जाय  ।

 श्री  झील  बिहारी  वाजपेयी  :  हमारी
 आपत्ति  केवल  वैज्ञानिक  नदी  हैँ  राजनैतिक
 भो  हैं  हम  इस  श्र  देश  को  एवियन के  मूत मुय
 अधि  करं  का  हवन  करने  वाला  माते  है  d
 अदालतों  को  आल्मारी  मे  बन्द  रखते  का
 एफ़  प्रदत्त  मानते  है  1  क्या  हम  इसे  बल  पर
 रखने  का  विराध  नहों  कर  सकते  t

 अध्यक्ष  महोदय  आप  खुशो  से  करिए  1,
 लेकिन  मरे  पाल  रबारिटा  नही  है  कि  मैं  इस
 को  रोक  दू  कि  देन  पर  नही  रे  1

 श्री  झील  बिहारी  वाजपेयी  शाप  नन  करिए
 लेगी  हम  को  तो  रोकने  क.  कोशिश  न
 करिए  t

 अध्यक्ष  महोदय  आप  करिए  न  1

 SHRI  SHYAMNANDAN  MISHRA:
 Mr,  Speaker,  Sir,  you  have  to  con-
 sider  two  separate  issues—one  issue
 is  whether  an  Order  under  Art.  359
 of  the  Constitution  can  be  placed  on
 the  Table  of  the  House  even  if  there
 Is  an  objection  from  the  House,  I
 quite  agree  with  you  that  the  Chair
 has  absolutely  no  choice  in  the  matter
 and  the  Order  has  to  be  placed  on
 the  Table  of  the  House  because  it
 is  a  constitutional  duty  on  the  part
 of  Government  to  lay  i:t  on  the  Table
 of  the  House  And  the  Chair  does
 not  come  in  the  way  of  placing  the
 order  because  it  5  a  constitutional
 order  Now,  if  the  Government  does
 something  unconstitutional,  would
 the  Chair  subscribe  to  the  dangerous
 theory  that  the  Chair  would  not  go
 into  the  issue  whether  it  38  a  proper
 document  to  be  placed  on  the  Table
 of  the  House?

 I  would  request  you  not  to  subs-
 cribe  to  the  theory  in  a  blanket  way
 that  any  paper,  if  it  is  to  be  present-
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 ed  to  the  House  by  Government,  has
 +o  be  accepted  by  the  House.  Don’t
 subscribe  to  this.

 MR.  SPEAKER:  I  won't  subscribe
 to  this  view.  But,  when  the  papers
 come,  they  can  also  be  opposed.  A-
 you  know,  we  have  many  precedents
 on  the  delay  or  some  technical  miut-
 ters  and  I  give  the  chance  to  all  of
 you  to  speak  on  it,

 So  far  as  my  authority  to  prevent
 ta  laying  on  the  Table  is  concerned,
 my  observation  is  this.  If  you  raise
 Questions  of  delay,  ]  can  ask  the
 Minister  as  to  whether  it  is  proper  o7
 not.  But,  when  you  say  that  I  shoula
 sit  im  judgment  on  the  constitutiona:
 law  that  is  involved  I  must  say  I
 cannot  do  this  J  must  say  that  |
 have  thoroughly  studied  it.

 SHRI  INDRAJIT  GUPTA:  Then
 what  about  the  adjournment  motion?

 st  झील  बिहारी  वाजपेयी  :  अध्यक्ष

 बड़ौदा,  हम  ने  कम  दानों  प्रस  पव  दिये  हैं  1

 भ्रष् यक्ष  महोदय  मैं  भ्रम।  बत  वाले  लगा

 हूं  कि  किन  आये  है  और  किस  को  तरफ़
 से  भौंहें।

 SHRI  BHOGENDRA  JHA  (Jal-
 nagar):  Sir,  I  rise  on  a  point  of
 erder.  Now  that  you  have  allowed
 the  Order  to  be  laid  on  the  Table,
 my  submission  to  you  is  that  you
 «ahould  direct  the  Government  to  cir-
 culate  the  order.

 MR.  SPEAKER:  That  will  be  done
 automatically,

 SHRI  BHOGENDRA  JHA:  Then
 we  shalj  take  action  on  that.

 MR,  SPEAKER:  As  I  said  imme-
 diately  it  would  be  circulated.

 One  zero  hour  has  gone;  and  an-
 ether  has  started.

 SHRI  DINEN  BHATTACHARYYA
 (Serampur):  Let  us  know  what  the

 Order  is,  I  say  that  so  far  as  smug-

 KARTIKA  27,  896  (SAKA)  Re.  MISA  Ordi-
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 glers  are  eoncerned,  we  are  against
 that.  Why  don’t  you  catch  them
 under  the  provisions  of  law?  Why
 are  you  bringing  in  this  Order?

 MR.  SPEAKER:  You  better  address
 this  to  Government.

 SHRI  DINEN  BHATTACHARYYA:
 The  total  number  of  detenug  .  bb
 16,800  or  50  (Unterruptions),

 SHRI  INDRAJIT  GUPTA:  Are
 you  allowing  —  the  Adjournment
 Motion?

 MR.  SPEAKER:  I  am  trying  te
 follow  his  point  of  order,

 SHRI  DINEN  BHATTACHIARYYA.
 rose.

 MR.  SPEAKER:  I  am  not  calling
 you,
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 Order  please  Kindly  sit  down.
 SHRI  DINEN  BHATTACHARYYA:

 Why  should  I  sit  down?  Give  me
 one  minute,  You  were  the  Speaker
 when  MISA  was  passed  here,  Af
 that  time,  the  Government  gave  the
 assurance  that  it  would  not  be  used
 ngainst  poltieal  nersons.  व  have
 the  figures  here.  From  these  you
 will  know  how  it  has  been  used
 against  political  persons.  They  are
 now  saying  that  thev  will  not  allow
 smugglers  fo  go  to  court,  They  will
 not  allow  anybody  to  go  to  court.

 भो  अटल  बिहारी  वाजपेयी  यह  जो
 आदेश  रख  गया  है,  यह  खत  पेजों  में
 रखा!  गया  है  या  दह  का  हिन्दी  अनुवाद  भा  है  ?

 झव्यक्ष  महोदय  :  यह  तो  ब्प्रेजों  में
 |

 श्री  प्रबल  बिहारी  वाजपेयी  :  श्राप  ज़रा
 रत  से  93  ले  जियें-यह  मामला  गम् मार

 है सपंद  में  पेश  बनी  बाले  कानून  केवल
 य्रकेजों  में  हो  नहीं  ब्र  जा  साते,  ह  को

 बन्दों  भें  भा  देगा  पड़ता  है  a

 +

 SHRI  K.  BRAHAMANANDA
 REDDY:  There  is  a  Hindi  version  alse.
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 अध्यक्ष  महोदय  :  पहनी  रखा  हस्
 हैँ  लेब।  सुच  ह  नाम।

 I  have  received  several
 notices  about  the  Presidential  Order
 of  the  i6th  concernings  suspension  of
 the  right  to  move  the  courts  for  en-
 Ore  uaial  CeLtats  LuiduarMcnval
 rights.  I  have  adjournment  motions
 on  the  subjects  from  Prof.  Madhu
 Dandavate,  Shri  Indrajit  Gupta,  Dr.
 Ranan  Sen,  Shri  C.  K,  Chandrappit.,
 Shri  Bhagandra  Jha,  Shrj  H.  N.  Muk-
 erjee,  Shri  Jharkhanda  Rai,  Shri
 Madiu  lLimayee,  Shri  Viswanathan.
 Shri  Samar  Guha,  Shri  Shamim,  Shri
 Sezhiyan  and  Shri  Jyotirmoy  Bosu.

 Ua

 SHRI  INDRAJIT  GUPTA:  Are  they
 all  igenucai?

 MR.  SPEAKER:  Almost.

 SHRI  INDRAJIT  GUPTA:  No,  my
 notice  is  not.  De  not  give  the  im-
 pression  that  they  are  all  identical,
 ‘Vhey  are  not.

 PROF,  MADHU  DANDAVATE:
 Some  say  there  is  delay  in  issuing  the
 Order.

 SHRI  INDRAJIT  GUPTA:  Some
 people  are  worried  about  delay  in
 letting  smugglers  out  of  jail.

 SHRI  JYOTIRMOY  BOSU:  rose—

 MR.  SPEAKER:  I  am  not
 you.  Puiease  sit  down.

 calling

 Several  members  have  given  notice
 of  motions  of  disapproval  of  the
 Presidential  Order,  in  these,  the
 names  of  some  members  occur  again,
 not  all,  but  about  seven  of  them.
 nen  ५०९५७  ae  OL  a  S.  ५०६
 duration  discussion  under  Rule  _  193,
 Here  the  names  of  four  occur  but
 they  are  not  common  in  the  first  list
 except  one.

 ण्  ae

 I  have  not  been  able  to  make  up
 my  mind  us  to  which  one  should  be
 taken  up  first.  But  adjournment  mo-
 tion  comes  first,  Now  I  wonder  if  there
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 would  be  any  adjournment  motion  on
 the  Presidential  Order.
 have  objection  to  discussion  in  any
 other  form  but  not  through  on  ad-=.
 journment  motion  on  the  Order.  I
 have  tried  to  see  the  precedents.

 PROF,  MADHU  DANDAVATE:,
 You  have  misunderstood  the  working
 that  I  have  given:  failure  of  the  Gov~
 eramMent  to  prucect  tumusuicutal
 rights  guaranteed  to  the  citizens  by

 the  Constitution  as  evidenced  by  the
 promulgation  of  the  Order.  This
 applies  to  all  citizens,  Tomorrow  if
 I  am  arrested  aS  a  smuggler,  I  must
 have  the  right  to  go  to  the  court.

 tile

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 जे  ,  हम  आप  क,  मदद  करना  चाहते  हैं  किसा

 करले  पर  पहुंचने  के  लिये  ॥

 43  hrs.

 SHRI
 No.  i.

 JYCTIRMOY  BOSU:
 I  will  assist  you.

 MR.  SPEAKER:  You  better  say
 what  submission  you  want  to  make.
 and  not  say  “assist  you.”  Well,  shall
 I  ge  from  this  side  first  or  from  the

 Item

 other  side?—I  wiil  go  according  to
 this  list.  Mr,  Dandavate.  Be  brief.

 PROF.  MADHU  DANDAVATE:  I
 will  be  very  brief.  In  my  Adjourn-
 ment  Mowsa,  |  wave  spelincduy  riuced
 the  issue  of  the  failure  of  the  Govern-
 ment  to  prevece  ime  lunamental
 rights  guaranteed  under  the  Constitu-
 tion.  (lnterrupnons)  |  am  just  men-
 tioning  in  my  Adjournment  Motion
 that  it  is  a  failure  of  the  Government
 to  protect  the  fundamental  rights  of
 the  citizens  guaranteed  by  the  Con-
 stitution,  under  articles  14,  2l  and  32,
 In  support  of  mv  aston?  «.e@  ३  wun,
 regarding  the  admissibility,  I  want  to
 draw  the  attention  of  the  House  that
 when  there  was  a  discussion  in  this
 House  on  the  24th  Constitution
 (Amendment)  Bill,  we  were  assurad

 On  the  floor  of  the  House  that  though
 the  supremacy  of  Parliament  is
 sought  to  be  established  through  that

 I  will  not.

 +
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 Bill,  the  articles  concerning  the
 Constitutional  remedies  will  not  be
 4ouched  at  all,  and  that  in  this  country,

 every  citizen  will  have  the  fullest
 freedom  to  go  to  the  Supreme  Court
 that  constitutional  remedy  will  always
 be  there.  No  less  a  person  than  the
 late.  Shri  Kumaramangalam,  while
 defending  the  Constitution  (24th
 Amendment)  Bill,  had  specifically
 stated  that  “we  will  not  challenge  the
 constitutional  remedies  offered  by
 article  32.”

 -  Here,  it  is  argued.  that  this  parti-
 eular  order  relates  only  to  the  smug-
 glers,  But  I  want  to  bring  to  the
 notice  of  the  House  that  out  of  politi-
 cal  animus,  Government  may,  through

 ‘this  order,  bring  in  the  name  of  any
 Member  of  the  Opposition  and  allege
 that  he  is  involved  in  smuggling  and
 so  he  is  detained—(Interruntions)
 Please  listen  to  me;  please  listen  to
 the  voice  of  nationalism.  Our  con-
 tention  is  that  if,  out  of  political  ani-
 mosity,  any  Member  of  the  Opposition’

 is  alleged  as  a  smuggler  or  his  in-
 volvement  or  his  involvement  in
 smuggling  is  alleged,  deliberately  as
 a  vengeance,  and  if  he  wants  to  go  to
 a  court  of  law  to  establish  that  out  of
 political  animus  the  Government  .  is
 taking  action  against  him,  what  hap-
 pens?  That  right  is  13  prevented.
 Through  this  order,  the  freedom  is
 taken  away.  If  tomorrow,  my  hon,
 friend  Shri  Bhogendra  Jha  is  alleged

 ‘to  be  in  involvement  in  smuggling
 and  he  is  detained,  he  will  have  no
 freedom.  (Interruptions).  Iam  not  at
 all  pleading  for  smugglers.  But,  out
 of  political  animus,  if  political.  are

 copponents  are  sought  to  be  suppress-
 ed,  then  theve  is  no  freedom  left.

 ‘Therefore.  I  am  moving  this  adjourn-
 ment  Motion  and  request  that  its  ad-
 missibly  should  be  considered.  (In-
 trupton).

 MR.  SPEAKER:  Shri  ह्  Indrajit
 Gupta:

 SHRI  VASANT  SATHE  (Akola):
 He  is  only  raising  a  hypothetical
 jseue.  (Interruptions)  lowes)

 KARTIKA  27,  896  (SAKA)  Re.  MISA  Ordi-
 nance  and  Adj.  Ms

 MR.  SPEAKER:  Order,  please,  I
 have’  called  Shri  Indrajit  Gupta
 Nothing  will  go  on  record.  I  have
 not  called  any  of  you

 (Interruptions)
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 There  is  no  use  shouting.  It  does
 not  go  on  record.  I  have  called  Shri
 Indrajit  Gupta...  (Interruptions),

 I  had  called  Shri  [ndrajit  Gupta;
 he  is  already  on  this  legs.  What  he
 says  will  only  go  on  record,  What
 one  Member  says  here  or  what  the
 other  Members  say  from  there  in
 reply—they  are  not  going  on  record.

 SHRI  INDRAJIT  GUPTA:  The  ad-
 journment  motion  which  |  and  some
 other  Members  have  tabied  reads  as
 follows:

 “The  failure  of  the  Government
 to  take  effective  and  comprehensive

 “measures,  legisiative  and  otherwise,
 to  penalise  and  suppress  the  smug-
 glers  and  their  political  and  other
 patrons  and  the  inadequ  cy  for  this
 purpose  of  the  Fresidential  Order
 of  6th  November,  974  under  article
 359  of  the  Constitution  of  India,
 despite  its  welcome  intention  to  pre-
 vent  the  release  of  smugglers  in
 detention  by  the  Court.”

 The  other  night  we  were  summoned
 at  9  o’clock  by  the  Goverment:  and
 told  orally  what  they  proposed  to  do.
 All  the  Members  present  there  had
 asked  them  categorically  to  give  them
 the  text  of  the  order  so  that  it  could
 be  studied  and  they  could  give  their
 opinion.  At  that  time  the  Ministers
 present  said  that  they  were  sorry  that
 they  did  not  have  a  copy  of  the  order
 with  them  and  hence  they  could.  not
 show  it  to  us,  In  those  circumstances
 we  had  nothing  to  go  by  except  what
 we  were  orally  told,  It  is  a  fact  and
 everybody  knows  it  that  the  best  laws
 with  the  best.of\intentions  can  always
 be  misused  by'an  irresponsible  execu-
 tive  or  administration.  Therefore.  I
 concede  Mr.  Dandavate’s  point;  but  ह
 am  not  concerned  only  with  Memberz
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 (Shri  Indrajit  Gupta]

 of  this  House.  I  am  aware  of  the  fact
 that  if  one  stretches  it  that  far,  the
 workers  belonging  to  the  Port  and
 Dock  Workers’  union  who  are  work-
 ing  at  the  ports  through  which  some
 smuggling  takes  place~—if  there  is  a
 strike  or  agitation  by  those  workers
 in  some  ports,  some  police  commis-
 sioners  or  the  inspectors  of  police  or
 district  magistrate  can  very  well  round
 up  5  or  20  leaders  of  the  workers.
 They  would  not  have  a  chance  of  go-
 ing  to  the  court  to  say  that  are  not
 smugglers.

 There  is  another  fact  which  we  can-
 rot  got  round,  namely,  some  of  these
 smugglers  who  have  been  detained,
 among  whom  arte  some  top  smugglers,
 are  being  released  by  various  courts
 on  various  technica]  grounds.  I  do
 not  think  anybody  in  this  House
 would  plead  that  these  people  should
 be  let  out,  We  have,  therefore,  to  put
 forward  some  alternative,  Bra  we  feel
 that  this  thing  is  absolutely  inadmis-
 sible,  some  other  suggestions  should
 be  made  as  to  how  to  prevent  the
 courts  from  releasing  these  people.  I
 racked  my  brain  and  could  not  find
 any  way  at  the  moment.  We  are  all
 united  and  jhe  wordings  of  the  ad-
 journment  motions  agree  on  One  point,
 namely,  much  more  comprehensive
 legislative  and  other  measures  should
 be  enacted,  so  that  this  whole  smug-
 gling  operation  in  its  entire  gamut.
 including  those  political  leaders,  min-
 isters,  officials  etc.  who  have  patronis-
 ed  and  protected  these  smugglers,
 without  which  it  would  not  have  been
 possible  for  smuggling  to  assume
 the  dimensions  that  it  has  assumed—
 all  that  can  be  brought  within  the  net.
 But  ‘that  does  not  mean  that  on  that
 round,  because  there  is  no  such  mea-
 sure  at  present  which  I  deplore,
 therefore  these  people  should  be  al-
 lowed  to  he  released.  Where  will  we
 he  after  that.  If  people  like  Haji
 Mestan  or  Yusuf  Patel  or  Bakhia  are
 releaseq  by  going  to  court....

 AN  HON.  MEMBER:  Shri
 nand  Kamungo  also,

 Nitya-
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 SHRI  INDRAJIT  GUPTA:  I  waat.
 him  also  to  be  brought  within  this.

 SHRI  SHYAMNANDAN  MISHRA:
 People  released  by  the  Supreme  Court
 have  been  re-arrested  by  the  Govern-
 ment  under  the  ordinary  laws  of  the
 land  and  they  have  been  kept  under
 detention  for  3  to  5  years.  What  pre-
 vents  them  from  detaining  Haji  Mas-
 tan  under  those  laws?

 SHRI  INDRAJIT  GUPTA:  When-
 ever  Parliament  in  its  wisdom  has
 considered  it  necessary  to  put  certain
 restrictions  on  the  fundamental  rights,
 it  has  done  so  with  the  support  of  all
 these  friends.  We  have  done  it  in  the
 case  of  landlords,  holders  of  property,
 ex-rulers,  bank  owners,  coalmine
 owners  etc.  Does  article  Bll  (2)  (०)
 permit  Central  Government  §  em-
 ployees,  who  are  dismissed  from  ger-
 vice  arbitrarily  on  the  ground  that
 the  President  or  the  Governor  is  satis-
 fied  that  in  the  interest  of  the  security
 of  the  State  jt  is  not  expedient  to  hold.
 an  enqujry,  to  go  to  court?  No.  There-
 fore,  you  have  to  judge  each  case  hav-
 ing  regard  jo  its  concrete  implications.
 There  is  a  certain  category  of  people
 to  whom  the  Presidential  Order  ap-
 plies.  That  catagory,  in  the  opinion  of
 my  part,  does  not  deserve  to  have  any
 fundamental  right  to  carry  on  smug-
 fling.  But  we  have  got  a  basic  dif-
 ference  with  the  atttude  of  the
 Government  in  bringing  forward  this
 order.  It  has  omy  rne  limited  pur-
 pose  Of  preventing  the  smugglers  from
 being  re'eased  by  the  courts  of  law.
 We  want  to  move  this  adjorunment
 motion  because  we  consider  this  to  be
 a  completely  inadequate  measure,
 As  far  as  it  goes,  it  is  all  right.  What
 happens  after  that?  Here  it  is  stated
 that  this  order  will  be  in  force  for  six
 months  or  up  to  the  expiry  of  the
 emergency,  which  ever  is  earlier.  What
 happens  after  that  six  months?  These
 people  can  go  to  the  court  and  they
 would  be  released.  Or  the  implica-
 tion  woulg  be  that  after  every  six
 months  this  order  will  be  further
 extended  by  another  six  months  and
 So  on,  indefinitely
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 Our  contention  is  that  while  it  is
 necessary  to  see  that  these  people  are
 not  released,  and  to  that  extent  the
 effect  of  this  order  is  welcome.  I
 think  this  is  totally  inadequate  and  if
 it  is  left  at  that,  there  is  ground  for
 the  country  to  suspect  that  they  do  not
 want  the  smugglers  to  be  put  up  for
 trial,  which  we  demand,  so  that  every-
 thing  can  be  brought  out,  all  evidence

 can  be  brought  up,  their  links  ex-
 posed,  they  be  made  to  answer  ques-
 tions,  witnesses  on  their  behalf  be
 eross-examined,  if  they  tel]  les  they
 be  prosecuted  for  peryury  and  the
 whole  ramifications  be  brought  out
 Because,  it  is  obvious  without  high
 level  protection  and  patronage  these
 smugglers  could  never  have  done  what
 they  have  been  able  to  do,  namely,
 running  a  parallel  economy

 It  2s  not  a  moral  question  §  alone.
 Our  entire  foreign  reserves  have  been
 depleted  absolutely,  That  need  not
 have  happened  if  these  over  Rs.  500
 crores  per  year,  which  these  people
 hac  been  allowed  to  smuggie  into  the
 country,  which  amount  of  foreign  ex-
 change  our  country  hus  lot,  had  been
 stopped.  But  this  Government  does
 no,  bother  about  these  things  at  all.
 Therefore,  we  demand  that  this  mea-
 sure  must  be  supplemented  with  a
 clear-cut  assurance  from  the  Govern-
 mnt  that  durin:  this  current  ses  10n
 of  Parliament,  which  is  due  to  end  on
 the  20th  of  December,  they  will  come
 forward  with  more  comprehensive
 legislative  measures,  and  other  mea-
 sure,  also,  for  eximple,  for  the  acqui-
 tution  ot  confiscated  property  of  these
 smugglers.  Please  do  not  reply  saying
 that  it  is  all  benami  property;  some  of
 tL  is  benuni  p.ope  ty;  but  there  is  a
 lot  of  property  which  is  in  their  own
 names,  which  can  be  seized  and  con-
 fiscated,  Why  is  it  being  left  out?

 Therefore,  3  say  this  i8  a  very  urgent
 matter.  After  all,  when  we  move  a
 motion  for  adjournment,  it  is,  as  stated
 definite  matter  of  urgent  importance
 This  is  a  definite  matter  of  urgent  im-
 portance  when  the  whole  country  is
 exercised  over  this  question  of  smug-
 Sling.  I{  is  sought  to  be  stopped  by  8
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 certain  order.  What  are  the  implica-
 tlons  of  that  order,  what  are  its  Lmi-
 tations,  what  is  its  meaning,  what  7
 going  to  happen  after  this,  we  want
 to  discuss  all  that.  and  that  is  why
 we  have  moved  this  adjournment  mo-
 tion  here
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 As  far  as  the  hmited  purpose  of
 that  order  is  concerned.  namely,  te
 keep  these  two  categories  of  people  in
 jal)  at  least  for  six  months,  I  think
 that  As  a  good  move,  some  thing  which
 I  welcome  But  if  it  is  left  at  that.
 then  it  will  make  the  government
 even  more  suspect  in  the  eyes  of  the
 people  Therefore,  I  want  a  thorough
 discussion  of  this  and,  80,  I  request
 you  to  admit  my  adjournment  motion

 श्री  मधु  लिया  :  इस  आदेश  के  बारे  में
 सब  से  _नियाज़ी  सवाल  मैं  उठाना  चाहता  हूं  ।
 जिस  झापतताजीन  स्थिति  के  तहत  यह  आदेश
 जानो  किया  गया  है  उसके  यारे  भ॑  मेरे  मित्र  श्री
 इंद्रजीत  गुप्त  ने  कुछ  भी  नहीं  चाहे  लेकिन
 इसके  पहल  वह  हम  से  5५  बन  में  सामा  रहे
 है  कि  ऑापू्तरारवन  यति  जो  तीन  दिसम्बर
 को  घो  षत  की  रई  था  मार  पॉटर  ता  के
 साथ  ज।  लड  ई  हुए  थी  उगला  देश  के  राहते
 उनके  सिल्ली  ले  ये  गोवा  गय,  के
 बार  पकिस्तान  के  साथ  |  मेला  फरार  तथा
 अन्य  करार  दो  गए  मैं चा,्त।  ह  आप
 ईमानदारी  स इस प्रान  का  दीगर  दे  कि

 झ्रापूतकाल,न  स्थिति  को  बनाए  रय  का
 क्या  ओरियन  है  ?

 क्या  शारिक  साइड.  और  नाविक
 बठिताइयों  को  लेकर  352  धारा  का  द-्तेमाल
 विया  जा  सफाई  है  ?  गा  श्री  इकजोत

 गुप्त  ने  कहा  दे  कि  इत  लोहा  के  साथ  इ  ल
 करने  का  और  क्या  तरीका  हूं  ?  में  कहता

 ह्  कि  कपटी  करार  कोटा  बरमे

 कीजिए,  इन  लोग  ककी  प्रा  दी  जब्त  कीजिए  ।
 लेकिन  इन  की  प्रापर्टी  को  आप  हाय  नही
 लगाते  ।  .  (व्यवधान )  जेल  में
 रखने  को  क्या  जरूरत  है  ?  कप  प्रापर्टी
 छंद  लेगे  तो  ये  करेगे  बया ?  ओसलो  जो
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 पं  मधु  लमिंधे |  लीडर  है  वह  कुकी  मस्तान  को  एग्जोस्ट
 इन  का  मनो  पावर  है  उस  के  बारे  में  ज्ञान

 कुछ  नही  करना  चाहते  हैं।  झंडा  कुछ
 लावा  ने  ब्यान  में  कुंड  बातें  कही  1
 लेकिन  इस  समर  को  पत्र  है  कि  966  से
 लगातार  चाहे  बढ  बेहाल  बाहर  का  स्क्रीनिंग

 al  चाहे  रिक्त।  किनारे  क  स्पेलिंग  हो,
 त  को  गात॑वाविता  के  बे।र  में  मं  बोलता

 रह हू।  सपने ब 1 यहूँ  हे,  जैत।  कि  मैंने
 पन  सुडगजेमट  मशर  मे  कहा  है.

 “The  total  failune  of  the  Govern-
 ment  to  ensure  effcctive  trial  and
 conviction  of  smugg.ers  and  otner
 economic  offenders  in  an  open  court
 for  fear  of  exposure  of  the  link  of
 bureaucrats  and  politicians  with
 these  smuyelers  and  other  economic
 oitenders  ang  the  Governrrent’s  wil-
 ful  enctoachment  on  the  civil  liber
 lies  as  evidenced  by  the  latest  Pre-
 sidential  Notification  under  359
 which  ig  bound  to  be  misused  and
 which  is  something  unheard  ot  in
 the  history  of  Independent  India”

 तो  सब  से  पहले  झ्रावनकानान  स्थिति  को
 जारी  रखना  यह  अवरत  बं,  मेलफाइडो
 फेबर है  और  दु पीके  चलते  हुए  यह  तारेश  |
 तस्करी की  गा  Cac  मके  धर  म  में  यह  कहना

 चाहता  ह  कि  केशव  कलाम  और  पुलिस  के

 अध जारी  ही  नदी  बढ़े  कहे  राजग  यान
 बगैर,  मंत्री  और  विधायक  भी  इ+  के  साथ

 जुड़े  ह7  ह।  बावर  नित्यानंद  कावूनेबा
 के  ऊपर  पर जरा  का  अभियान  नग

 (व्य बचन)  साम्य  वाहन  बहुत
 ढोक  गहे है  ढका  ग्रे  का  नमो  ने

 पर जरी  को  या  नहीं  o  रजनी  का

 केस  जिस  मे  Ta7s  BR  जजमंट  हुआ
 कमी  त  दप्  नहीं  फाइन  विया  गया  ?

 धाप  क॑  नया  प्र  इसलिए  हम  शक  करते

 हे,  अगर  श्राप  +  ग्राम  वाननगो  के  खिलाफ

 केम  किय।  होता  तो  में  भाव  लेता  ।  कते

 ऐस।  ह 1: ह  नहों  है  7  कई  एम  एल  एज,  कई

 विग  वा  सबल  है,  भानु  कर  यायिक

 आपका  काम्य  ग्यानश्तिषल  कारपोरेशन  से

 के नदी  में  टेलीफोन  दिलाने  का  प्रयास
 करता  या,  एस  के  पाटिल  ने  भो  किया  था।  मैं
 विधायकों  का  भी  नाम  ले  सकता  हूं  ।  सुकर
 नारायन  बखिया  का  साहू  कौन  है  ?  हरि  भाई
 पाथे  कॉग्रेस  पार्टी  का  दास  के  एम  एल  ए
 है  जिस  के  प्रचार  मे  इदारा  जा  गईं  थी।  प्राय

 मुत  सीना  रहे  हैं?  मंत्र  शुमार  को  पहुं
 अभियोग  लगाया  फि  मानती  के  इतवस्ट्जे
 की  जो  लिस्ट  है  उन  में  जना  भाई  जड़े  और

 सुदर्शन  ट्रेडिंग  कम्प तता  के  वेनायुधन  दो
 रम गन रो  ने  क्रमश:  पद  हजार  पार  नीस

 हजार  शेयर  लिए  है।  दवा  कप  जंकशन
 दत  हे,  गिरफ्तार  नहीं  करते  ।  सरकार  को
 ताकत  में  मनोहर।  का  शुद्धिकरण  करना

 चाहिये  दीर  इत  सब  लागो  के  खिलाफ
 कार्रवाई  बरनी  न्बहिये  ।

 ‘

 बयान  का  धारा  32  में  एक  साध।  रण
 नागरिक  को  सोचे  संजांच्त  न्याय  में
 जाने  का  Arey  है  t  व्या  दुनिया  के  पियो
 साबंघान में यह में  यह  म्धध  हर  है  इगोर के  राज्य
 का  मत  में,  अमरीका  आर  फ्री।  क।  राज्य
 ऋ(ििय।  मेध्य  आग  राइट  हयूमन  राइट्स
 को  चर्चा  को  गई  है  लेकिन  हम  * सावधान  को

 यह  गरिमा  है  ओर  मै  ड।  सजे  कर  का  इसके
 लिए  धन्यवाद  पता  हु  कि  Sard  [मामूली
 नागरिक  के  भा  स  थे  सवाब  न्यायालय  मं
 ज।  कर  झपते  सफाई  देते  का  मौका  दिया

 (इटपप्शज  )  आप  श।श  भूषण  जा
 डिप्ेटर।शप  के  बाते  करते  है।  इस  संद
 में  रहने  का  मापकों  तिक  ग्रधिकार  ही
 नहीं  है  ।  आप  लोजपा  के  विरोधी  है।
 यह  मापक।  अपनो  एडमिशन  है

 श्री  ज्योतिमंय  बसु  चेन  री  का

 इजेक्शन  करप्ट  प्रेडिटसि  को  बंद  से  सट

 एसिड  हुआ  श्र  उसको  गवर्नर  बना  दिया।

 शी  मु  लीमन  राम  लाल  नारंग

 हेलोफीन  एडबबाइजरा।  कमेटी  या  मेजर

 बनता  है।  क्या  बित।  मंत्रों  जो  की  सिफारिश
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 के  बनता  है  ?  फिरन  सैर  बोई  को  मेम्बर
 बन  जाता  है  यह  ह 16  श्र,  ईं।  गुजराल  को

 अनुमति  के  जिया  जब  सका  है  ?  उनकी
 शादी  में  छः  छ:  चल  मिनिस्टर  ओर  कई

 केन्द्रीय  मंत्रो  गए  थे  प्रो  हम  लोगों  को  श्राप

 कहते  हैं  7  शाप  करिए  इस  लागों  कैसिनो
 कार्यवाई  में  झ।पक।  साथ  देने  के  लिए
 तयार  हूं  ।
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 सब  से  पहले  श्राप  सत्यवान  में  सबोध
 करके  उ  का  प्रापर्टीज  का  एफ  एक  ा  जीव
 करें  1  डचों  पावर  जड़े  |  यह  सब  नोट  फ-
 क्या  कर  रहे  है  मैच  सुन।  है  का्रेम  के  कुछ  नेत
 दिएगो  में  पकड़े  गए  स्मगलरों  से  मित  कर

 नेगो।शुट  करने  के  लिए  गए  थे  tv  हो  सकता  है
 बड़े  क्षेत्र।  से  बिता  पूछे  गर  है  7  लेकन  इस
 तरह  कोनें  दावों  तो  आप  उनका  छ  महने
 रखा  उन  स  रुपया  लेकर  चुनाव  लडें  और
 बाद  में  छंगा,  क्या  यहा  आप  करन।  चाहते

 है  ?

 इसलिए  इत  एड जले मेंट  मोशन  क।
 इजाजत  द्  जाए1

 SHRI  G.  VISWANATHAN  (Wandi-
 wash).  When  the  Presidential  Order
 was  proclaimed  suspending  articles  34,
 2]  and  22,  we  opposed  it  on  two
 grounds,  When  we  opposed  the  Pre-
 sidential  Order,  some  of  the  friends
 from  Congress  Benches  asked  us
 whether  it  would  not  help  the  smug-
 glers  to  go  out  of  the  jal  I  would
 say  that  we  will  certainly  be  with  the
 Government,  we  will  give  them  whole-
 hearted  supporte  if  the  Government
 bring  forward,  in  this  Session  itself,  ७
 legislation  to  check  smuggling,  foreign
 exchange  racket  and  other  economic
 offences.  Are  they  prepared  to  come
 forward  with  a  legislation  in  this
 Session  itself?

 Secondly,  they  say,  ‘why  don’t  you
 trust  us?  We  will  use  it  only  against
 smugglers  and  foreign  exchange  rack-
 etgers”.  But  how  are  we  to  trust  you”
 का  this  very  House  when  Shri  K,  C
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 Pant  wap  piloting  the  MISA  Bill,  he
 ave  us  a  solemn  assurance  that  the
 MISA  would  be  used  only  against
 anp-national  elements  and  that  it
 would  never  be  used  against  political
 workers,  But  what  is  happening  now?
 There  are  more  than  8,000  political
 Workers  detained  under  MISA  in
 West  Bengal,  Even  Shri  Atal  Behari
 Vaypayee  was  arrested  the  other  day
 under  MISA  Are  you  not  Violating

 your  assurance?  When  you  behave
 in  this  fashion,  how  are  we  to  trust
 you,  how  are  we  to  believe  you?
 When  you  suspend  the  Fundamental
 Rights,  we  have  every  doubt  that  you
 May  use  it  against  your  political  op-
 ponents.  not  only  against  the  Opposi-
 tion  but  also  against  your  own  mem-
 hers,  against  the  members  of  the
 Congress  Party,  if  they  are  not  linked
 hy  the  High  Command.  That  is  why
 we  are  opposed  to  it  You  bring  for-
 ward  any  measure,  any  legislation,  to
 check  smuggling,  to  detain  the  smug-
 glers,  to  chargesheet  them  and  give
 them  whatever  punishment  you  want
 under  the  law  of  the  Constitution,  we
 will  support  you,  but  not  under  MISA
 which  you  go  on  extending.  You  have
 issued  the  Presidential  Order  under
 Emergency,  Where  is  the  need  fo:
 continuing  the  Emergency?  We  are
 already  asking  for  the  Emergency  to
 be  lifted  and  the  Home  Minister  has
 given  an  assurance  that  he  is  exa-
 mining  whether  the  Emergency  should
 he  lifted.  If  the  Emergency  is  lfted,
 under  what  Act  will  you  detain  them?
 Hence  there  is  need  for  a  special
 legislation  to  be  enacted  to  check
 smugeéling  and  other  economic  offence,
 %  cannot  be  done  under  MISA  or
 other  Presidential  Orders,

 There  is  another  difficulty  also
 Under  article  359,  suspension  of  the
 Fundamental  Rights  can  be  done  by
 the  President  in  respect  of  the  entire
 country  or  he  can  restrict  if  fo  a
 particular  territory  of  India.  But  the
 President  cannot  suspend  the  Funda-
 mental  Rights  of  a  particular  class  of
 citizens.  This  is  a  legal  difficulty  IT
 do  not  know  how  the  Law  Ministry  is
 going  to  explain  away  this  difficulty,

 q
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 [Shri  G.  Viswanathan].
 Article  359(2)  says:

 “An  order  made  as  aforesaid  may
 extend  to  the  whole  or  any  part  of
 the  territory  of  India.”

 But  this  can  be  done  only  for  a  part
 of  the  territory  or  the  entire  country.
 On  the  other  hand,  it  cannot  be  res-
 tricted  to  a  particular  class  of  citizens.

 Art  359(l)  says:
 “Where  a  Proclamation  oi  Emer-

 gency  is  m  operation,  the  President
 may  by  order  declare  that  the  right  to
 move  any  court  for  the  enforcement
 of  such  of  that  rights  conferred  by
 Part  I.  aad

 It  apphes  to  the  entire  citizens  of  the
 country.  It  cannot  be  restricted  to  a
 particular  class  of  persons.  That  is
 why  it  may  be  challenged,  I  want  the
 Law  Minister  to  explain  this.

 SHRI  SAMAR  GUHA  _  (Contai):
 The  Government  media  of  mass  com-
 munication  is  trying  to  create  an  am-
 pression  in  the  people  that  the  Oppo-
 sition  Parties  are  opposed  to  either
 penalise  or  punish  the  smugglers.  But
 what  has  happened  today?  The  jails
 have  been  converted  as  good  rest-
 houses  for  the  smugglers  who  are  be-
 ing  luxuriously  treated  as  royal  guests
 of  the  government.  We  are  opposed
 to  this  treatment  given  out  to  these
 smugglers  as  royal  guests  of  the  gov-
 ernment.

 I  want  to  draw  your  attention  to  the
 fact  that  this  government  is  terribly
 afraid  of  punishing  of  penalising  these
 crininals  according  to  the  ordinary
 laws  of  the  land  If  there  is  any  short-
 fat!  or  lacuna  in  these  ordinary
 Jaws,  they  can  be  amended  as  it  has
 been  done  many  times  before  in  the

 case  of  Bank  Nationalisation  (Amend-
 ment)  Bill,  the  Constitution  (Amend-
 ment)  Bill  and  recently,  in  the  case

 of  Constitution  (Amendment)  Bill  in
 regard  to  Sikkim  which  were  all

 brought  before  this  House  with  a  no-

 tice  of  only  a  day  or  two  and  most  of

 them  were  passed  unanimously.  So,
 if  there  are  any  short-comings  in  the

 ordinary  laws,  they  can  be  amended  in

 and  Adj.  Ms.

 a  day  or  two  and  we  are  all  agreeable
 to  it  but  these  crimimals  should  be
 brought  and  tried  before  the  court  ace
 cording  to  the  ordinary  law  that  is
 Prevalent  in  the  country.

 But  the  point  is  that  the  Govern-
 ment  is  afraid  to  prosecute  them  and
 bring  these  cases  before  the  open
 court  because  if  they  are  brought  be-
 fore  the  open  court,  during  cross-exa-
 mination,  things  will  come  out  and
 these  smugglers  will  make  an  expo
 sure  of  the  connections  of  the  Central
 Ministers,  State  Ministers  and  many
 MPs,  many  Members  of  the  Assembly
 and  many  high  persons  in  the  Cong-
 ress  Party.  That  is  why  they  do  not
 want  to  prosecute  them  and  bring  thems
 in  the  open  court.  This  is  an  attempt
 to  subvert  the  whole  constitution
 itself.  The  Fundamental  Rights  are
 the  major  plank,  I  would  say,  they
 are  the  fundamental]  plank  of  the
 democratic  principle  of  the  constitu-
 tion.  This  is  an  attempt  to  subvert  the
 whole  democracy,

 I  would  further  say  that  this  order
 is  also  unconstitutional.  For  what
 purpose  a  proclamation  of  emergency
 can  be  made?  Art.  352  visualises  three
 cases:  (l)  threat  to  the  security  of
 India  or  any  part  of  the  territory,  (2)
 external  aggression  and  (3)  internal
 disturbance.  This  Article  is  followed
 by  Art  359  wherein  power  has  teen
 given  to  the  President  to  make  an
 order  suspending  the  enforcement  of
 tights  conferred  by  Part  III.  So,  this
 can  be  done  only,  where  there  is  an
 external  threat  to  the  country  and
 in  no  other  case  can  there  be
 a  suspension  of  the  fundamental
 rights.  I  want  to  draw  your
 attention  that  this  kind  of  smugglers’
 offence  is  a  type  of  an  economic
 offence.  Article  360  of  the  Constitu-
 tion  implies  the  economic  offences.
 Emergency  js  not  according  to  Article
 360  of  the  Constitution.  Article  360
 visualises  economic  offences.  That  is
 to  say,  this  is  only  in  case  of  economic
 offences.  This  powe.  is  not  given  to
 the  President.  I  say  this  because  Art.
 359  precedes  Article  360.  This  means,
 Art.  359  is  related  only  to  the  procia-
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 mation,  if  it  is  made  according  to  Arti-
 @e  352,  which  relates  only  to  the  case
 of  external  aggression.  But  Article
 360  is  preceded  by  Art.  359.  Article
 360  implies  economic  offences.  This

 fs  in  case  of  threat  to  economic  stabi-
 lity,  cred:t  failure,  etc.  That  is  to  say,
 Article  360  of  the  Constitution  visua-
 lises  a  situation  where  a  proclamation
 can  be  made  if  the  economic  situation
 of  the  country  is  threatened,  financial
 stability  is  threatened  and  credit  fci-
 My  is  threatened  and  830  on.  That
 means,  due  to  some  kind  of  economic
 effence.  Article  359  is  not  preceded  by
 Article  360;  Article  359  preceds  Arti-
 sle  360.  Therefore  what  I  say  is  that
 wus  step  is  unconstitutional.  The  Pre-
 udent  has  no  such  right.  This  provi-
 tion  has  been  wrongly  interpreted.
 He  has  been  wrongly  advised.  He  has
 ao  right  to  suspend  the  fundamental
 orinciples.  This  proclamation  is  made
 300  according  to  Art.  360  but  accord-
 ng  to  Art.  352.
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 This  is  ultra  vires  of  the  Constitu-
 ‘tion.  They  have  no  right  to  advise
 President  to  issue  these  orders.  If
 here  was  proclamation  according  to
 Art.  360,  visualising  to  take  measures
 gainst  the  economic  offences,  even  in
 hat  case,  what  I  say  is,  this  Constitu-
 ion  has  not  given  even  right  to  the
 *resident  to  susvend  fundamental
 principles,  fundamental  rights.  This
 S  a  very  important  point  that  I  am
 naking,  Sir.  They  have  advised  the
 President  to  do  something  which  is
 against  the  Constiuion.  Tha  provi-
 sion  is  made  for  completely  different
 Purpose.  That  purpose  is,  the  coun-
 try’s  sovercignty  being  theatened.
 In  that  case,  for  that  purpose,  the
 fundamental  principles  can  be  suspen-
 ded  for  no  other  purpose  and  no  other
 Case,  not  even  for  economic  offences.
 Therefore  what  I  say  is,  this  order  is
 ultra  vires  of  the  Constitution.  They
 only  want  to  continue  the  emergency
 which  was  opposed  by  all  of  us.  The
 Home  Minister  himeelf  said  in  the
 meeting  of  the  Consultative  Commit-
 tee  on  the  4th  that  Government  is
 seriously  considering  the  question  of
 lifting  national  emergency.  Now  in  an
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 indirect  way  they  are  trying  to  conti-
 nue  the  emergency  for  the  next  6
 months.  Under  the  guise  and  under
 the  umbrella  of  national  emergency
 they  are  curbing  the  fundamental
 rights,  and  for  that  matter,  the  fun-
 damental  principles  of  Indian  demo-
 cracy  and  Indian  Constitution.  This
 is  my  respectful  submission.  Thank
 you.

 SHRI  S.  M.  BANERJEE  (Kanpur)
 Kindly  see  that  some  of  the  submis-
 sions  do  not  go  to  the  Press  that  will
 encourage  the  smugglers.  You  should
 screen  it  before  sending  it  to  the
 Press,

 श्री  एस०  Yo  शमीम  (श्रीनगर  )  :  जनाब

 स्पीकर  साहब  मे  दो  बुनियादी  बातों  की  तरफ

 आप  की  तवज्जह  दिलाना  चाहता  हु  |  एक
 बात  तो  यह  कि  यह  कोई  ऐसी  बात  नही  है
 कि  फौरन  ही  हुकमरान  जमायत  के  मैम बर रान

 के  नोटिस  में  आई  हो  कक  कल,  परसों  या  8

 दिन  पहले  से  स्टर्लिग  शूर  हो  गया  है  इस

 लिए  इन  की  परेशानी  और  घबराहट  को

 जाइज़  समझा  जाए।

 जनाब  स्पीकर  साहब  यह  धरा  /चले  27

 साल  से  चल  रहा  है  |  भ्रमर  इस  4  खिलाफ  कभी

 आवाज  ग  है  तो  वहा  रु  नही  पति  बल्कि

 वहां  ८  उड़ती है.  :  दूसरी  बात  यह  कि  मलिस

 केवड़े  मे  दो  पार्टीज  हूं  ।  एक  स्मलूगर  द्स्रो
 जो  स्मगलिंग  चलाऊ  क  ता  है।  वह  भी

 उतना  ही  दोशी  है  जितना  कि  स्मगल  करने

 बाला।  स्मगलरों  ८  खुद  बहा  है  कि  यह
 कारोबार  हम  एक  दिन  के  लिए  भी  जारी  नही
 रख  सकते  शरीर  हमे  ऋला  से  झा लास चकरी
 झफसरान  का  कोआपरेशन  शामिल  न  होती
 आप  ने  स्मगलरों  को  गिरफ्तार  विया।  सवाल

 यह  हैँ  कि  उन  के  दूसरे  ऐवाप्लिएज  जिन

 की  वजह  ४  कारोबार  तरबकी  कर  रहाथा  वह

 कहां  हू  ?  उनके  ऊपर  यह  कानन  क्यों  लागू

 नही  होता  |
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 [का  एस ०  To  शमीम]

 हमारे  इसाफ  की  बुनियाद  जो  जिन्सि+ल्सत
 साफ  जू  पांडे  १  है  वह  a>  sind  जिन  पर
 कायम  है।  झगर  एक  प्रादती  खु  बाज।र  में
 कत्ल  करता  हे  और  तप्त  देश  में  विरले  i00  साल
 में  सब  बडा  क्राइम  गाधी  जी  का  काल हु  प्रा,
 उन  के  के  न  का  हज  रा  आदमी_।  ने  देखा  पौर
 जित  ने  कल  किया  st  प्रा दवी  को  मुक़म्मल
 कानून  का  सहारा  नने  की  जाती  गई  ताकि
 कोर्ट  से  गुजरे  ऑर  ST  के  बाद  सज।  हो।
 बुरी  बात  अगर  कोई  शाप  खुद  अदालत  मे

 ज्ञाकरकततादेकिनेतेक  न  किया  है  सिर्फ
 सकी  शहब्त  ५२  ही  >प  को  सजा  नही  दी  जा
 सक  जब  तक  कि  कॉरायरंटरी  ऐवीडेस  ने

 हो  ।इम  वक्‍त  आप  ने  सम)  से  क॑ दिए यह  कानून
 बना प्रा।  कान  का  होड से  पर  लागू  करेगे,  १रमो
 बाप  कह  दे  कि  जा  बतन  के  दुश्मन  सरगर्मी
 करते  ने  उत  पर  यह  लागू  होगा  आर  फिर  धो
 घिर  धक्का  दायरा  शायद  सिरामिक  जो
 पर  भी  हो।  हम  शव  खतर  की  निशानदेही
 कर  रहे  है  ।  हम  जान  है  कि  स्मगल शा  को  यह
 MITT  ने  की  जाती  नही  मिनती  चाहिए  ।  हम
 मान  सकते  है  कि  यह  सरकार  नेक  है,  लेक्नि
 जेमतक्रेंडिक  प्रासस  मे  यह  मस पावन  है  वि  एक
 गलत  किस्म  को  सरकार  वर सर  उतार
 कराए।  हम  उसूल  की  बात  कर  रहे  है  ।

 कानून  के  बात  नहीं  कर  रहे  है  ।  बनी-
 यादी  बात  है  स्मगलरों  को  रेस्ट  करने  के

 बाद  प्राय  ने  स्मर्गालग  को  रोकने  क॑  लिए  झर

 क्या  किया  ।  कोर्स  न  क्या  फैसला  दिए  जिस

 के  लिए  स्थान  यह  भ्रामक  लाए  |  कोटनीस  न  कहा
 आप  ने  जितने  इ  जमात  स्मगल र्स  पर  लगए  इन

 का  ताल्लुक  ,  प्रोक्सिटकतेक्शन  नही  है।  इस
 का  मतलब  यह  है  कि  अगर  एक  स्मगलर  ने  0

 साल  पहले  कोइ  जूम  किया  aT  0  साल  तक

 बाप  कहा  रहे  ?  पहले  उस  में  शरीक  रहे  प्रो

 फ्रैसला  करते  है  कि  इस  को  गिरफ्तार  करेगे  ।

 भ्रमर  इसी  तरह  से  कोर्ट  के  हर  ऑआआडर  को  बाई-
 पास  करके,  कमी  प्रेसिडेंशियल  प्राकार,  से,
 कभी  पोल  ऐक्सपसेज  १२  भ्रार्डर  निकाल  कर,
 )  फिर  कोर्स  की  जरूरत  क्या  है  ?  बाप  को
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 शापने  कोट तें इस  पर  विश्वास  रहो  है।  जो  चीज
 ड्राप  को  परेशान  क  एसी  है  कि  स्मगलर छुट  ने
 जायें  तो  यहू  बता  क्या  जम  नटी  समम  सकता,
 क्या  वह  नहीं  सोचता  &  फिर  श्राप  अपने
 हाव  में  यह  अडयार  क्यो  लेने  है।  और  कौन
 जाच  करेगा  कि  कौन  स्मगलर  ?

 जय ठीक  है  फिरो  तो  स्मगलरों  के  बारे  मे  श्राप
 के  पान  शहादत  है।  स्पिन  6  महीने,  साल  भर
 या  द।  सान  बात  जब  नह  यहह  के  दिया  जाएगा
 बह  अदालत  मे  जाए  बौर  अगर  कोटे  ने  फिर
 पं  आला  दिया  कि  उत  की  गिरफ्ता  री,  नज  गन्दी
 नाजायज  थी  तब  क्या  बारे।  झा५?  बुनियादी
 बात  वह  है  कि  झा  ने  वर  गत  को  ऐए्उक्टे  बि-
 सिटी  दी  है  1  क्‍या  यह  हका का  नहा  है  कि  एफ
 चीफ  मिनिस्टर  आफ  ए  स्टेट  बं  खिलाफ
 बाकायदा  इनक्वायरी  व  मिशन,  बैठा,  उस  ने

 कहा  इसें  चार  बारक रड  Fo  ऐन्बेशिन  ए
 @  1कमीशन  की  रिपोर्ट  जिस  te  ख  का  आयी
 उत  तारीख  का  एवं  भद्धांत  क  अन्दर  आप  ने
 ्  को  काग्रेस  को  टिकट  दिया  ओर  ५/लिया-
 मेट  के  लिए  इपुशशन  लड़वाया।  यह  अ्रलग
 सवाल  हे  कि  उस  को  लाग।  न  हरा  दिया।  हम
 श्राप  क।  ले  ।  नियति  पर  तब  शुबहा  नहीं  करेगा
 जब  बाप  बहुत  मे  एम०  पी०  कौर  मिनिस्टर
 जिन  पर  इल्जाम  है  उत  का  भी  गिरफ्तार
 करेगे  ।  हिन्दु स्वात  के  सब  से  बडे  स्मगलर  हाजी
 मस्तान  से  मेरी  मलाबात  कित  हालात  में

 हुई ।  बह  काग्रेस  पार्टी  क  प्लेटफार्म  पर  बे

 हुए  के  मि दी जन्य  कमेटी  का  जलता  था,  चू  कि
 में  भी  नम्बर  था  इसलिए  a  भी  वहा  उन  जलसे
 में  मौजूद  था।  में  ने जब  तकरीर  की  तो  स्टेज
 पर  बै5  हुए  सब  लग  के  गले  मे  हार  डाले  गए  1

 पहले  मेरे  सकें  बाद  काग्रेस  के  प्रेजीडेट  के
 शरीर  तीसरा  हार  हाजी  मस्तान  के  गले  मे  डाला
 गया  ।  उस  ने  मुक्त  से  खुद  कहा  है  जो  अखबारो
 में  छपा  है  कि  मिनिस्टर्स  रास  मे  मुझे  से  पैसे

 लगे  है।  कौन  दावा  कर  [सकता  है  जिसकी

 पैसा  नही  क्या।  धाप  में  से  बहुत  से  लोग,
 जो  इस  क्त  चिल्ला  रहे  हैं,  कौन  जाता  है
 उस  का  पैसा  न  खाए  हों  ?
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 SHRI  SEZHIYAN:  Mr.  Speaker,
 the  adjournment  motion  given  by  me
 readg  as  follows:—~

 “Failure  of  the  Government  to  pu-
 nish  smugglers  and  eradicate  anti-
 social  activities  by  stringent  statu-
 tory  measures  which  resulted  in  the
 issue  of  the  Presidential  Order,
 dated  l6th  November,  974  in  de-
 priving  the  citizens  of  the  funda-
 mental  rights  to  approach  the
 courts  on  charges  against  them.”

 Therefore,  the  first  from  this  side  is
 that  action  should  be  taken  against  the
 smugglers.  Smuggling  and  economic
 eftences  shou:d  be  eradicated.  Smug-
 gliers  and  antisocial  elements  should  be
 punished  in  an  exemplary  way.  There
 can  be  no  two  opinions  on  this  score.
 But,  Sir,  it  is  not  as  if  the  Government
 lacks  the  statutory  powers;  it  is  not
 as  i;  the  Government  lacks  the  exe-
 eutive  apparatus;  it  is  only  the  Gov-
 ernment  lacks  the  executive  will  to
 implement  the  statutory  provisions.
 Therefore,  even  if  they  feel  that  the
 present  provisiong  are  not  enough,  in
 this  House,  we  on  this  side  are  ready
 to  support  any  stringent  legal  provi-
 sions  required  by  Government.  If
 they  want  more  statutory  provisions.
 we  are  ready  to  arm  the  Government
 with  more  statutory  provis.ons.  But,
 instead  of  coming  with  more  statutory
 provisions  and  instead  of  implementing
 the  provisions  that  we  already  have,
 now  they  are  trying  to  apply  Art.  359
 and  prevent  a  citizen  from  going  to
 the  court.  It  is  not  only  the  preven-
 tion  of  a  citizen  to  approach  the  court
 but  it  is  a  prevention  of  the  courts
 themselves  to  interpret  the  Constitu-
 tion  and  the  legal  measures  that  have
 been  taken  by  Government,

 ‘Therefore,  Sir,  while  we  oppose  the
 blanket  way  in  which  the  constitution-
 al  and  fundamental  richts  are  being
 wsured  or  are  being  suspended  by  this
 Government  and  while  there  can  be
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 no  two  opinion  that  smuggling  should
 be  dealt  with  sternly,  the  way  in
 which  the  Government  is  coming  has
 given  a  suspicion  that  it  will  go  the
 same  way  in  which  MISA,  D.LR.  and
 other  provisions  which  given  on  an
 emergency  basis  are  being  utilised
 when  there  is  no  emergency.

 The  other  side  may  say  that  while
 we  should  oppose  the  smugglers  from
 being  held,  why  should  we  support  the
 smugglers  from  getting  free?  Nobody
 on  this  side  want  any  smuggler  to  be
 left  free.  Take  action  in  the  most
 severe  way  possible.  But,  what  pre-
 vents  an  Executive  or  what  prevents
 an  Officer  {rom  clamping  down  the  in-
 nocent  under  the  blanket  powers
 given?  That  is  not  illusory;  it  is  not
 day  dreaming.  It  is  not  as  if  I  am
 saying  this  on  behalf  of  anyone.

 I  can  give  you  an  instance  that
 happened  in  Madras.  There  one  of
 the  customs  officers  came  to  me  and
 gave  a  report,  He  said  that  one  of
 the  informers  who  was  giving  regular
 information  to  the  Government  has
 been  caught  under  MISA.  What  hap-
 pened  was  this.  He  has  been  re-
 porting  cases  expecting  70  per
 cent  of  the  confiscated  smuggled
 goods  and  the  officers  to  whom
 he  reported,  inspector  or  other-
 wise,  got  about  2  per  cent  subject  to
 a  maximum.  But  after  some  time,  I
 do  not  knew  for  what  reason,  this
 informer  changed  his  loya:ty  and  star-
 ted  giving  information  to  a  second
 set  of  officers.  After  MISA  came,  the
 first  set  of  officers  nabbed  this  chap
 under  MISA  ang  put  him  in  prison.
 The  second  sct  of  officers  came  to  me.
 I  asked  them  how  this  could  be  ९१०
 plained  because  he  is  not  a  smuggler
 but  he  hag  been  helping  the  depart-
 ment  in  so  many  cases.  They  said
 that  this  could  never  go  to  court.  Pro-
 bably  the  court  would  let  him  out  and
 then  he  may  not  be  alive  when  he
 came  out.  Because  one  of  the  worst
 crimes  in  the  smuggling  world  is  if
 anybody  betrays  them.  Then  his  life
 will  be  out.
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 Therefore  it  can  be  misused,  and  it

 has  been  misused.  That  ig  why  we
 feel  that  the  present  Order  is  not  only
 unconstitutiona  ,  I  feel  that  art  359,
 as  rightly  pointed  out  by  my  colleague,
 Shri  Vishwanathan,  can  be  enforced
 throughout  the  country  and  it  can  be
 enforced  in  a  part  of  the  turittry  but
 you  cannot  classify,  divide  the  citizens
 into  two  classes  Article  359  does  not
 allow  it

 You  were  good  enough  to  say  thal
 in  matters  concerning  vires,  the  C  hair
 i,  helpless  and  it  can  be  tested  in  the
 court  But  while  you  cannot  give  a
 ruling,  you  can  point  out  if  there  is
 any  unconstitulionality  because  while
 Shakdher  and  Kaul  ५२४

 ‘It  48  an  accepted  practice  that
 the  Speaker  of  the  Lok  Sabha  does
 not  give  any  ruling  on  romts  of
 order  79  sed  whether  a  Biii  is  cons-
 titutionally  within  the  legislative
 competence  of  the  House  ,

 they  say  afterwards

 “There  have,  however  been  occa-
 sions  when  the  Speaker  leaving  the
 ultimate  decision  on  the  matter  to
 the  House  has  exvressed  his  owy
 views  on  the  ultra  ८०7९७  asvdect

 So  if  there  78  any  unconstitutionality
 you  are  empowered  to  draw  the  atten-
 tion  of  the  House  You  cannot  give  a
 ruling  I  do  not  want  you  to,  but
 when  there  i5  an  unconstituti  nality
 you  can  pay  your  attention  to  it  and
 mvite  the  attention  of  the  House  and
 others  to  :t

 Therefore,  my  plea  is  that  the  Pre-
 sidential  Order  is  a  very  draconian
 piece  reprehensible  and  anti-democra-
 he  It  is  likely  to  be  misused,  as
 MISA  and  other  pieces  of  legis'ation
 have  been  misused  Therefore,  I  ve-
 trmently  OOP  se  it  as  unconstitutional,
 undemocratic  and  indecent  for  any
 democracy  to  have.

 and  Adj  Ms.
 SHRI  JYOTIRMOY  BOSU  If  you

 read  article  14,  2l  and  22,  (4)  (5),  (6)
 and  (7)  and  also  article  359,  you  will
 see  that  even  the  pending  proceedings.
 cannot  ploceed  anv  fuither-—those
 should  go  back  What  happens?
 Tirst  ot  all  you  deorive  a  man  as  far
 aS  equality  before  the  law  78  concern-
 ed  (article  4)  We  are  a  democratic
 country  Then  Ife  can  be  taken  oft
 a  person  without  going  through  the
 tstablished  piocedures  of  law  That
 means  a  po  ice  inspector  or  an  Add-
 tonal  Secretary  in  the  Home  Ministry
 can  pull  out  a  revolve:  and  shoot
 Jyotirm:  v  Bosu  and  Say  ‘I  have  acted

 under  art  359  So,  there  will  be  no
 inquiry  no  trial  nothing  will  happen’
 May  te  I  criticise  sonebedy  on  the
 floor  of  the  House  and  the  Intelligence
 Bureau  decide,  that  you  must  dispense
 with  him  So  that  can  be  done

 We  are  in  8  democratic  country
 Do  not  lose  sight  of  that  That  is  the
 garb  you  wear  in  the  world,  in  inter-
 national  politics  But  here  no  grounds
 to  be  given  no  disclosure  of  facts  to
 be  made  Let  us  see  what  they  are
 capab'e  of  doing

 SHRI  VAYALAR  RAVI  (Chirayin-
 kil  Is  it  a  speech?

 SHhI  JYOTIRMOY  BOSU  I  will
 tell  you  what  huppencd  in  Korala
 House  on  Fri  ay  till  730  PM  _  just
 before  we  got  the  telkphone  call  from
 Shr:  Raghu  Ramaiah  That  also  I  can
 disclose  Th.  Home  Minst  r  came
 Sh.  D  P  Dhar  came  closed-door
 metings  took  plac*>  the  Muslim  Lea-
 gue  had  to  be  tackled  I  wil]  tell  you
 all  that

 SHRI  VAYALAR  RAVI  Shri  Nam-
 boodiripad  offered  to  releage  the
 smuggler  Abcullah  provided  the  Lea-
 gue  joineg  CPI(M)  That  is  why  he  ia
 saying  all  this.

 SHRI  JYOTIRMOY  BOSU  My
 hon  friend,  Shr!  Vayalar  Ravi,  will
 realise  n  course  of  time  where  he  is
 putting  his  neck  into  He  wll  realise
 at  Mr  Dinesh  Singh  is  sitting  {eo
 front  of  him.
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 Now  what  has  the  Government
 done?  In  May,  1971,  the  Government
 had  said  that  MISA  would  be  used  to
 rope  in  only  anti-nationals,  foreign
 spies,  etc.  According  to  the  figures
 that  I  have—they  are  up  to  the  30th
 June,  and  after  that,  they  have  done
 a  lot—the  total  number  of  detenus
 comes  to  i6,825.  Out  of  that,  if  I  go
 into  the  real  examination  of  the  figu-
 res,  I  assure  you  that  not  less  15,000
 are  political  opponents  of  the  ruling
 Congress  party.

 Then,  in  the  State  where  we  have
 defeated  Mrs  Indira  Gandhi  in  the
 97]  Lok  Sabha  elections—the  State  of
 West  Bengal—and  that  is  the  only
 State  in  the  country  where  Mrs.  Gan-
 dhi  was  defeated  in  the  Lok  Sabha
 elections—you  count  the  number  of
 seats  and  votes  and  you  will  see  :t—
 the  CPM  alone,  out  of  the  15,000,  has
 contributed  70  per  cent,  whereas  the
 population  of  West  Bengal  dves  not
 exceed  nine  per  cent  of  the  country’s
 tota!  pepulation.  That  is  the  past  per-
 formanc.  (Interruptions).  Do  not  get
 agitated.  There  is  another  aspect.  On
 a  particular  date,  when  the  total  num-
 ber  of  detenus  was  3,800  odd,  the
 number  from  West  Bengal  alone  came
 to  3,200.  When  you  come  to  smuggling
 and  evasion  and  foreign  exchange
 racketeers,  out  of  16,000,  up  to  the  30th
 June,  the  total  figure  roped  in  is  474.
 Qut  of  the  total  population  of  550  mil-
 hon  people  in  the  whole  country,  you
 have  been  able  to  rope  in  474.  Ir  West
 Bengal  it  is  mdustrially  and  economi-
 cally  very  backward—its  quota  is  37.
 In  the  matter  of  food  and  economic
 oenccs,  if  is  7}  per  cent.  put  when
 it  is  political,  it  is  75  per  cent.  Mr.
 D  P.  Chatlopadhyaya  knows  what  I
 am  talking  about.

 Mr.  Gokhale  is  here.  I  do  not  know
 why  he  left  his  job  as  a  judge  and
 why  he  has  come  here  in  the  present
 set-up.  (Interruptions)  He  has  in-
 vited  us  to  dinner  some  day.  He  is
 feeling  very  hot.  I  do  not  know  how
 it  will  work.

 SHRI  VAYALAR  RAVI-  _  This  is
 only  about  the  admissibility  ef  the

 2483  L,  S—9
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 Adjournment  Motion.  He  is  arguing
 the  casc.  We  can  agree  to  a  debate,
 but  not  now  in  this  way.

 SHRI  N.  K.  ए,  SALVE  (Betul).  Sir,
 let  us  follow  some  rules  of  procedure.
 This  is  an  extremely  new  innovation
 which  we  have  never  had.  My  sub-
 mission  is,  unless  there  is  a  formal
 Adjournment  Motion  admitted  by
 you,  we  cannot  go  on  like  this.
 Is  this  not  a  regular  debate  that
 is  going  on?  If  that  is  what
 you  have  admitted  and  if  that
 is  what  you  want,  it  is  a_  different
 story.  We  do  not  know  what  is  hap-
 pening.  I  am  waiting  because  there
 48  a  motion  in  my  name;  otherwise  I
 would  have  gone  home.  There  must
 be  some  time-limit  set  for  this  matter.
 I  beg  of  you  to  have  some  rules,  some
 procedures  in  this  matter.  Otherwise,
 it  will  go  on  ad  infinitum,  ad  nauseam.

 SHRI  JYOTIRMOY  BOSU:  I  am
 asking  this  question.  Mr.  Gokhale,
 you  champion  of  the  Indian  Constitu-
 tion  in  the  present  set-up,  would  tell
 me,  “Did  not  the  Supreme  Court  hold
 that  Parhament  has  full  freedom  to
 amend  the  Constitution?”  But,  at  the
 same  time.  tell  us  kindly  in  clear  lan-
 guage,  “can  it  alter  the  basic  struc-
 ture  of  the  Constitution?”  The  basic
 structure,  as  described  in  the  preamble
 to  the  Constitution—I  do  not  want  to
 read  it  and  take  the  time  of  the
 House—is  to  secure  justice,  liberty  and
 equality  for  all  the  Indian  citizens.

 4  brs

 An  Ordinance  of  order  cannot  violate
 the  same.  There  ts  a  clear  judgement
 in  this  regard  in  the  case  of  Keshavan
 versus.  Ananta  Barati.  According  to
 the  constitution  the  preferred  freedom
 of  life  and  liberty  cannot  be  touched;
 article  9  is  there,  vou  cannot  touch
 then.  But  the  other  items  under  arti-
 cle  1,  non-preferred  items  relating
 to  property,  ete.—-you  are  not  touch-
 ing  them  because  if  you  touch  them
 your  pation  saints  will  be  in  difficul-
 ties.  This  Order  covers  preferred
 items  of  life  and  liberty  under  articles
 14,  2  and  22  and  it  is  an  outrage  on
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 ‘the  basic  freedom  guaranteed  under
 the  Constitution;  they  are  invioiate
 -and  inviolable.  Can  the  Presicential
 order  be  above  the  Constitution?  Can
 article  359  be  used  to  destroy  the
 Constitution  of  which  it  is  a  part?  I
 have  got  here  a  quotation  of  what  Mr.
 Reddy  said  on  4  November,  ten  days
 before  the  session.  He  says:  “with
 subsequent  talks  between  the  delega-
 tions  of  the  two  countries  in  Septem-
 ber  i974  and  the  resumption  of  tele-~
 communication  links  ang  travel  faci-
 lities  between  the  two  countries  with
 effect  from  l5  October  974  the  over-
 ail  situation  has  improved  and  it  is
 proposed  to  considered  whether  the
 question  of  revocation  of  the  emer-
 gency  in  the  perspective  of  the  current
 situation  may  be  taken  up  for  review.”
 This  is  what  was  said  by  Mr.  Brahma-
 nanda  Reddy  ten  days  before.  But  now
 he  comes  forward  with  this  Order
 which  completely  negates  human  liber-
 ties  and  freedom  in  this  country.  Laws
 are  already  there;  the  Foreign  Ex-
 change  Regulation  Act,  Sea  Customs
 Act  and  so  many  other  Acts  under
 which  imprisonment  upto  seven  years
 could  be  given.  I  want  to  know:  in
 how  many  cases  you  have  prosecuted
 ‘the  smugglers  and  foreign  exchange
 racketeers  like  Union  Carbide  Indian
 ‘Tobacco  and  gramophone  company
 who  were  caught  red  handeq_  while
 under-invoicing  and  over-invoicing.
 In  how  many  cases  were  you  able  to  get
 them  punished?  If  your  powers  are
 not  sufficient  under  those  Acts  streng-
 then  them  and  we  shall  support  you.
 We  want  to  see  the  afiidavits  and  evi-

 -dence  that  had  come  during  the  course
 of  the  trials  of  these  cases;  J  am  told
 a  lot  of  skeletons  are  coming  out  of
 the  cupboard.  That  is  why  Mr.  Reddy
 had  to  summon  8  special  meeting
 through  Mr.  Raghu  Ramaiah  because
 the  next  day  the  cases  will  reveal  that
 ‘Coolie  Mastan  had  paid  Rs.  20  lakhs
 to  so  and  so  Congressman  and  Bhakia
 had  been  photographed  with  some
 Minister  in  Daman  or  whatever  it  is,
 and  you  did  not  want  that  to  happen.

 Why  are  these  people  being  released?
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 Why  are  they  ineffective?  Because
 the  Government  departments  have  no
 real  mind  to  tackle  the  broad  basic
 things;  they  do  not  want  to  hit  at  the
 root;  whatever  they  do  now  is  only  a
 gimmick  because  I  am  told  that  the
 involvement  of  topmost  people  in
 power,  in  politics  in  this  is.  very  sig-
 nificant.  I  do  not  wish  to  _  disclose
 much  but  when  you  hear  more  about
 the  importation  of  woollen  rags  or  the
 big  gold  smuggling  cases,  I  can  tell  you
 that  you  will  sit  up  and  see  what  is
 happening  at  the  topmost  level  in  the
 country.

 I  oppose  this  Order;  that  is  my
 Party’s  line.  Nobody  should  be  detail-
 ed  without  trial  because  when  you  give
 this  Government  any  power,  it  ig  only
 used  to  further  their  selfish  party  ends
 and  party  interests;  they  de  not  bother
 about  anything  else.  So,  my  adjourn-
 ment  motion  should  be  taken  up.

 श्री  अटल  बिहारी  वाजपेयी  :  अध्यक्ष

 महोदय,  मैंने  नोटिस  दिया  है  |

 अध्यक्ष  महोदय  :  इस  पर  नहीं।

 श्री  अटल  बिहारी  वाजपेयी  :  इस  पर

 नहीं  तो  आप  सुन  तो  सकते  हैं

 अध्यक्ष  महोदय  :  कर्ब  यह  तो  बड़ी  बात

 है  कि  चर्चा  कर  के  भी  श्राप  कहें  कि  जब  भी

 कुछ  कहना  है  ।  चर्चा  का  भी  एक  नया  तरीक  है

 निकाल  लिया  कि  एडमिसिविलिटी  पर  करना

 है  या  यह  करना  है,  वह  करना  है,  मैं  ने  तो  शू

 में  कह  दिया  है  था  कि  डिस्कशन  तो  इस  में

 डिवाइड  नहीं  है।  आफ  बड़ी  खुशी  से  इस  पर

 डिस्कशन  कीजिये  लेकिन  मैंने  यह  कहा  था

 कि  इस  तरह  किसी  आर्डिनेंस  या  शरार  पर

 एडजस्टमेंट  मोशन  कभी  नहीं  प्राया  ।



 Re.  MISA  Ordi-
 nance  and  Adj,  Ms.

 We  have  never  at  any  time  had
 any  adjournment  motion  over  an
 ordinance.  You  can  come  with  a  dis-
 approval  motion.  I  do  not  want  to
 deny  you  a  discussion.  You  have
 already  taken  that  much  time  just
 to  plead  the  admissibility  of  the  mo-
 tion,  Long  speeches  have  been  made
 and  all  sorts  of  matters  have  been
 introduced.  JI  do  not  accept  these
 adjournment  motions,  but  you  can
 jhave  the  discussion,  notice  of  which
 has  already  been  given  by  Shri  Bosu,
 Shri  Vajpayee  and  others,
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 SHRI  INDRAJIT  GUPTA:  Notices
 of  discussion  cannot  be  tabled  until
 the  order  has  been  laid  on  the  Table.

 MR.  SPEAKER:  The  order  is  laid
 on  the  Table  today.  We  took  about
 2  hours  discussing  the  admissibility.
 That  is  something  very  unusual
 Now.  the  notice  is  already  there  and
 we  will  have  a  discussion.  We  will
 fix  the  time  tomorrow  evening  when
 the  Business  Advisory  Committee

 meets,

 श्री  अटल  बिहारी  वाज पेयों  :  एड जने  मेंट
 मोशन  के  द्वारा  हम  सरकार  को  संसार  करना

 चाहते  है।  वह  दूसरे  मोशन  से  कैसे  होगा  ?

 प्रत्यक्ष  सरोवर  :  वह  भी  बाप  का  ही
 दिया  ड्रा  है  डिमअप्वल  का  1

 श्री  अटल  बिहारी  वाजपेयी  :  डिसग्रश्रवल
 तो  अलग  चीज  ह  ।  वह  तो  हम  दे  है!  सकत  है  ।

 MR.  SPEAKER:  I  will  permit  a
 discussion.

 श्री  शटल  बिहारी  वाजपेयी  :  ग्रध्यक्ष
 महोदय,  इस  आदेश  के  खिलाफ  अपना  रोष
 प्रकट  करने  के  लिये  हम  सदन  से  बाहर  जाते
 हैं।  यह  संविधान  की  हत्या  है।  प्राप्त  के
 दरवाजे  बन्द  कर  दिये  गये  हैं  शाप  एक
 मिनट  मुझे  दीजिये।  गृह  मंत्री  कह  रहे  हैं
 समस्त  छोड़े  ा  रहे  हैं  .  ..  .
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 भ्रध्यक्ष  महोदय  :  डिस्कशन  होगा,
 उस  में  सब  कुछ  आएगा  |

 श्री  अटल  बिहारी  वाजपेयी  :  आएगा
 तो  बाद  में  t  भ्र भी  हम  जो  मामला  उठा  रहे  हैं
 उस  के  लिये  मुझे  दो  मिनट  दीजिये  t

 MR.  SPEAKER:  You  have  already
 taken  2  hours.  You  have  given  to
 me  three  motions,  It  meang  you
 yourself  have  given  the  alternatives.
 Adjournment  motion  ig  one.  Then
 there  is  a  second  motion  by  Shri
 Bosu,  Shrj  Vajpayee  etc.  The  third
 motion  is  again  by  Shri  Vajpayee.
 We  cannot  have  an  adjournment
 motion  on  a  notification  or  ordinance.
 I  will  give  you  a  chance  over  the
 second  one,  which  is  also  yours,

 SHRI  INDRAJIT  GUPTA:  ‘The
 whole  motion  wil]  have  to  be  re-=
 peated  when  it  is  laid  on  the  Table
 of  the  House,

 ,  थ्री  झील  बिहारी  बाजपेयी  :  अध्यक्ष  जी,
 एक  हो  बात  गृह  मंत्री  जी  कह  रहे  है  कि
 स्मगल र्स  को  छोड़ा  जा  रहा  है,  इस  लिये
 हम  ने  इस  देश  को  निकाला  है।  कब  अगर
 मीसा  के  अन्तर्गत  जो  डिटेक्शन  का  ग्राउण्ड'
 है  वह  वेग  है,  इन्दंफिनट  है,  तो  किसी  को  भी

 छोड़ा  जा  सकत।  है।  जो  डीटीओ  थो  टीम

 हाँ  उन  से  क्यों  नही  पूछा  जाता  है  कि  स्मगल र्स'
 के  खिलाफ  वेग  आर  इन्हे फिन  ट  ग्राउण्ड्स  क्‍यों
 दे  रहे  हैं।  सरकार  चाहे  तो  ग्राउन्ड्स  ड ेपीने  ८
 बना  सकती  है,  निश्चित  वना  सकती  है,  लेकिन
 सरकार  चाहती  नहीं  है  फि  स्मगल र्स  को
 अदालत  में  लाया  जाय।  इसी  लिए  यह
 आदेश  निकाला  गया  है।  हम  इस  आदेश  के
 खिलाफ  भ्र पना  गुस्सा  प्रकट  कर  रहे  है  और
 हम  सदन  के  बाहर  जा  रहे  हैं।  (  व्यवधान)

 (Shri  Atal  Bihari  Vajpayee  and  some
 hon.  Members  then  left  the  House),  .
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 SHRI  INDRAJIT  GUPTA:  If  you
 are  pleased  to  admit  it  either  under
 lule  84  or  193,  then  we  can  dis-
 cuss  it.

 MR.  SPEAKER:  4  will  take  it  as
 a  motion  under  either  of  those  rules,
 but  not  as  an  adjournment  motion.  I
 do  not  think  there  has  been  any  ad-
 journment  motion  on  the  orders  or
 notifications  or  on  the  papers  laid.

 SHRI  INDRAJIT  GUPTA:  The
 House  should  be  given  the  earliest
 opportunity  to  discuss  it.

 MR.  SPEAKER:  That  is  why  to-
 morrow  I  have  called  a  meeting  of
 the  BAC,  where  you  can  take  it  up.

 This  order  was.  circulated  today.
 So,  this  may  be  repeated.  It  is  a
 technical  thing;  it  would  not  make
 any  difference.

 SHRI  INDRAJIT  GUPTA:
 make  a  difference,

 MR,  SPEAKER:  Coming  to  the
 question  of  privileges,  it  is  pending
 for  quite  some  time.  It  can  wait  for
 some  more  time  because  it  is  repeat-

 It  will

 ed  every  day.  Then,  there  is  the
 Calling  Attention  Notice.  Should  we
 take  it  up  now?

 SOME  HON.  MEMBERS:  After
 lunch.

 MR.  SPEAKER:  All  right.  Now
 the  papers  to  be  laid  on  the  Table.

 4.4  hrs

 PAPERS  LAID  ON  THE  TABLE

 Reports  OF  THE  COMPTROLLIR  AND
 Avuprror  GENERAL  OF  INDIA—UNION

 GovernMENT  (COMMERCIAL)  AND
 (Crvin)

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):
 (l)  A  copy  each  of  the  following
 parts  of  the  Report  of  the  Comp-
 troller  and  Audito;  Genera]  of  India
 for  the  year  1970-71  Union  Govern-
 ment  (Commercial),  under  article
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 5()  of  the  Constitution: —

 Part  VlIl—Appraisal  of  the  working
 of  the  Marketing  Division  of  the
 Indian  Oil  Corporation  Limited
 (Hindi  version)

 Part  VIlI—Appraisal  of  the  work-
 ing  of  the  Modern  Bakeries  (India)
 Limited  (Hindi  version).

 Part  I[X—Appraisal  of  the  working
 of  the  Hindustan  Photo  Films  Manu-
 facturing  Company  Limited  (Hindi
 version).

 Part  XII—Appraisal  of  the  working
 of  the  National  Instruments  and  Opn-
 thalmic  Glass  Limited  (Hindi  and
 English  versions).

 Part  XIII—Individual  irregularities
 noticed  in  the  undertakings  not  taken
 up  for  comprehensive  appraisal  by
 the  Audit  Board  and  a  resume  of  the
 Reports  of  the  Company  Auditors
 (Hindi  and  English  versrons,.  [Piaced
 in  Library.  See  No,  LT-8477/74}.

 (2)  A  copy  of  the  Report  («lind
 version)  of  the  Comptroller  and
 Auditor  General  of  India  for  the
 year  9783—Union  Government  (C  om-
 mercial)  Part  I—Introduction,  under
 article  5()  of  the  Constitution
 {Placed  in  Library.  See  No,  LT-
 8478/74].

 (3)  A  copy  of  the  Report  (Hindi
 version)  of  the  Comptroller  and  Audi-
 tor  General  of  India,  for  the  year
 1972-78,  Union  Government  (Civil),
 under  article  15101)  of  the  Constitu-
 tion.  [Placed  in  Library.  See  No.
 LT-8479/74].

 (4)  A  copy  of  the  Union  Govern-
 ment  Appropriation  Accounts  (Civi)
 for  the  year  1972-73,  (Hindi  veisiun).
 [Placed  in  Library.  See  No.  LT-
 8480/74].

 MR  SPEAKER:  If  hoa,  Members
 agree,  we  will  take  up  items  No  3
 and  4  in  the  afternoon,  because  ‘he
 concerned  Members  are  not  present
 here.  We  will  now  take  up  items
 No.  5,  6  and  7.
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 to  RS  for  appointments  to  J.S.

 34.48  hrs.

 TAXATION  LAWS  (AMENDMENT)
 BILL

 APPOINTMENT  OF  SHRI  C,  SwusRAMA-
 NIU  TO  SELECT  COMMITTEE

 SHRI  एप,  K.  P.  SALVE
 I  beg  to  move  the  foilowing.

 (Batul):

 “That  this  House  do  appoint  Shri
 C.  Subramaniam  te  the  Select  Com-
 mittee  on  th:  Bill  further  ta  a.uiend
 the  income-tax  Act,  96l,  the
 Wealth-tax  Act,  1957,  the  Gift-tax
 Act,  958  and  the  Companies  (Pro-

 Recommendation  KARTIKA  27,  896  (SAKA)  Recommendation  266
 to  RS  for  appointments  to  IS.

 MR.  SPEAKER:  The  question  is:

 “That  thisHouse  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha
 do  appoint  two  members  of  Rajya
 Sabha  to  the  Joint  Committee  on
 the  Bill  further  to  amend  the  Cons-
 titution  of  India  in  the  vacancies
 caused  by  the  resignations  of  Sarva-
 shri  Ram  Niwas  Mirdha  and  Uma
 Shankar  Dikshit  and  do  communi-
 cate  to  this  House  the  names  of  the
 members  80  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.”

 The  motion  was  adopted.

 fits)  Surtax  Act,  964  in  the  vacancy
 caused  by  the  registration  of  Shri
 Y.  B.  Chavan.”

 SHRI  SEZHIYAN  (Kumbakonam):
 About  item  No.  5  of  the  Order  Paper,
 I  want  to  make  a  submission.

 MR.  SPEAKER:  The  question  is:

 “That  this  House  do  appoint  Shri

 The  Select  Committee  consists  of
 thirty  members  out  of  which,  I  find,
 Mr.  Y.  B.  Chavan,  the  then  Minister

 C.  Subramaniam  to  the  Select  Com-  of  Finance  and  Mr.  K.  R.  Ganesh.  the
 mittee  on  the  Bill  further  to  amend  they  Minister  of  State  in  the  Ministry the  Income-tax  Act,  i96,  the  of  Finance  have  resigned.  That
 Wealth-tax  Act,  1957,  the  Gift-tax

 J roans  two  vacancies  are  there.  But
 Act,  958  and  the  Companies  (Pro-  they  are  filling  up  only  one  vacancy.
 fits)  Surtax  Act,  1964,  in  the  vacan-  It  is  a  Select  Cummittee  of  this
 cy,  causcd  by  the  resignation  of  Shri  pouce

 van.”

 AFFAIRS  (SHRI  K.  RAGHU  RAMA-
 IAH):  We  will  fill  up  the  other
 vacancy  also.

 CONSTITUTION  (THIRTY-SECOND
 AMENDMENT)  BILL

 SHRI  SEZHIYAN:  When?
 RFCOMMENDATION  TO  RaJsya  SaBHa

 TO  APPOINT  TWO  MFMBERS  TO  JOINT  SHRI  K.  RAGHU  RAMAIAH
 CoMMrITTEE  Very  soon,

 SHRI  SEZHIYAN:  What  prevents
 them  from  filling  it  up  now?  The
 Rajya  Sabha  does  not  come  into  the
 picture  at  all.  It  is  not  a  Joint  Com-
 mittec  It  is  a  Select  Committee  of
 this  House.  There  are  two  va  ancies.
 When  they  have  tuken  the  opporiu-
 nity  to  fill  up  one  vacancy,  what
 about  the  other  vacancy  Do  they
 not  comider  the  other  Minister  in
 the  Ministry  as  a  competent  person?
 It  is  a  reflection  on  the  other  person.

 MR,  SPEAKER:  I  think,  it  is  all
 right.  They  will  fill  it  up.

 SHRI  H.  K.  L  BHAGAT  (East
 Delhi):  I  beg  to  move:

 “That  this  Heuse  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha
 do  appoint  two  Members  of  Rajya
 Sabha  to  the  Jcint  Committee  on
 the  Bill  further  to  amend  the  Cons-
 titution  of  India  in  the  vacancies
 caused  by  the  resignations  of  Sarva-
 shri  Ram  Niwas  Mirdha  and  Uma
 Shankar  Dikshit  and  do  communi-
 cate  to  this  House  the  names  of  the
 members  so  appointed  by  Rajya
 Sabha  to  the  Joint  Committee.”
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 SUPPLEMENTARY  DEMANDS  FOR
 GRANTS  (GENERAL)  1974-75

 Statement

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE)
 Sir,  I  beg  to  present  a  statement
 showing  Supplementary  Demands  for
 Grants  m  respect  of  the  Budget
 (General)  for  1974-75.

 MR  SPEAKER  We  have  disposed
 of  item  Nos  5,  6  and  7  Mr  Madhu
 Limaye  is  not  here  The  Calling
 Attention  and  Mr  Madhu  Limayes
 itcm  No  4  may  be  taken  up  after
 lunch  We  adjourn  for  lunch  to  re~
 assemble  at  5  30  hrs

 420  hrs

 The  Lok  Sabha  adjourned  for  Lunch
 till  thirty  minutes  past  Fifteen  of  the

 Clock

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirty-three  minutes  past

 Fifteen  of  the  Clock.

 [Mr  Daputy-SpraKer  wt  the  Chair]

 MR  DEPUTY-SPEAKER  We
 tale  up  the  call-attention

 SHRI  JYOTIRMOY  BOSU_  Si!  wc
 hed  made  ceituin  submissions  bctore
 th  House  betor  lunch  to  press  our
 Adjournment  Motion

 MR  DEPUTY-SPEAKER  Why
 repeat  them  now?

 SHR]  JYOTIRMOY  BOSU_  I  had
 posed  certain  questions  to  Shri  H  R
 Gokhale,  the  lawyer  Minister

 कामू  ONEPUTY-SPEAKER  That
 Was  over,

 NOVEMBER  18,  197%  268

 डरा  FYOTIRMOY  BOSU:  Let
 Mr  Gokhale  come  before  the  House
 and  give  us  proper  replies  to  what
 we  have  said  against  the  Government,

 Written  Answers

 MR  DEPUTY-SPEAKER  Now  we
 have  gone  on  to  the  next  item  I
 suppose,  all  that  was  over  at  that
 time

 SHRI  JYOTIRMOY  BOSU  By  all
 means,  you  can  go  to  the  next  item,
 Sir  But  please  see  that  the  Law
 Minister  replies,  unless,  of  course,
 they  want  to  run  away  from  the
 House  as  they  are  doing  every  day

 MR  DEPUTY-SPEAKER
 should  be  a  way

 There

 SHRI  JYOTIRMOY  BOSU  What
 is  the  way,  Sir?

 MR  DEPUTY-SPEAKER  The
 way  is  to  take  up  at  the  proper  time
 the  proper  item

 Shri  R  K  SINHA  Shri  Sat  Pal
 Kapur

 PROF  MADHU  DANDAVATE

 SHRI  JYOTIRMOY  BOSU_  I  hive
 given  notices  under  appropriate  rules

 MR  DEPUTY  SPEAKER
 called  Piof  Madhu  Dandavate

 I  have

 SHRI  JYOTIRMOY  BOSU-  Then  I
 take  it  that  the  Government  has
 nothing  to  say

 MR  DEPUTY-SPEAKER
 take  whatcver  you  hke
 to  the  next  item

 You
 I  have  gone

 Prof  Madhu  Dandavate
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 15,35  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORTED  ACCUMULATION  Or  HEAVY
 ELECTRICAL  EQUIPMENT  WITH  BHEL,

 BHOPAL

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  call  the  attention  of
 the  Minister  of  Industry  and  Civil
 Supplies  to  the  following  matter  of
 urgent  public  importance  and  request
 that  he  may  make  a  statement
 thereon:

 The  reported  accumulation  of
 heavy  electrical  equipment  worth
 about  Rs.  4  crores  with  the  Bharat
 Heavy  Electricals  Limited,  Bhopal,
 as  the  State  Eelectricity  Boards,  for
 whom  the  equipment  was  manu-
 factured,  declined  to  lift  it.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  C.
 GEORGE):  Sir,  The  value  of  equip-
 ment  lying  ready  at  Bhopal  Unit  of
 BHEL  as  at  the  end  of  October,  1974.
 was  Rs.  5.74  crores.  This  entire
 equipment  has  been  manufactured
 against  specific  customers’  orders.  Out
 of  this,  the  equipment  valued  at
 Rs,  8.60  crores  ig  in  the  normal  pro-
 cess  of  despatch.  The  Bhopal  Unit  of.
 BHEL  has  fixed  a  target  of  Rs.  95
 crores  worth  of  equipment  for  manu-
 facture  during  the  current  financial
 year  i.e.  1974-75.  The  average  month-
 iy  production  so  far  has  been  Rs.  6
 to  7?  crores,  The  equipment  needs
 special  packing  and  despatch  proce-
 dures.  The  equipment  worth  Rs.  8.6
 crores  awaiting  despatch  represents
 about  one  month’s  production  and
 broadly  corresponds  to  the  normal
 ware-house  inventory  at  any  point  of

 time.  t

 Out  of  the  balance  of  Rs.  7.14
 crores  worth  of  goods,  equipment

 worth  Rs,  2.76  crores  was  awaiting
 of  Railway  wagons  for

 different  destina-
 allotment
 transportation  to

 KARTIKA  27,  896  (SAKA)  Heavy  Electrical
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 tions  and  equipment  worth  Rs.  0.87
 crores  represents  over-dimensioned
 consignments  awaiting  Railway
 clearance  for’  loading  and  despatch.
 These  will  be  despatched  as  soon  as
 wagons  and  clearances  are  received.

 The  rest  of  the  equipment  valued
 at  Rs.  3.5l  crores  comprises  of  Rs,  2.99
 crores  worth  of  traction  motors,  gene-
 rators,  control  gear  etc.  meant  for  the
 Railways  and  Rs.  0.52  crore  worth  of
 transformers  for  the  Punjab  State
 Electricity  Board.  It  transpires  now
 that  the  equipment  meant  for  Rail-
 ways  is  in  excess  of  their  current
 requirement  because  their  loco  manu-
 facturing  programme  has  undergone
 certain  revisions,  BHEL  are  discus-
 sing  with  the  Railway  Board  the  re-
 vised  delivery  schedule  for  this  equip-
 ment.  The  Punjab  State  Electricity
 Board  are  not  able  to  accept  delivery
 of  the  equipment  got  ready  for  them,
 due  to  paucity  of  funds  or  delay  in
 their  civil  ‘works  construction.  The
 matter  is  under  discussion  between
 BHEL  and  the  Punjab  State  Electrici-
 ty  Board.

 PROF.  MADHU  DANDAVATE:  f
 am  rather  surprised  at  the  scrappy
 statement  that  the  hon.  Minister  has
 made.  Probably  it  was  because  this
 is  a  new  portfolio  he  has  assumed
 and  since  he  was  still  under  take-off
 stage  in  the  former  Ministry  that  he
 has  not  still  landed  on  the  right
 ground  as  far  as  his  new  Department.
 is  concerned....

 MR,  DEPUTY-SPEAKER:  Whe-
 ther  right  or  wrong,  he  is  now  on  a
 higher  ground.

 SHRI  MADHU  LIMAYE  (Banka):
 On  that  everybody  is  agreed.

 PROF.  MADHU  DANDAVATE:  As
 far  as  the  statement  is  concerned,  it
 you  carefully  go  through  the  text  of
 the  statement,  you  will  find  that  even
 the  information  that  is  available  from
 the  newspaper  reports  is  more:



 Heavy  Electrical
 Equipment  with  BHBL  (GA)

 TProf.  Madhu  Dandavate}
 comprehensive  than  the  information
 that  he  has  Bought  to  give  to  this
 House,

 I  would  like  to  have  certain  clari-
 fications  from  the  hon.  Minister.
 Firstly,  I  want  to  know  whether  there
 were  certain  lacunae  in  the  orders
 that  Were  placed  by  the  various
 State  Electricity  Boards  for  the  elec-
 trical  equipment  that  they  wanted  to
 purchase  from  the  BHEL.  It  has  been
 pointed  out  in  the  newspaper  reports
 that  the  spokesmen  of  the  State
 Electricity  Boards  have  complained
 that  after  the  recent  credit  squceze
 that  has  been  introduced  by  the
 Reserve  Bank  of  India,  it  has  become
 difficult  for  them  to  purchase  impor-
 tant  equipment  like  transformers  and
 other  electrical  devices  and  as  a  re-
 sult  of  that,  at  a  number  of  places,
 not  only  in  relation  to  the  BHEL,  but
 even  at  other  places,  some  of  the
 orders  they  have  placed  still  remain
 pending.

 In  this  connection,  I  would  like  to
 know  whether  the  equipment  is  lying
 unhfted  because  some  of  the  State
 Electricity  Boards  have  indulged  in
 a  lot  of  irregular  practice,  and  as  a
 result  of  that.  their  financia]  position
 hes  deteriorated  considerably  and  that
 is  why,  if  they  have  placed  orders
 with  BTIEJ.,  they  are  not  able  to  res-
 pect  the  orders  and  take  delivery  ot
 the  consignments.  For  instance,  T
 would  hke  to  make  a  specific  inquiry
 regarding  one  State  and  that  again
 happens  to  be  the  State  of  Bihar.  It
 ceeme  that  Bihar  ts  a  breeding  giound
 for  all  types  of  corruption  and  7
 appear,  that  what  is  going  on  in
 Bihar  in  this  respect  also  has  pro-
 bably  contributed  to  the  problem  that

 I  have  raised  in  the  call  attention
 notice.

 Has  the  8  man  Inquiry  Committee
 headed  by  Mr.  K.  L,  Vij  a  former
 Deputy  Chairman  of  the  CWPC
 detected  some  scrious  irregularities
 in  the  purchate  of  equipments  hike
 transformers  for  the  State  Electricity
 Board  of  Bihar?  May  I  know  whe-
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 ther  in  its  report  the  Committee  had
 Indicted  some  top  officials  of  the
 Board  includirig  former  Chairman
 Mr.  s.  Sahay,  former  Chief  En-
 gineer  Mr.  Z.  S,  Haque  etc.  for  those
 irregularities?  Their  financial  posi-
 tion  has  deteriorated  and  they  are
 not  able  to  take  the  cénsignments  for
 which  the  orders  were  placed  with
 BHEL.  Is  it  true,  in  the  report  to
 which  I  made  reference  and  which
 report  has  aiready  been  submitted,
 they  have  indicted  persons  who  have
 indulged  in  malpractices.  Js  it  true
 that  they  have  placed  orders  with
 certain  other  firms  other  than  the
 BHEL?  Is  it  true  that  they  did  not  try
 to  find  out  the  capacity  and  the  capa-
 bility  and  the  realiability  of  the  firms?
 Is  it  true  that  because  they  have
 indulged  in  maipractices  instead  of  re-
 lying  on  BHEL  they  tried  to  divert
 the  order  to  some  other  firms  due  to
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 which  they  suffered  immensely?
 Their  financial  position  therefore
 deteriorated  and  that  is  why  they
 have  not  been  abie  to  take  delivery
 of  consignments  after  making  due
 payments  [  want  to  bring  this  to  the
 notice  of  the  House  and  to  the  atten-
 tion  of  the  Minister.  I  want  to  bring
 out  the  sorry  state  of  affairs  and
 point  out  what  is  happening  in  the
 UP  State  Electricity  Board,  This
 CA  Notice  is  in  connection  with  the
 State  of  affairs  in  various  State  Elex
 tricity  Boards

 In  regard  to  UP  व्‌  want  a  clarifica-
 tion  Is  it  true  that  UP  Board  is  Ppay-
 ing  Rs  1  Jakh  daily  as  domurrage  to
 Railways  us  equipment  worth  Hs.  7
 crores  are  still  lying  unlifted  at
 various  railway  stations?  It  is  not  a
 small  amount,  It  is  Rs  7  crores
 worth  and  the  demurrage  they  are
 paving  is  worth  Rs.  l  lakh  daily.
 This  point  is  relevant  in  the  light  of
 the  statement  which  the  hon.  Minis-
 ter  has  himself  made.  He  said,  upto
 October,  974  5.74  crores  worth  of
 electrical  equipments  were  remaining
 unlifted  Out  of  this  the  equipments
 worth  8,60  crores  is  in  the  normal
 process  of  despatch.  He  does  not
 know  whether  those  who  had  booked
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 orders  had  received  those  despatches
 or  not.  In  the  second  para  he  said
 that  out  of  the  balance  of  Rs.  7.i4
 crores  worth  of  goods  equipment
 worth  Rs.  2.76  crores  were  awaiting
 allotment  of  railway  wagons  for
 transportation  to  different  destinations
 and  equipment  worth  Rs,  0.87  crores
 represented  overdimensioned  consign-
 ments  awaiting  railway  clearance  for
 loading  and  despatch.  He  has  sug-
 gested  now  an  element  of  railway
 transport.  I  say,  in  the  UP  Electri-
 city  Board,  even  on  the  basis  of  the
 authentic  information  that  is  avail-
 able,  it  is  clear  that  Rs.  7  crores  worth
 of  electrical  equipment  is  lying  un-
 lifted  at  various  railway  stations.

 If  this  backlog  of  huge  stocks  are
 getting  accumulated  at  various  rail-
 way  stations  then  how  can  we  infer

 ‘that  amount  to  which  he  has  made
 -a  reference  will  be  transferred  to  the
 ‘parties  concerned  and  to  the  State
 Electricity  Boards  concerned?

 I  would  like  to  have  ०  specific
 answer.  I  would  also  like  to  know
 whether  the  equipment  is  lying  un-
 lifted  because  of  the  UP  Govern-
 ment.  It  was  assured  by  the  U.P.
 Government  that  advance  of  Rs.  60
 crores  in  monthly  instalments  of  Rs.  5
 crores  for  development  and  expan-
 sion  schemes  will  be  given.  Ap-
 parently  you  may  feel  this  particular
 aspect  is  extraneous  to  the  matter
 under  consideration  but  I  would  link
 it  to  the  subject  matter  under  discus-
 sion  because  the  U.P.  Government
 had  already  assured  the  State  Electri-
 city  Board  in  Uttar  Pradesh  that  an
 advance  of  Rs.  60  crores  will  be  given
 to  them  and  it  was  further  told  that
 instalments  of  Rs.  5  crores  for  deve-
 lopment  and  expansion  scheme  in
 terms  of  electrical  equipments  will
 be  given  to  them.  Inspite  of  that
 categorical  assurance  a  news  has  ap-
 peared  in  the  Press  that  till  August
 974  only  Rs.  9  crores  were  paid.  ‘Of
 course,  the  Chief  Minister  can  legiti-
 mately  say  that  afterall  these  prono-
 uncements  were  made  at  a  time  when
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 U.P.  Government  was  going  to  the
 polls  and  all  the  promises  that  are
 made  on  the  eve  of  election—whether
 for  developmental  activity  or  for  the
 expenditure  to  be  incurred  on  specific
 projects—need  not  be  taken  very  seri-
 ously.  If  that  be  the  contention  of
 the  hon.  Minister  that  can  explain.
 the  problem  otherwise  a  specific  clari-
 fication  will  have  to  come  forward.

 In  this  context  I  would  like  to  know
 since  various  electricity  boards  that
 have  placed  orders  for  heavy  electri-
 cal  equipment,  it  is  relevant  to
 know,  as  to  what  are  the  losses  that
 are  incurred  by  the  various  electricity
 boards  and  it  is  because  of  that  they
 are  not  able  to  lift  the  consignment
 Again  it  is  found  out  that  the  State
 electricity  board  of  Uttar  Pradesh
 has  lost  in  1973-74  to  the  tune  of
 Rs.  33.3  crores.  Whether  this  loss
 that  has  been  incurred  by  the  Uttar
 Pradesh  State  Electricity  Board  is
 because  of  the  fact  that  the  supply  of
 electricity  from  the  neighbouring
 States  is  at  a  higher  rate  and  as  a
 result  of  that  they  are  actually  in-
 curring  heavy  losses.

 Lastly  I  would  like  to  know  whe-
 ther  it  is  true  that  the  engineers  who
 are  connected  with  a  number  of  State
 electricity  boards  went  on  strikes  for
 their  legitimate  demands  on  a  num-
 ber  of  occasions  because  their  legi-
 timate  demands  were  not  met,  On
 the  contrary  at  some  places.  efforts
 were  made  to  cow  down  the  strikers
 and  as  a  result  of  that  there  have
 been  recurrent  strikes  of  engineers  in
 a  number  of  State  electricity  boards
 and  whether  as  a  result  of  that  the
 efficiency  as  well  as  profitability  of
 the  State  Electricity  Boards  have
 gone  down?  Whether  income  has
 gone  down  88  a  result  of  that.  You
 say  equipment  worth  Rs.  7  crores  is
 being  despatched.  It  is  not  stated
 that  it  has  already  been  despatched.
 One  is  still  not  certain  that  equip-
 ment  worth  Rs.  7  crores  is  already
 despatched,  But  even  assuming  that
 equipment  worth  Rs.  7  crores  is  al-
 ready  despatched  out  of  the  equip-
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 {Prof,  Madhu  Dandavatej.
 ment  worth  Rs.  5  crores  as  far  as
 the  rest  worth  Rs.  8  crores  is  con-
 cerned  whether  it  is  true  that  it  is  the
 accumulative  effect  of  all  the  factors
 mentioned  by  me  earlier.  Since  I
 have  specifically  mentioned  various
 aspects,  I  would  expect  from  the
 Minister  a  pointed  answer.

 SHRI  A.  C.  GEORGE:  Sir,  I  am
 extermely  thankful  to  the  hon.
 Member  for  pointing  out  some  of  the
 difficulties  and  strains  under  which
 the  BHEL  ig  functioning.  In  fact,
 he  made  a  pointed  reference  about
 the  credit  squeeze.  I  hope,  you  will
 agree  with  me  that  it  is  not  for  me
 on  this  point  to  refer  to  the  credit
 squeeze  and  its  repercussion.

 PROF.  MADHU  DANDAVATE:
 Sorry  to  interrupt  you.  I  want  to
 bring  to  your  notice  that  in  the  past,
 some  time,  it  had  happened  that  the
 subject  matter  of  call  attention  notice
 concerned  with  a  certain  thing....

 MR.  DEPUTY-SPEAKER:  J]  think
 your  question  is  very  relevant  whe-
 ther  the  credit  squeeze  hag  had  any
 effect  on  the  payment  ability  of  the
 various  State  Electricity  Boards.
 That  is  very  legitimate,

 SHRI  A.  C.  GEORGE:  The  BHEL,
 Bhopal  is  a  vast  complex  and  ‘our
 proposed  target  of  production  for  this
 year  is  Rs,  95  crores.  In  an  industry
 of  this  magnitude,  obviously,  it  can
 be  appreciated  that  at  any  point,  of
 time  there  would  be  at  least  a  back-
 log  of  one  month’s  production  which
 would  be  in  the  process  of  despatch.
 That  cannot  be  called  ‘stock--piling’,
 There  are  various  points  such  a  pack-
 ing  specialised  consignments  that  are
 being  despatched.  That  is  quite
 rrormal  in  any  industry  of  this  size.
 That  is  why  in  my  statement  I  made
 a  reference  that  in  an  industry  of  this
 size—BHEL,  Bhopal,  we  can  normally
 and  tolerably  expect  for  despatch  of
 a  quantum  of  nearly  Rs.  7  crores  or
 8.6  crores.  But,  the  hon,  Member
 was  pointing  out  an  important  factor
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 in  the  sense  that  many  of  the  State
 Electricity  Boards  were  not  lifting.
 the  equipments.  That  is  not  exactly
 the  position.  The  position  is  that
 there  may  be  quite  a  huge  amount  of.
 overdue  payments  to  the  BHEL.
 But,  that  is  not  relevant  in  this  par-
 ticular  context  because,  I  may  explain.
 that,  out  of  Rs,  5.74  crores  of  accu-
 mulated  stock,  Rs.  8.6  crores  is  in  the
 normal  process  of  despatch.  As
 pointed  out,  out  of  only  Rs.  7.4  crores.
 worth  of  goods,  equipment  worth
 Rs,  2.76  crores  wag  awaiting  allot-
 ment  of’  railway  wagons  and  another
 Rs.  0.87  crores  represented  over-
 sized  machinery  awaiting  railway
 clearance  for  loading  and  _  despatch...
 There  are  special  types  of  wagons  or
 carriers  in  which  over-sized  equip-
 ments  are  carried.  We  are  keeping  in.
 touch  with  the  Railway  Ministry  to
 get  the  correct  type  of  wagons  so:
 that  the  over-seized  or  other  large-
 sized  consignments  can  be  carried:.
 But  the  point  is  this,  The  hon.  Mem-~
 ber  was  saying  that  so  many  equip-~
 ments  are  not  being  lifted.  There  are
 not  many  electricity  Boards  which
 could  not  lift  them.  What  we  are
 pointing  out  is  that  out  of  Rs.  3.51.
 crores  comprising  of  traction  motors
 etc.,  it  is  only  Rs,  0.52  crores  worth
 of  goods  that  is  not  being  despatched
 because  of  the  difficulty  of  the  State
 Electricity  Board,  namely,  the  Punjab.
 Electricity  Board.  The  rest  of  it  was
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 already  despatched  and  ?t  is  being
 received.

 Out  of  Rs.  i5.74  crores,  Rs,  8.60
 crores  worth  of  goods  are  the  normal
 carry-over  of  any  month.  The  rest
 of  the  equipment  valued  at  Rs.  3.5i
 erores  comprises  of  Rs,  2.99  crores
 worth  of  traction  motors  meant  for
 the  railways.  The  Raiiways  have  re-
 vised  their  schedule  of  requirements..
 And  subsequently,  due  to  financial.
 stringencies,  they  had  to  change
 their  production  programme.  We  are
 in  touch  with  the  Railways  to  make
 available  the  wagons  as  early  as,
 pussible.  Ag  I  said  earlier,  Rs.  0,52
 crores  worth  is  of  transformers  for.
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 the  Punjab  State  Electricity  Board.
 The  hon.  Member  was  mentioning
 about  Bihar,

 Incidentially,  it  might  be  interest-
 ing  to  note  that  out  of  Rs.  8.60  crores
 which  is  a  normal  carryover  of  a
 month,  it  is  only  6  per  cent  which  is
 assigned  to  Bihar.  In  the  matter  of
 overdue  payments  also,  it  so  happened
 that  though  Rs  84.00  crores  is  due
 from  different  State  Electricity
 Boards,  only  Rs.  5.59  crores  is  due
 from  Bihar.  |  think  the  hon.  Mem-
 ber  was.  slightly  uncharitable  to
 Bihar  at  least  in  the  matter  under
 reference.

 He  was  mentioning  about  certain
 lacunae  or  the  irregularities  in  the
 State  Electricity  Boards.  I  hope  you
 will  appreciate  that  it  is  not  for  me
 to  comment  about  any  irregularity  or
 lacunae,  regarding  the  functioning  of
 an  Electricity  Board,  I  think,  he  may
 well  address  this  question  to  the
 concerned  Minister,  I  can  not  be
 expected  to  comment  on  this.

 PROF.  MADHU  DANDAVATE:  As
 for  ar  this  point  concerned.  that  is
 very  relevant.  They  place  orders  With
 different  type  of  firms  and  again  mal-
 practices  are  committed.  As  a  resuit
 of  that,  their  financial  position  went
 down  and  that  is  why  they  are  not
 able  to  meet  their  obligations,

 MR.  DEPUTY-SPEAKER:  We
 ‘concerned  with  BHEL.  He  is  con-
 cerned  with  BHEL.  His  point  is  that
 tnis  a2cumulatisn  is  nothing  aonurmal.
 As  to  what  a  State  Electricity  Board
 does  within  the  State,  I  do  not  think
 that  will  come  in.

 ere

 PROF.  MADHU  DANDAVATE:  [
 have  not  raised  that  point.  The  State
 Electricity  Boards  are  responsible  for
 not  lifting  the  consignmments,  This
 is  due  to  their  financial  position.  Var-
 ious  committees  had  been  appointed  to
 inquire  into  the  malpractices,  They
 become  very  relevant  because  if  their
 efficiency  is  augmented  and  if  mal-
 practices  are  ended,  their  financial
 position  would  improve  and  as  a
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 result,  they  will  be  able  to  lift  the
 consignments  by  making  the  necessary,
 payments.

 MR.  DEPUTY-SPEAKER:  To  the:
 extent  that  there  is  an  unusual  accu-
 mulation.  But  that  is  what  he  is  dis-
 puting.  He  says  there  is  nothing  un-
 usual  in  the  accumulation  that  is:
 there.

 PROF.  MADHU  DANDAVATE:  To
 them  Rs.  5  crores  does  not  mean  any-
 thing.

 SHRI  A.  C.  GEORGE:  The  finan-
 cial  stringency  or  difficulty  of  State.
 Electricity  Boards  has  not  prevented_
 any  consignment  being  despatched.
 We  may  have  our  financial  difficulty
 in  functioning.  In  spite  of  that,  it  may
 be  very  interesting  for  the  hon.  mem-
 ber  and  the  House  to  know  that  BHEL.
 showed  a  steady  improvment  in  res-
 pect  of  production  88  well  as  profita--
 blity.  In  1972-73,  the  total  production
 was  Rs.  43  crores;  in  1973-74,  this:
 one  unit  showed  an  improvement  to.
 the  extent  of  Rs.  90  crores  to
 the  tune  of  Rs.  233  crores.  In  the
 matter  of  profitability.  in  1973-74.  it
 was  Rs.  27  crores  as  against  Rs.  3
 crores  in  1972-73,  So  inspite  of  these
 difficulties,  BHEL  were  able  to  per-
 form  well.

 It  is  not  for  me  to  comment  about
 the  position  of  State  Electricity  Boards

 We  are  concerned  with  their  payment.
 In  spite  of  their  payment  difficulties,
 we  have  not  held  up  any  stock.  We  are
 taking  up  the  matter  with  the  Finance
 Ministry  so  that  our  liquidity  is  not
 affected.

 PROF.  MADHU  DANDAVATE:  He
 started  with  a  reference  to  RBI.

 MR.  DEPUTY-SPEAKER:  व  think
 he  has  indirectly  said  that  the  States
 Boards  have  a  lot  of  outstanding  dues
 to  BHEL.

 SHRI  A,  C.  GEORGE:  I  did  say  the.
 State  Boards  have  dues,  but  that  is
 not  hampering  consignments  or  des-
 patch.
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 MR.  DEPUTY-SPEAKER:  We  are
 concerned  with  lifting  the  material,
 not  the  outstanding  dues.

 PROF.  MADHU  DANDAVATE:  The
 State  Boards  have  publicly  stated
 that  their  financial  position  is  like
 that,

 MR.  DEPUTY-SPEAKER:  We  do
 do  not  discuss  the  affairs  of  State
 Electricity  Boards  here,

 SHRI  MUKHTIAR  SINGH  MALIK:
 «Rohtak)  It  has  become  the  practice
 with  every  department  of  Govern-
 ment  running  industries  to  shift  their
 responsibility  to  other  department  like
 the  Railway  department,  although
 the  hon.  Minister  of  Raiways  has  time
 and  again  informed  the  House  that
 conditions  on  the  railways  are  more
 than  normal  aftér  the  strike  or  better
 than  ever  before  after  the  strike.
 Take  any  department,  the  Food  De-
 partment  or  the  Supplies  Department
 or  BHEL  or  any  other  department,
 They  will  accuse  the  railway  admi-
 nistration  for  this.  They  cannot  shift
 the  responsibility.  It  is  the  joint  res-
 It  is  the  joint  responsibility  of  Gov-
 ernment  They  should  have  some  sort
 of  co-ordination,
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 Now  the  Chairman  of  BHEL,  Bho-
 pal,  has  drawn  a  very  dosy  picture
 about  the  Bhopal  unjt  of  BHEL  But
 according  to  reports  appearing  in
 newspapers,  the  position  is  very  alar-
 ming,  A  question  was  put  about  the
 Jacunae  in  the  orders  placed  by  Elec-
 tricity  Boards  by  my  hon,  friend.
 Prof  Dandavate.  The  hon  Mnunister
 has  declincd  to  make  any  reference
 to  that;  he  has  not  answered  it  He
 says  aS  cannot  say  anything  ahout
 the  working  of  the  Electricity  Boards
 in  various  Stites,  When  he  has  piven
 a  categoric  reply  that  the  entire
 equipment  has  been  manufactured
 against  specific  orders,  [  would  ask
 whether  there  is  any  penalty  clause
 provided  in  the  orders  placed  by  the
 Electricity  Boards  or  anybody  also  to
 BHEL,  Bhopal  or  any  other  unit.
 I  want  to  know  whether  there  is  any
 penalty  clause,  and  if  none  exists,  why
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 it  is  so.  When  the  unit  produces
 agabist  specific  orders  placed  by  the
 Electricity  Boards,  if  they  do  not  lift
 the  equipment  or  receive  the  con-
 signment,  what  is  the  penalty  provid-
 ed  for  that?  Why  should  the  BHEL
 suffer  for  that?  So,  I  would  like  to
 get  a  categorical  answer  to  this
 6.00  hrs.

 Secondly,  the  Railway  Ministry  is
 the  accused  not  only  in  this  respect,
 that  they  are  not  providing  wagons
 in  time.  They  themselves  are  the
 defaulkters.  The  Minister  himself  says
 that  “the  rest  of  the  equipment  valued
 at  Rs.  3.5l  crores  comprises  of
 Rs.  2.99  crores  worth  of  traction
 motors,  generators,  coitrol  gear  etc.
 meant  for  the  Railways,”  and  “It  trans
 pires  now  that  the  equipment  meant
 for  Railways  is  in  express  of  their
 current  requirement  because  their
 loco-manufacturing  programme  has
 undergone  certain  revisions”  Why
 should  the  BHEL  suffer  on  this
 account?  It  was  easy  for  the  Minister
 to  have  stated  in  his  statement  that
 they  are  having  a  dialogue  with  the
 Railwav  Minister.  The  Railway  Minis-
 ter  is  here  He  could  have  very  easily
 explained  the  postiion  Why  should  he
 not  receive  the  goods  or  lift  the  equip-
 ment?  I  would  lke  to  know  from
 the  hon  Minister  what  sort  of  co-or-
 dination  exists  for  getting  the  diff  srent
 tvpes  of  wagons  between  the  BHEL
 and  the  Railwav  Ministry,  and  whc-
 there  there  is  also  anv  penalfy  clause
 if  thev  do  not  provide  the  wages  in
 time  Whv  should  the  BHEL  suff>r  he-
 cause  the  railwavs  are  not  sunn'ving
 the  wagons?  They  have  got  a  contract
 and  they  have  to  supply  them  T  want
 to  know  whether  there  is  anv  pena“v
 raided  for  that  alsa

 Then,  I  would  like  to  bring  bome
 to  the  hon  Minister  of  State  in  the
 Minmstrv  of  Tndustrv  and  Civil  Supp-
 lies  that  it  has  not  only  been  re-
 vorted  in  the  papers  hut  on  the  basis
 of  talks  also  with  the  snokesmen  of
 the  BHEL  that  there  are  heavy  dues
 to  be  collected  by  the  BHEL.
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 MR.  DEPUTY  SPEAKER:  That  is
 3  different  question.  You  are  repeat-
 ng  it.

 SHRI  MUKHTIAR  SINGH  MALIK:
 But  it  is  concerned  with  them.  There
 are  heavy  dues  accumulating  and
 which  the  BHEL  has  to  coilect  from
 their  big  customers,  These  are  to  the
 tune  of  Rs.  35  crores;  it  is  about  50
 per  cent  of  the  value  of  the  total  pro-
 duction  of  BHEL.  Why  should  it  be
 so?  Qn  account  of  that,  the  finances
 of  the  BHEL  have  become  very  poor.

 MR.  DEPUTY-SPEAKER:  We  are
 not  discussing  the  finances.

 SHRI  MUKHTIAR  SINGH  MALIK:
 Because  of  the  block  capital,  I  wouid
 like  to  request  the  hon.  Minister  to
 give  us  a  categorical  reply  whether
 the  stringent  financial  conditions  have
 affected  the  ancillary  industry  and
 the  small  customers,  because  they  are
 not  getting  the  money  in  time  from
 the  BHEL.  I  am  not  taking  much  “time
 of  the  House,  and  you  also  appear  to
 be  in  a  hurry

 MR.  DEPUTY-SPEAKER:  No,  no.  I
 am  only  seeing  to  the  relevancy.  He
 ean  oblige  you,  if  you  want.

 SHRI  MUKHTIAR  SINGH  MALIK:
 I  would  like  the  hon.  Minister  ‘o
 give  us  categorica]  answers  to  these
 questions.

 SHRI  A.  C.  GEORGE:  Regarding
 the  first  part  of  the  question  of  the
 hon.  Member.  I  am  sure  it  will  be
 easily  apprecieted  that  in  a  unit  of
 this  type,  namely,  BHEL  the  produc-.
 lion  is  not  the  regular  type  of  assem-
 bly-line  production.  It  is  all  tailor-
 made,  as  per  the  customers’  demand
 and  according  to  their  spccifications.
 There  is  no  question  of  State  Electri-
 city  Boards  refusing  to  lift  the  stock
 because  we  de  not  over  produce  and
 we  co  not  produce  a  different  quality.
 There  is  regular  inspection  and  ‘ests
 are  carried  out  in  a  systematic  way.
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 I  agree  with  the  hon.  Member  a  very
 heavy  amount  is  outstanding  from
 the  different  Electricity  Boards.  To
 an  eariuer  question  I  replied  casually
 and  I  may  now  mention  that  the  dif-
 ferent  Electricity  Boards  owe  Rs.  l4
 crores  to  the  BHEL  out  of  which
 nearly  Rs.  35  crores  is  to  the  Bhopal
 Unit.

 But  that  does  not  in  any  way  ham-
 per  our  production  programme.  It
 may  be  creating  financial]  difficulties
 but  all  the  same  we  are  going  accord-
 ing  to  the  schedule.  The  hon.  Member
 was  saying  that  I  was  painting  a  rosy
 Picture  about  Bhopal.  I  should  say
 that  Bhopal  is  one  Unit  which  has
 performed  very  well  in  spite  of  many
 difficulties.  I,  may  be  interesting  to
 know  that  last  month  production  was
 about  Rs.  8.37  crores  as  agains:  the
 target  of  Rs.  6.l  crores.  The  target
 for  the  first  seven  months  was  Rs.  40
 crores  and  the  Bhopal  Unit  of  the
 BHEL  produced  things  worth  Rs.  43.93
 crores.  The  performance  is  409  per
 cent  of  the  targeted  production,  In-
 spite  of  the  many  difficulties  this  has
 been  done.  We  may  be  having  finan-
 cial  difficulties.  We  are  taking  it  up
 with  the  Finance  Ministry.

 The  hon.  Member  mentioned  about
 the  penalty  clause.  The  customers  of
 the  BHEL  are  public  utilities  and  at
 may  be  rather  difficult  for  us  to  insist
 on  a  penalty  clause.  All  the  same
 since  the  outstanding  are  mounting  up
 we  are  thinking  whether  even  in  re-
 gard  to  the  Public  Sector  Undertakings
 it  may  not  be  worthwhile  to  include  a
 penalty  clause  because  it  is  becoming
 ६00  much  of  a  burden  for  the  BHEL.

 He  referred  to  the  Ra'lways,  We
 are  working  in  perfect  harmory  with
 the  Railways  and  the  Railways  have
 been  very  cooperative...  (Interrup-
 tion),

 In  regard  to  the  matter  of  some
 accumulation  at  Bhopal  there  are
 certain  products  which  are  made  in
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 [Shr  A,  C.  George].

 that  Unit  and  they  do  not  form  part
 of  the  normal  pattern  They  are  of
 a  larger  size  or  their  height  is  much
 more  ४0  that  special  arrangements
 will  have  to  be  made  in  coordination
 with  the  Rajlways  We  ale  hopeful
 that  we  will  be  able  to  find  proper
 carriers  and  I  do  not  thmk  that  this
 will  piesent  any  problems

 Towardg  the  end  of  hig  remarks  he
 mentioned  about  payment  to  the
 ancujllary  units  Inspite  of  financial
 difficulties  that  were  facing  the  Unit
 we  have  taken  care  to  see  that  the
 amall  units  which  are  making  an-
 cillailes  are  paid  in  ttme  and  infact  in
 some  cases  even  ahead  of  tume.  The
 normal  practice  is  that  payment  is
 ™made  only  after  testing,  that  is  the
 Procedure  But  in  order  to  help  some
 ancillury  units  we  are  making  pay-
 ments  even  before  the  usual  tests  are
 made  whenever  the  production  is
 delivered  at  the  BHEL  plant.  To
 tha,  extent  the  ancillames  are  not
 only  not  discriminated  against  but
 they  are  helped  also,  The  drfficulties
 are  not  passed  on  to  the  ancillaries
 and  our  effort  is  to  see  that  the  smaller
 units  thrive  and  progress  so  that  ulti-
 mately  with  complete  coordinated
 effoit  a  total  product‘on  pattern
 which  will  be  good  for  the  country  as
 well  as  for  the  BHEL  Unit  would
 emcige
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 STATEMENT  BY  MEMBER  RE
 INFORMATION  GIVEN  BY  RAJL-

 WY  MINISTER  ON  (5-9-1974

 श्री  मधु  लिमये  (चुका)  उपाध्यक्ष
 महोदय,  5  सितम्बर,  974  को  प्रतिपक्ष
 के  सपादक  के  खिलाफ  श्री  पीलू  मोदी  के
 विशेषाधिकार  प्रस्ताव  पर  पनपने  भाषण  के
 दौरान  मैंने  चार  गुप्त  सरकारी  दस्तावेजों  का
 जिक्र  या  था  कुछ  फर्मों  दवारा  लाइसेंस
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 सहूलियत  के  किये  गये  दुरुपयोग  का  ईन  में
 उल्लेख  था  ये  दस्तावेज  मेज  पर  रखे  जा  चुके
 है  t

 इन  दस्तावेजों  से  3  करोड  5  लाख
 रुपये  के  भ्रमित  लाइसस  का  दुरूपयोग  साबित

 होता  है।  चूकि  पा लिस्टर  फायर  तथा
 स्टेनलेस  स्टील  जैसी  चीज़ों  के  रायात  पर
 500  प्रतिशत  प्रीमियम  याने  मुनाफा  होता

 है,  यह  स्पष्ट  है  कि  इन  फर्मो ने  i2  करोड़
 रुपये  का  कुल  फायदा  उठाया  है  i

 इन  आयात  परवानों  के  दुरुपयोग  की
 घटना  आर  उन  की  जाँच  की  अवघि 1970
 से  लेकर  974  तक  की है।

 मैंने  कहा  था  कि  उस  समय  श्री  ललित
 नारायण  मिश्र,  विदेश  व्यापार  मंत्री  थे  1
 जब  कुछ  काग्रेसी  सदस्यों  ने  मेरे  भाषण  में
 बाघा  डाली  और  प्रश्न  पूछे  तब  मैंने  कहा  था
 कि  झगर  उस  समय  श्री  एल०  एन०  मिश्रा
 विदेश  व्यापार  मन्नी  नही  थे  तो  मैं  अपना  ब्यान
 वापस  ले  लगा।

 इस  बीच  श्री  एल०  ए१०  मिश्रा  सदन  में

 पहुच  कर  अपनी  सीट  पर  बेठ  चुके  थे  मेरे  इस
 भाषण  में उन्होंने  जोर  A  बाघा  डाली  आर
 कहा  कि  “972  में  मैं  विदेश  व्यापार  मंत्री
 नही  था”  ऐना  करने  मे  उत  ा  उद्देश्य  यह  था
 कि  972  में  दिय  ह:  लइगेसज्ञ  के  तुरुप-
 योग  तथा  उन  की  जाच  के  लिये  वे  जिम्मेदार
 नहीं  थे।  इस  तहत  बरसर वें  सदन  पर
 डालना  चहते  थे  ।

 लेकिन  बाद  में  पूछताछ  से  मुझे  पता  चला  कि
 श्री  एल०  एन०  विश्वा  जून  970  से  जनवरी
 973  तक  विदेश  व्याप,र  माथे  त  30

 महीनों  की  अवधि  से  विदेश  व्यापार  मंत्रालय
 में  प्रगित  आयात  लाख सो  के  दुरूपयोग
 की  घटनाएं  है।  उनमे  से  कुछ  घपलों  का
 वर्णन  मेरे  दवारा  उल्लिखित  गुप्त  दस्तावेजों
 में  किया  गया  था  ।
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 att  ललित  नारायण  मिशा  ने  गलत
 अयान  दिया  कि  i972  44  fate  व्यापार
 मंत्री  नहीं  थे  इस  गम्भीर  गलत  बयानी  के
 लिये  वे  सदन  से  माफी  मांगे  कौर  मेरे  हारा
 उल्लेख  फिये  गये  अरयात  लाइसेंसों  के  दुरूपयोग
 में  स  जिन  घटनाओं  स  उन  का  संबंध  है  उसके
 प्रति  भ्र पनी  उचित  जिम्मेदारी  को  खुले  तोर
 पर  स्वीकारें  |

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L.  N.  MISHRA):  =  Mr.
 Deputy-Speaker  Sir,  while  speaking
 on  Mr.  Poiloo  Mody’s  privilege
 motion  against  the  editor  of  ‘Prati-
 paksh’  on  5th  September,  974  Shri
 Madhu  Limaye  inter  alia  stated  “Their
 licences,  allotments  and  pending
 applications  were  released,  The  deci-
 sion  was  taken  in  January,  970  when
 Shri  L.  N.  Mishra  was  the  Foreign
 Trade  Minister”  (page  15205,  5-9.74
 uncorrected),  I  thought  it  my  duty  to
 Temove  the  erroneous  impression  and
 I,  therefore,  said  that  I  was  not  the
 Minister  for  Foreign  Trade  in
 January,  1970.  In  fact  I  joined  the
 Ministry  of  Foreign  Trade  only  on
 27th  June,  1970.  In  the  uncorrected
 copy  of  the  verbatim  in  place  of
 January,  1970,  972  was  reported.

 On  6th  September,  974  when  a
 copy  of  the  uncorrected  verbatim
 report  was  sent  to  me  for  necessary
 correction  I  substituted  ‘January,
 4970°  for  1972"  and  returned  the  un-
 corrected  copy  of  the  report  to  the
 Editor  of  Debates  within  the  stipulat-
 ed  time  prescribed  for  the  purpose,

 It  is  thus  clear  that  it  was  not  at
 all  my  intention  to  make  any  mislead-
 ing  Statement  in  the  House,

 श्री  मधु  लिये  :  मेरा  व्यवस्था  का  प्रश्न
 है।  मैंने  नोटिस  जिस  डायरेक्शन  के  तहत  दिया
 है  उस  का  लम्बा  चौड़ा  प्रोसीजर  है।  पहले
 क्या  होता  है:

 “A  member  wishting  to  point  out
 ‘any  mistake  or  inaccuracy  in  a ह  wttatement  made  by  a  Minister  or
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 any  other  member  shall,  before
 referring  to  the  matter  in  the  House,
 write  to  the  Speaker  pointing  out
 the  particulars  of  the  mistake  or
 inaccuracy  and  seek  his  permission
 to  raise  the  matter  in  the  House.’

 MR.  DEPUTY-SPEAKER:  Which
 I  suppose  you  did.

 SHRI  MADHU  LIMAYE:  Yes,  I
 did.  Then  it  says:

 “The  member  may  place  before
 the  Speaker  such  evidance  as  he
 may  have  in  support  of  his  allega-
 tion.”

 In  the  Bio-data  published  by  the  Lok
 Sabha  Secretariat  it  is  clearly  stated
 that  he  held  the  charge  of  the  Foreign
 Trade  Ministry  between  June  970  to
 January  1973,

 SHRI  L.  N.  MISHRA:
 that,

 I  have  said

 SHRI  MADHU  LIMAYE:  The
 third  rule  is:

 “The  Speaker  may,  if  he  thinks
 fit,  bring  the  matter  to  the  notice
 of  the  Minister  or  the  member  con-
 cerned  for  the  purpose  of  ascertain.
 ing  the  factual  position  in  regard  to
 the  allegation  made.”

 ता  फ़ंक्चुअन  पोजीशन  क्‍या  हुई  ।क  यह  7972
 में  मंत्री  थ ेलेकिन  यह  कहते  है  कि  मैने  कहा
 था  पि  जनवरी  i970)  तो  मतलब  यह  हू  कि
 रिपोर्टर  ने  झा  छापा।  नह!  पटेल  बजाइये
 और  इस  का  फैसला  होजाए  मैंने  बहुत  ही
 स्पोर्ट  ढंग  से  जब  किसी  सदस्य'  ने  कहा  कि
 उस  संग”  बहू  नहों  थे  ता  मैंने  पहा  था  कि
 झगर  नह'  थे  तो  मैं  वापस  लत,  ह  लेकिन  i970
 att  is74  कीव  के  मामले  थे।  कुछ  मामले
 ऐसे  थे  इन  के  कार्यकाल  में  हुये  इन्वेस्टिगेशन
 सी०  बी०  भाई  के  बारे  में  भार  यहा  सदन
 में  जरा  कर  कहते  हैं  कि  मैं  972  में  नहीं  था
 शोर  क्वालिटी  उस  को  करेक्ट  करते  हैं।
 बिना  बाप  की  इजाजत  के  इन्होंने  इम्प्रैशन
 नहीं  दिया  है  कि  रिपोर्टस  ने  गलत  लिखा  है
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 श्री  घ  लिये  :

 टेप  बजाया  जाया  अगर  वह  करेक्ट  करना  चाहते
 है  तो  मैं  विरोध  नही  करता  हूं  वह  भाप  की
 इजाजत  से  कलेक्टर  कर  सकते  हैं।  लेकिन  उन
 को  फैक्ट  एडमिट  तो  करना  चाहिये  कि  छन्दों
 ने  मिस्टेक  की  |

 शी  एल०  एन०  मिथ :  मैंने  कहा  था
 19729  मैं  था।  जून  i9708  लेकर  4  फरवरी
 973  तक  में  विदेश  व्यापार  मंत्री  था।  यह

 बात  में  ने  उस  दिन  भी  कही  t

 ait  साधु  लिये:  फिर  कहिये  मेरी  गलती
 हई  दलीप  साफ  टग  हुआ  उपाध्यक्ष  महोदय,
 भाप  कुछ  औवज़रपेशन  क  रेंगे  हम  भी  कलेक्टर
 करते  हूँ,  लेकिन  झूठ  तो  नही  बोलने  यहां।

 MR  DEPUTY-SPEAKER:  The
 Minister  has  said  that  im  the  Uncor-
 rected  Report  it  was  mentioned  as
 ‘January  1972"  but  when  his  attention
 was  drawn

 SHRI  MADHU  LIMAYE:  Even  the
 word  “January”  is  not  there.  I  re-
 member  it  is  only  “l970",

 इन  का  टेंशन  देखिये  चूकि  जनवरी  97  y
 की  बात  पहले  आयी  थी  उन्हें  ने  जनवरी।
 972  कहा।  नही  कहा।  केवल  7972  कह  |

 MR  DEPUTY-SPEAKER:  You  have
 made  your  point.  Why  don't  you listen  to  me.  The  Miniter  has  said
 very  clearly  that  in  the  Uncorrecied
 Report  it  was  mentioned  as  ‘January 1972",

 SHRI  MADHU  LIMAYE.  Ne  You
 consult  the  uncorrected  report.

 MR  DEPUTY-SPEAKER  Let  me
 tel)  you  what  he  has  said.  Why  are
 you  getting  annoyed?  Here  he  says
 that  in  the  Uncorrected  report  it  was
 mentioned  as  972  but  when  his  atten-
 tion  was  drawn  to  it,  he  corrected  it;
 he  changed  “1972  to  “I970",  That  is
 what  he  said.  Whenever  we  make
 speeches  here  there  may  be  some  slips
 of  the  tongue.  But  when  we  see  in
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 the  report  something  that  is  not
 correct,  it  is  the  normal  practice  that
 we  take  the  earliest  opportunity  to
 correct  it,  and  he  has  done  it.  There.
 fore,  there  cannot  be  any  intention  of
 misleading  the  House,

 46.9  hrs.

 RESERVE  BANK  OF  INDIA
 (AMENDMENT)  BILL—Contd.

 MR.  DEPUTY-SPEAKER:  We  will
 now  take  up  further  consideration  of
 the  Reserve  Bank  of  India  (Amend-
 ment)  Bill.  Shri  M.  C.  Daga  was  on
 his  legs.

 श्री  लघु  लिये  (जाक):  इस  पर  भेस
 एक  ब्यवण्या  का  प्रश्न  है।  मैं  जब  शुक्रवार
 को  शिखि  बैक  बिल  के  बारे  मे  बोला  तो  मैंने

 डिपाज़िट रस  के  बारे  में  कहा  क्‍या  पोजिशन  है
 यह  जानने  की  कोशिश  की  ।  बाद  में  लाइब्रेरी
 वालों  ने  शजर  बैक  स  ड',  कमेंट्स  ला  कर  मुझे
 को  दिये,  जो  वह  गहने  नहा  दे  सके  क्योंकि  दो
 किस्म  के  डो  कमेंट्स  थे,  उस  से  पता  हीं  नहीं
 चलता  कोन  सा  आधार  फोन  में  है।  मैने
 शनिवार  को  पत्र  भेजा  था  पोस्ट  से  कि  सोमवार
 दोपहर  तक  मुझे  बता  खोजिये  Feo  क्‍या
 बह  नीला  कागज  वाल,  इत  फोन  है  या
 ब्रोकर  वाला  इन  फॉर्म  है  रिज  थ  वाले
 कोई  भी  इत्तिला  हमे  देन  के  लिय  य  नही
 है।  हन  लोग  क्या  करें  ?  हम  सोलन,  नहा  चाहते
 है।  तब  तवां  जब  तक  कि  3  ये टिक
 इनफामेंमेशन  हमें  मिल  नहीं  जाती  द्

 MR.  DEPUTY-SPEAKER:  I  think,
 you  have  made  your  point.

 SHRI  MADHU  LIMAYE:  You  pass
 a  stricture  on  the  Reserve  Bank
 Governor,  He  us  trying  to  deliberately
 confuse  by  giving  two  brochures,

 MR.  DEPUTY-SPEAKER:  You
 have  made  the  point.  It  is  not  छे
 point  of  order.  But,  I  think,  the
 Deputy  Minister  will  take  note  of  it.
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 When  she  replies,  I  think,  she  will
 |  deal  with  it.

 श्री  मधु  लिमये  :  सुशीला  जी  जवाब  नही  दे

 सवारी  हैं।  मेरे  पास  सब  मारुति  का  मामला

 पडा  हुआ  है।

 श्री  मूल  चन्द  डागा  (पाली)  :  इस  पर
 बोलते  हुए  मैंने  बताया  था  कि  कहां  वहां  रिजर्व

 बेबी  फेल  हुआ  है  भोर  क्या  क्या  रजब  बक  ने  गम

 किया  है।  जो  कुछ  आपकी  रिपोर्ट्स  कहती  हैं
 वही  मै  आपके  सामने  पेश  करना  चाहता  हूं।
 जो  फेल्योर  में  बताने  जा  रहा  हूं  इससे  ज्यादा
 कौर  बड़ी  फेल्योर  क्या  हो  सकती  है  ?

 “Various  field  investigations  pro-
 vide  instances  of  cooperatives  con-
 tinuing  to  be  dominated  by  money
 lenders  and  others  who  use  the
 funds  of  the  societies  to  promote
 their  own  ends,  financial  and  poli-
 tical.”

 ~  =  '
 इस  प्रकार  से  आपका  पैसा  चला  जाता  है

 “There  is  a  fairly  widespread  im-
 pression  that  vested  interests  have
 so  established  themselves  in  the
 management  of  primary  agricultural
 credit  societies  that  in  many  parts
 of  the  country,  they  are  virtually
 monopolising  the  benefits  of  co-
 operative  credit.”

 कोआपरेटिव  सोसाइटीज  ओर  छोटे  काश्तकारों
 के  नाम  ले  कर  भाप  बिल  पेश  करते  हैं,  एमेंडमेंट्स
 पेश  करते  हैं।  इसको  देख  कर  दुख  होता  है  कि
 इस  तरह  से  आपका  पैसा  वेस्ट  होता  है;  कौन
 ले  जाते  हैं?  बड़े-बड़े  मनी  लैण्ड  वेस्ट

 इटरेस्ट्स,  एक  एक  फैमिली  ले  जाती  है।  उस
 पैसे  की  शब  हालत  क्‍या  है  ?  इसके  बारे  में  क्या
 झपकी  रिपोर्ट  कहती  है:

 “The  high  level  of  overdues  at  the
 various  levels  of  cooperative  credit
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 structure  continues  to  plague  the
 movement  thereby  choking  the  flow

 ‘of  credit.  The  competitive  pasition
 of  overdues  for  the  years  1971-72
 and  1972-73  at  the  level  of  the
 central  cooperative  banks  and  the
 primary  societies  was  44  per  cent
 by  the  end  of  97l-72.  It  was,
 however,  ag  high  as  80  per  cent  in
 Assam,  82  per  cet  in  Manipur,  80
 per  cent  in  West  Bengal,  63  per
 cent  in  Rajasthan,  62  per  cent  in
 Bihar  and  57  per  cent  in  Orissa.”

 WAT  रुपया  इस  तरह  से  लोगों  की  तरफ  बकाया
 पडा  हुआ  है  जोकि  रिकवर  रहो  हो  पा  रहा  है।
 कहते  वो  यह  हैं  कि  रूरल  क्रेडिट  सोसाइटीज

 लेकिन  वेस्टिड  इंटरेस्ट  ।  उनको  आपने  मदद  दे
 रखी  है।  ये  लोग  जाय  बूझ  कर  वापिस  करना

 नही  चाहते  है।  आपको  ग्रवनेमेंट  मशीनरी
 इसके  लिए  कुछ  नही  कर  रही  है  T  छोटे  काश्त-
 करो  तक  लोन  पहुंचता  नही  हूँ  1

 आपने  इसको  क्लीयर ली  माना  है
 “The  Survey  Committee  summing

 up  the  position  in  regard  to  agricul-
 tural  credit  observed  that  it  fell
 short  of  the  right  quantity,  was  not
 of  the  right  type,  did  not  serve  the
 right  purpose  and  often  failed  to  go
 to  the  right  people  and  _  that  ‘co-
 operation  had  failed  but  co-opera-
 tion  must  succeed’.”

 आप  कहते  है  कि  बाप  एनीमल  हसबेंड री
 के  वस्तु  लोन  बड़ा  देंगे।  लेकिन  यहा  माननीय
 सदस्य  कह  रहे  है  कि  सीमा  में  शेंडल्डकास्ट  ओर

 द्वाइबज  के  लोगों  की  कोई  दो  सो  एप्लीकेशन्स
 पड़ी  हुई  हैं,  कोई  सुनने  वाला  नहीं  है।  दो  सौ

 साल  हो  गए  हैं  लेकिन  कुछ  उनपर  कारवाई

 नही  की  गई  है।  बाप  को  इस  सेब  के  बारे  में

 हमारे  सामने  रिपोर्ट  रखनी  चाहिये  थी  कौर

 हमको  बताना  चाहिए  था  कि  इतने  गरीब  लोगों
 को  आपने  इतने  लोन  दिए है  ।  आपका
 अरबों  रुपया  मालदार  लोग  खा  गए  है
 हम  नहीं  यह  शाप  खुद  कह  रहे  हू  जब

 ऐसी  बात  है  तौ  रिज  हत्  का इस  तरह की  जो

 गड़बड़ीयां  होती'  है  इन  पर  क्‍या  कंट्रोल  है।
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 प्ली  मूलचन्द  डागा]

 मैंने  पिछली  बार  बाहा  था  कि  बड़ोदा  के  बका

 मैनेजर  ने  45,000  रुपया  उसको  दिया  जिस

 का  जमाई  या  लडका  या  लड़की  पार्टनर  है

 कम्पनी  से  ।

 MR  DEPUTY-SPEAKER:
 cals

 Mr.
 Daga,  if  you  go  into  all  the  details.

 SHRI  M,  C.  DAGA:  I  am  not  going
 into  the  details,  I  am  simply  touching
 the  points.

 MR,  DEPUTY-SPEAKER:  These
 are  the  details  of  what  this  bank  has
 done  or  that  bank  has  done.  If  you
 go  into  those  details,  there  will  be
 no  end  to  it  Confine  yourself  only
 to  the  main  points  of  the  Bill

 SHRI  M  C.  DAGA:  After  all,  the
 Reserve  Bank  has  to  supervise  and
 control.

 MR  DEPUTY-SPEAKER’  I  know
 As  I  said,  if  you  start  going  into  the
 details,  there  will  be  no  end.

 SHRI  M  fon  DAGA:  I  am  not
 going  into  the  details,  Sir  They  have
 got  this  provision  in  the  Bil  I  am
 just  pointing  that  out

 food  बैंक  की  पालिसी  है  कि  इ  इन्द्रिय  लि-

 दस  को  लोन  न  दिए  जाए।  छोटे-छोटे  उद्योग

 को  भी  नही  देगे ।  मे  जानना  चाहता  हू  कि

 आखिर  इसने  लोगो  को  लोन  मिलता  ही  कितना

 2?  मै  समझता  हू  fe  लोन  के  मामले  मे  रिजवी

 बैक  की  कोई  यूनिफार्म  पालिसी  हानी  चाहिये  ।

 बैंकों  के  नेशन  जेय  के  बेब  [पहले
 वित्त  मन्नी  ने  बहुत  सी  बाते  कही  थी  ।  लेकिन
 आज  हालत  क्‍या  है  ?  जहा  9  बारोड  रुपया
 झावर  टाइम  का  स्टाफ  को  दिया  जाता  था  वहा
 LL  और  13  करोड  तथा  जाने  लग  गया  है।

 स्टाफ  बैसे  ही  बैक  में  ज्यादा  है।  हर  सान  यह
 बढता  जाता  है।  हग  लोग  बाई  बार  वह  चुके
 है  कि  ग्रोवर  टाइम  आप  बन्द  करे  ।  ले  किन  सारी

 गड़बड़ी  चल  रही  है।  रिजर्व  बेक  का  कोई

 कंट्रोल  नही  है।  सिविल  सर्विेच्द्स  जिन  को  आप
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 डायरेक्टर  बना  देते  है  रिजर्व  बैक  के  वे  करते
 क्या  है।  भारिक  सकट  झा  गया  मुद्दा  स्फीति

 हो  गई  ।  क्यो  हो  गई  ?  क्या  रिजबें  बैंक  का
 कोई काम  नही  था,  उसकी  कोई  जिम्मेदारी
 नही  थी।

 The  Deputy-Speaker  has  put  restric.
 tions  on  my  speech.  Otherwise,  I
 could  quote  many  things.

 MR.  DEPUTY-SPEAKER:  I  have
 to  put  restrictions.  Just  as  the  banks
 are  applying  squeeze,  I  will  have  to
 apply  squeeze  on  your  time,

 SHRI  M.  C.  DAGA:  I  am  pointing
 out  because  it  concerns  the  Reserve
 Bank.

 MR  DEPUTY-SPEAKER:  I  am
 concerned  with  time  and  relevancy.

 श्री  मूल  चन्द  डागा  क्‍या  पालिसी
 लोन  डिस्ट्रीब्यूटर रने  की  है  समझ  मै  नही  सात
 है।  गरीब  आदमी  को  पिछले  20  साल  मे  चार
 पा  रुपया  पर  कैपिटा  भी  नही  मिला  है,  तीन
 रुपया  भी  नहीं  मिल  रहा  है।  मनी  लैण्ड सं  की
 तरफ  अरबो  रुपया  बकाया  पडा  हुमा  है।
 कौन  रिकवर  करेगा  ?  जो  आपके  बको  वाले

 है  वे  जहा  उनका  इंटरेस्ट  इनवालब्ड  होता  है,
 वहा  लोन  देते  है  बडी  बडी  बिल्डिंग  बैंको  की
 बन  गई  हैं।  भत्ता  टी,  ए,  डी,  ए  शादी  बड  गए
 है।  हवाई  जहाज  में  आते  जाते  है।  चार  लाख
 का  फरनीचर  ले  कर  रख  लथा  गया  है  व  को  मे

 यह  सब  आपकी  रिपोर्ट्स  कहती  है।

 ड्राप  इलाज  25  में  सेक्शन  58के  बाद  एक
 सेक्शन  जोड़ना  चाहते  है

 “No  suit,  prosecution  or  othe
 legal  proceeding  shall  lie  agains!
 the  Central  Government  or  the
 Bank  or  any  other  person  in  re-
 spect  of  anything  which  is  in  good
 faith  done....”
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 यह  कल्याणकारी  राज्य  है।  कल्याणकारी
 राज्य  बनने  के  बाद  यह  कौनसा  नया  प्रिवलेज

 है?  यह  कौन  सा  तरीका  है  कि  गर्त  मेंट  काफी-
 सर  पर  डिपेंड  विया  जाय  प्रौढ़  ड्राप.  गवनेंमेंट
 आफिसर  को  दूसरे  लेवेल  पर  रखते  हैं  जोर  जो

 इंडिविजुअल  सिटीजन  है  उस  को  दूसरे  लेवल
 पर  रखते  है?  यह  इस  की  क्‍या  जरूरत  पैदा

 हुई  कि  कोई  बैंक  मेनेजर  कोई  गलत  करता  है  तो
 उस  के  लिए  श्राप  यह  वह  रहे  हैं  किः  उस  के
 खिलाफ  लीगल  प्रोसीडिग्स  नही  लाई  जा  चूकतीं
 या  कोर  में  नही  जा  सबते  और  हम  कोई  गलती
 करें  तो  वार्डेन  एक्यूज्ड  पर  छात्र  बरता  है।  हमारे
 पर  बडे  है  किः  हम  अ्रपनी  इंनोसैंस  मूव  करें।
 आप  ह: 16  ला  वा मिशन  यह  निर्णय  देता  है  चि
 एकोनामिवः  आफंसेज  में  जैन  उन  पर  शिफ्ट
 कर  दो,  दे  हैव  टु  पुट  दैट  और  आप  यहा  यह
 लिख  रहे  है  बि  भ्रमर  कोई  बैक  एम्प्लाई  या
 आफिसर  कोई  गलती  करता  है  तो  उसे  यह  माना
 जाय  कि  दे  हैव  डन  इट  इन  गुड  फेथ।  मैं.  नही
 समक्ष  पाता  कि  यह  डिस्टिक्शन  कैसे  पैदा
 हुआ  कि  कोई  उन  को  प्राजीक्यूट  कर  ही
 नही  सकता

 If  any  bank  employee  or  officer  does
 ‘anything  in  good  faith......  I  have
 not  understood  good  faith.  Nobody
 can  prosecute  him,

 Suppose  the  bank  has.  served  a
 notice  on  me  to  produce  certain  gocu.
 ments  and  I  have  lost  the  documents,
 you  say,  ‘You  have  failed.  I  will
 prosecute  you’.  I  say,  ‘Please  give  me
 a  chance.  I  do  not  possess  those
 documents’,  He  says,  ‘No.  If  you  fail
 to  produce  the  documents,  you  will  be
 prosecuted.’

 बह  जो  इस  तरह  के  प्राविजन्स  है  कोर्ट  में  जाने
 नहीं  देना  चाहते  और  कोर्स  के  राष्ट्र  जहां
 जहां  बादल  करना  चाहते  हैं  तो  आदमी  प्र पने
 अधिकारों  की  रक्ष  वहां  कैसे  द्ग्रेगा  ?  वह  अपने
 को  डिफेंड  कैसे  करेगा  ?

 Now  I  am  debarred  from  going  to
 the  court  against  any  officer  or  bank
 employee.  No  prosceution,  no  case,
 no  criminal  case.

 MR.  DEPUTY-SPEAKER:  Good
 faith  is  also  justiciable.

 SHRI  M.  C.  DAGA:  When  we  do
 it,  we  also  do  it  in  good  faith,

 श्री  हुकम  शब्द  कछवाय  (मुरीदे)
 उपाध्यक्ष  महोदय,  व्यवस्था  का  प्रश्न  है।  सदन
 में  गणपूर्ति  नहीं  है।

 MR.  DEPUTY-SPEAKER:  Let  the
 bell  be  rung....

 Yes,  now  there  is  quorum,  Shri
 Sequeira.

 SHRI  ERASMO  de  SEQUEIRA
 (Marmagoa):  The  Bill  which  is

 before  us  amends  an  Act  which  was
 passed  in  ‘1934,  Many  things  have
 happened  to  the  country  since  then.
 Many  changes  have  taken  place  in  the
 Reserve  Bank  and  many  a  naya  paisa
 has  tumbled  from  the  rupee.  I  am
 terribly  sorry  that  the  Government
 has  failed  to  take  this  opportunity
 not  merely  to  come  forward  with  a
 small  amending  Bill,  but  to  really
 examine  the  original  Act  and  _  see
 whether  it  is  suitable  and  whether
 any  changes  are  required  to  make  the
 Reserve  Bank  an  effective  in:trument
 in  the  conditions  of  to-day.

 I  sce  in  this  Bill  two  things  which
 are  symptomatic  of  the  malaise  that
 is  facing  us  to-day.  The  malaise,
 where  for  the  sake  of  expediency  we
 sacrifice  principle.  Here,  in  the  new
 Section  18A  you  have  a  clause  which
 says:

 “the  validity  of  any  loan  or  ad-
 vance  granted  by  the  Bank  in  pur-
 suance  of  the  provisions  of  this  Act
 shall  not  be  called  in  question....”

 merely  for  the  reason  that  the  Memo.
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 {Shri  Erasmo  de  Sequeira]
 randum  or  Articles  of  Association  do
 not  allow  such  a  loan.  You  introduce
 here  a  vely  dangerous  element;  by
 law  you  are  authorising  a  body  to
 take  a  loan  which  is  prohibited  by  its
 own  articles  of  association.  One
 principle  is  thrown  to  the  winds.
 Then,  in  another  section  what  you
 have  done  is  this  Section  24  of  this
 Act  says  that  any  regulation  made
 under  this  section  shall  have  effect
 from  such  earlier  or  later  date  as  may
 be  specified  in  the  rules.  Therefore,
 you  start  with  making  regulations
 with  retrospective  effect  And  you
 throw  another  principle  that  under-
 lines  the  rule  of  law  to  the  winds,

 This  is  what  we  see  every  day.  The
 Supreme  Court  passes  a  judgment,  it
 says  something  about  expenditure
 The  next  day  we  have  a  proclamation
 which  reverse,  the  supieme  couit
 ruling  Again  in  regard  to  MISA  it
 is  the  job  of  the  Courts  under  the
 Constitution  to  examine  and  pass
 verdict:  the  next  day  we  find  a  Pre-
 sidential  Order  taking  this  power
 away  from  the  Courts  This  is  sheer
 expediency,  subverting  the  rule  of
 law,  and  this  sort  of  thing  78  happen-
 ting  constantly.  One  has  fears  that
 one  is  heading  for  a  system  of  single
 party  Government

 MR.  DEPUTY-SPEAKER  Last
 time  it  was  Pratipaksha;  this  time  it
 is  one  party

 SHRI  MADHU  LIMAYE  which
 ay  edited  by  Mr  George  Fernandes

 SHRI  ERASMO  de  SEQUEIRA
 You  have  enlarged  the  definition  of
 deposits  to  such  an  extent,  that  very
 goon,  if  you  go  into  the  inspection
 that  this  Bill  provides  for,  you  will
 have  to  add  so  many  clerks  to  the
 Reserve  Bank  staff  that  it  will  become
 as  Parkinsonian  a  delight  as  any  other
 Ministry  of  the  Government  of  India!
 If  we  believe  in  a  free  society  and
 in  a  democracy,  we  must  accept  the
 fact  that  whichever  Government  is  in
 power  is  only  a  transient  having  2
 tenure  of  5-years.  Beyond  that  it
 must  go  and  get  the  support  of  the

 people.  So  far  as  bas{é  things  like
 curréney  and  finance  are  concerned,
 we  must  permit  institutions  like  the
 RBI  to  have  the  degree  of  indepen-
 dence  to  guarantee  co

 mgpuity
 which

 is  very  necessaty.  I  8  hearing  a
 story  fram  my  colleague  about....

 MR.  DEPUTY-SPEAKER:  Don’t
 tell  private  stories

 SHRI  ERASMO  de  SEQUEIRA:  It
 js  not  a  private  story.

 sit  जनेश्वर  मिथ  (इलाहबाद)  :  पांच
 प्य्च  रुपये  के  और  सौ  सौ  रुपये  के  नोट  और

 दुष् जि केट नोट  इस  देश  भर  मे  फैले  हुए  है  ओर
 यह  मिनिस्टर  भी  जानते  है।

 SHRI  DEPUTY-SPEAKER:  If  you
 don’t  keep  confidence  you  may  carry
 on.

 S.ikI  ERASMO  de  SEQUEIRA:
 This  was  about  the  large  number  of
 duplicate  five  rupee  and  hundred
 rupee  notes  recently  found  in  Allaha-
 bad.  These  are  things  one  never
 heard  of  in  the  past  These  are  things
 which  are  happening  increasingly  and
 more  and  more  frequently.  These  are
 things  which  are  happening  when
 standards  are  lowered  and  these  are
 things  which  get  lowered  by  constant
 interference.  The  Reserve  Bank  is
 supposed  to  be  an  independent  inst:-
 tution,  it  is  supposd  to  advise  Govern-
 ment  independently.  Today  it  is  being
 denied  that  opportunity,  and  from
 this  side  of  the  House  I  would  like
 to  insist  and  demand  that  that  inde.
 pendence  has  to  be  restored.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SHRIMATI
 SUSHILA  ROHATGI):  Mr.  Deputy-
 Speaker,  Sir,  I  think  to-day  somehow
 some  ot  the  speakers  who  have  tust
 finished  have  preoccupied  themselves
 with  MISA  with  economic  offences,
 with  courts  ete  And  therefore,  in
 that  background,  I  do  not  know  how
 far  they  have  really  been  very  fair  to
 the  amendments  which  ate  before  us
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 in  this  House.  I  am  in  no  position  to
 say  whether  they  were  relevant
 because,  every  Member,  is  entitled  to
 his  opinion.  But,  I  think,  if  it  were
 regarding  the  budget,  they  may  be  in
 a  position  to  say  something,  Anyway,
 I  can  understand  the  background  with
 which  what  has  heen  pointed  out.  On
 the  whole,  most  of  the  Members  have,
 by  and  large,  ‘welcomed  the  amend-
 ments.  Of  course  they  have  disagrecd
 On  one  thing  namely  that  the  imple-
 menting  machinery  he«  not  been  doing
 well.  We  are  prepared  to  say  that
 there  are  certain  things  that  are  re-
 quired  to  be  done.  I  do  not  think
 everything  is  perfect  in  our  machinery.
 Improvemnt  should  be  made  in  it.  As
 u  matter  of  fact,  many  of  the  amend-
 ments  which  are  before  us  to-day  will
 80  further  in  strengthening  the  machi-
 nery  and  in  plugging  many  of  the
 loopholes  therein.  To  a  very  great
 extent  improvement  is  made  in  the
 working  of  the  RBI,  Some  of  the
 Members  originally  had  wanted  that
 there  should  be  a  ful]  debate  on  it,
 jt  should  be  under  Parliament's  scrut-
 iny  and  there  should  be  examination
 of  the  working  of  the  R.B.I.  I  think
 {hat  more  or  less  has  turned  out  to  be
 ६  debate  on  the  working  of  the  R.B.I.
 All  matters  whether  it  is  the  Coopera-
 live  sector,  or  the  nationalised  »ank’s
 sector  or  big  people  or  small  people,
 finance  or  re-finance,  agriculture,  or
 industry,  almost  all  these  things,  have
 come  under  the  gamut  of  discussion
 to-day,  Moreover,  last  year  this
 matter  come  up  before  the  consul-
 lative  Committee.  Last  year,  on  the
 20th  February  or  so,  there  was  a_  full
 debate  on  the  working  of  the  R  BI.
 There  were  also  questions  regarding
 various  aspects  of  the  R.B.I.

 There  are  certain  basic  amend-
 ments.  First  of  all  I  would  like  to
 fake  this  very  simnle  amendment  of
 extending  the  refinancing  facility  for
 apex  cooperative  banks  for  subsidiary
 activities  undertaken  not  jointly  but
 independently  of  agriculture,  They
 were  not  taken  jointly  but  also  they
 were  taken  exclusively  which  included
 sheep-breeding  too,  as  mentioned  by
 the  han,  Member,  the  other  day.  By

 and  large,  these  would  be  welcomed
 by  all  the  Members  here.

 My  second  amendment  is  for  provid-
 ing  finances  for  the  development  of
 fisheries  and  by  providing  agricultural!
 credit.  I  think  that  also  has  been
 welcomed  by  ainost  all  Members
 About  the  collection  of  information.
 even  now  there  is  98  provision  tor
 collecting  the  information.  For  this,
 Pauper  approval  of  RBI  has  to  be  under-
 taken.  Moreover,  a  certain  statutory
 protection  38  also  nec¢ssary  to  finan-
 cial  institutions  and  that  has  been
 created  by  this  amendment.  Moreover
 the  definition  of  the  credit  information
 has  also  been  enlarged.  It  38  not  only  re-
 garding  the  quantity  but  is  also  regard-
 ing  the  security  given  by  the  borrowers
 and  the  guarantee  by  the  institutions
 in  the  background  of  credit  worthiness.
 antecedents  and  capacity  of  the  per-
 sons  or  the  borrowers  in  this  country
 This  is  according  to  the  recommenda-
 tions  of  the  Banking  Commission  re-
 garding  widening  the  sphere  or  the
 method  of  the  credit  information.
 That  will  be  a  healthy  thing,  I  think
 that  though  there  may  be  cne  or  two
 solitary  voices.  on  the  whole,  this  has
 been  welcomed  by  all  the  Memhers.

 sit  wire  fee:  श्राप  प्राइम
 मिनिस्टर  से  अच्छा  बोलती  हैं  ।

 ओरता  सुशीला  रोहतगी  :  जया  कहते  हैं,
 धाप  ?  आप,  मैं  कौर  प्राइम  मिनिस्टर  तीनों

 इलाहाबाद  के  हैं,  पवित्र  संगम  से  जाते  हैं,

 एसा  क्यों  बोलते  हैं  ?

 शी  मधु  लिये  :  यह  तो  भाप  के  लिये
 कम्पलीमेन्ट  है  ।

 शी सती  सुशीला  रोहतगी  : कोई  भाई
 तारीफ़  करे  तो  बरच्छा  लगता  है,  लेकिन  किस
 मंशा  से  आप  एसा  कह  रहे  हैं  ?

 थकी  लघु  लिया:  मंशा  तो  अच्छा  हर
 बाप  की  तारीफ़  कर  रहे  हैं
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 ओलती  चुश्नीलां  रोहतगी  :  मधु  जी,
 बाप  का  नाम  बड़ा  मधुर  है,  झगर  मधुर

 भाषा  में  बोलें  तो  फ््ण्छा  है  ।  wid

 शी  मधु  लिमये  :  इसी  लिये  तो  कह
 रहा  हूं  t

 MR,  DEPUTY-SPEAKER:  Madhu
 means  honey.  It  is  the  bee’s  stings
 that  are  very  painful  but  the  honey
 is  sweet.
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 SHRIMATI  SUSHILA  ROHATGI;  I
 am  in  no  position  to  say  whether  this
 was  relevant  or  not.

 About  the  fourth  amendment,  that
 is  about  the  non-banking  institution,
 Prot.  Dandavate  has  gone  too  far  as
 compared  to  the  provisions  provided
 for  by  the  RBI.  The  definition  of
 “deposits”  of  the  non-banking  institu-
 tions  has  been  made  more  comprehen-
 sive  and  precise.  It  also  provides  the
 R.B.I.  the  power  to  inspect  the  non-
 banking  institutions.

 That  is  a  provision  which,  I  think,
 has  peen  wanting  for  a  very  long
 time  Moreover,  this  will  make  it
 obligatory  not  only  for  the  companies
 but  also  for  the  brokers  to  disclose  all
 the  particulars  and  information.  before
 they  canvas  for  deposits.  This  is
 something  which  will  be  welcomed  in
 the  interest  of  financial  discipline  and
 for  seeing  to  it  that  the  interests  of
 the  depositors.  are  also  sateguarded.,

 These  are  the  main  amendments  and
 on  the  basis  of  these  amendments  we
 have  seen  the  entire  gamut  of  the  dis-
 cussion,  how  they  have  shifted  and  how
 again  they  came  back  to  them.

 Before  I  go  into  two  or  three  con-
 troversial  points  raised  earlier,  I
 would  like  to  take  up  some  other
 points,  One  ‘was  about  credit  policy.
 Here  within  the  financial  constraints
 and  within  the  resources  at  our  dis-
 posal—recently  there  was  also  a  meet-
 ing  to  consider  this—we  have  found
 that  it  is  extremely  difficult  in  present
 circumstances  to  get  all  the  things
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 moving.  So  naturally  we  have  to
 choose  priorities,  Priorities  are  what
 they  ought  to  be;  there  can  be  no  two
 views  about  it.  The  first  priority  is
 agriculure,  Then  we  have  the  dis-
 tributing  machinery,  also  the  wage
 goods,  core  industries  and  exports.  [I
 do  not  think  people  can  disagree  on
 these.  According  to  the  priority,
 what  ever  money  is  there  has  been
 distributed.  This  is  the  credit’  policy
 which  has  been  evolved  after  much
 thinking  and  working  by  the  RBI.
 When  the  credit  policy  is  attacked  on
 the  ground  that  this  industry  is  suffer-
 ing  or  that  industry  is  suffering,  or  the
 larger  one  is  suffering  or  the  smaller
 one  is  suffering,  this  is  the  norm  that
 is  followed;  is  it  necessary  in  the  in-
 terest  of  the  country  at  present,  how
 far  it  can  Se  financed,  whether  not
 financing  it  would  be  detrimental  to
 the  larger  interest  of  the  consumers
 of  the  consumer  goods  which  are
 required  by  the  people  at  large?

 An  hon,  member  raised  the  point
 about  chit  funds.  This  is  a  State  sub-
 ject,  Many  State  Governments  have
 their  own  taws  about  it.  The  Banking
 Commission  had  suggested  that  the
 RBI  draw  up  8  uniform  Bill  which
 should  eventually  be  adopted  by  all
 States.  In  the  meantime,  the  States
 have  been  advised  to  copy  from  some
 other  States  where  they  are  already
 operating  their  laws.  Meanwhile,  the
 ‘RBI  is  in  the  process  of  preparing  a
 model  Bill,

 The  hundi  business  came  up  for  dis-
 cussion,  and  rightly  too.  This  is  one
 of  those  things  on  which  a  recommen-
 dation  was  made  by  the  Banking
 Commission,  that  this  indigenous  bank-
 ing  agency  should  eventually  go.  As  a
 policy,  Government  have  taken  a
 decision  to  this  effect.  After  nationali-
 sation  and  the  new  approach,  we  find
 that  all  the  additional  finance  which
 is  being  made  available  to  all  these
 agencies,  the  multanis  and  others,
 should  really  stay  at  the  existing  level.
 They  should  be  frozen  at  this  level,

 ‘gradually  they  should  be  declining  and
 within  the  course  of  two  years  they
 should  be  stopped.  The  RBI  is  working:  -
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 in  that  direction,  Certain  steps  are
 being  studied  ag  to  how  soon  this
 should  be  efiecled.  Advice  has  been
 given  to  all  the  banks  last  year.  We
 are  already  working  in  that  direction
 and  I  think  it  should,  by  and  large,
 be  welcome.

 Another  point  was  about  the  con-
 tinuity  of  the  directors.  I  do  not  know
 why  every  step  taken  by  Government
 seems  to  stir  up  come  sort  of  suspicion
 somewhere.  This  is  a  very  innocuous
 simple  thing.  Even  in  regard  tc  the
 nationalised  banks,  when  due  to  some
 reason  or  other,  a  new  director  is  not
 being  appointed  or  it  was  not  possible
 to  appoint  him,  in  order  to  see  that
 there  is  no  vacuum  or  gap,  the  present
 incumbent  continues  for  that  time.

 st  सु  लिमये  :  क्‍या  चार  साल  में
 नया  एप्वाइन्टमेन्ट  नही  हो  सकता  ।  क्‍या
 चार  साल  में  नये  डायरैक्टर  के  बारे  में  तय
 नही  कर  सकते  हैं  ?

 SHRIMATI  SUSHILA  ROHATGI:
 This  is  also  the  same  pattern  as  is
 followed  by  the  nationalised  banks.

 SHRI  MADHU  LIMAYE:  Wrong
 pattern.

 SHRIMATI  SUSHILA  ROHATGI:
 There  is  nothing  really  to  conjure  up
 suspicion,  of  ghosts,  in  the  motives  of
 Government

 PROF.
 (Rajapur);
 are  nothing.

 MADHU  DANDAVATE
 In  enternity,  four  years

 SHRIMATI  SUSHILA  ROHATGI:
 Then  as  regards  deposits  received
 by  non-banking  companies  about
 which  Shri  Madhu  Limaye  wanted
 information,  I  have  tried  to  collect
 as  information  as  possible.  But  I  am
 not  in  a  position  to  say  that  we  have
 all  the  information.  But  the  informa-
 tion  we  have  tried  to  collect  will,  I
 think,  satisfy  even  a  member  of  his
 curiosity  and  information.

 I  think  that  the  non-banking  com-
 panies  can  accept  deposits  from  the
 public  up  to  25  per  cent  of  their  paid-
 up  capital  and  net  reserves.  He
 specifically  asked  me  about  the  percen-
 tage  of  it.  I  am  told—and  this  is  to
 the  best  of  our  information—that
 Maruti  does  not  exceed  this  in  any
 manner,

 SHRI  MADHU  LIMAYE:  It  is
 wrong;  I  will  prove  it.

 Aliis  श्राप  के  खिलाफ़  नही  दूंगा  ।
 मैं

 लीकेज  और  तीसरे  बच्चन  पर  बोलूगा  |

 SHRIMATI  SUSHILA  ROHATGI:
 He  should  be  happy  with  the  informa-
 lion  that  I  have  supplied  to  him  in  a
 short  time

 Now,  then  second  point  is  this.  The
 Banking  Commission  had  made  certain
 recommendations  cn  this  and  on  the
 basis  of  that.  it  has  been  decided  that
 the  existing  legal  provisions  in  the
 Reserve  Bank  and  the  directions  also.
 regarding  the  deposit  activities  of  the
 non-banking  companies  should  be
 lightened  and  the  ioopholes  plugged.
 A  Study  Group  has  also  been  appoint-
 ed  under  the  Chairmanship  of  Shri
 James  Raj.  Chairman  of  the  Unit  Trust
 of  India  to  go  into  all  the  aspects,
 examine  them  in  detai]  and  examine
 the  suggestions,  vecause  this  is  one
 thing  which  the  Government  wants  to
 do,  How  it  has  to  be  done  and  how
 quickly  it  will  be  dene  will  depend  on
 the  study  made  and  th  revort  of  the
 Study  Group  which  is  800०  inty  it

 t  would  like  to  say  that  under  the
 directions  issued  by  the  Reserve  Bank
 for  exercising  control  over  the  deposit
 activities  of  non-banking  companies,
 a  non-banking  company  can_  raise
 deposits  from  the  public  uo  to  an  ex-
 tent  of  25  per  cent  of  the  aggregate
 of  the  paid-up  capital  and  the  net  free
 reserves.

 SHRI  MADHU  ILIMAYE:  And
 minus  the  losses.

 SHRIMATI  SUSHILA  ROHATGI:
 Term  “deposit’,  as  per  the  Reserve
 Bank’s  directions,  does  not  however
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 apply  to  money  received  by  the  com-
 pany  from  purchasing  und  selling  and
 other  agents  or  any  advance  received
 by  the  company  against  orders  for
 goods,  properties  or  services.  The
 Reserve  Bank  directions  do  not,  thete-
 for,  apply  to  the  deposits  collected  by
 a  company  from  the  distributors  as  a
 trade  practice,  and  such  deposits
 taised  by  companies  for  purchasing,
 selling  or  distributing  agencies  have
 been  outside  the  purview  of  the
 Reserve  Bank’s  directions  right  from
 the  beginning,  that  is,  right  from  the
 year  966  when  the  Reserve  Bank
 issued  these  directions  for  the  first
 time.

 A  point  was”  raised  by  an  hon.
 Member  from  Kerala  and  that  was
 about  the  coir  industry.  I  am  happy
 to  say  that  approval  has  been  given
 to  the  coir  industry  by  the  RBI  and
 that  is  included  as  an  industry  for
 refinance.  But  the  details  are  being
 worked  out:  the  Planning  Commission
 has  set  up  a  task  force  which  is  going
 into  all  the  details  as  to  how  it  is  go-
 iug  to  be  worked  out.  But  the  RBI's
 approval  has  already  been  given  re-
 garding  the  coir  industry  in  Kerala.

 Then,  an  hon.  Member  has  men-
 tioned  about  workers’  participation.
 He  said  that  there  should  be  workers’
 participation  on  the  Board  of  Direc-
 tors.  All  I  have  to  say  is  that  this
 RB?  is  a  policy-making  body.  When
 we  had  workers’  representatives  on
 the  nationalised  banks,  that  was  in
 the  new  context  of  a  new  clientele;
 there  was  a  new  context  of  taking  the
 banking  facilities  to  the  neglected
 sector,  to  the  rural  areas.  Therefore,
 it  was  considered  necessary  and  right-
 ly  too,  that  the  participation  of  wor-
 kers  would  go  a  long  wav  in  bringing
 about  better  working  conditions  there.
 So,  by  and  large,  we  found  that  this
 has  been  a  verv  successful  experiment
 also,  But  in  this  particular  case,  this
 is  a  nolicy-making  body  where  people
 with  a  certain  economic  background.
 people  having  mature  experience  and

 NOVEMBER  18,  974  RBI  (Amendt)  Bill  304

 knowledge  of  credit  policy  and  econo-
 mic  matters,  are  required;  that  is
 absolutely  necesasry.  As  to  how  far
 workers’  representatives  will  be  able
 to  assist  here,  assist  in  the  delibera-
 tions  of  the  policy-making  body,  as  a
 Central  bank,  is  8  different  matter.
 So,  the  hon.  Member  who  raised  the
 point  would  realise  that  here  the
 question  does  not  seem  to  have  the
 same  importance.

 With  these  few  words,—I  hope  l
 have  covered  all  the  points  that  have
 been  raised  by  hon.  Members—I
 would  commend  to  hon.  Members  that
 they  should  approve  of  this  and  I
 hope  they  would  give  it  their  unani-
 mous  support.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  the  Bill  further  to  amend
 the  Reserve  Bank  of  India  Act,  1934.

 ‘as  passed  by  Rajya  Sabha,  be  taken
 into  consideration.”

 The  motion  was  adopted,

 MR.  DEPUTY-SPEAKER:  Now,
 we  take  up  clause-by-clause  con-
 sideration.  From  cleuse  2  to  clause
 24,  there  are  no  amendments  what-
 soever,

 SHRI  MADHU  LIMAYE:  I  want  to
 speak  on  clause  ॥7.

 MR.  DEPUTY-SPEAKER:  Then,  let
 me  put  up  to  clause  16.

 MR.  DEPUTY-SPEAKER:  The  ques-
 tion  is:

 “That  clauses  2  to  6  stand  part of  the  Bill,

 The  motion  was  adopted.

 Clauses  2  to  6  were  added  to  the  Bill.

 MR.  DEPUTY-SPEAKER:  We  now
 take  up  clause  cA  y
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 Clause  77  — (Amendment  of  section
 45)

 | ड  चु  लिये  (बांका)  :  उपाध्यक्ष

 महोदय,  वित्त  मंत्री  जी  से  अभी  कहा  फि  रिजर्व
 बैक  के  वर्तमान  निदेशों  के  अनुसार  25  प्रतिशत
 तक  डिपाज़िट्स  लिये  जा  सकते  है।  25
 प्रतिशत  काहे  का  ?  यह  बुनियादी  सवाल  इस
 में  है।  शिद्ववं  बेक  के  जो  डायरेक्शन  मेरे
 पास  शाये  हैं  उस  में  चूकि  तान-वॉकिंग,  नान-
 फ़ाइनेंशियल  कम्पनी  है  मारते  लिमिटेड,
 उस  के  बारे  मे  बोल  रहा  हु  ।  नहों  ने  मारुति
 लिमिटेड  के  बारे  मैं  कहा कि  किसी  तरह  की

 इर गुल रिटी  वही  हुई  दब  मै  साबित  कर  रहा

 हूं  विजय  बैंक  के  जो  निर्देश  हैं  उन  का  किस
 कदम  पर  मारुति  लिमिटेड  ने  उल्लंघन  किया
 रिज़र्व  बैंक  का  यह  डायरेक्शन  देखिये,  जैसा

 सुशीला  जी  ने  अभी  कहा  :

 “In  the  case  of  any  other  deposit
 25  per  cent  of  the  aggregate  of  the
 paid  up  capital  and  free  reserves
 ef  the  company”.

 इस  में  मतभेद  नहीं हूँ  ।  लेकिन  मै  उन  का
 ध्यान  पेज  7  पर  जो  एक्स प्ले नेशन  दिया  है
 स  की  ओर  खोंचना  चाहता  हु  ।  यह  सफ़ेद
 कागज  है,  नीला  कागज  तो  फ़ाइनेंशियल
 कम्पनी  के  बारे  में  है  ।  तो  पेज  7  का

 एक्सप्लेनेशन  क्या  कहता  है  :

 “Page  5,  Explanation:  In  arriving
 at  the  aggregate  of  the  psid  up
 capital  and  the  free  reserves  for
 the  purpose  of  sub  paragraph  of
 para  3(2)  there  shall  be  deducted
 from  the  aggregate  of  the  paid  up
 capital  as  appearing  in  the  balance
 sheet  of  the  company  acecunt  of
 accumulated  balance  and  ioss  if  any
 disclosed  in  the  balance  sheet.”

 25  परसेंट  काहे  का  ?  पेड  प्री  कपिल  प्लस
 रिजर्व  माइनस  एक्यूमलेटड  लासेज़  ।  अगर
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 वित्त  मंत्री  जी  इस  बात  को  काटना  चाहती
 है  तो  मैं बेठ  जाता  हुं;  कौर  प्रगर  रहो  काटती
 हैं  तो  में  आगे  बढ़ता  हू  a  मैं  मारुति  का  लास्ट
 बेलेन  शीट  लाया  हूं  ।  अगर  आप  देखना

 चाहती  है  तो  देख  सकती  है।  इस  में  पेड  अप
 कैपिटल  दिखाई  गई  है  मैं  राउन्ड  फ़िगार  से

 रहा  हूं,  !  करोड  54  लाख,  झोर  रिजर्व  दिखाने
 गये  हैं  6  लाख  80  हजार  |  तो  टोटल  हो
 जाता  है  पेड  शप  कपिल  प्लस  रिजर्व  ॥  करोड
 6  लाख  |  भ्रव  इस  में  ला सेज़  दिखाये  गय  है
 मारुति  बैलेंस  शीट  के  2  पेज  पर  एक्युमुलटड
 सीखें  दिखाने  गये  है  58  लाख  |  तो  पेड
 झप  कैपिटल  दस  रिजर्व  माइनस  ला सेज
 जो  बै लेश शोट  में  डिसक्लोज़  किये  गये  है  उस
 के  प्रसार  58  लाख  झगर  कम  किया  जायगा
 तो  पेट  माउन्ट  अव्यंगा1  करोड़  2  लाख  ।
 इस  का  25  प्रतिशत  क्या  होगा  ?  25  लाख
 40  हजार  a  डिपाज़िट  कितने  है  ?  इन  के
 पेज  8  पर  दिखायें  गये  है  28  लाख  कौर  2
 लाख  50  हजार  4  मैं  डायरेक्टर्स  की  गारन्टी
 वाला  डिपाजिट  छोड़  रहा  हूं,  गा रटो  बिना
 वाला  डिपाजिट  ही  पकड़  रहा  हूं।  28  लाख
 झीर  भाई  लाख  यह  तीस  लाख  हो  जाता  है  ।

 शब  मैं  मारुति  बैल  शीट  के  पेज  8
 को  ओर  आपका  ध्यान  दिलाता  हूं  ।  इस  में
 आडिट जे  के  नोट्स  हैं।  आडिट  नोट  नम्बर  !  में
 कहा  गया  है  :

 Auditor’s  notes:  l,  Share  application
 money  Fs,  46,41,000.

 जागे  आडिटर्ज  के  कमेटी  है

 The  aforesaid  amount  of
 Rs.  46,41,000  includes  sums  agcregat-
 ing  Rs.  20,43,000  received  by  the  com-
 pany  upto  3ist  March,  7974  im  respect
 of  which  formal  applications  have  yet
 to  be  received  from  the  applicants
 concerned,
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 27  brs  .

 [at  मधु  लिमये]

 यह  शेयर  कैपिटल  नहीं  है।  46  लाख

 रुपया  क्या  है  ?  शेयर  कं  पीटर  के  तौर  पर  मिला

 है।  26  लाख  के  लिए  कम  से  कम  एप्लीकेशंस

 हैं,  अलाटमेंट  नहीं  हुमा है।  लेकिन,  बीस

 लाख  रुपया  मारुति  लिमिटेड  में  जमा  है  जिस  के

 लिए  फॉर्मल  शयर  एप्लीकशन्ज  नहीं  है

 यह  तो  शेयर  कैपिटल  में  नहीं  आएगा  |

 यह  डिपाजिट  नहीं  है  तो  क्या  है  ?  में  स्पष्ट-

 करण  चाहता  हू  ।  मारुति  लिमिटेड  के  पास

 बीस  लाख  की  जो  रकम  जमा  हैं  जिसके  बारे

 में  शेयर  एप्लीकेशन  भी  नहीं  है  और  मेरी  राय

 के  अनुसार  यह  ब्लैक  माकिट  का  पैसा  है  जिस

 के  लिए  फार्मल  शेयर  एप्लीकेशंस  भी  नहीं

 है  लेकिन  यह  कम्पनी  के  पास  हूँ  तो  इसको

 तो  डिपाजिद्स  में  ही  पकड़ना  चाहिए

 इन  तीनों  को  यदि  पकड़ा  जाएगा  तो  यह

 कुल  मिला  कर  5  लाख  हो  जाता  है  t

 ये  ले  सकते  हैं  पच्चीस  लाख।  लेकिन  5
 लाख  डिपाजिट  के  रुप  में  जमा  है।  चूंकि
 प्रधान  मंत्री  का  लड़का  मैसेजिंग  डायरेक्टर

 है  इसलिए  आप  बिना  सोचे  समझे  न  कुछ  कह

 दें।  में  प्रेम  पु वंक  कहना  चाहत  हूं  कि  जब

 हम  लोग  बात  करते  है  तो  उस  में  बहुत
 सोचने  समझने  की  कोशिश  करते  हैं  हालांकि

 आपके  रिज  बैक  ने  मुझ  से  कोभोप्रेट  नहीं
 किया  है  इस  में  लेकिन  कोई  बात  नहीं  हैँ  1

 मैंने  साबित  किया  है  कि  डिपाजिट  की  जो

 लिमिट  रिजर्व  बैंक  के  निर्देशों  के  साथ  रखी

 गई  थी  यह  25  परसेंट  की  थी  भर  इन्होंने
 50  परसेंट  स  अधिक  डिपाजिट  लिया  है  ।

 इसमें  मे  डीलर्ज  डिपाजिट  नहीं  पकड़  रहा  हूं  ।

 कब  में  उस  पर  झा  रहा  हुं  ।

 डालें  डिपाजिट  क्या  है।  कर्माशयल  ट्रांजैक-

 शंज  के  लिए  जो  डिपाजिट  लिए  जाते  हें  4

 25  परसेंट  की  लिमिट  में  नहीं  आते  है  लेकिन

 झन  हम  लोगों  को  यह  एग्जैमिन  करना  हू  कि

 2  करोड़  i8  लाख  के  डील  डिपाजिट  पेज 1  i0

 पर  दिखाई  गए  हैं  मारुति  बैलेंस  शीट  के  ये
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 क्या  हैँ  ।  पहुं  बैलेंस  शीट  इनके  पास  जरूर
 कराया  होगा।  आप  पूछेंगे  क्यों  आया  होगा  ?
 तो  एक  नियम  में  आपको  पढ़  कर  सुनाता  हूं
 रिज  बेक  का  t  इनको  सब  इन्फर्मेशन  वेनी
 पड़ती  है  किज़्ब  बैंक  को  ।

 Returns  to  be  made  to  the  Reserve
 Bank:  Without  prejudice’  to  the
 provisions  of  para  ll,  every  non-
 banking,  non-financial  company,  which
 holds  deposits  as  on  3lst  March,  in
 any  year  shall  submit  to  the  Reserve
 Bank  a  return  furnishing  the  infor-
 mation  specified  in  the  first  schedule
 with  reference  to  its  position  as  on
 8  March  and  every  non-banking,
 non-financial  company  carrying  on  or
 financing  hire-purchase  transactions
 shall  furnish  a  return....”  etc.

 आप  स्पष्ट  उत्तर  दें  कि  क्‍या  मारुति  लिमिटेड
 ने  अपने  'रिज यें  बैक  के  पास  डिपाजिट  के  बारे
 में  पूरी  तरह  फाइल  किए  हैं।  क्‍यों  में  यह  सवाल
 उठा  रहा  हूं  ?  इस  वास्ते  कि  रिज  बैंक  ने
 अपने  डायरेकशन  में  कहा  हैँ  कि  उनके  डायरे-
 टशन  का  हिज  यह  मतलब  नहीं  है  कि  डिपो-

 जिस  के  डिपाजिद्स  हर  हालत  में  प्रोटेक्ट  हो
 जायेंगे  ।उसके  निदेशों  का  यदि  उल्लंधन  होता  है
 तभी वह  कारवाही कर  सकता  है।  लेकिन  मेने
 साबित  किया  है  कि  रिजवी  बैंक  के  डायरेकशंज
 का  मारती  लिमिटेड  ने  उल्लंघन  किया  है
 और  रिजर्व  बैक  इस  तरह  की  कार्रवाई  कर
 सकता  है  ?

 “The  Reserve  Bank  has  powers
 to  prosecute  institutions  and  or  per-
 sons  for  their  failure,  if  any,  to:
 comply  with  the  directions  issued
 by  it.”

 लेकिन  जो  रीजन  बैंक  का  गवर्नर  सरकार
 की  इजाजत  के  बिना  ज्वायंट  पालि मैं टरी
 कमेटी  के  सामने  एविडेंस  देते  वक्‍त  प्रश्नों  का

 उत्तर  देने  के  लिए  तैयार  +  हो  उस  डरपोक
 आदमी  से  म  आशा  नहीं  करता  हूं  कि  प्रधान
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 मंत्री  के  लड़के  की  कम्पनी  के  खिलाफ  वह  किसी
 तरह  को  कारवाई  करेगा  ।  आज  इसलिए
 मुझे  यह  कहना  पड़ता  हूँ  कि  इकोनोमिक
 झफेंसिस  की  जब  बात  चलती  है  तो  जो  बड़े
 लोगों  के  बेटे  या  बच्चे  हूँ  उनको  हमें  छोड़  नहीं
 देना  चाहिए।  मिर्धा  साहब  से  में  कहना  चाहता

 हूँ  कि  i968  में  उप  प्रधान  मंत्री  के  बेटे  का
 जब  सवाल  उठा  था  तब  प्राय  में  से  कई  लोगों
 ते  मेरा  उस  समय  साथ  दिया  था  लेकिन  उप-
 प्रधान  मन्नी  से  भी  बड़े  प्रधान  मंत्री  के  लड़के
 की  जब  बात  करता  हूं  तो  श्राप  लोग  चुप्पी
 साधते  हैँ  t

 डीलर्स  डिपाजिट  का  कहा  तक  सवाल  है
 उस  में  उन्होंने  2  करोड़  8  लाख  इकट्ठा
 किया  है।  रिजर्व  बैक  की  जो  अभी  उन्होंने
 परिभाषा  पढ़ी  उस  में  उसकी  व्याख्या  की
 गई  है  ।  सुशीला  जी  ने  प्रभी  कहा  कि  ट्रेडिंग
 परमजीत  के  लिए  पर चेजिंग  एजंट्स  या  सीलिंग

 एजेंट्स  जो  इक टू  ठा  किया  जाता  है  वह  उसमें

 नही  जाएगा  ।  लेकिन  डिपाजिट  जो  सेलिंग
 बजट  सेया  डिस्ट्रीब्यूटर  के  लिए  जाते  हैं
 वह  तो  कमर्शियल  ट्रांजैक्शन  है  प्रौर  उस  कम-
 शियल  ट्रांजैक्शन  मे  किसी  भी  एजेंट  को  और

 डिस्ट्रीब्यूटर  को  यह  जरूर  आशा  रही  होगी
 कि  कम  से  कम  उसको नेट  दस  परसेंट  रिट्ज
 मिले।  में  जानता  चाहता  हू  कि  मारुति  ने
 कौन  सो  प्रोडक्टस  उसको  बैचों,  कौन  सी

 प्रोडक्ट  बेचेंगी,  ऐसी  उम्मीद  थी  जबकि  प्रोटो-

 टाइम  तक  होस्ट  नहीं  हुआ  था,  इण्डस्ट्रियल
 लाइसेंस  तक  नही  मिला  था  दो  साल  से
 ये  डिपाजिट  लिए  जा  रहे  हैं  ।

 Is  it  a  non  commercial  transaction?
 Is  this  contribution  being  made  on
 the  basis  of  non-commercial  consider-
 ations?

 झगर  नान  कमर्शियल है  तो  में  कहूंगा  कि  डिपो-
 जिंटा  की  व्याख्या  में  इसका  भी  उल्लेख  होना

 चाहिए  ।  यह  बोना फाइड  नहीं  है  |  नगर
 थोड़ा  भी  निष्पक्ष  ढंग  से  इस  पर  सोचेंगे  तो
 मारूति  प्रोडक्ट  ही  नही  भाया।  उसकी
 इतनी  गाड़ियां  भ  मिलेगी  इस  तरह  की  भाषा
 एजेंट  को  नहीं  ।  प्रोटोटाइप  टैस्ट  नहीं  हमा
 था  ओर  इंडस्ट्रियल  लाइसेंस  तो  32  मार्च  के
 बाद  ही  बाप  लोगों  ने  दिया  है  ।  ये  बोना-
 फाइड  डीलर्स  डिपाजिद्स  नही  है।  इसको
 भी  में  इस  में  सम्मिलित  करना  चाहिए,
 डिपाजिट्स  में  करना  चाहिए  |  झगर  आपने
 ऐसा  किया  तो  झप  देखने  कि  पचास  लाख
 और  ये  दो  करोड़  श्नठारह  लाख,  कुल  मिलाकर
 दो  करोड़  68  लाख  हो  जाते  हैं  और  पेड  भ्रम
 कैपिटल  वगैरह  एक  करोड़  का  होता  हैं  t
 मतलब  यह  हुमा  कि  तकरीबन  अढ़ाई  गुना”
 से  भी  अधिक  कैपिटल  |  तो  यह  कम्पनी  कोई
 ब्रोताफाइड  ढंग  से  चल  न  रही  है।  मेरा  नि-
 बदन  हूँ  कि  इस  कम्पनी  के  एक  एक  शेयर-

 होल्डर  के  बारे  में  आप  जाच  करें।  चौदह
 महीने  से  मेरे  प्रश्नों  क ेजवाब  नही  झा  रहे  है।
 इन  से  से  एक  मेरा  ग्रामीण  हें  जो विदाउट  फायर
 झा फो  कंट्रेडिक  न  में  कह  सकता  हूं  कि  इको-
 भौमिक  आंध्र  है  1.16  तो  स्मगलर  है
 ये  लोग  हमें  सिखाते  हे  ?  मेरी  बातों  का
 बाप  भ्र भी  जवाब  दें  नहीं  तो  डे  रीडिंग
 पर  मुझे  फिर  बोलना  पड़ेगा  झोर  मामले  को
 सदन  क  सामने  रखना  पड़ेगा  |

 MR.  DEPUTY-SPEAKER:  You
 cannot  repeat  your  argument.

 SHRI  MADHU  LIMAYE:  I  am
 not  repeating,  I  am  bringing  fresh
 material  and  fresh  arguments,  I  will
 continue  to  do  it  until  I  ferret  out  the
 truth,

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  Continuing  whet  my
 hon,  friend  has  said,  I  want  to  know
 whether  an  overdraft  has  been  given
 to  the  Prime  Minister’s  son  by  the
 Central  Bank  of  India  and,  if  so,  what
 are  the  details.  Because,  the  Reserve
 Bank  is  supposed  to  exercise  control
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 {Shri  Jyotirmoy  8087]
 over  every  banking  operation.  I
 would  like  the  hon,  Minister  to  ex-
 Plain  the  relationship  between  this
 eompany  and  Drilling  Equipment
 Private  Limited,  Maruthi  (Technical
 Services)  Private  Limited  and  so
 many  others  #  socialist  mother  and  a
 big  capitalist  son!”

 श्रीमती  सुशीला  रोहतगी  :  उपाध्यक्ष

 महोदय,  श्री  मधु  लिमये  जी  ने  जो  झाग्यूमेंट”
 पिछले  शुक्रवार  को  उठाए  थे  उस  के  आधार
 पर  जितनी  अधिक  से  झ्र धिक  रिजर्व  बैक  से
 जानकारी  प्राप्त  की  जा  सकती  थी  वह  प्राप्त
 करने  की  कोशिश  हम  ने  की  ओर  वह  में |प्राप
 के  सामने  रखना  चाहती  हूँ  d  मुझे  यह  बताया
 मया  है  कि  मारुति  किसी  प्र  कार  से  भी  जव
 बैक  के  किसी  भी  प्रादेश  या.  निर्देश  का  उल्लंघन

 नही  किया  है।  बाप  की  राय  हो  सकती  है  .  .

 (ब्य वबाल  )

 The  word  “Maruti”  may  or  may  not
 provoke,  That  is  a  different  matter.
 But  since  Shri  Madhu  Limaye  has
 Taised  certain  points  today,  I  shall
 certainly  look  into  them  from  that
 angle.  So  far  as  my  information  goes,
 I  have  been  told  positively  that  the
 Maruti  has  not,  in  any  way,  contraven-
 ed  any  direction  of  the  R.B.I.  But  still
 because  he  has  raised  it,  we  will  ask
 the  R.B.I.  to  look  into  it.  After  that,
 no  explanation  is  required.

 MR.  DEPUTY-SPEAKER:  Mr.
 Limaye,  you  raised  certain  specific
 points,  She  says  that  she  will  ask
 the  Reserve  Bank  td  look  into  them
 She  is  not  in  a  posifion  to  reply  to
 the  points  now.

 SHRI  MADEU  LIMAYE:
 promise  to  make  a  statement?

 You

 SHRIMATI  SUSHILA  ROHTAGI:
 One  point  more,  I  would  beg  of  the
 hon.  Member  how  far  it  is  correct  in
 parliamentary  practice  to  call  any
 person,  may  be  the  Governor  of  the
 Reserve  Bank,  a  darpok  when  he  is
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 not  in  @  position  to  justify  himself.
 (Interruptions)  7

 MR.  DEPUTY-SPEAKER:  Order,
 please.  I  do  not  exactly  follow  the
 exact  meaning  of  the  word  “darpok”.

 SHRIMATI  SUSHILA  ROHTAGI:
 It  means  “coward”.  (Interruptions),

 MR;  DEPUTY-SPEAKER:  Cowards
 die  many  times  before  death.  I  hope,
 Mr,  Madhu  Limaye  will  die  only  once.

 The  question  is:

 “That  Clause  17  stand  part  of  the
 Bill.”

 The  motion  was  adopted,
 Clause  1a  was  added  to  the  Bill.

 Clauses  8  to  24  were  added  to  the
 Bill,

 Clause  25—(Insertion  of  new  section
 58.4.)

 SHRI  M.  C.  DAGA:  I  beg  to  move:

 Page  l,—

 omit  ines  3  to  WW.  (3)

 मैं  संविधान  की  धारा प्र ों  की  तरफ
 आप  का  ध्यान  दिलाना  चाहता  हू  +  भाप  स्टेट
 कौर  इंडिविजुअल  में  फर्क  क्यों  समझते  है  ?
 बाप  इस  में  कहते  है  :

 “No  suit  or  other  legal  proceeding
 shall  lie  against  the  Central  Gov-
 ernment  or  the  Bank  for  anv
 damage  caused  or  likely  to  be
 caused  by  anything  which  is  in
 good  faith  done....”

 That  means,  if  any  damage  is  caused
 to  any  property,  you  debar  a_  suit
 being  filed  against  the  Bank.  If  I
 want  to  go  to  the  court  and  say  that
 they  have  caused  damage  to  my  pro-
 perty,  I  cannot  do  it;  I  am  debarred
 ftom  going  to  the  court,
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 तो  फिर  तौ  मना  कर  दें  कि  रेलवे  के
 अंदर  भी  कोई  सूट  फाइल  नहीं  करना  चाहिए  |
 मैंने  b34  के  बाद  कहू  कोट  किया  कि  इतने
 केसेज  हुए  जिस  में  हर्जाना  हुआ  t  तो  श्राप  यहाँ
 असेंसमेंट  लाना  क्यो  चाहते  है  ?  आप  चाहते  हैं
 कोई  न्याय  के  लिये  कोर्स  में  न  जाय  ?

 गुड  देव  की  जांच  कौन  करेगा  मैं  एक  बकील  के
 नाते  यह  जानना  चाहता  हुं,  भाप  मुझे  बताइये  |

 MR.  DEPUTY-SPEAKER:  You
 have  the  hang  over  from  the  morn-
 ing.  I  know  of  night  hang  over  but
 not  of  morning  hang-over.

 SHRI  का.  C.  DAGA:  Article  I6
 ‘SYS.

 “There  shall  bo  equality  of
 opportunity  for  all  citizens  in
 matters  relating  to  employment...”

 So  far  as  law  is  concerned,  al]  should
 have  the  equal  opportunity  to  file  a
 suit.

 आप  उसको  ईश्वर  प्रथा  चुनिटी  क्‍यों  नहीं

 देना  चाहते  ?  और  झप  यह  बताइये  कि

 यह  झमेडमेट  श्राप  ला  क्‍यों  रहे  है  ?

 आप  को  क्या  दिक्कत  पेश  हुई,  क्‍या  भाव-

 यकता  पड़ी  जिस  के  लिए  आप  यह  भ्रमेंडमेट

 लला  रहे है?

 Why  are  you  bringing  this  amend.
 ment?  How  many  cases  have  been
 instituted  against  the  Bank?  Why
 are  you  bringing  this  legislation?  Is
 there  any  judgment  against  you?

 तो  मेरी  कुछ  समझ  में  नहीं  जाता  कि  यह
 झमेडमेंट  आप  क्यों  लाए  ?  इसलिए  मैंने  यह
 असेसमेंट  रखा  है  कि  आलाप  मेहरबानी  करके

 इसे  डिलीड  कर  दीजिए।  आप  कोटे  की

 दीवार  मत  कीजिए,  प्रदर वाइज  श्राप  के

 बैंकों  के  एम्प्लाईज  जो  हैं  व  ज्यादा  नंग्लीजेंस

 कौर  केयरलेंसनैस  करेंगे  और  उत  के  खिलाफ

 कोई  कार्यवाही  नहीं  हो  सकेगी  ?

 ओऔमती  सुशीला  रोहतगी  मैं  ने  पहले  भी
 डागा  जी  को  काफी  समझाने  का  प्रयास  किया
 था  लगता  है  वह  सारा  विफल  गया  है।
 शायद  चह  समझना  नही  चाहते  या  मैं  समझा
 नहीं  पाती  ।  मैं  यही  कहना  चाहती  हूं  कि  जो
 सही  फीस  कर  रहे  हैं  कौर  करना  चाहते  हैं
 उनकी  गुड  फेल  के  साथ  में  कुछ  प्रोटेक्शन  दिया
 जाय  यही  इसकी  मंशा  है।  झोर  नेशनेलाइज्ड
 बैंकों  में  भी  यह  चौक  शामिल  है  भौर  उसी  के
 आधार  पर  सीनियर  चीज  इस  मे  प्रोवाइड
 को  गई

 है।  इस  में  हम  कोई  भौर  चीज  नही
 करने  वाले  है  .(व्यवधान)_

 मै  आग्रह  करूंगी  कि  वे  इस  चीज  को
 ज्यादा  चैस  म  करें  V  मैं  गुड  फब  नही  उन  की
 गुड  बिल  को  अब  अपील  करूंगी  कि  इस  को
 शब  प्रेस  न  करें  ।

 MR.  DEPUTY-SPEAKER:  Are
 you  pressing  your  amendment,  Mr.
 Daga”

 SHRI  M.  C.  DAGA:  Yes.

 MR.  DEPUTY-SPEAKER:  I  will
 put  it  to  the  House.  Mr.  Daga  is  in
 the  class  of  Oliver  Goldsmith’s
 school  teacher,  “For  even  though
 vanquished,  he  could  argue  still”,

 I  now  put  the  Amendment  moved
 by  Shri  Daga  to  Clause  25  to  the  vote
 of  the  House.

 Amendment  No.  3  was  put  ond
 negatived.

 MR,  DEPUTY-SPEAKER:  The
 question  is:

 “That  Clause  25  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  25  was  added  to  the  Bill.

 Clause  26-—(Inseption  of  new  section
 588,  580,  58D,  58E  and  ‘5BF.)
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 SHRIMATI  SUSHILA  ROHATGI:
 i  move:

 Page  13,  lines  2  and  13,—

 for  “no  court  inferior  “to  that  of
 a  presidenty  magistrat>  or  a
 magistrate  of  the  first  class”.

 substitute—

 “no  court  other  than  that  of  a
 metropolitan  magistrat>  or
 a  judicial  magistrate  of  the
 first  class  or  a  eourt  superior
 thereto”.  qd)

 Page  13,  line  5,—

 for  “1898”  substitute  1973",  (2)

 SHRI  M,  C.  DAGA:  I  move:

 Page  ll,  line  32,—

 after  “person”  insert  “wilfully’.
 (4)

 SHRI  M,  C.  DAGA:  I  have  moved
 my  amendment,  Suppose  I  have
 some  documents  and  I  have  Jost  them
 fin  the  train.  I  go  to  the  Bank  and
 say,  ‘I  have  lost  the  documents’  and
 you  say  ‘No’.  The  amendments  you
 are  bringing,  kindly  me  make  me
 understand.  After  all  what  are  we
 doing?  If  a  man  is  to  produce  some
 documents,  please  give  him  a  chance,
 Tell  me  that  Lam  wilfully  or  dcli-
 pberately  avoiding  to  produce  the
 documents,

 जब  एक  दफा  ला  कमीशन  ने  इकानामिक
 प्राफेन्सेज  के  बारे  में  यह  माना  ह  कि
 बड़न  एब्यूज्ड  पर  डाल  दिया  जाय-

 The  burden  lies  on  the  accused  to
 prove.

 तो  फिर  आप  यह  कहना  चाहते  हैं-
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 I  have  failed  to  produce,
 say,  ‘you  are  debarred,.’

 Then  you

 art  दो  हजार  का  जुर्माना  कर  देंगे,
 राजा  =  देंगे

 I  have  simply  said  that  if  any  person
 wilfully  fails  to  produce  or  conceals
 the  documents,  them  you  can  punish
 him.

 आप  क्‍यों  इकोनामिक  झाफेंस  में  इस  तरह
 से  पनिशमेंट  देना  चाहते  है,  इस  में  ड्राप  को
 क्या  नुकसान  है  ?

 SHRIMAT]  SUSHILA  ROHATGI:
 I  have  already  explained  the  position.
 I  think  it  should  satisfy  him.

 MR,  DEPUTY-SPEAKER:
 the  question  is:

 Page  13,  lines  2  and  3,—

 Now

 for  “no  court  inferior  to  that  of
 a  presidency  magistrate  or  a
 magistrate  of  the  first  class”

 substitute—

 “no  cout  other  than  that  of  a
 metropolitan  magistrate  of  a
 judicial  magistrate  of  the  first
 class  or  a  court  superior  there.
 to”  qd)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now,  the
 question  is:

 Page  13,  line  5.—

 for  1898"  substitute  ‘973”.  (2)

 The  motion  was  adopted.

 MR.  DEPUTY-SPEAKER:  Now,  I
 will  put  amendment  No.  4  of  Shri
 Daga  to  the  vote  of  the  House.

 Amendment  No.  4  was  put  and  nega-
 tived.



 बाप.  RBI  (Amendt)  Bill  KARTIKA  27,  896  (SAKA)  RBI  (Amendt)  Bill  348

 MR,  DEPUTY-SPEAKER:  Now,
 the  question  is:

 “That  clause  26,  as  amended,
 stand  part  af  the  Bill.”

 The  motion  was  adopted

 Clause  26,  as  amended,  was  added  to
 the  Bill.

 Clouse  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bull,

 SHRIMATI
 I  move:

 SUSHILA  ROHATGI:

 “That  the  Bull,  as  amended.  be
 passed,”

 श्री  रामावतार  शास्त्री  (पटना)  उठा-
 अध्यक्ष  महोदय,  मै  दो  तीन  बातो  के  रूम्वन्ध  में
 आप  की  मारफत  मंत्री  जी  से  निवेदन  करता

 चाहता  हु  4  इन्हीं  ने  रिजर्व  बैक  की  कर्ज  की

 नीति  की  बात  कही  है  और  सरकार  के  अनुसार
 इन  की  कर्ज  की  नीति  जनता  के  हक  म॑  है,
 इस  से  जनता  को  फायदा  हो  रहा  है,  वह  जनता

 चाहे  किसान  हो,  मजदूर  हो  या  उद्योगध्रधों
 में  काम  करने  वाले  लोग  हों  ।  लेनी  उपाध्यक्ष

 जी,  मेरा  भ्रनुभव  कुछ  दूसरा  है  ।  इन  की
 जो  कर्ज  की  नीति  है  वह  बुनियादी  तौर  से

 देश  के  मन्दर  इजारेदार  र  पूजीपतियों  की  मजबूत
 करने  वाली  है।  यह  मै  इस  लिये  कह  रहा  हु  कि
 राज  जितना  भी  कर्ज  राष्ट्रीयकरण  बैंकों  से

 लोगों  को  प्राप्त  हो  रहा  है,  उस  का  70-75
 फीसदी  बडे  चघरोनों  के  पास,  पूंजीपतियों
 ग्रोवर  सरमायेदारों  के  पास!  जा  रहा  है।  किसानो
 को  अनाज  पैदा  करने  के  लिये,  खेती  के  दूसरे
 सामानों  के  लिये,  बेकार  ग्रेजुएट  या  जो  छोटे
 किसान  है  या  छोटे  छोटे  उद्योगों  मे  काम
 करने  वाले  लोग  है  यदि  शाप  ध्यान  से

 देखे  तो  बहुत  ही  कम  हिस्सा  कर्ज  का  इन  लोगों

 को  मिल  पाता  है।  यद्यपि  सरकार  कहती  है
 कि  हम  इन  को  कर्ज  देता  चाहते  है,  समाज  मे

 इन्हें  स्थापित  करता  'चाहते  है,  इन  को  झपने  पाव

 प्र  खड़ा  करना  चाहते  हैं,  लेकिन  इन  की  कर्ज

 की  नीति  ठक  इस  क  विपरीत  जोर  अभी  at

 इस  कर्ज  नीति  का  ज्यादा  से  ज्यादा  भाग  धन्ना
 सेठो  को  या  घन  कुं बेरो  को  जा  रहा  है।

 यदि  यह  बात  नहीं  है  तो  मैं  सरकार  से
 निवेदन  करूगा  कि  राष्ट्रीयकृत  बैंकों  या  रिजर्व

 बैक के  कामों  के  बारे  में  जाच  का  शअ्रधिकार
 पब्लिक  श्रण्डरटेकिंग  कमेटी  को  दे  दीजिये-भाप
 को  मालूम  हो  जायेगा  ।  पब्लिक  अन्डरटेकिंग
 कमेटी  से  बार  बार  इस  बात  की  माग  की  है
 कि  जैसे  हम  दूसरे  सरकारी  कारखानों  की
 खराबियों  और  अच्छाइयों  की  जाच  करते  है,
 उसी  तरह  से  बैंकों  के  बारे  मे  भी  जाच  करने
 को  अधिकार  पब्लिक  अन्डरटेकिंग  कमेटी  को
 होना  चाहिये  t  लेकिन  मुझे  मालूम  है,  सरकार
 कभी  तक  इस  के  लिये  तैयार  नही  हुई  है  और
 पब्लिक  भ्रण्डस्टेकिंग  कमेटी  के  पत्नी  का  यह
 जवाब  दिया  गया  है  कि  सरकार  इसे  उचित

 नहीं  समझती  ।  मै  पूछता  हू  क्यो  उचित

 नही  समझती,  क्‍या  बात  है  y  आज  तमाम
 का  रखानो  की  जाच  का  अधिकार  आप  पब्लिक

 अण्डर  किंग  कमेटी  को  दे  संकट  है,  लेकिन  जहा

 हिन्दुस्तान  की  जनता  के  धन  का  स्वाल  है,
 उसको  इस  के  परन्तु  से  क्यों  अलग  रखना  चाहते

 है  ?  इसमे  लोगों  के  मन  म॑  सन् देहें  होना

 स्वाभाविक  है  क्योंकि  उस  की  जो  कर्ज  देने  की

 नीति  है,  जो  गड़बड़ी,  भ्रष्टाचार  और  भाई-

 भतीजावाद,  उस  मे  है,  उस  का  आप  साफ

 नहो  होने  देना  चाहते  |  अगर  ए  सी  बात  नहीं  है

 तो  मै  कहुंगा  कि  श्राप  बेबो  को  पब्लिक  अवसर-

 चेकिंग  कमेटी  के  जाच  करने  के  अधिकार  म

 2  दीजिये  t

 दूसरो  बात--पारो  नहों  ने  एक  बात  कही"
 जिस  से  मुझे  बहत  तकनीक  हुई  है।  इन्होंने

 कहा  कि  कर्मचारी  को  बोर्ड  साफ  डायरेक्टर्स
 में  नही  लिया  जायेगा,  क्योकि  वे  क्रेडिट  पालिसी

 को  समझ  नहीं  सकते  ।  मैं  समझता  हूँ  कि  यह

 कर्मचारियों  का  उपहास  करना  है,  मजदूर  वर्ग

 इन  झप सान जनक  शब्दों  को  बरदाश्त  नही  करेगा
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 [aft  रामावतार  शास्त्री]

 उन  डायरेक्टर  को  इसलिये  जिया  जाता  है
 क्योंकि  वे  बड़े  घरानों  से  आते  हैं,  कहीं  बाहर
 की  यूनिवर्सिटी  से  डिजनी  लेकर  भाते  हैं,  इस

 'बहु  से  वे  बड़े  निपुण  हो  मर्गे  हैं  शोर  दूसरी
 तरफ  बाप  दावा  करते  हैं  कि  हम  समाजवाद
 बनाना  चाहते  हैं,  जनता  का  राज  बनाना  चाहते
 हैं  लेकिन  मजदूरों  के  प्रतिनिधियों  को  र्जिर्व
 बैक  के  बोला  में  लेने  लायक  नहीं  समझते  ।
 मैं  ट्रेंड  यूनियन  में  काम  करता  हूं,  रिजर्व  बेक
 की  भी  किसी  मूनियन  से  मेरा  ताल्लुक  रहा  है  1
 मैं  जानता  हूं  कि  श्राप  के  डायरेक्टर्स  के  मुकाबले
 बेक  एम्प्लाईज  एसोसिएशन  के  लीडर्स  उस

 को  ज्यादा  समझते  हैं।  इस  तरह  की  बात  श्राप  को
 नहीं  करनी  चाहिये  थी।  यह  मजदूरों  का
 अपमान  करना  है,  उनका  मज़ाव  उड़ाता  है  |
 में  इसका  तीब्र  विरोध  बरता  हू  t  मैं  निकाल
 करना  चाहता  हूं  कि  हर  स्तर  पर  आप

 मजदूरों  के  प्रतिनिधियों  को  रखिये  ताहि  श्राप
 की  कार्यपद्धति  ठीक  से  चले  ओर  जो  उसकी
 कर्ज  देने  की  नीत  है  बह  ठीक  से  चले  ।

 तीसरी  बात--यह  संशोधन  विधेयक
 जव  बैक  के  बारे  में  है।  आल  इण्डिया  रिजर्व

 बैंक  एम्प्लाइज  एसो  सियेन  की  काग्रेस स  पिछले

 झमन  में  हुई  भी,  उन्होंने  उसमें  एवं  चार्टर

 शाम  डिमाण्ड्स  आप  को  दिया  था,  लेकिन

 बाप  उस  पर  बैठी  हुई  हैं  7  अगर  आप  की

 सरकार  उनका  कीभ्रापरेशन  नहीं  लेगी  तो  क्या

 बैंकों  को  काम  ठीक  से  चलेगा।  उस  की

 एफिसियन्सी  को  बनाया  रखने  के  लिये  जरूरी

 है  कि  आप  उन  की  बातों  पर  ध्यान  दे  ।

 उनकी  उस  झाल  इण्डिया  कॉन्फ्रेस

 में  जाने  का  सौभाग्य  मुझे  भी  मिला  था,
 में  आप  से  अनुरोध  करता  हूं  कि  उनके  चार्टर

 साफ़  डिमाण्ड्स  पर  जल्दी  फैसला  कीजिये

 ताकि  उनका  असन्तोष  दूर  हों  सके  ।

 पटना  में  रिजर्व  बैंक  की  शाखा  है,  बहुत
 दिनों  तक  मैं  वहां  की  यूनियन  का  प्रेसीडेंट  था  ।

 बहा  पर  हरिजन  और  सेड्यूल्ड  काइट्स  के
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 बहुत  लोग  काम  करते  हैं,  उसका  छि वाट  भॉंट्स
 प्रोमोशन  शालों  से  रु  प  हुआ  है  t  मेरा  बवाल

 है  भारत  में  सभी  जगह  ऐसा  होता  ।  डिसाईड-
 मेंटल  प्रोमोशन  देने  में  प्रापक  प्राधिकारी  झगर

 मगर  क्यों  कर  रहे  हैं?  श्राप  यहां  कहते  हैं  कि

 शेड्यूल्ड  काइट्स  शौर  द्राइब्ज  को  प्राय

 बढ़ने  का  मौका  देना  चाहते  हैं,  लेकिन  जब

 आगे  बढ़ने  का  उन  का  मौका  भाता  है  तो  सर
 कार  उन  के  समय  सौतेले  बेटे  जैसा  व्यवहार
 करती  है।  यह  कहां  बा  न्याय  है  इस  जनतांत्रिक
 पद्धति  में  इसलिये  मेरा  कहना  है  कि  शेडयूल

 काइट्स  और  ट्राइब्ज  को  रिपार्ट  मेंटल  प्रोमो-

 शन  दीजिये  शर  उठ  के  भ्रसग्तोष  को  दूर
 कीजिए।

 MR.  DEPUTY-SPEAKER:  Before  t
 cal]  Mr,  Bosu,  I  am  intrigued  to  find
 the  paper  which  he  has  sent  that  he
 wants  to  speak  on  Delhi  Sales-Tax
 Bill;  he  wants  to  speak  on  Sick
 Textile  Undertakings  (Nationalisa-
 tion)  Bull;  he  wants  to  speak  on  the
 Indian  Telegraph  (Amendment)  Bill;
 then,  of  course,  he  wants  to  speak
 on  RB.I.  (Amendment)  Bill  whict.  is
 ieleyant  here,  Also  he  wants  to
 speak  on  the  Bill  which  1  cannot
 read.  On  which  Bill  do  you  wart  to
 speak?

 SHRI  JYOTIRMOY  BOSU:  On
 Reserve  Bank  of  India  (Amendment)
 Bull.

 MR.  DEPUTY-SPEAKER:  You
 have  written  in  anticipation  of  the
 Bills  to  be  taken  up  in  this  session.

 SHRI  JYOTIRMOY  BOSU:  You
 are  quite  right.

 Su,  a  very  alarming  thing  has
 come  out.  The  net  return  of  the
 nationalised  banks  in  this  country
 has  gone  down  alarmingly.  The  Re-
 serve  Bank  is  supposed  to  be  a  body
 which  is  entrusted  by  a  statute  to
 supervise  the  functioning  of  the  banks
 in  the  country.  When  the  banks
 were  nationalised,  it  became  moze  of
 an  important  duty  for  the  Reserve
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 Wank  to  see  that  the  nationelised
 tanks  functioned  groperly.

 |  would  place  before  you,  Mr.
 Deputy-Speaker,  Sir,  when  speaking

 om  one  ot  @re  notices,  that  Chey  have
 utterly  failed.  In  an  eusliar  wtecus-
 ion,  that  was  raised  by  me,  I  said
 that  the  Reserve  Bank  had  totally

 -end  utterly  dailed  in  #@ling  any  vf
 हम  छह

 Six,  one  ef  the  malpractions  that
 bes  come  to  light  and  which  ha:
 been  adopted  by  the  foreign  banks
 particularly,  by  the  National  and
 Grindlays  Bank  is  that  in  one  year,
 Ms  income  is  to  the  extent  of  nearly
 about  a  crore  of  rupees.  The  bank
 Sm  been  charaed  with  remitting  the
 meney  out  of  this  country  which  is
 far  above  what  they  should  have
 dene  under  all  these  statutes,  rufes
 and  regulations.

 We  see  the  Reserve  Bank  adepting
 »  pious  look  and  remetning  as  a  pas-

 ave  gpectator.  This  white  elephant
 does  not  deserve  the  ration  that  the
 country  78  providing  to  such  institu-
 tiens

 Now  a  very  recent  thing  is  that
 ०४  Indian  rupee’s  value  in  the  inter-
 netional  market  has  gone  down  by

 per  cent.  I  want  to  know  from
 the  hon,  Minister  whether  they  are
 preparing  for  a  devaluation?  My
 suspicion  js  that  after  Mr.  Kisein-

 है... 4 ड  visit  here  an@  a  revelation  of
 78  per  cent  reduction  in  fadian
 xupees  value  in  the  foreign  rarket
 के  only  a  preamble  to  the  step  which

 will  ultimately  be  devaluation  of  the
 dian  rupee.  Of  course,  the  induc-

 tion  of  Mr.  Subramaniam  ix  also  an-
 ether  indication  that  devaluation  is

 coming!  He  is  a  specialist  in  deva-
 twation.

 't  do  not  understand  why  this  Re-
 verve  Bank  could  be  outside  the
 eudit  purview  of  the  Comptroller
 and  Auditor  General  of  India.  +  also
 want  to  know  why  it  has  not  been
 ditowed  to  be  scrutinised  by  a  Puriin-
 mentary  Committee.  What  is  there
 that  you  want  to  hide  in  the  Reserve
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 Bank?  KH  js  ocoxsuming  $  hu_
 amount  of  money.  It  has  not  given
 eny  account  of  ftself.  That  is  quite
 evident  from  thd  deteriorating  eco-
 nomic  conditions  in  this  country.

 I  @  not  wish  to  say  much  hut
 another  recent  thiag  which  is  uiarm-
 ing  and  which  really  demands  an
 immediate  probe  is  the  revelation
 that  certain  odicials  of  the  RBI  were
 yavolved  in  «  big  forsign  exchange
 racket,  We  would  have  liked  Gov-
 ermmoent  to  ४2९  us  ७४४  about  it  instead
 ef  hiding  these  stinking  slecletons  in
 thew  eupboard.  They  are  very  good
 at  that,

 Lastly,  I  would  support  the  chat-
 ter  of  demands  that  had  been  given
 by  the  RBI  employees.  Ag  usual;  of
 the  one  hand  the  Government  allew
 the  foreign  bankers  to  loot  this
 country  and  on  the  other  they  allow
 the  officials  to  run  a  beautiful  racket
 to  fil)  their  kitty,  but  when  the  small
 employees  come  before  them  with
 @  reasonable  demand  which  would
 mean  only  their  survival  by  meeting
 the  minimum  requirements  of  human
 living,  Shrimati  Rohatgi  with  all  the
 food  appearences  that  she  wears  in
 the  House  has  no  time  to  fulfil  those
 minimum  obligations.  I  condemn
 this  action.  Y  condemn  this  Govern-
 ment  for  allowing  the  RB  to  de
 nothing  but  at  the  same  time  con
 sume  the  limited  resources  that  we
 have  and  that  too  in  big  quantities
 I  do  not  approve  this.  I  only  hope
 that  Government  will  do,  ag  any
 right-thinking  sort  of  people  should,
 with  regard  to  the  Reserve  Bank  of
 India.

 SHRIMATI  SUSHILA  ROHATGI!:
 Shri  Jyotirmoy  Bosu  with  all  his
 eloquence  forget  to  mention  one
 thing  and  that  was  the  class  charac-
 ter  of  the  party.  Otherwise  ali  the
 issues  he  raised  were  already  raised
 before.

 SHRI  JYOTIRMOY  BOSU:  ]  did
 not  tatch  the  first  sentence.

 SHRIMAT:  SUSHILA  ROHATGI:
 Y  wes  congratulating  him  on  his



 323  «RBI  (Amendt)  Bill  NOVEMBER  wy  19m  REI  (Amendt)  Cit  ३24

 iShrimati  Sushila  Rohatgi}
 fertile  imagination  about  devaluation
 and  other  things,  but  was  saying  that
 among  the  other  allegations  he  made
 he  forget  to  mention  the  normal
 allegation  abaut  the  class  character
 of  the  Congress  Party.

 SHRI  JYOTIRMOY  BOSU:  Ona
 point  of  order,  Shrimati  Rohatgi
 came  into  the  Government  not  too
 jong  ago.  I  also  admit  that  I  was  not
 a  member  of  this  House  when  deva-
 luation  was  clamped  on  this  country
 wn  1966.  But  I  know  that  the  agenda
 tor  the  Cabinet  when  devaluation
 got  it;  clearance  was  partitioning  of
 Punjab,  and  the  Cabinet  Ministers
 who  were  dragged  to  the  meeting
 after  disturbing  their  afternoon  nap
 did  not  know  what  they  were  talking
 about  Yet  the  rupee  was  devalued
 after  that.

 THE  MINISTER  OF  WORKS  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  K  RAGHU  KA-
 MAIAH),  Is  the  disclosure  of  what
 oll  happened  m  the  Cabinet  not  a
 violation  of  the  Official  Secrets  Act?

 MR,  DEPUTY-SPEAKER:  If  you
 accept  thet  that  is  a  secret,

 श्रीमती  सुशीला  रोहतगी:  मान्यवर,  मैं
 रामावतार  शालिनी  जी  की  बड़ी  इज्जत  झरती

 ह्।  वह  भ्रम  तौर  पर  बडी  गम्भीरता  के  साथ
 भाषण  देते  हैं।  राज  पता  नहीं  क्‍यों  उन्होंने
 मेरी  बात  गलत  समझी,  मुझे  हस  १7  दुख  है  यदि

 उन्हें  सोचा  है  कि  वकर्स  को  रिजर्व  बैगा  के
 बोर्ड  साफ  डायरेक्टर्स  पर  म  लेने  की  मैंने  राय
 वी  और  किसी  प्रचार  से  मैं  न ेउत  पर  आपात

 विधा  है,  या  उन  की  क्षमता  पर  हमेंविश्वास  भी

 “नही  है।  ष्प्मी  भी  मेरे  मनमें  यह  भ/वना  नही
 थी।  बकस  ब्  जहा  तबा  अनुभव  है  वह  हम
 जानते  हैं  भोर  राष्ट्र::कुत  बैंको  में  उन  को
 लिया  गया  है  भौर  मैं  ने  पहा  कि  उन  के  श/न  से

 हमारी  बर्फीली  अच्छी  हुई  है  भौर  दृष्टि-
 कोण  भी  बजाय  मिला  लेविन  जहां  तक  रिजर्व
 बेदा  के  डायरेब्ट्स  ्य  मामला  था  उस  में

 इकोनॉमिक  ऐट्ट/मंट्स  कौर  मॉनीटर

 स्टेक्लिटी  के  ऊपर  ऐक्सपर्ट  लॉग  चाहियें।
 कुछ  साल  पहले  जो  हमारे  डायरेक्टर्स  थे  उस  मैं
 ज्यादात्तर  शटस्ट्री  भौर  ट्रेड  के  लोग  थे।  अब.
 शाप  देखेंगे  तो  उस  में  इकोवोमिस्टस,ऐश्रीए-
 खाशचरिस्ट,  लाया  आर  टूरिस्ट  हैं।  हे

 cage
 “शी  white  बसु:  शौर  एड्वाइजर,

 कमेटी  में  बड़े-बड़े  इकोनोमिस्ट  ध्रोफेल्डत'
 भी;  है।  एशियन  कौ बिल्स  का  कोशिका  लोग  बैठे
 हैं।

 औटाती  सुशीला  रोहतगी:  मेरा  शास्त्री
 जी  से  कहना  है  कि  झगर  उन  के  मन  में  यह

 भर  बना  पायी  कि  वर्कर्स  की  क्षमता  पर  ह  में  शक्त

 है  तो  यह  गलत  है।  झगर  वर्कर्स  के  मन  में  इस
 तरह  की  भावना  है  तो  उस  के  हमारी  बैठ
 की  बाली  पर  प्रभाव  पड़ेगा,  जो  हैं
 ब्श्भी  नद्दी  चाहती  हु  सेंट्रल  बोर्ड
 पर  एक  बार  वर्षों  वा  रिप्रिजेटिव  सेने
 को  प्रयास  हुआ  थ।  लेकिन  उन्ही  के  लोगों  ने,
 उन्ही  की  पार्टी  के  लोगो  ने  इसका  विरोध  क्य
 था  भौर  वहा  ci  कि  आप  त्थाग्रपत्न  दे दो  और
 उनको  छोड़  १'र  हट  जाना  पड़;  था।  यह  एक्स
 प्रेरि मेट  बिना  गया  है।  वह  एक  ऊचे  स्तर  के
 आदमी  थे।  उनको  सदमा  पड़ा  था  अज

 सेक्स  बोर्ड  के  डायरेक्टर्स  में  इस  कारण  से
 चीजें  ह ४७  रिप्रिफेटिव  सही  है।

 करों  का  भी  उन्होंने  जिक  किया  है।  पर

 ठीक'  है  कि  कुछ  कर्जा  ऐसे  लोगों को  पहुंच  ण्य
 है  जिन  को  नही  पहुँचना  चाहिये  था।  यह  भी
 ठोक  हैं कि!  जो  ज्यादा  जरूरतमन्द  हैं  उनको

 बड़ी  दिखाते  है।  लेकिन  भागने  देखा  ही  होगा
 कि  जो  इसके  बारे  में  एक  बिल  हैं  बहु  दोनों

 हाउसिंग  की  सिलेक्ट  कमेटी  के  सामने  है  और,

 बहीं  इस  पर  सोच-विचार हो  रहा  है।  वह  चीज
 यहां  कराएगी  तो  उस  पर  शौर  विचार  किया

 जाएगा । |  तब  आपको  शोर  आते  कहने  का
 मौका  मिल  जाएगा  |
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 ire  free  fer  te  a  बातों  को

 केबारे  हुए  शास्त्रीजी  इसन  स्वागत  करेंगे।

 राष्ट्रीय क्षत  बैंकों  या  सहकारी  समितियों

 के  माध्यम  से  जो  कार्ला  दिया  जाता  है  हो  सकता  हैं
 कि  उस  में  थोड़ा  बहुत  ऐसे  लोगों  को  चली

 जाता  हो  जहां  e  जा  ।  चाहिये।  लेकिन  छोटे
 लोगों  की  का स्त परी  की  जरूरतों  को  देखते

 हुए  सरकार  में  उच्च  स्तरीय  ग्रुप  बनाया  था
 फार्म  सर्विस  सोसाइटी  के  छप  में  जो  केवल
 ऋण  ही  नही  शोर  भी  जितनी  चीजें  है,  काले सी
 सर्विस  है,  माकिटिय  है,  रा  मैटेरियल  है,  इन
 सब  के  बारे  में  बताए  कि  ि  तरह  संवारी
 समितियों,  शप् ट्रीय क्षत  बका  ऑझादि  के  माध्यम
 में  इन  सारी  चीजों  का  स्रामजस्थ  करके  ज्यादा
 ज्यादा  कर्ण  उनके  पास  पहुच  सकते  |  जिन
 को  कणों  की  ज्यादा  जरूरत  है।

 MR.  DEPUTY-SPEAKER:
 question  is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted

 The

 Tha  brs

 INDIAN  TELEGRAPH
 MENT)  BILL

 MR.  DEPUTY-SPEAKER  This
 Hill  is  a  simple  one.  The  Govern-
 inent  wants  to  legalse  the  levy  oi
 4  small  Tee  for  application  forms

 SHRI  DINESH  JOARDER  (Mal-
 da):  Sir,  a  point  of  order  [pn  the
 jist  of  business,  against  item  9,  it  is
 seven  that  Shri  Jagganath  Pahadia  is
 ७  move  the  motion  for  considera-
 tion  of  the  Bill  Has  the  Minister
 ot  Communications  taken  permission
 io  move  the  motion?

 MR.  DEPUTY-SPEAKER,  It  38
 all  right;  he  hag  taken.  Even  50,

 means  any  Minister,  accord-
 ing  to  the  rules,

 THE  MINISTER  OF  COMMUNI-
 CATIONS  (DR  SHANKAR  DAYAL
 SHARMA):  I  move:

 \AMEND-

 (S4KA)  Indian  Telegraph
 (Amendt)  Bill

 “That  the  Bill  further  to  amend
 the  Indian  Telegraph  Act,  ‘1885,  as
 passed  by  Rajya  Sabha  be  taken
 into  consideration.”

 Sir,  as  you  have  mentioned,  it  us
 a  very  simple  Bill.  This  is  an”
 amendment  to  section  7  of  the  Indian
 Tclegraph  Act,  885  This  is  just  to
 legalise  the  levy  of  Rs.  0  with  the
 application  which  was  put  through
 under  rule  414,  but  later  on  the
 Committee  on  Supbordinate  Legisle-
 tion  suggested  that  it  will  be  bett+:
 if  we  amend  the  Act  for  providing
 this  levy,  that  is,  charging  Rs  70  ™
 the  form,  So,  the  amendment  ha
 been  brought

 The  Bill  has  only  three  c‘auses
 une  is  for  the  title  of  the  Bill  The
 second  one  deals  with  the  amendment
 tu  section  Tl.  The  third  one  is  only
 about  leguhsing  the  recovery  ot  thir

 Rs  0  per  form  from  ist  December
 i969,  to  the  passing  of  the  Bill

 As  wa.  said  by  the  hon,  Deputy
 Spenker,  it  is  a  very  simple  Bill  ani
 T  hope  the  House  will  pass  it

 7.44  brs.

 {Surat  Nawaz.  Kisnore  Srna  in  the
 Chair].

 MR  CHAIRMAN:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Indian  Telegraph  Act,  ‘1885,  a
 passed  by  Rajya  Sabha,  be  taken
 into  con:  ideration,”

 SHRI  DINESH  JOARDER  (Malda)
 I  oppose  thig  Bill.  Though  the  Chair
 termed  it  is  a  simple  Bill,  this  is  not
 a  simple  Bifh  It  is  going  to  legalise
 an  illegal  act  committed  by  the  P&L
 administration  in  969  in  charging  2
 fee  of  Rs.  0  termed  an  error.  This
 error  was  a  motivated  and  calculated
 error.  The  Indian  Telegraphs  Act
 wag  passed  in  885  and  since  then  it
 wag  being  applied,  There  wag  no

 chance  of  committing  any  error.  It
 was  known  to  the  officers  and  the
 Ministry  people  also;  they  knew
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 there  was  no  such  provision  in  that
 Act  without  the  sanction  of  Parlia-
 ment,  Almost  for  a  century  since
 1885.  till  974  this  Act  has  been  in

 force  and  they  were  therefore  fully
 in  the  know  of  things.  80  this  is  a
 grossly  motivated  and  calculated
 egal  act  and  this  House  should  not
 legalize  this  illegal  act  in  any  way
 by  passing  this  Bill.  This  is  clear
 imposition  of  a  new  tax  on  intending
 applicants  who  want  to  have  a  tele-
 Phone.  It  is  a  public  utility  concern
 and  it  is  an  obligatory  duty  on  the
 part  of  that  department  to  provide
 telephones  to  subscribers  who  pay
 the  subscription  and  rentals,  But
 they  are  not  able  to  fulfil  that  obli-
 getion;  applicants  are  kept  in  the
 waiting  list  for  years  together  and
 now  they  want  to  penalise  thosc
 people.  This  is  a  peculiar  way.  of
 imposing  tax  and  a  new  way  to
 fleece  people.  Since  969  this  levy
 was  being  charged  and  the  Subordi-
 nate  Legislation  Committee,  rightly
 held  that  without  the  sanction  of
 Parliament  if  they  did  it,  it  was  ile-
 gal  collection  of  money.  Since  1969,
 how  many  applications  have  been
 received.  How  much  money  had  heen
 collected  and  how  many  applicants
 had  been  provided  with  telephonc
 connections.  They  must  have  col-
 lected  at  least  a  crore  of  rupees,  1
 want  to  have  year-wise  figures  o!
 the  telephone  connections  they  have
 provided  to  applicants  whoa  paid  thi-
 illegal  levy  of  Rs.  10.

 This  House  has  been  liberal  in
 allowing  the  P&T  Department  ‘o
 enbeance  the  postal  charges  on  al!
 categorie,  of  mui]  ‘uch  as  post  cards,
 inland  envelopes,  telegram  charges.
 telephone  rertals,  etc.  All  kinds  of
 charges  have  been  increased  over  the
 last  few  years.  About  cemt  per  cent
 increase  is  there.  But  what  service
 do  the  eonsumers  get  from  the  P&T?
 Every  day  the  service  is  deteriorat-
 in¢  Tele~hones  are  not  working.
 Actually  the  entire  telephone  and
 trunk  call  system  in  the  whole  coun
 try,  particularly  in  the  eastern  zone
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 and  Calcutta  is  heading  to  a  deadinck.
 Between  Delhi  ang  Calcutta,

 together.
 Calcutta  are  going  to  Shillong
 Letters  meant  for  Patna  are  going  te
 Simla  and  86  on.  In  Caloutts
 number  of  RMA  workers  इसएप्फीच्छें  ts
 about  1200,  ह: अ  thére  are  only  900
 workers.  About  I00  mail  are
 required  for  day  to  day  despatch  of
 mail.  But  P&T  had  only  73  medl  vens
 in  1969-70,  धई  of  which  only  22  mail
 vans  are  in  working  condition.
 out  of  this,  most  vans  ere  défective
 and  because  of  the  traffic  jam  and
 other  road  conditions,  they  are  not
 being  properly  utilised.  So,  letters,
 parcels  and  mail  bags  sre  lying  heap-
 ed  at  different  places,  On  the  other
 hand,  each  and  every  worker  45
 heavily  over-worked  Previously
 they  could  work  over-time  and  get
 over-time  allowance.  But  since  las!
 year  this  over-tima  allowance  ha:
 been  totally  stopped.  We  have  no
 objection,  but  on  the  other  hand.  the
 numerical  strength  of  the  staff  is  not
 being  increased  Previously  one
 worker  used  to  sort  out  only  691
 letters  a  day  and  that  wag  very  much
 appreciated  by  the  P&T  administra
 tion

 MR  CHAIRMAN:  You  are  talking
 about  post  offices  We  are  concerned
 with  telegraph.

 SHRI  DINESH  JOARDER:  I  am
 explaining  what  kind  of  service  the
 consumers  get  from  the  P&T  depart-
 ment  Why  this  extra  levy  of  Rs  I07

 This  is  a  new  taxation,

 Now  they  are  being  compsiled  to
 sort  out  thousands  of  letters  a  day
 Similarly,  because  there  is  tack  of
 manpower  and  the  strength  of  the
 stall  has  not  been  incredsed  the  «var.
 time  allowance  hag  been  stopped,  th.
 mailmen  are  not  there  and  the  ord
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 working  conditions  are  not  there,  so
 letter  bags  are  lying  in  heaps  at
 different  places  and  they  are  not
 being  despatched  to  their  destinations.

 Now  I  want  to  mention  some  inci-
 dents  about  the  telegraphic  depart-
 ment.  There  are  channels  connected
 with  different  cities  and  different
 parts  of  the  country.  Most  of  the
 channels  in  Calcutta  are  out  of  order,
 There  are  also  coaxial  failures.  The
 minimum  requirement  of  channel  ser-
 vices  in  Calcutta  is  about  250,  pro-
 vided  they  work  regularly.  At  pre-
 sent  there  are  only  436  channels  out
 of  which  only  76  are  in  working
 condition.  So,  there  is  a  big  shortage
 of  adequate  channels  in  P&T  in
 Calcutta.
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 We  have  5  telephone  exchanges  in
 Calcutta.  The  average  life  of  a  tele-
 phone  exchange  and  its  machinery  is
 not  more  than  20  years,  All  these
 exchanges  and  their  machinery  are
 more  than  20  years  old.  The  esult  is
 that  most  of  the  machinery  require
 replacement  of  some  parts  and  those
 parts  are  not  available.

 The  hon.  Mem
 speech  to-

 MR.  CHAIRMAN:
 ber  may  continue  his
 morrow.

 7.58  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Tuesday,
 November  19,  974/Kartika  28,  896
 (Saka).
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